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RAJYA SABHA
Thursday, the 18th July, 2019/27th Ashadha, 1941 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
I. Notifications of the Ministry of Law and Justice

II. Annual Reports and Accounts (2014-15 and 2015-16) of ICPS, New Delhi

and related papers

III. MoU between Government of India (Department of Telecommunications,

Ministry of Communications) and ITI Limited

fafy siiv <mg =50, WuR 430; qu1 gelagriat iR EAn et @50 (oft <
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I. A copy each (in English and Hindi) of the following Notifications of

the Ministry of Law and Justice (Department of Legal Affairs), under sub-
section (3) of Section 15 of the Notaries Act, 1952:—

(1) G.S.R. 26 (E), dated the 11th January, 2019, publishing the Notaries
(Amendment) Rules, 2019.

(2) G.S.R. 77 (E), dated the 30th January, 2019, publishing the Notaries
(Second Amendment) Rules, 2019.
[Placed in Library. See No. L.T. 347/17/19]

II. A copy each (in English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Institute of Constitutional and
Parliamentary Studies (ICPS), New Delhi, for the year 2014-15,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above.
[Placed in Library. See No. L.T. 344/17/19]
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(i1) (a) Annual Report and Accounts of the Institute of Constitutional and
Parliamentary Studies (ICPS), New Delhi, for the year 2015-16,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (il) (a) above. [Placed in Library. See No. L.T. 344/17/19]

1. Memorandum of Understanding between the Government of India (Department
of Telecommunications, Ministry of Communications) and the ITI Limited,
for the year 2019-20. [Placed in Library. See No. L.T. 345/17/19]

MoU between Government of India (Ministry of Textiles) and NTC Limited

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT; AND THE
MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir, I lay on the
Table, a copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Textiles) and the NTC Limited, for the year
2019-20. [Placed in Library. See No. L.T. 399/17/19]

I. Notifications of Ministry of Personnel and Training

II. Annual Reports and Accounts (2017-18) of the NEHHDC Kendriya Bhandar,
CSOI and related papers

ITI. MoU between Government of India (Department of Atomic Energy) and
NPCIL, BHAVINI, IREL and UCIL

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER
OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I
lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Personnel, Public Grievances and Pensions (Department of
Personnel and Training), under sub-section (2) of Section 3 of the All India

Services Act, 1951, along with delay statement:—

(1) G.S.R. 510 (E), dated the 29th May, 2018, publishing the Indian Forest
Service (Fixation of Cadre Strength) Amendment Regulations, 2018.
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(2) G.S.R. 511 (E), dated the 29th May, 2018, publishing the Indian Forest
Service (Pay) Amendment Rules, 2018.

(3) G.S.R. 565 (E), dated the 15th June, 2018, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Amendment
Regulations, 2018.

(4) G.S.R. 566 (E), dated the 15th June, 2018, publishing the Indian
Administrative Service (Pay) Amendment Rules, 2018.

(5) G.S.R. 818 (E), dated the 28th August, 2018, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Second Amendment
Regulations, 2018.

(6) G.S.R. 819 (E), dated the 28th August, 2018, publishing the Indian

Administrative Service (Pay) Second Amendment Rules, 2018.

(7) G.S.R. 1036 (E), dated the 16th October, 2018, publishing the Indian
Police Service (Fixation of Cadre Strength) Second Amendment
Regulations, 2018.

(8) G.S.R. 1037 (E), dated the 16th October, 2018, publishing the Indian
Police Service (Pay) Second Amendment Rules, 2018.

(9) G.S.R. 1041 (E), dated the 18th October, 2018, publishing the Indian
Police Service (Pay) Third Amendment Rules, 2018.

(10) G.S.R. 1042 (E), dated the 18th October, 2018, publishing the Indian
Police Service (Fixation of Cadre Strength) Third Amendment Regulations,
2018.

(11) G.S.R. 1123 (E), dated the 16th November, 2018, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Third Amendment
Regulations, 2018.

(12) G.S.R. 1124 (E), dated the 16th November, 2018, publishing the Indian
Administrative Service (Pay) Third Amendment Rules, 2018.

(13) G.S.R. 1137 (E), dated the 26th November, 2018, publishing the
Indian Police Service (Fixation of Cadre Strength) Fourth Amendment
Regulations, 2018.

(14) G.S.R. 1138 (E), dated the 26th November, 2018, publishing the Indian
Police Service (Pay) Fourth Amendment Rules, 2018.

(15) G.S.R. 1221 (E), dated the 19th December, 2018, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Third Amendment
Regulations, 2018.
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(16) G.S.R. 1222 (E), dated the 19th December, 2018, publishing the Indian
Administrative Service (Pay) Third Amendment Rules, 2018.

(17) G.S.R. 217 (E), dated the 13th March, 2019, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Amendment
Regulations, 2019.

(18) G.S.R. 218 (E), dated the 13th March, 2019, publishing the Indian
Administrative Service (Pay) Amendment Rules, 2019.

(19) G.S.R. 288 (E), dated the 4th April, 2019, publishing the Indian Forest
Service (Fixation of Cadre Strength) Amendment Regulations, 2019.
(20) G.S.R. 289 (E), dated the 4th April, 2019, publishing the Indian Forest

Service (Pay) Amendment Rules, 2019.

[Placed in Library. For (1) to (20) See No. L.T. 516/17/19]

(1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-first Annual Report and Accounts of the North Eastern
Handicrafts and Handlooms Development Corporation Limited
(NEHHDC), Guwahati, for the year 2017-18, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 366/17/19]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Central Government Employees
Consumer Co-operative Society Limited (Kendriya Bhandar), New
Delhi, for the year 2017-18, together with the Auditor's Report on

the Accounts.
(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above.
[Placed in Library. See No. L.T. 359/17/19]

(i) (a) Annual Report and Accounts of the Civil Services Officers' Institute
(CSOI), New Delhi, for the year 2017-18, together with the Auditor's
Report on the Accounts.
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(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (il) (a) above. [Placed in Library. See No. L.T. 360/17/19]

II. (i) Memorandum of Understanding between the Government of India

(Department of Atomic Energy) and the Nuclear Power Corporation of
India Limited (NPCIL), for the year 2019-20.
[Placed in Library. See No. L.T. 364/17/19]

(il)) Memorandum of Understanding between the Government of India
(Department of Atomic Energy) and the Bharatiya Nabhikiya Vidyut
Nigam Ltd. (BHAVINI), for the year 2019-20.

[Placed in Library. See No. L.T. 365/17/19]

(i) Memorandum of Understanding between the Government of India
(Department of Atomic Energy) and the Electronics Corporation of India
Limited (ECIL), for the year 2019-20.

[Placed in Library. See No. L.T. 362/17/19]

(iv) Memorandum of Understanding between the Government of India
(Department of Atomic Energy) and the IREL (India) Limited (formerly
known as Indian Rare Earths Limited), for the year 2019-20.

[Placed in Library. See No. L.T. 363/17/19]

(v) Memorandum of Understanding between the Government of India
(Department of Atomic Energy) and the Uranium Corporation of India
Limited (UCIL), for the year 2019-20.

[Placed in Library. See No. L.T. 361/17/19]

I. Notifications of the Ministry of Communications

II. Annual Reports and Accounts (2014-15, 2015-16, 2016-17 and 2017-18) of
RMSA Chennai, NBT, New Delhi, RMSA and SSA Dehradun, JEPC RANCHI,
Goa Sarva Shiksha Abhiyan SSA, GOA, SSA Kerala, RMSA Tamil Nadu,
RMSA, Kerala and SSA, Manipur and related papers

qTa F1eE b J3rera § Xog W3, WAR HATd § ST Gl AT SAdSI b

fallaN
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A copy (in English and Hindi) of the Ministry of Communications (Department
of Telecommunications) Notification No. 116-6/2017 NSL-IT (Vol. II), dated the
13th June, 2019, amending the Telecommunication Mobile Number Portability

(Seventh Amendment) Regulations, 2018, to substitute certain entries in the



6

II.

Papers laid on [RAJYA SABHA] the Table

notification, under Section 37 of the Telecom Regulatory Authority of India
Act, 1997. [Placed in Library. See No. L.T. 186/17/19]

A copy each (in English and Hindi) of the following papers:—

@ ()

(b)
(©)

(i) (a)

(b)
(©)

(iii) (a)

(b)

(©)

(iv) (a)

(b)
(©)

W) (a)

(b)

Annual Report and Accounts of the Tamil Nadu State Mission
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Chennai, Tamil Nadu, for the year 2014-15, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 283/17/19]

Annual Report and Accounts of the Tamil Nadu State Mission
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Chennai, Tamil Nadu, for the year 2015-16, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 283/17/19]

Annual Report and Accounts of the National Book Trust, India, New
Delhi, for the year 2017-18, together with the Auditor's Report on

the Accounts.
Review by Government on the working of the above Trust.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 278/17/19]

Annual Report and Accounts of the Uttarakhand Sabhi Ke Liye
Madhyamik Shiksha Parishad, implementing the Rashtriya Madhyamik
Shiksha Abhiyan (RMSA), Dehradun, Uttarakhand, for the year
2015-16, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Parishad.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 417/17/19]

Annual Report of the Uttarakhand Sabhi Ke Liye Madhyamik Shiksha
Parishad, implementing the Rashtriya Madhyamik Sarva Shiksha
Abhiyan (RMSA), Dehradun, Uttarakhand, for the year 2017-18.

Review by Government on the working of the above Parishad.
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(©)

(i) (a)

(b)

(©)

(vii) ()

(b)

(c)

(viii) (a)

(b)

(c)

(ix) (a)

(b)
(©)

® @

(b)
(©)

xi) (a)

(b)
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Statement giving reasons for the delay in laying the papers mentioned
at (v) (a) above. [Placed in Library. See No. L.T. 417/17/19]

Annual Report of the Uttarakhand Sabhi Ke Liye Shiksha Parishad,
implementing the Sarva Shiksha Abhiyan (SSA), Dehradun,
Uttarakhand, for the year 2017-18.

Review by Government on the working of the above Parishad.

Statement giving reasons for the delay in laying the papers mentioned
at (vi) (a) above. [Placed in Library. See No. L.T. 430/17/19]

Annual Report of the Jharkhand Education Project Council (JEPC),
Ranchi, implementing the Sarva Shiksha Abhiyan, Jharkhand, for
the year 2017-18.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (vii) (a) above. [Placed in Library. See No. L.T. 284/17/19]

Annual Report of the Jharkhand Secondary Education Project Council
(JEPC), Ranchi, implementing the Rashtriya Madhyamik Shiksha
Abhiyan, Jharkhand, for the year 2017-18.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (viii) (a) above. [Placed in Library. See No. L.T. 277/17/19]

Annual Report of the Goa Sarva Shiksha Abhiyan (SSA), Goa, for
the year 2017-18.

Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (ix) (a) above. [Placed in Library. See No. L.T. 281/17/19]

Annual Report and Accounts of the Sarva Shiksha Abhiyan (SSA),
Kerala, for the year 2017-18, together with the Auditor's Report on

the Accounts.
Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (x) (a) above. [Placed in Library. See No. L.T. 279/17/19]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Tamil Nadu, for the year 2017-18, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.
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(©)

(xii) (a)

(b)

(©)

(xiii) (a)

(b)

(©)

(xiv) (a)

(b)

(©)

(xv) (2)

(b)
(©)

Statement giving reasons for the delay in laying the papers mentioned
at (xi) (a) above. [Placed in Library. See No. L.T. 283/17/19]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Kerala, for the year 2014-15, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (xii) (a) above. [Placed in Library. See No. L.T. 282/17/19]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Kerala, for the year 2015-16, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (xiii) (a) above. [Placed in Library. See No. L.T. 282/17/19]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Kerala, for the year 2016-17, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (xiv) (a) above. [Placed in Library. See No. L.T. 282/17/19]

Annual Report of the Sarva Shiksha Abhiyan State Mission Authority,
Manipur, Imphal, for the year 2017-18.

Review by Government on the working of the above Authority.

Statement giving reasons for the delay in laying the papers mentioned
at (xv) (a) above. [Placed in Library. See No. L.T. 276/17/19]

Various Separate Audit Reports (2011 to 2018) of Comptroller and Auditor
General of India and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. MURALEEDHARAN): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:—

(1) Separate Audit Report of the Comptroller and Auditor General of India on

the Annual Accounts of the India Development Foundation of Overseas
Indians (IDF-OI), New Delhi, for the year 2011-12.
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(i1) Separate Audit Report of the Comptroller and Auditor General of India on
the Annual Accounts of the India Development Foundation of Overseas
Indians (IDF-OI), New Delhi, for the year 2012-13.

(ii1) Separate Audit Report of the Comptroller and Auditor General of India
on the Annual Accounts of the India Development Foundation of Overseas
Indians (IDF-OI), New Delhi, for the year 2013-14.

(iv) Separate Audit Report of the Comptroller and Auditor General of India
on the Annual Accounts of the India Development Foundation of Overseas
Indians (IDF-OI), New Delhi, for the year 2014-15.

(v) Separate Audit Report of the Comptroller and Auditor General of India on
the Annual Accounts of the India Development Foundation of Overseas
Indians (IDF-OI), New Delhi, for the year 2015-16.

(vi) Separate Audit Report of the Comptroller and Auditor General of India on
the Annual Accounts of the India Development Foundation of Overseas
Indians (IDF-OI), New Delhi, for the year 2016-17.

(vii) Separate Audit Report of the Comptroller and Auditor General of India on
the Annual Accounts of the India Development Foundation of Overseas
Indians (IDF-OI), New Delhi, for the year 2017-18.

(viii) Statement giving reasons for the delay in laying the papers mentioned at (i)
to (vii) above.
[Placed in Library. For (i) to (viii) See No. L.T. 384/17/19]

MESSAGE FROM LOK SABHA
The Appropriation (No. 2) Bill, 2019
SECRETARY-GENERAL: Sir , I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation
(No. 2) Bill, 2019, as passed by Lok Sabha at its sitting held on the 17th
July, 2019.

2. The Speaker has certified that this Bill is a Money Bill within the meaning
of Article 110 of the Constitution of India.”

Sir, I lay a copy of the Bill Appropriation (No.7) Bill, 2019 on the Table.
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LEAVE OF ABSENCE

MR. CHAIRMAN: I have to inform Members that a letter has been received
from Shri Arun Jaitley, Member stating that he is unable to attend the sittings of the
current Budget Session of Parliament as he is currently under treatment for certain
medical issues. He has, therefore, requested for grant of Leave of Absence for the

current Session ..(Interruptions)...

3t faerR gae FuE (STR JQen): 99Ul 78ied, 89RT Bd 267 & d8d UH
A Bl ...(FAEUH)...

sft guTafa: I OIS, @i, §6 SEUI Does he have the permission of the
House for remaining absent from 20th June, 2019 to 26th July, 2019 of the current
Session of the Rajya Sabha or till the end of the current Session?

(No Hon. Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted.

STATEMENTS BY MINISTERS

Status of the implementation of the recommendations/observations contained
in the Two Hundred and Eighteenth Report of the Department-related
Parliamentary Standing Committee on Home Affairs

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER
OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I
lay on the Table a statement regarding status of implementation of recommendations/
observations contained in the Two Hundred and Eighteenth Report of the Department-
related Parliamentary Standing Committee on Home Affairs on the Action Taken by
the Government on the recommendations/observations contained in the Two Hundred
and Tenth Report of the Committee on Demands for Grants (2018-19) pertaining to
the Ministry of Development of North Eastern Region.

Certain developments that have taken place pertaining to Shri Kulbhushan
Jadhav, an Indian citizen in the illegal custody of Pakistan

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM
JAISHANKAR): Mr. Chairman, Sir, with your kind permission, I rise to apprise
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the House of certain important developments that have taken place pertaining to
Shri Kulbhushan Jadhav, an Indian citizen held in the illegal custody of Pakistan

...(Interruptions)...
3t |umafa: U WAd MY, I§ TP AHR ATl 2l

DR. SUBRAHMANYAM JAISHANKAR: The House will recall that Shri Jadhav
was awarded a death sentence by a Pakistani military court on fabricated charges.
This was done without providing Indian representatives consular access to him, as
envisaged by international law and diplomatic practice. We made it clear even at
that time that India would view very seriously the possibility that an innocent Indian
citizen could face death sentence in Pakistan without due process and in violation
of basic norms of law and justice. To ensure Shri Jadhav's well-being and safety
and to secure his release, the House is aware that we approached the International
Court of Justice to seek appropriate relief. That body stayed the execution of the
death sentence as a provisional measure. The matter was thereafter taken up in the

ICJ for more permanent relief.

The International Court of Justice delivered its judgment on the Jadhav case
yesterday, on 17 July, 2019. Significantly, the Court unanimously found that it had
jurisdiction on the matter and by a vote of 15-1, pronounced on the other key aspects
of the case. The sole dissenting Judge was from Pakistan. The Court pronounced that
Pakistan had breached relevant obligations under the Vienna Convention on Consular
Relations. It did so by not notifying India, without delay, of the detention of Shri
Jadhav, thereby depriving us of the right to render Consular assistance. Pakistan was
also found to have deprived India of the right to communicate with Shri Jadhav, have
access to him, visit him in detention and arrange for his legal representation. The
Court declared that Pakistan is under an obligation to inform Shri Jadhav, without
further delay, of his rights and to provide India Consular access to him. It stated
that the appropriate reparation in this case was for Pakistan to provide, by means
of its own choosing, review and reconsideration of the conviction and sentence of
Shri Jadhav. It bears noting that the Court has re-emphasized that the review and
reconsideration of the conviction and sentence must be effective. A continued stay
of execution, in the judgement of the Court, constitutes an indispensable condition

for the process of effective review and reconsideration.

Sir, in 2017, the Government made a commitment on the floor of the House
to undertake all steps necessary to protect the interests and welfare of Shri Jadhav.
The Government has made untiring efforts in seeking his release, including through

legal means in the International Court of Justice. I am sure, the House will join
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me in appreciating the efforts of all those involved, especially the legal team led
by Shri Harish Salve. Yesterday's judgment is not only a vindication for India and
Shri Jadhav, but for all those who believe in the rule of law and the sanctity of

international treaties.

The House, I am sure, joins me in welcoming this landmark judgment. I know
that the sentiments I express in this matter are those of the entire House, indeed,

of the entire nation.

Sir, Shri Kulbhushan Jadhav is innocent of the charges levelled against him. No
forced confession, that too without legal representation and due process, will change

this fact. We once again call upon Pakistan to release and repatriate him forthwith.

I am confident that the House will join me In expressing its strongest solidarity
with Shri Jadhav's family. They have shown exemplary courage in difficult
circumstances. I can assure that the Government will vigorously continue its efforts

to ensure Shri Jadhav's safety and well-being as well as his early return to India.

MR. CHAIRMAN: I am very happy that the entire House has joined together in
welcoming the judgment of the International Court of Justice. All the concerned people
have been complimented. I am happy that the Minister has particularly mentioned
about the services rendered by Shri Harish Salve, that too without any charge, who
has been appearing on a nominal fee to serve the cause of the countrymen. We
are all very happy about it and hope that he will pursue it till Shri Kulbhushan is
totally discharged and released.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I have a point of order.
My point of order is under Articles 102 and 191 (2) of the Constitution of India
and the Tenth Schedule. Sir, the Parliament or the Legislatures make the law. The
Tenth Schedule makes it absolutely clear about the disqualification of Members and
the rights of the political parties, that the Members belong to the political party
on whose ticket they are elected and as such notified by the Election Commission
of India. Sir, I am specifically drawing your kind attention to the Tenth Schedule,
Article 2B. It has been made absolutely clear, “If a Member votes or abstains
from voting in such House, contrary to any direction issued by his political party
to which he belongs or by any person or authority authorised by it in this behalf,
without obtaining in either case the prior permission of such political party, person
or authority, such voting or abstention has not been condoned by such political party,
person or authority, within 15 days from the date of such voting or abstention.”

Sir, Parliament is sovereign because the sovereignty of the people of India is vested
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in the Parliament. Now, there is a constitutional framework about the separation of
powers between the Executive, the Legislative and the Judiciary. I, as a Member
of Parliament, find yesterday's Supreme Court judgment a clear violation of the

Constitution and transgression...
MR. CHAIRMAN: I am not allowing it. The matter is not before the House.
SHRI ANAND SHARMA: It is transgression. I find that.
MR. CHAIRMAN: You go through the rules.
SHRI ANAND SHARMA: Sir, I need your ruling on that.

MR. CHAIRMAN: Yes, I will give a ruling. The matter is not before the House.
The matter rests with the Karnataka Assembly.

SHRI ANAND SHARMA: Sir, you have to give a ruling on the Tenth Schedule.

Sir, a ruling is required.
MR. CHAIRMAN: I will give a ruling.

SHRI ANAND SHARMA: Sir, you have to give a ruling and this ruling, in

fact, will be on a point of order...
MR. CHAIRMAN: I will give a ruling. What ruling I have to give, leave it to me.

SHRI ANAND SHARMA: I am only urging you to uphold the Constitution and
the Tenth Schedule and that ruling, in fact, will be a landmark ruling.

MR. CHAIRMAN: I can only say initially that this matter is not for consideration
before the House. So, I cannot allow this point of order, but I will give a detailed

order. Now that you have raised the issue, I will give a detailed order.
SHRI ANAND SHARMA: Sir, this is an important matter.
MR. CHAIRMAN: I will give a detailed order.

SHRI ANAND SHARMA: No, Sir, this issue needs to be settled whether the

Parliament of India is sovereign...

MR. CHAIRMAN: You have made your point of order. I have taken note of

it. I will give a ruling. Please sit down.
SHRI ANAND SHARMA: Sir, you kindly assure us that you will give a ruling.

MR. CHAIRMAN: I will give a ruling. I told you, Anandji, please sit down.



14 Matters raised [RAJYA SABHA] with Permission

9. M MU IEd (SR USe): GHRT JBI6d, SR UG & QM el
10 SMTEITRTIT BT AT R & 51 ...(FIIM)...

MR. CHAIRMAN: No, no; you have to take my permission. I am only seeing

your notice.

1. YW MU Aqred: ey, Afeq f&ar gan 81 ...(Faum). ..
SHRI SURENDRA SINGH NAGAR (Uttar Pradesh): Sir,..

MR. CHAIRMAN: Your leader is on his legs. He is capable of arguing.

...(Interruptions)... If you don't want to hear, then, I will leave.
. YW MU A1ed: Heled, I8 9gd THR qHd 81 ...(FauH). ..

MR. CHAIRMAN: I will not allow anybody to speak if ten Members are standing.
Please ask your party Members to sit down, Prof. Ram Gopal Yadav. Notice has
been given. I have not admitted it under Rule 267. I have called Ram Gopalji, as

the leader of a party, just to say in one line what he wants to say.

PROF RAM GOPAL YADAV: This is not a question of one line, Sir. ST U3
4 g R ¥ *LL(auM)...

st wwrafe: 9E1-7811 ...(@ag)... Ram Gopalji, you know the rules. That
is a State matter. No, no; this will not go on record. Jg Rere wR T8 S
...(FAY)... Telecast ¥ &1 I ...(ELM)... You made your point. Please sit
down. ...(Interruptions)... You wanted to raise that issue. Fel--Tall Please sit down.

This is not done. Zero Hour submissions. Kumari Selja.
KUMARI SELJA (Haryana): Sir, how can I speak when there is so much noise?
PROF. RAM GOPAL YADAV: Sir,...
MR. CHAIRMAN: That is a State matter. You are aware of it. ...(Interruptions)...
SHRI RIPUN BORA (Assam): Sir, I have a point of order. ...(Interruptions)...

MR. CHAIRMAN: This is not the way to behave. ...(Interruptions)... Nothing
will go on record. No telecast will be there. ...(Interruptions)... Nothing will go on
record from this side, that side, whatever side it is. I have already said that I have
not admitted, but I allowed Prof. Ram Gopal Yadav to have his say. He has said it.
No further discussion will be there. I have called Kumari Selja. If you don't want

to do Business.... ... (Interruptions)... You go to your seat, Shri Ripun Bora. This is

* Not Recorded.
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not the way. You please go to your seat. ...(Interruptions)... Nothing is being telecast.

Why are you wasting your energy?
The House is adjourned to meet at 12.00 o' clock,

The House then adjourned at fifteen minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
High unemployment rate

*271. SHRI AMAR SINGH: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Government is aware that unemployment rate has touched a 45 year
high as per data released by Government which shows that joblessness had indeed
touched 6.1 per cent from July, 2017 to June, 2018; and

(b) if so, the details of measures Government proposes to take to tackle this

problem?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) and (b): A

statement is laid on the table of the House.
Statements

(a) This Ministry has launched a new regular Employment-Unemployment survey,
namely, Periodic Labour Force Survey (PLFS) during 2017-18 with certain changes
in survey methodology, data collection mechanism and sampling design vis-a-vis
the earlier quinquennial (once in every five years) Employment and Unemployment
surveys of NSSO. Besides, the PLFS was launched with an objective of measuring
quarterly changes of various labour market statistical indicators in urban areas and
generating the annual estimates of these indicators for both rural and urban areas. These
differences in methodology put certain limitations in respect of the comparability of
results of PLFS with the results of the earlier quinquennial surveys on Employment

— Unemployment conducted by NSS.

Based on the first estimates, available from the Periodic Labour Force Survey

(PLFS), released on 31st May, 2019, unemployment rate in usual status is 6.1 per cent.
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(b) Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on schemes like
Prime Minister’s Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises; Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) and Rural Self Employment and Training Institutes (RSETIs)
schemes run by Ministry of Rural Development and Deendayal Antyodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM) run by Ministry of Housing and
Urban Affairs. The Government has also recently constituted a Cabinet Committee

on Employment and Skill Development to generate more jobs.
MR. DEPUTY CHAIRMAN: Question No. 271, Shri Amar Singh.

SHRI AMAR SINGH: Sir, I would like to know whether it is a fact that the
data released by the Periodic Labour Force Survey, which was conducted by the
National Sample Survey, from July, 2017, to June, 2018, shows 7.8 per cent of all
employable urban youth being jobless, while percentage of rural areas was 5.3. If

so, what is the Government's reaction in this regard? Jg Sl hH R T R 3N
IGM & oI WRER T B BT 82

G ggoid g STudfa S, A9 e 9 ST Periodic Labour Force Survey
$ fqwa § a1t qol &, 98 Sfd |ard 81 § STb! SMeRl b oy 3ud Jegq |
g T dredl E{ fr ugel employment and unemployment &1 SIRSE] 3T BT AT,
SFPT U AT $ 37X U R Ha% AT 2T I8 SiT Periodic Labour Force Survey B,
SHPT PR T AHR 71 2017-18 F 3fex I8 Ifaa w#sn & di=g |l @1 9gd ofar
IRET B ST B, SUY 98} I8 81 fb BT period ATAMT B AT AW 39RT
HIAFT SR FT ol ofdx 519 39! 2017-18 & I f5ar 721, @1 § el I8
AT @78l § b 8 Al H IR qEIe] 8Id @ 3IR 8Y qex Pl SIS AdhR SHP]
el fhar ST 81 g9 ARTR™ $EH methodology & 3fex W $® 3fax fawam T
2l Hife SABI methodology H 3R fham T 8, oMs.3l. &1 siHI fhar T B,
TSJhe 1 factor in @I TS 8, 39 dol8 W NSSO & Sl Ugel dTcl FIol §3M B
J, ITH! IFRAT AP T8 W SITET ST AT 81 3R A SHHT R a-Ih &
forar Bar, a1 X7 3R WRGR &1 I8 AFT § fb T8 S unemployment &1 2.2 BT
3fimST 2, S 2011-12 & 3fGR NSSO & fUwel surveys & Hdlfdd, IHd 3T S &
s oY, TIe, 398 ff ISP HRIG-HRI 3Tl oifh, Rife 39 methodology s 81
TS T, I8 B WA & [ 81 7 7, AT TSR & A Y B gSWEles bl IR IR
WW?W@WW%W’cﬁm@aﬁ’increaseﬁwﬁlﬁm
I8 Py 5 I8 2rex # 9 increase golr 2 3R W)l URAT H 4 increase gall gl
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st SuyuTafa: emy NT supplementary HdTef @, SN UES ART 9 A
HEWl W MU BN & 319 U1 WaTel 9gd WU H gv, i 89 I8l W e |
I AFE ARl P FATA-STdTd BRI Fb| $Hb A1 &1 AT HARTOT Y 39+
ST ¥R <1 A eR R Sft, 31y U1 gERT wdTed el

Y emr Rz STwwmafa S, # 1 emotea &9 & aierar g SR e § & are
IYFYMIT S, T§ Sl SRISHINT 8, §9 SRISHRI & RO manufacturing sector and
agriculture sector H ggdd HHY 3TI’§ %, RTTe BROT fdd™ & g% 6 §_§ gl EN EINd

H Information about the country's poor job scenario was leaked earlier. But, the

Government brushed aside this information and stated that ...(Inferruptions)...
2 SgquMRT: A SR RiE SfY, oY $un HA Soff | warel iyl

sft R RE: STwwmfT S, Ward 98 8 f& 98 offd 8 1 iR Statistics
Commission & @R = $RIBT &7l T8 ST <l gl &1 I8 TR vy &, sferg #_y
A H St & 97 U 2 fF S SeT e g €, S9! ga Wel § AT AT 272

st Suumafe: g=Iare, MYHT FaTd 8 AT Bl

@ Sl g ST99afid Sff, I8 91 g © [ STT ol gaT ATl B4 37
qd 1 S Refee M@= o, 98 31 68, 2019 dd Faredr o1 S99 Ugd I8 Sl
STl ol g3l 8, P IR H BH I8 el e Webd & [$ I§ A ol fHar &,
Qfe fedt 7 Se” <t o 2 8k &9 g9 @St &1 1Rar &1 foram 21 81 9&at &
5 emae fasl &1 IS ToisT &1, 89 S9P dR § $B B Tl Gdd, Al A
HeW B! IE I GOWI © [b I8 ST ol g3l AT AR 89 37l Al $qHbI Ul bR
D BIRMT o I} ¢ & a8 ST foas <ofte fomar an?

3t 3rR RiE: SeT e BN ¥ ...(xuaum)...

st It 9T 3R 18 SN, 819 98 S8V, 319 3MUd! 91d Réble R gl
ST <& Tl oA A gERE 8, e diferg

st 3R e *

st YUY MY 95 WSVl S|4 oA ¢ AT B, 319 3Nud! 919 Rébre )
8l o <Y B

DR. T. SUBBARAMI REDDY: Sir, in the last 45 years, unemployment is at

the highest rate. So, my question is: What is the reason for this? You have given

reply to so many things. But, in spite of this, unless a higher economic growth is
achieved in India, we cannot think of a solution to the problem of unemployment.
As you can see, there is no industrial growth, no new industries and also after the

Budget, the Stock Exchange has gone down. The share value....

* Not Recorded
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MR. DEPUTY CHAIRMAN: Thank you, Dr. Subbarami Reddy.

DR. T. SUBBARAMI REDDY: Sir, let me put the question. Therefore, unless
you accelerate the economic growth, you cannot expect growth in employment.
Therefore, my question is: What efforts are you making to enhance the economic

growth of the country?
MR. DEPUTY CHAIRMAN: Thank you. This is your suggestion.

RAO INDERJIT SINGH: Sir, the Government takes unemployment very, very
seriously. To alleviate the unemployment scenario, over the past five years, the
Government has taken a number of steps. If you permit me, I would like to tell
the Member about some of the steps that have been taken. To begin with, I would
like to say that the Prime Minister's Employment Generation Programme itself has
catered to the employment of 14.3 lakhs, till 30.11.18. The Deendayal Upadhyaya
Grameen Kaushalya Yojana has helped 4.73 lakh people get jobs. The MGNREGA,
over the past four years, has helped 972.99 crore person's days. Then, there is a
Deendayal Antyodaya Yojana, National Urban Livelihood Mission, self employment

training schemes, smart cities ...(Interruptions)..

DR. T. SUBBARAMI REDDY: What about economic growth? I want a reply
on that.

RAO INDERJIT SINGH: Sir, the list goes on and on. Nevertheless, taking
into account the seriousness of the matter, the Government has appointed a Cabinet
Committee on Employment and Skill Development to ensure that more people get

jobs in the foreseeable future.

. IM MU Iea: W, W Negpd BIeT FaTdl 21 TaHe &1 Ig STaT 7, ST
g 3T ¥ fF &9 987 98 TAM W AR < W §, dfP 39 dara & e |
Sﬁ?ma?%wﬁunemploymentwmwi\’lﬁﬂﬁ:ﬁﬂﬁﬁﬁﬂg
ST @l § $ 9 M1 A 9 S A 919 98l 872

@ goid g WX, §9 3ue q1egd A I8 bel Bl yA fhar § s
labour employment and unemployment survery T S AT Aied YA 7, 98 Uge
arel ¥ ¥ 81 You can't compare apples with oranges. The new method that we

have employed now is an yearly method, taking into account the quarterly surveys.
The only comparability that can happen is when the next year, XTH TS SH, 3Tl
AT 519 BH SIGRT A 3THT MG, 1 T F 37 S 6.1 IR a1 g3l ©, PR a8
3ol |1 6.2 URAC I SIIQAT, A1 89 I8 A1 G & [ AR YA Hifdd 781 o,
Afh SHBT comparison 5 ATeT & A1 fhar Sie, a1 § 781 wwsrar & ag Sfua srml
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Goft WRIST qUSA: IR, H I8 A1 A8l § [ 2014 P 1€ AG] IRBR 7 AR
& & H 98d | P [BY & AR I8 Algarsi & Al ey f&ar & 2, dfdT aGReR
P gRI SIRT PLFS |d & 3R 15 99 ¥ Afdeb 31g drel 71 TR Joul bl ISHR
e e &, g A &1 Avy € {6 39 Iy a9 @ b 22 uferd Ay g
ISR U0 B 9Tl 21 ARl & ISR & $F A=) & 91y Sfad 99+ dad
W TEI e S g1 saferg § A H#E St @ S aredt g 6 R WReR A
oY 3R Afgerell & I I8 Sl gap B, I a7 AT 7, 39 vy ) @5 AR
a1 8 3R ®Is o a1g 872

@ g5l fE: 97, g9R oy 4oy &R Afgemil & 9= @18 o<k T8l |Hsn
ST 21 B9RT U I8 YEdl & fb RE) & dR W Afeey o Sa- & I §
<t o A, NI 9o 9T HY 9§

Underutilisation of Nirbhaya Fund

*272. Shri R. K. Sinha: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Nirbhaya Fund allocated to States for
empowerment, safety and security of women and the girl child has been lying

underutilised;
(b) if so, the details thercof and the reasons therefor;

(c) whether there is a shortage of special courts to try cases of rape and heinous

crimes against women; and

(d) if so, whether Government is taking steps on expediting filling up the shortfall

of these courts?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Nirbhaya Framework provides for a non-lapsable corpus
fund for safety and security of women to be administered by the Department of
Economic Affairs (DEA) of the Ministry of Finance (MoF) of the Government of
India. Further, it provides for an Empowered Committee (EC) of officers chaired by
the Secretary, Ministry of Women & Child Development (MWCD) to appraise and
recommend proposals to be funded under this framework. It also provides for the
concerned Ministry/Department to seek approval of the designated competent financial

authority, as well as of the DEA for funding of such proposals under the Nirbhaya
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Framework. As per this framework, the MoF through DEA is the nodal Ministry for
any accretion into and withdrawal from the corpus, and the MWCD is responsible to
review and monitor the progress of sanctioned projects/schemes in conjunction with
the concerned Central Ministries/Departments. Budget allocations against approved
projects are made in the budget of the respective Ministries/ Departments through

Demands or Supplementary Demands for Grants.

As such, in accordance with the Nirbhaya framework guidelines, the EC and
the MWCD have been reviewing the progress of sanctioned projects/schemes in
conjunction with the concerned Central Ministries/Departments with the aim to
ensure proper and expeditious utilisation of Nirbhaya Fund for improving safety and
security of women and the girl child. Further, as per this framework, monitoring
and reporting mechanisms are mandated at State/UT level as well as at the level
of the concerned Central Ministries/Departments. All the projects appraised by the
EC are at various stages of implementation having staggered gestation periods for

completion of the projects.

(c) and (d) Setting up of special courts is under the domain of State Governments
and High Courts. However, as part of the proposed National Mission for Safety
of women (NMSW), a Scheme on the lines of other Centrally Sponsored Schemes
(CSS) for setting up Fast Track Special Courts (FTSCs) has been formulated for
expeditious trial and disposal of pending cases of rape and Protection of Children
from Sexual Offences (POCSO), Act. The Empowered Committee (EC) of Officers
constituted under the Framework for Nirbhaya Fund has appraised the project for

setting up of FTSCs at a total financial outlay of ¥ 767.25 crores.

sft 3IR.%. Rigr: AIaR, §ART S U9 o, IR S9GT SR el &7 o g9 &1
grIT Bl e I AT e &1 B ST fhur I R8T ®, o § A w5 o |
I8 Bl AR 6 e te 7 org ad fha If onE iR SWH W ey fha
JIRT &1 YA fBa1? duan I ff ga]d & 67 b sai 9 59 IR &1 [T
forar 3R fra-frd &™ & forv fFar? TR g9 ueHl &1 SR, 3MUs foRad SR #
HEl T2l g1 HUAT $HBT SId1d &A1 gl

sielt Wi Sffee SR Helew, HY 9 STR & AW ¥ AR Ai9E Bl ST
BT & b AT e &1 FaTe™ Ministry of Finance el 81 519 1 Implementation
Agencies P ?ﬁé R project implement X1 BT %, ar s« project T e FEe fund
allocation, financial progress 3JdI physical progress A B %, il ORT DT YRT Ministry
of Finance & 3fciid 37TdT %\*I 2015 H TUdh Empowered Committee T o frar AT,
e Chairperson, Ministry of Women and Child Development I gl ¥ Empowered
Committee Eﬁ, ?ﬁ'&; Ut M9 3{UAT autonomous body, Central Ministries ® through
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T AT ©1 8HR HATTI d1 Empowered Committee, WToTde & S AF G &, d
9T e & 9H® I AT W AT T8 W, 396 Aey H T fewoft Ministry of
Finance, ¥a%1 &1 ARBRI AT HRA AXBR & Sl qdb! AT &, I dP Ugaw
212013 H I8 He ifud famar

AT AeT HEIqd o I8 Yo &I YA f6a1 2 {6 59 e & Aes 4§ fha
BT O 2, Al § IT A PRI dledl § b 17 Jals, 2019 Td AT e &
qETH W, THIT 29 BIRIGH! H 2,250 BRIS BUAT, YW P AXBRI qPb UG AT
21 3R 9 2013-14 &1 faa=or 77, 1 A HRAX, 2014 § Td Wlolge &1 approval gl
o7, ifhs I8 WIolde eRTde IR T8l ol 1l 2014 & oId) 2019 @, fafde g
WWWW%H@N@”WWW%IW@ﬁDepartment
of Justice &, AT Hhe & Ifdifd, 2 W H 1,023 Fast Track Courts & fHT &I

wiefa < 2l

3t oTR.%. Ri=gn: AEISY, AT ST RS U I8 © & Afednll & favg R
3R SATEAR B TRl § IR gig g3 ol A IFqq [Ty 1 A1 s HeiH
form 2 iR g9 ffelar st it 71 &1 A9 98 H 24,000 IR T &l H
ST @TEdl § {6 g9 forg S faRiy <Imanfie]r @) e B 8, S Sah
HATT RIT HRIATe! B 8T 8?2 B8l T B, ‘justice delayed is justice denied’, @
frd PR ST I SITET AT 3T B 3T aRd 9 @Rd =g faeandfi?

et Wi Sfee s "Eley, § ofud WeEs § SeRuNYg |ivs Heled Bl
ST BRI @Te<l! § b A1y ware <IRITed 5 POCSO & HIEdH ¥ S0 Al
forar 8 3R & 57 9, O dfd 9w 8, S9d I § IHaRI | '] “Justice
delayed is justice denied” @I RTH AT B AT TS 1 UK (BT, &9 IAA
NgHd %, 3@'&%‘(’ Department of Justice q 1,023 Fast Track Courts & fafor & Jeeq
Bl Heqd fBAT 81 Criminal Law Amendment, 2018 & 3fdifd Hem #= & o ©
1 g & g8 BM fBa1 w1 B, A @RI W9 | I BRIArE! 8 AR Afgarsi
vd fifsd g=ai &I FHEE U gl

Miudt BrR 9ml: AT SUYid w8ley, 3MYe ATeId W H HAY Sff | ST
aredt § fb g8 fifan de Gifsar &1 S9a g7 & uvard fieldr €, oFR U € o
AT 3T 59 aw | Fened Hf?

sielt W Spfes SR WRIS Y, | MUd AT § A AET Bl S BRI
e § fb MY s, A1 U Afgell & ARUNIRIA, SH$ IRAR Bl JATHRIT Haa
BT BT B T8l 21 3R fafdy o0 AR a1 Rd AR & fafaer faum, afgen
IR ¥ FT DIs FRIBHH BIAT A8, A1 ITH I §6 B B SUIN &Il 21 4 1P
B3QTeXUl Department of Justice T & %\', SREAIPE Railways H integrated system
M & fo gAR A9 7 U ioree &R faar gan €, a1fe S afeer A €, Saat
gfaen iR grem AT & 51 FF1 § AT GES A8IGd B I§ W aaE arsdn
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g & 2015 H, 8 e AGl S $ AQLIER, Sakhi One Stop Centre @1 I[B3ATT
P TS Bl Y A IdHE W I 33 Al H Adiferd & I &1 At & uaredr
® g | R Agg @Ry, A ¥ ded I Aee & ™ &1 799 a)d B 319
TP 2,20,000 AT BT §9 Sakhi One Stop Centers & HATZH ¥ ASS fydl ol B

sfreht PEden RN STFIMRT AEIGY, H MUeG AT | AN HAI AEIGA]
{ I8 ST @rEdl g b ok Sl Bkl §, 98 w-ga &I gl 9 a9 8l g QiR
AfeeRll & favg 8 arel ey Ry @l W9 gAars gl ¥, O g # S9!
HGg HRA drell ol dbid Bl § AT fquer # S gdld B ¥, d R ARBR Afgel
qaier 3R Afgen oo WM @R PR VAT 8, O &F RN 3Meawd fhar S|

S SR Bl w gl S QT o @O 2 Lo QT S0 VUESSS A sow
Sr v B S Gz s e 09 2 Px s G S oy Ghlr Bl o —w
2 B9 Olsw co S oyl iSe Js Se B S 03 ysl o s
S BSy sx due U 5 J 2 Bx B9 sz Gl S5 v S vl Olsie
S 05y @ P bl Syl S Sy gz Mo sl GBSy e WS IS g s
Dl S sl
sicht wIfa Spfaa SR "eley, A Aihe Heldl B SR UTH BRA B
SiI 9 7, S9H H HEdNT s9fely A8l @ |hdl, Rifh A dA W FEA 99 g,
Afed # s P Al § b Al wi, Ig <2 F goul &1 W 7§ 5 gim
PIC H 3N &H P Afeal $I @ 1 Afbd &, Tdh afal 89 & T J el ©
for It WX R 84 macTeid 81 aey fb SITeT W STeT administration and
execution of justice @I M ¥ gX AR &I IRT iR Hifed oI I8 &M A
R Department of Justice & HIETH ¥ 8 AT &, dfcd gAR A Rrem #2301 wad
foRToTE €, 9P Aegd F W) g9 BN &R B Bl ...(FAYF)... I8 sRIRYS vy
TE B ...(@agE)... § orgEfy aehl.. e A 39 vy ) g @ €, dfed
d g8 7l g 6 g srrue vy 481 81 89 oR IR @Y Al Sl 9 et
T afdast § g9 Afgari & Wicared ¢ 9ad B

st s 99 d= "EIey, § AR W wEed 9 g ge g § 5
Afgersll & forg g aR) Ao IR S R €, Wfd R de # 59 qoie |,
arfl ST 2019-20 FT IS I gal ©, g9 AfRRil & Wicaw & fog aoic g+
FH Fi 82 I§ H S At g

#ieht |Ifa Spfaq SR H818Y, I8 S non-lapsable &1 ST AA@d I8 © [P
IR U< WK fAffad dorged 9 <, A1 I8 B lapse Tl 1T, I8 accumulate
BIAT ST 1 gA | H Sl 17 9dRl 2, 98 2,250 BRIS Bl gl USe BRI gRI
JUAT TR Department of Justice, Ministry of Railways s?iﬂﬁ SR YRT WRBR DI

+ Transliteration in Urdu script.
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YT & ATETH | OIG HIorae A®T 6 SR W IR 81T 8, I8 approve BT T,
SqP q1G IAD! [pATadT I g A 89 AN o 81 dfb | AMIb AedH | e
PI Y8 W AT BT AT g b Empowered Committee & U Q¥ I8 2 b 4
Y - g # firell 31 v <=, H O w3 9 3mug et fb Empowered
Committee X A& ﬁlﬁ, difer &9 JaTeiieT 81 & financial and physical progress of
projects P SR 9 B AN &I < Tl

it =t § wud dIh TEn
*273. 1t Q.U gFm w1 HER @Al g8 I B Ul PR b
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Connectivity issue in Niti Valley

+273. SHRI P. L. PUNIA: Will the Minister of COMMUNICATIONS be pleased

to state:

(a) whether it is a fact that eleven villages of Niti Valley located along Indo-

China border are disconnected for the last two months;
(b) if so, the details thereof alongwith the reasons therefor;

(c) whether it is also a fact that the communication service in the outposts of
Indo-Tibetan Border Police (ITBP), Army and Border Roads Organisation along with

the villages is also completely disrupted and if so, the details thereof; and

(d) the reasons for not fixing the technical faults in the satellite even after two

months?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) Sir. All the Digital Satellite Phone Terminals (DSPTs) have been
disrupted in the villages of Niti valley located along Indo-China border.

For providing communication service through Digital Satellite Phone Terminals
(DSPT), approximately 25 MHz bandwidth on NSS-6 Satellite (non-indigenous
satellite) was procured by Bharat Sanchar Nigam Limited (BSNL) from M/s Antrix,

+ Original notice of the question was received in Hindi.
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a subsidiary of Indian Space Research Organization (ISRO). Citing the security
concern, M/s Antrix repeatedly asked BSNL to migrate DSPT services from NSS-6
Satellite to GSAT-18 Satellite (indigenous satellite). However, BSNL requested M/s
Antrix to continue the DSPT services on NSS-6 Satellite as a lot of activities such
as re-orientation of antenna/relocation of antenna mount etc. were involved. Moreover,

a huge expenditure was also involved in various migration activities.

M/s Antrix w.e.f. 13-05-2019 turned off the transponder of NSS-6 Satellite stating
that the said Satellite has already completed its life. Due to this, the DSPT services
got discontinued w.e.f. 13-05-2019 onwards.

The communication services provided through DSPTs are also disrupted in the
outposts of Indo-Tibetan Border Police (ITBP), Army and Border Roads Organisation

for the reasons detailed above.

However, at present [-SAT Phones are available at Border Out Posts (BOPs) for

operational communication.

BSNL appraised the reason for discontinuation of DSPT services to Department
of Telecommunications (DoT)/Universal Service Obligation Fund (USOF) requesting
financial support in carrying out the migration activity which is a time taking activity
(20-25 weeks) for re-orientation of antenna at each location, relocation of antennas

wherever needed and also involve substantial cost.

Various possibilities of providing telecom services in these areas are being

explored for early restoration of services.
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T U8t B TS 919 B G IR 39 AT I Al 7 w8l § 6 a0 wHenRa
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SRR PO HHl I8! BN, IGD! I RART A PRb H I© Fql gl

SHRI V. VIJAYASAI REDDY: You are aware that Andhra Pradesh is frequently
struck with cyclones and all that. I would like to ask the Hon'ble Minister one
thing. Do we have any institutional mechanism to restore the telecommunications in
disaster-affected arcas to save the valuable human lives and livestock? Unless the
communications are restored instantaneously, this is not possible. So, my question

is: Do we have any institutional mechanism in place or not?

SHRI RAVI SHANKAR PRASAD: Hon'ble Member would appreciate that this
question relates to a specific area of Niti Valley, high in the hills of Uttarakhand.
Since he has raised this issue, I only wish to inform him, and many of the senior
Hon'ble Members would know it, whenever any natural disaster strikes, there is a
proper protocol or Standard Operating Procedure whereby NDRF, SDRF and all
cooperate and we take steps so that free mobile phone connectivity is available. It
is restored and there is a Standard Operating Procedure for it. If he asks me any
specific question about any specific area of Andhra Pradesh, I will separately furnish
the details.
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Performance of BSNL

*274. SHRI RONALD SAPA TLAU: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that 54,000 BSNL employees are in danger of losing

their jobs and if so, the reasons therefor;

(b) if not, the present status of BSNL in terms of effective performance and

competitiveness;

(c) whether any survey has been done/approved by Government, to identify the

overall performance of BSNL in comparison to other competing companies; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) A statement is laid on the Table
of the House.

Statement

(a) Bharat Sanchar Nigam Limited (BSNL) has informed that no proposal to
lay off over 54,000 employees has been approved by BSNL.

(b) As informed by BSNL, as per TRAI report the total market share of BSNL

is as follows:—

Market Share in terms of subscribers (in %age)

BSNL As on 31.03.2017 As on 31.03.2018 As on 31.03.2019
Wireless (Mobile) 8.66 9.44 9.96
Wireline 56.15 53.78 51.47
TotaL 9.63 10.26 10.72

However, stiff competition in mobile segment, high employee cost and absence
of 4G services (except in few places for BSNL) in the data-centric telecom market

is adversely affecting the competitive strength of BSNL.

(c) and (d) No survey has been done/approved by the Department of
Telecommunications (DoT) to identify the overall performance of the BSNL in

comparison to other competing companies.



Oral Answers [18 July, 2019] to Questions 29

However, Telecom Regulatory Authority of India (TRAI) releases monthly telecom
subscription report that gives Telecom Service Provider (TSP)-wise total number of
wireline/wireless subscribers and net addition of subscribers during the month. TRAI
also monitors the performance of TSPs including BSNL against the benchmark for
various Quality of Service (QoS) parameters laid down by TRAI by way of QoS
regulations issued from time to time, through Quarterly Performance Monitoring
Reports (PMRs).

As per PMR issued by TRAI for the quarter ending March, 2019, for Basic
Wireline Services, all the service providers are largely complying with benchmark for
all the parameters in all the service areas. Non-Compliance is noticed in the network
of M/s Airtel and Tata in 9 instances each, BSNL in 2 instances and MTNL in 1
instance. For Cellular Mobile Telephone Services, all the service providers are largely
complying with benchmark for all the parameters in all the service areas. Non-
Compliance is noticed in the network of M/s Vodafone Idea Limited in 39 instances
(30 for Vodafone and 9 for Idea), M/s Tata in 21 instances, M/s RJio in 4 instances,
M/s Airtel in 3 instances and BSNL in 2 instances. For Broadband Services, all the
service providers including BSNL are largely complying with benchmark for all the
parameters in all the service areas. Non- Compliance is noticed in the network of
M/s Atria Convergence, M/s TTS(M)L, M/s TTSL and You Broadband in 2 instances
each and M/s Tata Sky Broadband Private Limited in 1 instance.

SHRI RONALD SAPA TLAU: Sir, my State, Mizoram, is surrounded by both
Myanmar and Bangladesh. In compliance with the Government's order, we are, regularly,
in touch with all the districts, every quarter. I am sorry to say, Sir, that I have not
come across any district in my State that are satisfied with the BSNL service. So,
the question is: What is the present status of BSNL in terms of effectiveness and

competitiveness in comparison with other players?

sft 91 O TR A SUHTART ARG, AT 9a | Uyl SR
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SHRI RONALD SAPA TLAU: It is surprising, Sir, that the BSNL is not providing
even 4G whereas all the other players are easily providing it. So, how can it be
competitive in this technological world? My question is: Has the Government ever
taken any survey in order to assess correctly where the BSNL stands in terms of

improvement in the future?

st 93 GO IR AT U9l qeIed, iTATHUd 5 59 d)g Bl ol
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SHRI JOSE K. MANI: Sir, in the banking sector, to start a new bank, there
are some restrictions. You have to open certain percentage of branches in the rural
areas. Similarly, in the telecom sector, is there any rule for the private players to
take their network and install towers in rural areas, as a minimum percentage of
total towers, and only then can they start the business and come to the urban areas?

That is one point. Then, just to supplement this question...
MR. DEPUTY CHAIRMAN: Only one question is allowed.

SHRI JOSE K. MANI: Sir, please, this is very important. We need to update
the technology. The BSNL is still working on the 3G spectrum, but the competitors
have gone into 4G and 5G. Can 4G and 5G networks be provide nationwide through
BSNL?

At 9 GO ARG G STYUT #eled, § SR el Bl g
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SHRI TIRUCHI SIVA: Sir, at the outset, I would like to thank the hon. Minister
for his reply to part (a) of the question, that Bharat Sanchar Nigam Limited has

informed that no proposal to lay off over 54,000 employees has been approved by
them. So, we thank the Minister for not having approved that. Everybody has already

mentioned that we have a strong conviction to support a PSU, but despite that, the
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poor connectivity, that we get, compels us to move to the private operators. We does
not mean ‘I’ alone, but everyone, for that matter. Sir, it is believed that BSNL has
got the strongest infrastructure among all the players in our country. Despite that,
the 4G connection has not yet been given, but the reply states that ‘except in few
places’. I want to know which are these ‘few places’ because in Delhi, we don't
get that. So, you don't rely on the performance report of the TRAIL You conduct
a survey of your own and do what is needful for the development of the BSNL.

What are the plans you have in hand?
MR. DEPUTY CHAIRMAN: Instead of suggestions, please put direct questions.

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
Sir, I would like to share with this House very humbly that we all expect BSNL
to perform well. We are doing our best. But, one particular fact needs to be noted
that the total number of BSNL employees is 1,65,000, and that of MTNL IS 21,679.
The employee cost that we pay is 75 per cent of the income. The number of Airtel
employees is just 20,000, the number of Vodafone employees is just 5,000, and Jio
has only 2,000 employees. It is a legacy issue. We are a PSU. We have taken care
of their interests. I want to tell this House that immediately, after taking charge, I

am taking steps to make BSNL more competitive. We are taking other steps.
SHRI TIRUCHI SIVA: Please take care of quality of service also.

SHRI RAVI SHANKAR PRASAD: After my strategy is complete, I will share
it with this House.

SHRI RAVI PRAKASH VERMA: It needs to become a multinational company.

SHRI RAVI SHANKAR PRASAD: Yes, I know that. Some people have that
feeling. I don't agree with that. My view is very clear: to ensure stability in the
telephone sector, mobile sector, one PSU is important. For national services, one
PSU is important. That is my view. You have seen that many disruptions have taken
place. Private players have come. But, let me go on the positive side of this. India
has the cheapest mobile in the world and the cheapest data rate. We also need to

appreciate that. ...(Interruptions)...
SHRI ELAMARAM KAREEM: That is because of BSNL.

SHRI RAVI SHANKAR PRASAD: Let us not argue. Sir, the point I am making
is that I am doing my best to ensure that this sector revives, but when I have talked
about the employees, I would also like the employees to be co-operative and more

professional in making it competitive.
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Autonomy to colleges

*275. SHRI RANIJIB BISWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has granted/proposes to grant autonomy to some of the

colleges in the country and if so, the number of colleges granted autonomy, so far;

(b) whether Government has consulted University Teachers' Associations and

sought suggestions from the experts in this regard and if so, the details thereof; and

(c) whether Government has conducted any study on the merits and demerits
of granting autonomy to colleges in the country and if so, the details and outcome
thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) A Statement is laid on the Table of the House.
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Statement

(a) to (c) Yes, Sir. With the objective of promoting quality, providing autonomy
and creating a favourable environment whereby our country’s Higher Education
Institutions can become institutions of global excellence, the University Grants
Commission (Conferment of Autonomous Status upon Colleges and Measures for
Maintenance of Standards in Autonomous Colleges) Regulations, 2018 were notified on

12th February, 2018. As on date there are 708 Autonomous Colleges in the country.

A workshop has been organised by the University Grants Commission (UGC) for
the Constituent Colleges of Delhi University to discuss the issues regarding grant of
autonomy to Colleges. Moreover, the Ministry of Human Resource Development has
also held interaction with teachers of Colleges to discuss various issues regarding

autonomy.

As per UGC (Conferment of Autonomous Status upon Colleges and Measures for
Maintenance of Standards in Autonomous Colleges) Regulations, 2018, the benefits

of autonomy of Colleges are as under:—

(i) They can review existing courses/programmes and, restructure, redesign and
prescribe their own courses/programmes of study and syllabi and formulate
new courses/programmes within the nomenclature specified by UGC. This
will enable them to focus on new frontier areas in the upcoming trends in

the job market.

(i) They can evolve methods of assessment of student’s performance, conduct
of examinations and notification of results and also announce results, issue

mark sheets, migration and other certificates.

(ii1) The scheme of autonomous colleges also focuses on administrative and
financial autonomy. They have complete administrative autonomy and the
privilege of appointing their own Administrative staff and teaching faculty

including Principal.

(iv) Autonomy provides ample opportunities for academicians to make a creative

contribution.

SHRI RANJIB BISWAL: Sir, autonomous colleges are being asked to fund part
of their expenditure. Therefore, they introduced job-oriented, self financing courses in
their colleges. Sir, as you know, because of the slowdown of the economy, students
take loans to complete these self financing courses. Sir, I would like to know from
the hon. Minister—since the rate of interest for education loan is very high in India—
whether he can ensure and give a direction that once the students get jobs after

passing out from these courses, they can start repaying loans.
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MR. DEPUTY CHAIRMAN: Please ask your question.

SHRI RANIJIB BISWAL: Sir, this is my question. The Minister should ensure
and give a direction that the students who take education loans for their studies,

should start repaying the loan after they get a job.

sit e grERare i sme, 98 ge d@vennell & Wk 9 gdfed 2l
AT 9ew | a1 ude & ® 6 O & 9 Wredn wm eafl, 9 37U uTSRIshH
& HAM IR R I8! ¥ geill § I8 Hea1 aredl g b 9N I faeg wR
TR P 3 Ahal &, SThT WAl B & S bl 7 3[HR I8 AT ISl X&l 7
f 59 oI BT, WRAR BT FRIF0 BT 8, 91 GRAT¢ SS T Ut 8, g¢ el gt
21 R S Rt SR oM W@ ¥, Sd oy ue " 7 f w@rgadn feeer &
ST R wR f9ed TR W S @I 2, S0 949D 9 8, AT THRT 7 AR
d B 3fded PRl 81 5@ d 3Mded PRl 8, A ol Bl Ve faRive |ffa Sb
maET HT fdteror Rl ¥ o R A R W dd € A1 T8 € iR v
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MR. DEPUTY CHAIRMAN: Process is there and we will follow that.
st e @ N, Ugol first BT answer @l SN ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Process is there. ...(Interruptions)...

SHRI RANJIB BISWAL: Sir, process is there but I did not get the answer.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please put your question. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, the hon. Minister has not been able to
reply to the first supplementary. The first supplementary is, if a student has taken
education loan, he should not be liable to pay the loan until and unless he earns
something or gets some job. Then only, he can repay the loan. Otherwise, where
from he will pay? So, the answer should be given to that specific question and that

has not been given.

sft Suuaf: #9 ft explain ) T 21
3t T deRae e AW, § g8 de grda g 6 s9er aF 9 R/
Jdy 8?2

st 79 faare: R, 7 self-financing loan 2 ...(Interruptions)... The Minister
doesn't know that. ...(Interruptions)...

st W9 qrERae Feie: s, S w9 €, S96 fav aF oF
P oft fify a0 2

SHRI RANJIB BISWAL: Sir, loan to get education... ... (Interruptions)... What

is this, Sir? ...(Interruptions)...

st e graRare e e, dfdre i e Sar 8, S9e ey § SR
qITH AT § a7 e g1 S o {3 Sen 8, 98 9 oxl W) e S ®, St
YIae= ® 3R sdd fog 3 Wed € ...(cgaum). ..

MR. DEPUTY CHAIRMAN: Ranjibji, please put your second supplementary.

SHRI RANIJIB BISWAL: Sir, the aim of the Government to grant autonomy
to the colleges was to promote institutions of excellence in higher education but it
seems that it is a push towards privatisation of education in the name of autonomy.
So, T would like to know from the hon. Minister, how the academic and cultural
freedom of teachers and students is being ensured by the Government in colleges
which are granted autonomy because there is very little scope left to take decisions

with the management.
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#t e rERare fFreiew: S, 99 2018 ®1 1AM a1, ITH IE A1 ©
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T qThd & F AT W B A X AP AR sy s99 vafg wrau™ &
% S9! g IRE | WRRAT 2l 9 IGP] 91 G ©, 301 AP ©, d oA a1
FHd & 3R $AH FT-9T o9, T ART BT 9T 39 fown # 7, I ony gy &
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2t ITquMf: A9 W&y H g gargyl 1. Ud. sgHan Sl
it IRTe fwarer: w7, answer TE AT T
$it Sgqumf: IRTT S, IHD! fhar 2

DR. L. HANUMANTHAIAH: Sir, through you, I would like to mention that the
reply given by the hon. Minister states that as far as grant of autonomy is concerned,
both administrative and financial autonomy is also given. It also says that autonomy
provides ample opportunities for academicians to make a creative contribution, and,
autonomy will be given for appointment of principal and staff. This is what the

Minister has stated in his reply.

Sir, recently, in this House, we passed the Higher Education Reservation Bill for
teachers. But as per this autonomy, there will be no reservation. If you give autonomy
to all the colleges in India, it would mean that there will be no reservation. The
law which we have passed in this House will become infructuous and will have no

effect. So, my suggestion is please save reservation as well as autonomy.
MR. DEPUTY CHAIRMAN: Please put your question.

DR. L. HANUMANTHAIAH: Wherever you give autonomy, at least, give
admissions to the students who are below the poverty line, appoint teachers who

are meritorious.
MR. DEPUTY CHAIRMAN: Question, please.

DR. L. HANUMANTHAIAH: This is my question, Sir. That provision should
be there in the autonomy. Then only the autonomy will become beneficial for the

country.

it e drERara feie: b, S @ & S @ R, Sel dafte g
H | g P g & o [T 2, a9 goidl | B e €1 9 W e 8 b
TN &1 75 8, Al S oY I 179 3R e 781 Rl ...(@gm)... I8 ot
...(AUH)... gAY I FRIfRAT & 9§ W@raadr &) g8 21 ...(@auH)... iR I8



Oral Answers [18 July, 2019] to Questions 37

I BT A IR YIS B, AP Sl ol & A4S ©§, I AT Bl TP YT BRAl
BN, IR 9 ...(FaYM)... 3eT & fogn ¥, 3 & ik feum #1 ...xaum)...

st SUUTf: AT HA 1, .. ()., AT e BT FaTd .. (FGHH). ...
ST ...(FaHTE)... o 3R o Seaar a7 Fvermsli § G&id 2l .. .(aum ). ..

3 T A e AW, S FREgER S, L L(Eg)... 98 JRET
ST R A AN B ..(F@EH)... S e [FEiRd [Py gy e .. (cmaum). ..

SHRI HUSAIN DALWALI: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is no point of order during Question Hour.
PHls 91d Rbrs § T8 S|

DR. K. KESHAVA RAO: Sir, my question is simple. ...(Interruptions).... But don't
answer it like that. Please answer the question only if you have it with you. The
question is this. You have given the benefits. You told us how autonomous colleges
run. Is there any monitoring mechanism? I create syllabus; I create assessment; I hold
examinations; and I give the result. These are the four things with an autonomous
institution. He mentioned privatization. What is the monitoring mechanism with the
UGC? This you have not talked about, although you gave the answer. Is there any

monitoring mechanism which looks into it?

3l T drERae e W, AR U 39 aW$ BT 9F Suae B, Sl 8
gy IR ST & R S faRIvs ST &, a8 SHBT aidbraar FRIEv HRal & 3R

SBT T AT BT B

1. 3D IO JIAR, § Ud AEGY A HE-T 9199 GA1E_ @31 ol 9
g ST Aredl § b f5 Aeifdernedl @1 I8 Wl 9aH o T8 81 395 qd
Iaraet uicw s grR1 FEiRT By U €1 @1 $7 Al &1 IRuTeT 39
TEIfdemeadl gRT durfed fear SIrar & a1 981 far Sar 82 /1 SRGR T 396!
THier & N 99e 990 § fP 39 Heifdenadl § AHI-9HT UR S AHIET BYb,
! Wddl Y€ & s §, df &1 9 37 AFDI & 3faid HM I I & AT
TE WX W 8?

st T drERard e S, MR w9 ¥ S "9e $OMER WROSH6
TRl < TS 8, &Y 99 S AFG] B GHIE Bl § IR ST S AR IR @R A8

SAXd 8, I9d Raclh dRars B St 2l

MR. DEPUTY CHAIRMAN: Question No. *276. Hon. Member is absent. Any

supplementary question? Shri Ripun Bora.

*276. |The questioner was absent.]
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New Centre-State policy

*276. SHRI DHARMAPURI SRINIVAS: Will the Minister of PLANNING be

pleased to state:

(a) whether it is a fact that Government is contemplating on introducing a new
policy on the Centre and State relations to increase the performance of the State

Governments in cooperation with the Central Government;
(b) if so, the details thereof; and
(c) the details of the changes being brought to achieve the desired results?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c¢) Ever since inception of NITI Aayog w.e.f. January 1, 2015, there
has been a renewed thrust on Centre-State relations through cooperative federalism
recognizing that strong States make a strong Nation. A number of initiatives have
been taken by NITI Aayog to foster cooperative federalism through structured support
initiatives and mechanisms of engagement with the States/Union Territories (UTs) on
a continuous basis. These include (i) Periodical meetings of the Governing Councils
chaired by the Prime Minister with participation of Chief Ministers of States/Lieutenant
Governors of UTs; (ii) Setting up sub-groups of Chief Ministers on subjects of
national importance; (iii) Periodical meetings between Vice Chairman/Members of
NITI Aayog with the Chief Ministers and other senior Officials of the States/UTs;
(iv) Development Support Services for States for infrastructure and social sector
projects; (v) Sharing of best practices; (vi) Policy support and capacity development
of State/ UT functionaries; (vii) Aspirational Districts Programme for development
of backward districts; (viii) Theme based extensive engagements in various sectors;
(ix) Framing model laws for land leasing and agriculture marketing reforms;
(x) Promotion of digital payments; and (xi) Area specific interventions for North

Eastern, Himalayan States and Island development.

To promote competitive federalism and improving outcomes of developmental
interventions, NITI Aayog has been endeavoring to improve States’/UTs’ performances
by encouraging healthy competition through transparent ranking in various sectors
with a handholding approach. Some of the indices launched include Health Index,
Composite Water Management Index, Sustainable Development Goals (SDG) Index

and Performance of Aspirational Districts. Dynamic ranking portals have been put in
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place to facilitate States/UTs to feed data and monitor their performance in various

sectors vis-a-vis other States/UTs, including third party validation of data.

SHRI RIPUN BORA: Sir, my question to the hon. Minister is this. In the reply,
the hon. Minister has said, "..NITI Aayog to foster cooperative federalism through
structured support initiatives and mechanisms of engagement with the States.." Very
fine reply. But is it not contrary to the spirit of this when Special Category Status
for Assam and other North Eastern States has been stopped? Is it not the violation
of cooperative federalism? I want to know from hon. Minister whether he has any

plan to restore Special Category Status to Assam and other North Eastern States.
RAO INDERJIT SINGH: The answer is 'no'.

31 g &, weegs: Sy99uiT Sft, § snae e 9 A HIA ST 9 IE
IS dedl § [ WRHR Ig 9gd Ae! A as ¢ & a8 @y Wyl et
8, N® BRI [dH™ & WeH H o Wyl BT IRy 9, TR $B U9 A1 B
FER... S AR WY WRA $I Td1 I, O $V X dgd 38! IRT § MM 98 I8
g1 AT AT I8 2 6 57 ol A1 A Dl 59 WS ARl § $8 A A
2, S8 BIF- ufshar &7 3rdeid fhar &M? 3FR $9hT documentation 81, @l 31
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SHRI MANAS RANJAN BHUNIA: Sir, through you, I want to know this from

the hon. Minister. This Government dissolved the historic Planning Commission and

they brought the NITI Aayog. The basic differences in the directive principles of
the NITI Aayog and the Planning Commission are many. In a country like India,
with its diverse geo-political and geo-economic situation, what are the steps taken
by the Government, after substituting the Planning Commission by the NITI Aayog,

in relation to improving the Centre-State relations?
MR. DEPUTY CHAIRMAN: Bhuniaji, please put your question.

SHRI MANAS RANJAN BHUNIA: Sir, this is my question. What is the direction
and what are the views of the Central Government after substitution of Planning
Commission with the NITI Aayog to improve and achieve the best, effective Centre-

State relations in cooperative federalism?
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RAO INDERJIT SINGH: Sir, there are two pillars to this. One is cooperative
federalism. Through cooperative federalism, the NITI Aayog has tried to ensure that
States do not come to the NITI Aayog asking for funds. This was the procedure that
was used while the Planning Commission was in vogue. It was, I think, somewhat
embarrassing for States to come and ask for funds with a begging bowl. Therefore,
this Government decided that it would replace Planning Commission with NITI Aayog
which, primarily, now is a think-tank. So, we try and do cooperative federalism. This
is one pillar. Second is that we do competitive federalism as well and make States
compete with each other so that they vie for a better position. I think it ensures

that there would be stronger States and, therefore, a stronger nation.
India-China Dialogue on Disarmament and Non-Proliferation

*277. SHRIMATI SHANTA CHHETRI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India and China have exchanged views on issues of mutual interest

related to disarmament, non-proliferation and arms control; and

(b) if so, the details of agreements/MoUs exchanged in the 6th India-China

Dialogue on Disarmament and Non-Proliferation?

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM
JAISHANKAR): (a) and (b) A statement is laid on the Table of the House.

Statement

The Annual India-China Bilateral Dialogue on Disarmament and Non-Proliferation
was held in New Delhi on 3.06.2019. This was the sixth round of Dialogue during
which the two sides exchanged views on a variety of issues of mutual interest,
including nuclear disarmament and non-proliferation, multilateral export control regimes,
Biological Weapons Convention, Chemical Weapons Convention, other Conventions

and Outer Space.

Since the purpose of the Dialogue was to exchange views on the above mentioned

issues, no Agreements/MoUs were planned to be considered during the Dialogue.

SHRIMATI SHANTA CHHETRI: Sir, I would like to ask the hon. Minister: Are
the Governments of both countries going to limit the stockpile of nuclear weapons?

If so, the details thereof; and if not, the reasons therefor.

DR. SUBRAHMANYAM JAISHANKAR: Sir, this issue is being discussed in
the Conference on Disarmament. Any agreement that India will accede to will have

to be non-discriminatory and concerning all the countries with nuclear weapons.
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SHRIMATI SHANTA CHHETRI: Sir, my second supplementary is: Has the
Government initiated any steps to enhance relations between the Armies of two
countries on regional and global strategic issues? If so, the details thereof; if not,

the reasons therefor.

DR. SUBRAHMANYAM JAISHANKAR: Sir, we have a number of dialogues
with China. The Prime Minister engages the President of China at an informal
summit. I have a dialogue with my counterpart which takes place every year. At
the military level, hon. Member would be happy to note that we have a very, very
detailed engagement. We do discuss both military and strategic issues. In fact, in
Disarmament and Non-Proliferation Dialogue, about which the question was raised,
we did discuss issues like Iran, JCPOA issue, issues like the INF treaty, etc. So,

there is a very healthy and a very candid discussion on a range of subjects.

SHRIMATI AMBIKA SONI: Sir, through you, I would like to ask this from
the hon. Minister. He has enumerated four or five very important topics which took
place during the discussion on the 3rd of June. But he knows better than many of us
that there are other contentious issues between the two countries. We are all familiar
with the views of the present Foreign Minister when he was Ambassador to China
and subsequently, as Foreign Secretary. His personal views helped the Government
of the day enormously in sorting out many contentious issues. Has he changed his

point of view after becoming a Minister?

DR. SUBRAHMANYAM JAISHANKAR: Sir, through you, I would reply to
the hon. Member that as a Minister or as a diplomat, you follow the policy of the
Government of the day. As far as our policy towards China is concerned, honestly, I
see more consistency than difference. I think it is India's endeavour to engage China.
They are our largest neighbour. Between us, our ability to get along will define the
Asian century. So, I have always believed, both as a Diplomat and today as the
External Affairs Minister, that India-China relations are critical for both countries.

Therefore, I can give the hon. Member my assurance in that regard.

it rper Rimen: AT SYwIf AEIGY, H SMUd HIEgH | HEA HAl S |
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I P o N D T, R IE W FA IS 3N HRATE B 27 AP g0k qIH
IR feld iRk M I AR wfafafti fswmfes wu § 87 ded gu W AT
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DR. SUBRAHMANYAM JAISHANKAR: Sir, I would respond to the hon.
Member, through you. We have a mechanism called Expert Level Mechanism which
looks at trans-national river water issues. Two rivers are dealt with by them -
Brahmaputra and Satluj. So, we do engage China on river water issues, specifically,
on Brahmaputra. China has constructed dams on the Brahmaputra which they describe
as run-of-the-river dams. We monitor these dams very, very carefully. We have
suggested to the Chinese side that the data that they give us should not only relate
to the flood season but to the dry season as well. So, on the entire issue regarding

rivers and, specifically, the Brahmaputra, we are in very, very close touch.
Demand for reduction of levies and fees

*278. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether telecom industry is demanding various measures including reduction
of levies and fees, including license fee, Spectrum Usage Charge (SUC) and universal

service levy;
(b) if so, the details thereof;

(c) whether Government has agreed to accede to the request made by telecom

industries;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) to (e) A statement is laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) Industry bodies such as Cellular Operators Association of India (COAI) and
Confederation of Indian Industry (CII) and a Telecom Service Provider (TSP) have
represented to the Department of Telecom (DoT) inter alia raising the following

issues:—

— To declare a 2/3-year moratorium on spectrum payments to the
Government with interest rates in line with State Bank of India (SBI)

rates;

— To review license fee and Spectrum Usages Charges (SUC), rationalize

Universal Service Obligation (USO) levy;
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— To allow refund of input credit when input Goods and Services Tax

(GST) is in excess of GST dues on revenues.

Further, during the consultation process with Telecom Regulatory Authority of
India (TRAI) for auction of spectrum, COAI requested TRAI to recommend to DoT:—

—  For the reduction of Spectrum Usage Charges (SUC) charge to a uniform
1% of Adjusted Gross Revenue (AGR) across all Spectrum Bands;

— That SUC payments should be payable at the end of the quarter like

in the case of license fees instead of advance payment.
(c) to (e) The following steps have been taken by DoT in this regardi—

(i) TSPs have been given a one-time opportunity on 18th March, 2018 to
opt for higher number of instalments (16) instead of the hitherto permitted
10 instalments for payment of deferred spectrum charges. Eight (8) TSPs

have opted for the higher number of instalments.

(i) Prime Lending Rate (PLR) of SBI plus 2% has been replaced by Marginal
Cost Lending Rate (MCLR) of SBI plus 4% for calculation of interest
on delayed payment of License Fee (LF) and Spectrum Usage Charges
(SUC) with effect from 24th October, 2018.

(ii1) Spectrum Caps have been revised from the current limit of 25% to 35%
with effect from 19th March, 2018.

(iv) Payment of SUC at the end of the quarter has been allowed as in the

case of license fees with effect from 1st April, 2018.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, it seems that telecom
operators have demanded various concessions from the Government. It also seems
that the Government is more inclined to extend all benefits to telecom operators. All
the telecom circles do not have 4G services in the country. My question is: Have
the Government-owned telecom operators viz. MTNL, which has operations only in
Mumbai and Delhi, and BSNL, which has presence throughout the country, also made

a similar request? If they have asked concessions, is the Government acceding to that?

SHRI RAVI SHANKAR PRASAD: Sir, I must clarify to the hon. Member that
this question relates to the demand of telecom industry. This sadly does not mean
'PSUs'". In reply to the previous question, I have already said we are working out
a proper strategy for rehabilitation etc., of the PSUs, BSNL and MTNL. As regards
the other segment, I have already given details. They keep on making demand from

time to time. We give concessions, from time to time, say, on Spectrum Usage
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Charges, interest subvention, etc. This is our response. They also need to be more
competitive, more professional and need to invest more as far as reinforcing the

mobile system in the country is concerned.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, my second supplementary is
this. Will the Government come forward to encourage BSNL to provide 4G services

by slashing Spectrum Usage Charges?

SHRI RAVI SHANKAR PRASAD: Sir, as far as BSNL is concerned, BSNL
allotment of spectrum is not done through auction because a view is taken. As
BSNL is a PSU, therefore, fair auction may be impacted because the Government
body is there. So, regarding 4G etc., we are exploring option for the BSNL. The
Spectrum Usage Charges, I have already explained in my answer, we have already
given benefits. For instance, a one time opportunity to opt for a higher number
of sixteen instalments, which many of them have availed. On the Spectrum Usage
Charges also, we have given them indulgences. These kinds of indulgence and help
to them, the Department keeps on giving them from time-to-time depending upon

the circumstances and the need for it.

SHRIMATI VIJILA SATHYANANTH: Sir, my direct question, as my time is
only for one minute: Will 700 Megahertz of frequency be given to BSNL? Will
the Letter of Comfort be given to BSNL for procuring loan from the PSU banks?

SHRI RAVI SHANKAR PRASAD: Sir, the hon. Member is a great well wisher
of BSNL, I know, for many years. I am doing my best. As regards the specific

query is concerned, let me take a call in consultation with due process.
Inputs from Foreign Service Institute

*279. SHRI MANISH GUPTA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) the details of the principal considerations of foreign policy which guides
relationship with the United States and China;

(b) whether the Foreign Service Institute (FSI), New Delhi provides any inputs

in forging some facets of India’s Foreign policy, if so, the details thereof; and

(c) whether there is a regular institutional network to tackle problems of policy

planning and research in foreign affairs and if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM
JAISHANKAR): (a) to (c) A statement is laid on the Table of the House.
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Statement

India’s relations with the U.S. are based on shared democratic values and
increasing convergence of interests on bilateral, regional and global issues. The United
States is India’s largest trading partner (goods and services combined), a significant
source of FDI, an important supplier of defence equipment and technology, and is
home to a vibrant and flourishing Indian Diaspora that has played a significant role
in strengthening the ties between the two countries. Both nations are also working
together to promote global peace, security, and prosperity, including in the Indo-

Pacific region that the two countries share.

With regard to our relationship with China, the two sides forged a Closer
Development Partnership in 2014 and agreed to work towards strengthening it for
mutual benefit. In our multifaceted engagement with China, in areas where we have
commonality of views, engagement has expanded and upgraded in recent years.
Issues where there are differences are being handled through dialogue to seek a fair,
reasonable and mutually acceptable solution based on mutual respect and sensitivity
to each other’s interests, concerns and aspirations. Both sides agree that progress in
bilateral relations should be guided by the consensus reached between their leaders
that at a time of global uncertainty, India-China relations are a factor of stability,

and that the two countries must not allow their differences to become disputes.

The Foreign Service Institute (FSI) contributes to India's Foreign Policy by
way of cooperation with various countries in the field of training. More than 3000
foreign diplomats from over 180 countries (including USA and China) have availed
of training courses at FSI. Last year, FSI organised a Joint India-China Training

Programme for diplomats from Afghanistan.

Yes, the Policy Planning and Research (PP&R) Division of the Ministry, along
with its network of autonomous bodies (the Indian Council of World Affairs and
the Research and Information Systems), think tanks and academic collaborations
provide a well-organized mechanism for the purpose of policy planning and research
in foreign affairs. The PP&R Division is the nodal division of the Ministry which
undertakes a continuous analysis of our principal foreign policy objectives, as well
as providing research-based perspectives to the Ministry on various regional and
global developments. The Indian Council of World Affairs (ICWA) is an autonomous
body under the Ministry of External Affairs. The mandated objectives of the ICWA
include the promotion of the study of Indian foreign policy and international affairs

with an objective to develop a body of informed opinion on the subject as well as
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research on political economic, and security developments in various parts of the
world. The Research and Information System for Developing Countries (RIS) is an
autonomous body under the Ministry of External Affairs constituted as a society under
the Registrar of Societies. The research work of RIS focuses on issues pertaining
to Global economic Governance and Cooperation; Trade, Investment and Economic
Cooperation: Trade Facilitation, Connectivity and Regional Cooperation; and New

Technologies and Development Issues.

SHRI MANISH GUPTA: Sir, India has imposed retaliatory tariffs on about 28
U.S. products recently. India has also implemented a wide array of trade barriers

that are...

MR. DEPUTY CHAIRMAN: Shri Manish Gupta, Question Hour is over. R
HIRTY B ® 5 31fde & o1fe Farer 81, S9feTy Ty &1 &0 I 9e 3R
=0T | H der g é‘ %, today was the first time that Dr. Jaishankar, the External

Affairs Minister, got a chance to answer in Parliament and he did it extremely well.

WRITTEN ANSWERS TO STARRED QUESTIONS
KVs in Chhattisgarh

1%280. SHRI RAM VICHAR NETAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that several Kendriya Vidyalayas in Chhattisgarh do not

have their own buildings;
(b) if so, the details thereof;

(c) whether necessary arrangement for conducting classes for higher education
are not being made due to the shortage of buildings and place for the construction

of laboratories; and
(d) if so, by when Government proposes to arrange buildings for these schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) and (b) Out of 35 Kendriya Vidyalayas (KVs) in
the State of Chhattisgarh, there are 9 KVs running without their own buildings. The

details of these 9 KVs are as under:—

+ Original notice of the question was received in Hindi.
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(i) Buildings under construction  Narayanpur, Bijapur, Kurud, Sukma, Naya

Raipur, Kawardha and Saraipalli.
(il) Building under planning Central Reserve Police Force (CRPF) Bilaspur.

(iii)) Land yet to be transferred by Central Industrial Security Force (CISF),
Sponsoring Authority Bhilai.

(¢) Necessary arrangements for conducting classes for higher education/laboratory
work are made in the KVs in the temporary accommodation provided by the respective
sponsoring authorities. However, due to lack of permanent buildings, as per the norms

of KVS, teaching-learning process becomes arduous to some extent.

(d) Construction of permanent buildings for KVs is a continuous process,
which depends upon identification of suitable land, completion of lease formalities
in favour of KVS by the sponsoring authorities, submission of drawings/estimates
by construction agency, availability of funds and requisite approvals etc. As such,

no definite time-frame can be given in this regard.
Universal Service Obligation Fund

1*281. SHRI AMAR SHANKAR SABLE: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government proposes to spend ten thousand crore rupees from
Universal Service Obligation Fund during the current financial year to boost basic

amenities in rural areas under Digital India;

(b) if so, the details of total amount spent during the last year along with

remaining amount in the said fund, State-wise;

(c) the number of total Gram Panchayats and rural post offices connected with

Optical Fibre Network in the country including Maharashtra; and

(d) the reasons for delay in connecting all Gram Panchayats and rural post

offices with Optical Fibre Network in the country including Maharashtra?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) X 8,350 crore is proposed in the current financial year from the Universal
Service Obligation Fund (USOF) for telecom and broadband infrastructure facilities

in rural areas.

+Original notice of the question was received in Hindi.
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(b) ¥ 4788.22 crore has been spent from USO Fund during the last financial year
2018-19. The detail of the amount State/UT-wise is enclosed in the Statement-I (See below).
% 50,542.30 crore was available in the USO Fund at the end of F.Y. 2018-19.

(c) The Broadband connectivity to Gram Panchayats is being provided under
BharatNet Project by BBNL. The connectivity to rural post offices is not covered under
BharatNet Project. At present 1,31,392 GPs have been provided infrastructure for Broadband
connectivity. Out of these GPs, 15,173 GPs are in Maharashtra.

(d) The major reason for delay in providing optical fiber connectivity are as
follows:—

As per the modified strategy for implementation of BharatNet the project was
targeted to be completed by March, 2019. The delay in the initial

implementation of the project was on account of:—

(i) Delay in the initial commencement of project as the work on the project began
in the second half of 2014 due to field survey of GPs and pilot testing of the

technology model.

(i) Only one media that is underground OFC to cover GPs, and Right of Way
(RoW) issues.

Since May 2016, with the constitution of the following Committees, the issues are

being resolved timely:—
(i) Empowered Committee under Secretary, DoT.
(i1) Steering Committee under Administrator, USOF.
(ii1) State Committee under Chief General Manager (CGM), BSNL for
resolution of State level issues.

Statement

State/UT-wise subsidy disbursed from USOF during the
last financial year 2018-19

R in crore)

SL Name of States/UTs/CCAs Directly disbursed *Disbursed by BBNL
No. from USOF under Bharat Net
1 2 3 4
—1. Andman and Nicobar Islands 57.28 N
2. Andhra Pradesh 16.48 181.21

._____________________________________________________________________________________|
*The USOF does not directly disburse the fund under BharatNet and it has an SPV called BBNL through

which fund is disbursed for the purpose to boost basic amenities in rural areas under BharatNet.
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1 2 3 4
3. Assam 6.34 4.11
4. Bihar 63.07 48.37
5. Chhattisgarh 85.36 239.56
6. DoT HQ to BBNL for BharatNet* 4145.54 0.00
7.  Gujarat - 311.01
8. Haryana 0.95 9.47
9. Himachal Pradesh 2.70 0.64
10. Jammu and Kashmir 0.03 13.78
11.  Jharkhand 129.31 112.13
12.  Karnataka 0.01 23.84
13. Kerala 2.59 -
14. Lakshadweep 37.09 -
15. Maharashtra 19.34 370.11
16. Madhya Pradesh 4.09 153.61
17. NE-I ** 0.08 7.47
18. NE-II *** 0.01 17.43
19. Odisha 72.92 77.86
20. Punjab - 52.64
21. Rajasthan 3.68 122.47
22. Telangana 19.87 7.43
23. Tamil Nadu 91.98 -
24. Uttar Pradesh 6.75 243.65
25.  Uttarakhand - 2.86
26. West Bengal 22.76 11.47
Advance amount given to BSNL by BBNL for BharatNet 863.00
Phase-II
ToTtAL 4788.22 2874.09

** NE-I : Tripura, Meghalaya, Mizoram.

*#% NE-II : Arunachal Pradesh, Manipur, Nagaland.
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Incidents of failure of VVPAT units

*282. SHRI BHUBANESWAR KALITA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether rising incidence of failure of Voter Verifiable Paper Audit Trail
(VVPAT) units have become a major area of concern for Election Commission of
India (ECI);

(b) if so, the details thereof;

(¢) whether Government has reviewed the reasons for such rising failures in
VVPATs and if so, the details of remedial action taken by Government in this regard,

and

(d) whether Government would extend all possible assistance to ECI to

substantially increase its reserve of the machines?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) No, Sir.

(b) Does not arise.

(¢) The Election Commission has informed that the Voter Verifiable Paper Audit
Trail (VVPAT) is essentially an elector-mechanical device consisting of a printer
to print paper slips bearing details of vote cast in the Electronic Voting Machines
(EVM) and has multiple advanced sensors, which are specially designed to ensure its
proper functioning. There is a constant endeavor on the part of the Commission and
the Technical Experts Committee (TEC), comprising of independent eminent domain
experts, to improve the functioning of various sensors for optimal performance,
based on field experience. Root Cause Analysis of non-functioning noticed during
various stages of EVM/VVPAT preparation, including during actual polls have been
carried out and necessary modifications and improvements have been done to make
the machines more efficient and robust across different environmental and weather
conditions. Intensive trainings are being given to the election officials to prevent
VVPAT failures due to human errors. In addition, adequate replacement reserves are
being provided to replace any EVM and VVPAT that would go out of operation on
the poll day.

(d) The Commission has informed that no proposal is made in this regard.
However, all requests from the Commission for additional requirements of EVMs/

VVPAT units are acceded to after following the procedure laid down in this regard.
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Fake news through digital media

*283. SHRI B. K. HARIPRASAD: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there are reports of increasing events of mishappenings and deaths

due to false propaganda and spreading of fake news through digital media; and
(b) the number of victims out of the above who belong to minority communities?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) There are media reports about spread of
fake news, misinformation/disinformation on internet leading to increased events of
mishappenings and death particularly using WhatsApp platform. Ministry of Electronics
and Information Technology (MeitY) took note of this and issued a notice to WhatsApp
on 3.7.2018. In their response submitted on the same day, WhatsApp conveyed a
number of steps taken by them to address the issue of fake news propagated using
their platform. In particular, they have shared the strategy of “Giving people the
controls and information they need to stay safe” and “To work proactively to prevent
misuse on WhatsApp”. Subsequently, on 19.7.2018, Government issued second notice
to WhatsApp conveying that they need to come out with more effective solutions
that can bring in accountability and facilitate enforcement of law in addition to the
promised efforts towards labelling forwards and weeding out fake news. Since then,

WhatsApp has published advisories and advertisements in print and electronic media.

Ministry of Home affairs (MHA) has also issued a number of advisories which
includes advisory on untoward incidents in the name of protection of cows dated
09.08.2016, advisory on cyber crime prevention and control dated 13.01.2018 and
also an advisory on incidents of lynching by mobs in some States fuelled by rumours
of lifting/kidnapping of children dated 04.07.2018. Pursuant to the directions of the
Supreme Court’s order dated 17.07.2018 in WP(C) 754/2016, MHA has issued a

directive on 23.07.2018 to all States for implementation of directions of the apex court.

Further, MeitY and MHA as well as Police are in regular touch with various
social media platforms to effectively address the issue of blocking/removal of

objectionable content.

(b) 'Police' and 'Public Order' are State subjects as per the Constitution of India
and States are primarily responsible for prevention, detection and investigation of cyber
crimes through their law enforcement machinery. The Law Enforcement Agencies take
legal action against the cyber crime offenders as per the provisions of applicable laws.

The data related to crimes and victims are not maintained by MeitY.
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Mechanism to Monitor the functioning of NGOs

*284. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the details of schemes being implemented for the development of children

in the country, particularly through Non-Governmental Organisations (NGOs);

(b) the details of proposals received from and approved/pending for approval
along with the funds allocated/released and utilisation reported under such schemes
during each of the last three years and the current year, Scheme-wise and State/

UT-wise, including Karnataka; and

(c) whether Government has put in place any mechanism to monitor the
functioning of NGOs working in this field and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The Ministry of Women and Child Development
is implementing Umbrella Integrated Child Development Services (ICDS) Scheme for
attending the need of the children in India, especially to improve their nutritional
and childhood development. Under the Umbrella ICDS, the following schemes are

specifically dealing with the issue of malnutrition:—
(1) Anganwadi Services;
(i) Pradhan Mantri Matru Vandana Yojana;
(ii1) Scheme for Adolescent Girls; and

(iv) POSHAN Abhiyaan.

Anganwadi Services provides six child development related services i.e.
Supplementary Nutrition, Pre-school Education, Health and Nutrition Education,
Immunization, Health check-up and Referral Services. The services are provided at
the Anganwadi Centres (AWCs) through Anganwadi Workers (AWWs) and Anganwadi
Helpers (AWHs) to more than 8.75 crore beneficiaries. The beneficiaries of the scheme

are children 0-6 years old and pregnant women and lactating mothers.

The objectives of the scheme are to improve the nutritional and health status of
children in the age-group 0-6 years; to lay the foundation for proper psychological,
physical and social development of the child; to reduce the incidence of mortality,
morbidity, malnutrition and school dropout; to achieve effective co-ordination of policy
and implementation amongst the various departments to promote child development;
and to enhance the capability of the mother to look after the normal health and

nutritional needs of the child through proper nutrition and health education.
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Under Anganwadi Services, as per the scheme norms, each State/UT is required
to submit their Annual Programme Implementation Plan (APIP) to the Ministry for
consideration of the Empowered Programme Committee. The said Committee after
discussions with the States/UTs approves the APIP and allocates the funds. Accordingly,
the funds are periodically released to the State/UT for implementation of the above
scheme. The APIPs for the current financial year have already been considered
and approved by the Government. First instalment of the funds has already been
released to the States/UTs. Relevant portion of the minutes of the APIP along with
details of funds released to the States/UTs and funds utilized by them are given in
Statement-I (See below).

The Anganwadi Services envisages implementation of projects through Voluntary
Organizations, Local Bodies, Panchayati Raj Institutions, Social Welfare Board etc. with
a view to derive community support. The States have been given the autonomy within
the overall framework of the scheme to entrust projects to a voluntary organization.
However, Government of India does not give any grant to these organizations directly

and their management and control rests with the respective States/UTs.

Providing training to the AWWs/AWHs and Supervisors under the scheme is a
part of the Anganwadi Services scheme. The training is provided to the Anganwadi
Workers/Helpers and the Supervisors at the Anganwadi Workers Training Centres
(AWTCs) and Middle Level Training Centres (MLTCs) respectively. The AWTCs/
MLTCs are either run by the respective State Governments/UT Administrations or
by NGOs under supervision of the respective State Government/UT Administration.
Comprehensive Training Guidelines for AWTC/MLTC were issued in August, 2017.

The Ministry has developed MIS portal for Anganwadi Services (ICDS) Training
Programme through which NGOs/VOs submit their proposals to the concerned State
Government/UT Administration under Anganwadi Services (ICDS) Training Programme.
The State Governments/UT Administrations examine the proposals of all NGOs/
VOs received by them and forward a consolidated proposal to the Ministry with
their recommendation. Further, the Ministry examine the proposals received from
the States/UTs.

Organisations/institutions registered as NGOs have to sign up in the NGO-
Partnership (NGO-PS) portal of the NITI Aayog and obtain a Unique ID which is
to be mandatorily quoted by them at the time of receiving grants from the State

Government.

The details of proposals received from States/UTs during the last three years for
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providing training to the AWWs/AWHSs and Supervisors through State/UT and NGO/
VO run AWTCs/MLTCs and the proposals approved and pending are given below:—

Year No. of proposals No. of proposals No. of proposals Funds released
received from approved. pending for non/ (] in lakh)
States/UTs late compliance
2016-17 33 33 Nil 6674.558
2017-18 27 25 2 4108.231
2018-19 29 28 1 3419.572

State Governments/UTs release funds to the AWTCs/MLTCs or NGO run AWTCs/
MLTCs under Comprehensive Training Guidelines augmenting with prescribed State
share. Statement indicating status of funds released under ICDS Training Programme,

including Karnataka is given in Statement-II (See below).

Monitoring at State level is taken up in Monthly/Quarterly review meetings. The
States/UTs send Monthly/Quarterly progress reports to the Ministry. The Ministry has
issued guidelines for monitoring visiting to AWCs, ICDS projects and AWTCs/MLTCs
by both Central and State Government officials following a standardized schedule.
Also, officials from the Central Monitoring Unit (CMU) of National Institute of
Public Cooperation and Child Development (NIPCCD) make visits to collect some

basic information in a pre-designed format.

Under Pradhan Mantri Matru Vandana Yojana (PMMVY), maternity benefit of
% 5,000/- is provided in three installments to eligible PW&LM during the period of
pregnancy and lactation. The eligible beneficiary also receive the cash incentive as
per approved norms towards maternity benefit under Janani Suraksha Yojana (JSY)
after institutional delivery so that on an average, a woman gets I 6,000/-. Under
the scheme, funds are released to the States/UTs on the basis of estimated number
of beneficiaries/beneficiaries likely to be covered in a particular year as informed by
States/UTs. Details of funds released to the States/UTs and funds utilized by them

are given in Statement-III (See below).

Scheme for Adolescent Girls is implemented to improve the nutritional and health
status of out of school adolescent girls of age 11-14 years and to upgrade their skills.
In addition, to providing nutritional support to the adolescent girls, the scheme aims
to motivate out of school girls to go back to formal schooling/skill training under its
Non-Nutrition component. Information on health, hygiene and guidance on existing

public services is provided under the scheme.
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As per the scheme norms under SAG each State/UT is required to submit their
Annual Programme Implementation Plan (APIP) to the Ministry for consideration
of the Empowered Programme Committee. Accordingly, the funds are periodically
released to the State/UT for implementation of the above scheme. The APIPs for the
current financial year have already been considered and approved by the Government.
Relevant portion of the minutes of the APIP along with the details of funds released
to the States/UTs and funds utilized by them are given in Statement-IV (See below).

Government has set up POSHAN Abhiyaan on 18.12.2017 for a three year time
frame, commencing from 2017-18. Under the Abhiyaan, all districts of the 36 States/
UTs have been covered for implementation in a phased manner. The Abhiyaan aims
to reduce malnutrition in the country through a life cycle approach, by adopting a
synergized and result oriented approach. The targets of the POSHAN are to reduce
stunting in children (0-6 years), under-nutrition (underweight prevalence) in children
(0-6 years) and Low Birth Weight @2% per annum and reduce anaemia among
young children (6-59 months), women and adolescent girls @3% per annum across

the country.

As per norms of the scheme, funds are released for procurement of mobiles
phones for AWWs, Supervisors, CDPO and DPO, growth monitoring device for
AWCs and also for recurring expenditure towards functioning of State Programme
Monitoring Unit, IEC activities, VHSND, flexi fund, innovation, incentive, etc.
Details of funds released to the States/UTs and funds utilized by them are given in

Statement-V (See below).



Details of funds released to States/UTs and funds utilized by them

Statement-1

R in lakh)

Sl.  States/UTs SNP GENERAL

No. APIP Approved Funds released Funds Utilized APIP Approved Funds released Funds Utilized
1 2 3 4 5 6 7 8
(A) Fund released during 2016-17

1. Andhra Pradesh 33996.12 31467.53 31090.13 29181.74 14590.85 10683.62
2. Bihar 58085.28 52520.17 51838.87 44755.08 32823.24 24180.03
3. Chhattisgarh 19992.11 22461.93 25487.02 23544.28 16921.47 21763.98
4. Goa 498.28 591.45 884.88 917.67 458.83 164.23
5. Gujarat 21973.18 36162.61 46423.76 28651.54 31788.45 27260.76
6. Haryana 6575.13 7131.04 5538.78 14834 12893.84 11240.22
7. Jharkhand 18153.74 28723.1 28723.1 22688.66 13325.75 8011.03
8. Karnataka 41444.92 33914.94 44701.7 32470.64 16235.33 24972.47
9. Kerala 6280.32 8305.96 10986.56 20509.06 24850.34 24093.59
10. Madhya Pradesh 49406.18 55779.33 66831.1 45980.31 43124.79 41258.39
11. Maharashtra 39526.98 32053.19 -4711.75 51439.62 71393.73 76898.59
12.  Odisha 35046.9 25519.58 34281.29 35630.84 38085.8 36054.63
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Punjab

Rajasthan

Tamil Nadu

Telangana

Uttar Pradesh

West Bengal

Delhi

Puducherry

Himachal Pradesh
Jammu and Kashmir
Uttarakhand

Andaman and Nicobar Islands
Chandigarh

Dadra and Nagar Haveli
Daman and Diu
Lakshadweep

Arunachal Pradesh
Assam

Manipur

4978.88
23535.76
25535.68
18292.97

160784.24
38485.72

6740.28

3404.04

5523.79

8070.34

9691.34

262.67
380.98
203.8
174.12
68.31

4239.79
37818.61

3077.49

3124.57
33045.65
26017.9
17418.86
160784.24
30462.46
7551.09
1702.02
4662.06
4035.18
4649.44
262.68
190.49
203.8
174.12
68.32
4052.72
17921.03
500

2262.07
39037.63
28261.07
17473.25

166204.43
54066.25

4163.28

1702.02

4662.06

-878.69

8469.13

262.68
190.49
203.8
174.12
68.32

3566.85
13600.43

-508.83

16275.01
31038.94
28000.3
19669.76
90387.95
55610.05
11160.11
1181.74
16407.14
26300.45
15442.56
551.92
539.86
365.81
133.84
481.11
8591.49
49218.48
9857.74

11246.52
25486.48
15731.91
9654.88
95627.23
27805.02
6560.79
590.87
18694.25
21105.03
12043.25
934.06
571.7
365.81
133.84
78.63
7199.13
44425.65
7412.65

10893.25
23875.03
8815.7
9467.37
86504.44
-15616
747.54
590.87
17583.56
14286.35
8749.01
934.06
571.7
365.81
133.84
78.63
5835.64
34194.62
4959.53
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1 2 3 4 5 6 7 8
32. Meghalaya 8352.22 11184.72 12428.25 5676.27 5370.85 5350.74
33. Mizoram 2156.92 2156.92 1696.04 3164.76 2172.8 2195.92
34. Nagaland 3490.47 10611.05 10708.83 3884.45 4469.91 4772.03
35. Sikkim 585.52 644.34 470.73 1537.34 768.68 595.07
36. Tripura 5946.55 4010.56 3816.93 8579.66 7671.45 6066.96
TotaL 702779.63 680065.05 714176.58 754660.18 642613.81 538533.21
(B) Fund released during 2017-18
1.  Andhra Pradesh 32916.43 31596.87 29420.29 22222.12 24629.79 22012.06
2. Bihar 54423.27 53741.97 59979.55 38381.93 35851.96 24204.64
3. Chhattisgarh 22699.81 25724.9 22905.04 19351.46 28345.16 28100.38
4. Goa 664.6 1011.2 1006.72 530.03 585.64 517.4
5. Gujarat 28235.82 38496.97 38012.71 21604.78 21581.54 19675.44
6. Haryana 6342.75 3945.75 3605.39 10888.88 13601.08 10648.12
7. Jharkhand 25140.96 25347.42 25347.42 16057.34 14879.45 8157.92
8. Karnataka 45222.48 56009.24 50008.99 26394.44 32177.98 38020.58
9. Kerala 8296 10976.6 10977.18 14255.09 20186.77 18103.8
10. Madhya Pradesh 55724.11 66775.88 67623.32 38534.69 46683.69 41044.11
11. Maharashtra 49665.28 41445.78 58718.77 44035.79 58469.85 51980.09

86
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Himachal Pradesh
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Andaman and Nicobar Islands
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Daman and Diu
Lakshadweep

Arunachal Pradesh

Assam

35698.64
6144.75
28939.88
28651.21
18076.35
165244.43
47617.5
6762.17
348.12
5366.32
4257.02
11392.44
284.57
592.09
129.89
130.83
77.12
4085.14
35875.31

47316.24
5282.25
34931.86
33186.7
18130.74
129353.52
67697.94
4051.41
851.02
5795.63
4035.17
15212.13
284.57
592.09
129.89
130.83
85.35
4035.02
31554.71

44358.57
808.74
36660.76
33211.48
19005.85
77776.61
81324.81
763.89
851.02
5795.62
-3195.48
16734.26
284.57
592.09
129.89
130.83
85.35
3435.74
17113.82

28603.34
10965.67
23913.52
17790.77
14347.47
70772.24
45755.55
6278.02
421.65
11828.07
20305.29
11226.46
501.85
339.162
186.12
66.373
76.375
4184.17
37084.11

34543.96
13998.21
30339.08
14394.25
18905.07
80279.47
27805.04
6560.53
590.88
14898.51
14383.93
11666.46
974.13
471.88
182.9
139.28
39.46
8218.4
37115.73

27505.26
8816
21525
14339.27
18831.04
40917.54
-12283.61
-780.79
590.88
15249.1
14541.83
10194.2
974.13
471.88
182.9
139.28
39.46
7347.02
23497.78
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1 2 3 4 5 6 7 8
31. Manipur 3914.63 5244.2 3323.32 6797.25 10284.52 5454.4
32. Meghalaya 9422.19 12238.89 12306.83 3326.62 5466.89 4125.93
33. Mizoram 2000.25 1539.37 1140.09 1415.31 3416.45 3127.52
34. Nagaland 6902.3 7000.08 6422.66 2214.17 6816.95 6128.98
35.  Sikkim 632.47 481.21 180.76 793.03 1426.33 1125.88
36. Tripura 6650.22 6456.59 6749.82 6084.74 6381.42 5741.05
TotaL 758527.35 790689.99 733597.28 577533.88 646292.64 480266.47
(C) Fund released during 2018-19
1.  Andhra Pradesh 39530.13 37353.55 Unspent 28884.89 32895.05 Unspent Balance/
2. Bihar 70750.25 76987.83 Balance/ 47613.06 36974.64 Excess
3. Chhattisgarh 27099.81 24279.95 Excess 23943.28 2873552  cxpenditure of
LG 263,98 250 5 expenditure of 12102 178,06 F.Y. 2018-19
- ' ' EY. 2018-19 ' 7 will be adjusted
5. Gujarat 32535.82 32051.56 will be adjusted 25716.23 29206.4 in the funds
6. Haryana 7645.58 7305.22 in the funds 13080.7 13276.2 released during
7. Jharkhand 29083.25 29083.25  released during 19003.49 18797.43  2019-20 after
8. Karnataka 49589.22 43588.97  2019-20 after 31161.5 4350622 ~ receiving UCs/
receiving UCs/ SoEs from
9. Kerala 10784.8 10785.38 15699.34 17058 .
SoEs from respective States/
10. Madhya Pradesh 63241.34 64088.78 . 47132.09 50633.1
respective States/ uT
11. Maharashtra 55055.2 106535.22 UTs. 50947.2 56705.31
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12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.

Odisha

Punjab

Rajasthan

Tamil Nadu

Telangana

Uttar Pradesh

West Bengal

Delhi

Puducherry

Himachal Pradesh
Jammu and Kashmir
Uttarakhand

Andaman and Nicobar Islands
Chandigarh

Dadra and Nagar Haveli
Daman and Diu
Lakshadweep

Arunachal Pradesh

Assam

46408.23
7488.18
33221.84
37246.57
21170.5
156155.99
54420
6762.17
0
6976.22
4257.02
12090.44
369.94
769.72
168.86
170.08
100.26
5010.68
45037.9

43450.56
3744.1
34950.74
37271.35
22045.61
104579.08
68046.87
3474.65

0

6976.21
2128.5
13612.57
369.94
769.72
168.86
170.08
100.26
4411.4
30597.01

32117.23
12981.63
27873.05
23379.78
17816.79
80195.01
51081.49
5479.59
447.65
18179.26
29614
17648.3
756.8
553.9
300.97
76.45
169.44
7528.29
50802.45

33841.79
13411.95
29085.81
26488.7
21257.53
85548.34
54839.34
5457.19
452.11
24112.44
34361.46
18465.2
883.04
634.14
354.23
97.13
245.2
7375.84
49561.1
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1 2 3 4 6 7
31.  Manipur 5089.02 7134.08 9709.45 8892.39
32. Meghalaya 10468.21 12364.04 5613.68 4996.77
33.  Mizoram 2242.64 1843.36 2544.32 2493.46
34. Nagaland 7588.35 8231.2 4828.28 3721
35. Sikkim 751.11 450.66 1430 1500.366
36. Tripura 7488.55 7781.78 8940.65 9406.72
TotaL 857631.86 847591.84 713971.26 766049.176
(D) Fund released during 2019-20 (till 15.06.2019)
1. Andhra Pradesh 35844.15 11948.05 36778.6 9194.65
2. Bihar 77825.28 25941.76 63915.2 15978.8
3. Chhattisgarh 29809.79 9936.6 33243.8 8310.95
4. Goa 845.46 281.82 912.18 228.05
5. Gujarat 35789.4 11929.8 32581.23 8145.31
6. Haryana 8410.14 2803.38 17475.56 4368.89
7. Jharkhand 31991.58 10663.86 25608.28 6402.07
8. Karnataka 54548.14 18182.71 41895.96 10473.99
9. Kerala 11863.28 3954.43 22766.91 5691.73
10. Madhya Pradesh 69565.47 23188.49 60763.99 15191

9
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I1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.

Mabharashtra

Odisha

Punjab

Rajasthan

Tamil Nadu

Telangana

Uttar Pradesh

West Bengal

Delhi

Puducherry

Himachal Pradesh
Jammu and Kashmir
Uttarakhand

Andaman and Nicobar Islands
Chandigarh

Dadra and Nagar Haveli
Daman and Diu
Lakshadweep

Arunachal Pradesh

60560.72
51049.06
8237
36544.02
39331.66
23287.55
171771.59
59862
7438.39
0
7673.84
4682.72
13299.48
406.94
846.69
185.74
187.09
110.28
3830.67

20186.91
17016.35
2745.67
12181.34
13110.55
7762.52
57257.2
19954
2479.46
0
2557.95
1560.91
4433.16
135.65
282.23
61.91
62.36
36.76
1276.89

66783.74
44570.7
18657.52
37642.03
33477.59
24058.55
109850.13
68091.96
11431.13
604.21
22201.73
37701.07
21470.94
994.91
765.79
375.9
127.45
95.78
10187.2

16695.94
11142.68
4664.38
9410.51
8369.4
6014.64
27462.53
17022.99
2857.78
151.05
5550.43
9425.27
5367.74
248.73
191.45
93.98
31.86
23.95
2546.8
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1 2 3 4 6 7

30. Assam 49541.69 16513.9 63171.81 15792.95
31. Manipur 9960.45 3320.15 14238.09 3559.52
32. Meghalaya 11515.03 3838.34 7049.75 1762.44
33. Mizoram 2466.9 822.3 3422.38 855.6
34. Nagaland 7967.69 2655.9 6370.59 1592.65
35. Sikkim 582.82 194.27 2182.15 545.54
36. Tripura 8979.7 2993.23 11799.79 2949.95

TotaL 936812.41 312270.81 953264.6 238316.2

0] SAOMSUY U1

Note: (1) Funds are released out of approved allocation after adjusting unspent balances/excess expenditure incurred by the States/UTs in the previous year.
(2) The negative fund utilized indicates unspent balance available with the State/UT.
(3) Fund utilized are more than the funds released/approved allocation due to availability of unspent balance of previous year.

APIP:  Annual Programme Implementation Plan
SNP:  Supplementary Nutrition Programme
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(E) Component-wise amount approved under APIP 2019-20 for implementation of Anganwadi Services in States/UTs

S1. States/UTs Anganwadi Services (General)
No. Salary Honoraria POL Hiring Uniform Medi Kit PSE Kit Rent
Total Central 3) @) Vehicle (6) (7) ®) )
Share ®)
2)
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 20429.83 5107.46  41860.98 127.30 507.50 792.15 782.83  2780.35 4890.36
2. Bihar 20611.67 515292 77059.38 195.70 1197.50 1460.50 1420.18  4861.55 9848.76
3. Chhattisgarh 18315.00  4578.75 39440.88 190.00 365.00 748.46 726.80  2560.60 2774.28
4. Goa 565.20 141.30 1038.60 11.40 17.50 19.79 18.93 63.10 90.24
5. Gujarat 10838.11 2709.53  42536.88 58.90 845.00 807.89 781.94  2651.45 1061.52
6. Haryana 7661.80 1915.45  21001.56 76.00 322.50 400.05 385.59 1298.10 1935.60
7. Jharkhand 13664.20  3416.05 30485.16 180.50 372.50 580.61 557.35 1921.60 2146.20
8. Karnataka 17836.60  4459.15 52322.76 0.00 585.00 992.70 963.68  3295.55 2950.08
9. Kerala 10567.24  2641.81 27762.42 220.40 390.00 528.81 498.80 1665.90 1810.44
10. Madhya Pradesh 22436.00  5609.00 75051.72 431.30 695.00 1428.66 1362.00  4856.75 6283.56
11. Maharashtra 31978.20  7994.55 83066.94 66.50 680.00 1573.18 1557.71 5510.95 3449.76
12. Odisha 22845.80 5711.45 55825.86 347.70 462.50 1064.38 1010.69  3629.35 1077.36
13. Punjab 8749.00  2187.25 21876.06 178.60 207.50 415.34 400.41 1365.70 2472.96
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1 2 3 4 5 6 7 8 9 10 11

14. Rajasthan 12764.00  3191.00 47394.36 180.50 605.00 901.55 872.51 3050.45 3250.68

15. Tamil Nadu 19438.08  4859.52  39149.52 117.80 1010.00 742.72 779.54 272195 2135.88

16. Telangana 14952.40  3738.10 26812.20 98.80 320.00 507.55 504.10 1777.55 3175.08

17. Uttar Pradesh 44278.94  11069.74 136638.96 706.80 1500.00  2586.83 265520  9399.85 7606.08

18. West Bengal 16692.18  4173.05 88440.3 792.30 455 1669.35 1739.75 5799.15 5316
ToraL 314624.25 78656.08 907764.54  3980.50 10507.50 17220.52 17018.01 59209.90  62274.84

19. Delhi 3876.60 969.15 8354.34 0.00 265.00 161.94 161.28 537.60 7741.44

20. Puducherry 117.22 29.31 718.20 0.00 15.00 13.68 12.83 42.75 138.60
TotaL 3993.82 998.46  9072.54 0.00 280.00 175.62 174.11 580.35 7880.04
Himalayan States

21. Himachal Pradesh 5739.66  5165.69 15532.92 96.90 97.50 295.74 279.83 946.25 1306.68

22. Jammu and Kashmir 8403.56  7563.20 24863.16 45.6 347.5 473.58 443.99 1479.95 5240.76

23. Uttarakhand 5298.44  4768.60 14645.82 39.90 242.50 278.97 261.53 997.00 1743.72
TotaL 19441.66 17497.49  55041.90 182.40 687.50 1048.29 985.35  3423.20 8291.16

24. Andaman and Nicobar 232.6 232.6 591.78 9.5 7.50 11.27 10.57 36 81.6
Islands

25. Chandigarh 188.34 188.34 378 0 10 7.2 6.75 22.5 144
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26. Dadra and Nagar 97.78 97.78 225.12 3.8 2.5 4.29 4.02 15.15 17.88
Haveli
27. Daman and Diu 26.47 26.47 85.68 0 5 1.63 1.53 5.1 0
28. Lakshadweep 0 0 85.26 0 0 1.62 1.52 5.35 0
ToraL 545.19 545.19 1365.84 13.30 25.00 26.01 24.39 84.10 243.48
NE States
29. Arunachal Pradesh 5204.20  4683.78  5229.00 129.20 82.50 99.60 93.38 311.25 45.48
30. Assam 13340.78  12006.70  49705.80 499.70 0.00 947.34 886.28  3084.50 544.80
31. Manipur 4977.03  4479.33 9016.56 13.30 130 171.74 161.01 575.5 560.28
32. Meghalaya 2359.16  2123.24  4420.92 17.10 92.50 84.21 78.95 294.80 380.16
33. Mizoram 1593.82 1434.44 1884.96 13.30 70.00 35.90 33.66 112.20 13.92
34. Nagaland 2872.03  2584.83 3343.20 45.60 112.50 63.68 59.70 199.00 303.12
35. Sikkim 1032.48 929.23 1098.72 22.8 12.5 20.93 19.62 65.4 126
36. Tripura 3493.62 314426  8325.24 68.40 72.50 158.58 152.18 507.25 130.20
TotaL 34873.12  31385.81 83024.40 809.40 572.50 1581.98 1484.78  5149.90 2103.96
GranD ToTAL 373478.04 129083.03 1056269.22  4985.60 12102.50 20052.42 19686.64 68447.45  80793.48
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S1. States/UTs Anganwadi Services (General) SNP Training Up-gradation of AWC
No. Buildings
Admin Total Gol Share  Total Gol  Approved Gol Share No. of AWC Total
Expenses  Amount 60%  share including (Central for approved for amount for
(10) (11) (12) Salary (13) Share) STRAP Upgradation ~ Upgradation
[3-10] [(2)+(12)] (14) (15) (16)
1 2 12 13 14 15 16 17 18 19
1.  Andhra Pradesh 1043.77 52785.24 31671.14 36778.60 35844.15  100.155 600 1200
2. Bihar 1893.57 97937.14 58762.28 63915.20 77825.28  305.745 600 1200
3. Chhattisgarh 969.07  47775.09  28665.05 33243.80 29809.79  239.492 1200 2400
4. Goa 25.24 1284.80 770.88 912.18 845.46 3.773 20 40
5. Gujarat 1042.58 49786.16  29871.70 32581.23 35789.40  234.146 400 800
6. Haryana 514.12  25933.52 15560.11 17475.56 8410.14 41.459 0 0
7. Jharkhand 743.13  36987.05 22192.23 25608.28 31991.58 30.36 500 1000
8. Karnataka 128491 62394.68 37436.81 41895.96 54548.14  240.493 500 1000
9. Kerala 665.07 33541.84 20125.10 22766.91 11863.28  186.307 400 800
10. Madhya Pradesh 1816.00 91924.99 55154.99 60763.99 69565.47  341.594 1200 2400
11. Maharashtra 2076.94 9798198 58789.19 66783.74 60560.72  251.405 1200 2400
12. Odisha 1347.58 6476542  38859.25 44570.70 51049.06  178.255 1200 2400
13. Punjab 533.88 27450.45 16470.27 18657.52 8237.00  157.234 400 800

89
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14. Rajasthan 1163.34 5741839  34451.03 37642.03 36544.02  206.602 400 800
15. Tamil Nadu 1039.38  47696.79  28618.07 33477.59 39331.66  262.196 1200 2400
16. Telangana 672.13  33867.41 20320.45 24058.55 23287.55  174.856 400 800
17. Uttar Pradesh 3540.26 164633.98 98780.39  109850.13  171771.59  257.015 200 400
18. West Bengal 2319.66 106531.51 63918.91 68091.96 59862.00 115.6665 1200 2400
ToTAL 22690.63 1100696.44 660417.85  739073.93  807136.29  3326.75 11620 23240.00
19. Delhi 215.04 17436.64 10461.98 11431.13 7438.39 41.778 0 0
20. Puducherry 17.10 958.16 574.90 604.21 0.00 7.315 40 80
TotAL 232.14 18394.80 11036.88 12035.34 7438.39 49.093 40 80
Himalayan States Gol Share Gol Share Gol Share
90% 90% 90%
21. Himachal Pradesh 373.11 18928.93  17036.04 22201.73 7673.84 140.44 300 600
22. Jammu and Kashmir 591.98 33486.52 30137.87 37701.07 4682.72 137.19 0 0
23. Uttarakhand 348.71 18558.15 16702.34 21470.94 13299.48 115.72 300 600
ToraL 1313.80  70973.60 63876.25 81373.74 25656.04 393.35 600 1200.00
Gol Share Gol Share Gol Share
100% 100% 100%
24. Andaman and Nicobar 14.09 762.31 762.31 994.91 406.94 21.274 20 40
Islands
25. Chandigarh 9 577.45 577.45 765.79 846.69 2.25 0 0
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1 2 12 13 14 15 16 17 18 19
26. Dadra and Nagar Haveli 5.36 278.12 278.12 375.90 185.74 0 20 40
27. Daman and Diu 2.04 100.98 100.98 127.45 187.09 0 0 0
28. Lakshadweep 2.03 95.78 95.78 95.78 110.28 0 0 0

ToTAL 32.52 1814.64 1814.64 2359.83 1736.74 23.52 40 80.00

NE States Gol Share Gol Share Gol Share

90% 90% 90%

29. Arunachal Pradesh 124.50  6114.91 5503.42 10187.20 3830.67 120.07 300 600
30. Assam 1181.7 56850.12 51165.11 63171.81 49541.69  293.788 0 0
31. Manipur 214.68 10843.07  9758.76 14238.09 9960.45  129.481 200 400
32. Meghalaya 105.26 547390  4926.51 7049.75 11515.03 64.185 300 600
33. Mizoram 44.88  2208.82 1987.94 3422.38 2466.90 35.871 200 400
34. Nagaland 79.60  4206.40  3785.76 6370.59 7967.69 68.068 70 140
35. Sikkim 26.16 1392.13 1252.92 2182.15 582.82 11.275 0 0
36. Tripura 202.90  9617.25 8655.53 11799.79 8979.70 81.059 200 400

ToTAL 1979.68  96706.60 8703595  118421.76 94844.95 803.79 1270 2540.00

GranDp ToTAL 26248.77 1288586.08 824181.57  953264.60 936812.41  4596.51 13570 27140.00
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S1. States/UTs Drinking Water Toilet Facility Construction of AWCs  Total
No. Facility under MGNREGS  [13+14+15
No. of Amount No. of Amount Total Gol No. of Gol +20+21]
AWCs approved AWCs approved (19) Share AWCs Share
approved for approved for [16-18] (60%) Amount
for Drinking for Toilet  Toilets (20) (21)
Drinking Water Facility (18
Water (17)
1 2 20 21 22 23 24 25 26 27 28

1. Andhra Pradesh 0 0 8718 1046.16 2246.16 1347.70 6000 7200.00 81270.60
2. Bihar 1654 165.4 1214 145.68 1511.08 906.65 1000 1200.00  144152.87
3. Chhattisgarh 904 90.4 466 55.92 2546.32 1527.79 2000 2400.00 67220.87
4. Goa 18 1.8 47 5.64 47.44 28.46 100 120.00 1909.88
5. Gujarat 601 60.1 1831 219.72 1079.82 647.89 2000 2400.00 71652.67
6. Haryana 90 9 186 22.32 31.32 18.79 500 600.00 26545.95
7. Jharkhand 0 0 0 0 1000.00 600.00 0 0.00 58230.22
8. Karnataka 452 452 140 16.8 1062.00 637.20 1000 1200.00 98521.79
9. Kerala 120 12 242 29.04 841.04 504.62 1000 1200.00 36521.12
10. Madhya Pradesh 2711 271.1 5593 671.16 3342.26 2005.36 10000 12000.00  144676.41
11. Maharashtra 1807 180.7 4655 558.6 3139.30 1883.58 250 300.00 129779.45
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1 2 20 21 22 23 24 25 26 27 28
12.  Odisha 422 42.2 5130 615.6 3057.80 1834.68 6036 7243.20  104875.90
13. Punjab 129 12.9 347 41.64 854.54 512.72 15000 18000.00 45564.48
14. Rajasthan 458 45.8 1035 124.2 970.00 582.00 0 0.00 74974.65
15. Tamil Nadu 1137 113.7 1282 153.84 2667.54 1600.52 0 0.00 74671.97
16. Telangana 361 36.1 2328 279.36 1115.46 669.28 2000 2400.00 50590.23
17. Uttar Pradesh 723 72.3 1862 223.44 695.74 417.44 500 600.00 282896.18
18. West Bengal 5432 543.2 13991 1678.92 4622.12 2773.27 6000 7200.00  138042.90
ToraL 17019 1701.90 49067 5888.04 30829.94 18497.96 53386 64063.20 1632098.14
19. Delhi 0 0 0 0 0.00 0.00 0 0.00 18911.30
20. Puducherry 32 32 29 3.48 86.68 52.01 23 27.60 691.13
TortaL 32 32 29 3.48 86.68 52.008 23 27.6 19602.43
Himalayan States Gol Share
90 %
21. Himachal Pradesh 0 0 149 17.88 617.88 556.09 90 162.00 30734.10
22. Jammu and Kashmir 163 16.3 496 59.52 75.82 68.24 500 900.00 43489.22
23. Uttarakhand 412 41.2 140 16.8 658.00 592.20 1401 2521.80 38000.14
ToraL 575 57.50 785 94.20 1351.70 1216.53 1991 3583.80 112223.46

L
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Gol Share
100 %

24. Andaman and Nicobar 0 0 23 2.76 42.76 42.76 50 100.00 1565.88

Islands
25. Chandigarh 0 0 0 0 0.00 0.00 0 0.00 1614.73
26. Dadra and Nagar Haveli 4 0.4 13 1.56 41.96 41.96 20 40.00 643.60
27. Daman and Diu 0 0 0 0 0.00 0.00 0 0.00 314.54
28. Lakshadweep 0 0 0 0 0.00 0.00 0 0.00 206.06

TotaL 4 0.40 36 4.32 84.72 84.72 70 140.00 4344 .81

NE States Gol Share

90 %

29. Arunachal Pradesh 940 94 2397 287.64 981.64 883.48 0 0.00 15021.41
30. Assam 0 0 15120 1814.4 1814.40 1632.96 1500 2700.00 117340.25
31. Manipur 361 36.1 698 83.76 519.86 467.87 1000 1800.00 26595.90
32. Meghalaya 325 32.5 661 79.32 711.82 640.64 600 1080.00 20349.60
33. Mizoram 24 2.4 103 12.36 414.76 373.28 0 0.00 6298.44
34. Nagaland 544 54.4 632 75.84 270.24 243.22 0 0.00 14649.56
35.  Sikkim 11 1.1 6 0.72 1.82 1.64 0 0.00 2777.88
36. Tripura 165 16.5 466 55.92 472.42 425.18 100 180.00 21465.73

TortaL 2370 237.00 20083 2409.96 5186.96 4668.26 3200 5760.00 224498.77

GranD ToTaL 20000 2000.00 70000 8400.00 37540.00 24519.49 58870 73574.60  1992767.60
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Written Answers to

[RAJYA SABHA]

Statement-I11

Starred Questions

Release of funds under ICDS training programme

SL.No. State/UT 2016-17 2017-18 2018-19 2019-20
1. Andhra Pradesh 542.5355 - - 25.03
2. Bihar 353.9475 503.684 416.17 -
3. Chhattisgarh 429.378 - 141.32 59.87
4. Goa 1.2255 3.43 - 0.94
5. Gujarat 386.066 325.424 123.9 -
6. Haryana 70.512 - - -
7. Jharkhand 114.6855 41.277 111.52 -
8.  Karnataka 123.516 - 50.36 -
9. Kerala 93.15 - 90.2 -
10. Madhya Pradesh 788.5165 566.545 566.55 85.4
11. Maharashtra 587.0475 417914 154.49 -
12.  Odisha 424.0695 406.17 142.69 44.56
13.  Punjab 61.41 48.78 45.4 39.3
14. Rajasthan 453.35 - 306.22 -
15.  Tamil Nadu 172.41 - - 65.54
16. Telangana 187.34 337.138 214.516 43.71
17.  Uttar Pradesh 247.48 - - 64.25
18.  West Bengal 629.65  433.3747 418.79 -
19. Delhi 56.11 - 31.8134 -
20.  Puducherry 6.33 5.28 - 1.83
21. Himachal Pradesh 51.76 88.074 34.01 35.11
22.  Jammu and Kashmir 38.5 - 25.49 34.29
23.  Uttarakhand 204.0725 - - -
24. Andaman and Nicobar 10.76 10.37 10.37 532

Islands
25. Chandigarh 2.51 - - -
26. Dadra and Nagar Haveli - - - -
27. Daman and Diu - - - -
28. Lakshadweep - - - -
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S1.No. State/UT 2016-17 2017-18 2018-19 2019-20
29.  Arunachal Pradesh 94.196 65.13 128.15 30.01
30.  Assam 250.98 702.737 125.69 -
31. Manipur 60.89 - 42.64 32.37
32. Meghalaya 47.03 32.93 74.93 16.04
33.  Mizoram 27.16 19.01 33.831 8.96
34. Nagaland 17.15 48.03 58.036 17.01
35.  Sikkim 26.58 18.62 - 2.81
36. Tripura 114.24 3431316 72.486 20.26

TotaL 6674.558  4108.231  3419.572 632.61

Utilization: Funds for year 2016-17 since 2nd installment and funds for year 2017-18 was released on the basis
of actual expenditure incurred by States/UTs, due to NITI Aayog's instructions on Organizations/institutions
registered as NGOs have to sign up in the NGO-Partnership (NGO-PS) portal of the NITI Aayog and obtain a
Unique ID which is to be mandatorily quoted by them at the time of receiving grants from the State Government.
Funds for year 2018-19 were released in March, 2019 for which Utilization Certificates have not been received
from the States/UTs.

Statement-111

Year-wise and State/UT-wise, including Tamil Nadu, details of funds sanctioned/

released and utilisation under the Pradhan Mantri Matru Vandana Yojana
(PMMYVY) since its inception (as on 15.07.2019)

® in lakhs)
Sl State/UT 2017-18 2018-19 2019-20
No. (As on 15.07.2019)
Sanctioned/ Utilised Sanctioned/ Utilised Sanctioned/ Utilised
Released Released Released
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 163.08 43.16 41.13  117.63 54.75 22.15
Islands
2. Andhra Pradesh 7022.36 421048  14101.75 17579.80  3375.00 4449.82
3. Arunachal Pradesh 912.83 0.95 36.00  265.75 0.00* 61.54
4. Assam 10448.26  418.96 817.00 3750.34 0.00* 3982.99
5. Bihar 17351.38  575.70 1253.00 6228.22 0.00* 5251.99
6. Chandigarh 290.41  110.95 248.08  306.34 112.66 73.28
7. Chhattisgarh 4382.58  768.94  2025.85 4996.29 818.03 2339.26
8. Dadra and Nagar 102.62 8.44 75.85  100.67 18.35 20.77

Haveli
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1 2 3 4 5 6 7 8
9. Daman and Diu (UT) 61.56 0.05 28.98 56.11 12.99 10.60
10. Goa 168.85 62.83 107.26  274.05 46.71 47.02
11. Gujarat 10186.87 2535.60 5958.97 12910.20 1935.44 4075.63
12. Haryana 4324.30 1325.51 3674.84 8218.84 825.00 1572.85
13. Himachal Pradesh 1821.64  441.95 1793.84 2754.96 683.74  706.86
14. Jammu and Kashmir 3137.84  110.92 828.42 259131 602.42  744.87
15. Jharkhand 5622.70  700.93 1453.37  5969.64 0.00* 1725.20
16. Karnataka 10248.81 2240.83 6361.72 13229.37 2170.64 6474.36
17. Kerala 5536.64 1597.17 3514.27 7597.69 1069.76  2237.72
18. Lakshadweep 27.82 0.00 4.44 23.32 41.58 3.02
19. Madhya Pradesh 12320.53 5762.48 18581.47 33785.11 4459.27 8609.97
20. Mabharashtra 12821.10 3886.76  11795.62 22028.56 3598.54 9198.73
21. Manipur 1474.07 65.81 75.00  274.23 0.00%  413.51
22. Meghalaya 1110.83 69.29 102.00  183.25 0.00*  177.55
23. Mizoram 710.78  233.33 29470  665.52 52.71 91.47
24. Nagaland 1035.06 0.00 52.00 101.44 0.00*  170.67
25. NCT Of Delhi 2008.90  407.75 795.75 2542.92 537.59  949.79
26. Odisha** 7143.33 0.03 383.00 0.20 0.00* 0.00
27. Puducherry 331.68 13.67 63.53  315.60 0.00* 52.77
28. Punjab 4648.73  786.32 1141.42  5977.32 1776.84 1188.83
29. Rajasthan 11486.97  788.35 9605.43 22409.80 0.00*% 6443.25
30. Sikkim 354.33 11.38 21.00 215.02 0.00* 37.52
31. Tamil Nadu 12087.85 0.00 658.00 4158.83 0.00* 1041.10
32. Telangana** 7196.40 0.00 385.00 0.00 0.00* 0.00
33. Tripura 1845.49 16.57 96.00  578.32 0.00*  469.38
34. Uttar Pradesh 33616.64 4778.15 14216.71 41414.50 6828.59 16499.33
35. Uttarakhand 2610.99  640.06 1425.66 2158.77 828.08  584.69
36. West Bengal 10245.03  144.39 2938.72 12465.83 2922.92  4470.94
ToraL 204859.26 32757.71 104955.77236245.76  32771.61 84199.33

* Unspent balance of previous years available with the State/Union Territory.

** The State is implementing its own Maternity Benefit Programme. The Ministry allows the State to implement
PMMVY with State’s Maternity Programme under co-branding.
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Statement-1V

State-wise funds released and utilised under SAG

(X in lakh)
SI. States/UTs 2016-17 2017-18 2018-19 2019-20
No. Released Utilised Released Utilised Released Utilised Released
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 76299  1710.1 2259.52 2050.18 1011.98  139.57 99.76
2. Arunachal 126.25 83.49 87.96 42.76 0 18.44 32.34

Pradesh
3. Assam 1356.94  149.18  341.92 0 0 77451 38.73
4. Bihar 2696.83 231555 4003.74 2742.76 2554  686.12  463.92
5. Chhattisgarh 1389.69  2772.5 2792.61 1795.87  724.75 61.7 48.4
6. Goa 131.5  259.21 302.77  345.84 0.4 0.2 42.92
7. Gujarat 8443.18 6323.17 2690.09 4989 5092.44 1514.03 1093.83
8. Haryana 104.74  573.65 58997  363.75 37.41 44.71 18.96
9. Himachal Pradesh ~ 720.45 1349.14 112942  372.18 0 1.706 0
10. Jammu and 194.63  184.69 255091 26.67  560.39 2344 46.53
Kashmir

11. Jharkhand 14557 1465.35 149555  154.54 0 0 25439
12. Karnataka 740.73  2642.58 2466.93 1819.93  923.76  880.33 1079.54
13. Kerala 1057.73  893.89 69291 99627  289.74 0 1.08
14. Madhya Pradesh  5302.02 8466.04 8641.18  7125.7 54424 2810.48  767.44
15. Maharashtra 533442 3541.02 3995.68  3530.7 3536.78 2715.98 607
16. Manipur 49.65 161.87 170.28 62.34 0 34.21 12.61
17. Meghalaya 919.65 919.65 528.83  540.36 12.55 23.75 14.85
18. Mizoram 91.78 103.4 12395 123.15 69.32 69.32 13.16
19. Nagaland 20631 20631  193.14 191.61 2143 139.36 25.02
20. Odisha 2867.25 344378  2442.6 23454  866.77 0 72.6
21. Punjab 0 448.77 40.6  313.99 26.3 43.13 0
22. Rajasthan 0 22.49 39.38 0 0 59.39 0
23. Sikkim 32.54 16.9 15.42 27.45 0 0 0
24. Tamil Nadu 2655.26  3076.85 3196.22 1945.25 0 32.28 95.48
25. Telangana 572.39 0 81.4 76558 107.49 0 151.54
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1 2 3 4 5 6 7 8 9
26. Tripura 334.81 819.62  674.38  210.06 19.16 103.19 20.65
27. Uttar Pradesh 10932.99 7631 4486.13 5681.34 1000.35 0 1827.57
28. Uttarakhand 43.02 3.77 33 0 0 0 0
29. West Bengal 40.41 340.08  282.47  992.63 101.85 0 126.72
30. Andaman and 107.05 50.65 51.35 15.52 3.18 0.19 0.87
Nicobar Islands
31. Chandigarh 12.11 7.84 12.68 5.81 2.33 1.66 2.2
32. Daman and Diu 14.14 15.94 14.14 14.07 4.53 4.53 0
33. Dadra and Nagar 16.44 16.44 16.44 12.64 4.94 0 0.21
Haveli
34. Delhi 276.66  687.49  490.19 57032  320.48 18.29 7.84
35. Lakshadweep 2.2 1.8 11.65 2.82 3.11  0.12028 0.04
36. Puducherry 17.72 18.67 8.81 4.74 1.63 0.04044 0
TotaL 47700.06 507229 44629.53 40181.2 20403.88 10411.6  6966.2
Note: Utilisation of funds is against the total funds available with the State/UT in a particular year, which includes
savings of previous year
Statement-V
Status of fund release and expenditure under POSHAN Abhiyaan in
FY 2017-18, EY. 2018-19 and FY. 2019-20
( in lakh)
Sl. State/UT Release in Utilization Release in Utilization Release in
No. FY. as on FY. as on FY.
2017-18 31.03.2018 2018-19 31.03.2019 2019-20
1 2 3 4 5 6 7
1. Andhra Pradesh 1284.63 0.00 8604.68  3011.16 -
2. Arunachal Pradesh 52.93 0.00 2663.35  1709.66 -
3. Assam 2298.27 0.00 1549236 785.58 -
4. Bihar 6724.06 0.00 15001.67  5380.00 -
5. Chhattisgarh 965.45 0.00 9629.51  1550.93 -
6. Delhi 945.95 0.00 2206.88 140.45 -
7. Goa 238.07 0.00 197.78 0.00* -
8. Gujarat 3036.66 0.00 11228.04  2606.06 -
9. Haryana 400.97 0.00 5992.46 310.11 -
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1 2 3 4 5 6 7
10. Himachal Pradesh 1557.26 0.00 4153.15  1288.28 -
I1. Jammu and Kashmir 388.59 0.00 8343.52  1417.25 -
12. Jharkhand 1555.35 0.00 5110.45 305.19 -
13. Karnataka 3351.05 0.00 9870.89 0.00%* -
14. Kerala 1273.37 0.00 6491.91 137.78 -
15. Madhya Pradesh 3441.49 0.00 15894.17  5516.17 -
16. Mabharashtra 257231 0.00 20989.28 11379.26 -
17. Manipur 340.46 0.00 3865.37  1233.24 -
18. Meghalaya 462.98 0.00 1713.27  1512.60 612.60
19. Mizoram 119.38 119.38 957.65 689.84 308.00
20. Nagaland 163.74 0.00 1251.97 811.06 591.17
21. Odisha 4600.46 0.00 10571.65 0.00# -
22. Puducherry 39.24 0.00 393.70 104.33 -
23. Punjab 819.51 0.00 6090.33 30.88 -
24. Rajasthan 2045.73 0.00 9680.99  3078.70 -
25. Sikkim 98.59 0.00 328.47 157.16 -
26. Tamil Nadu 1340.51 0.00 1221093  2692.37 -
27. Telangana 1736.94 0.00 8595.70  2897.82 -
28. Tripura 277.91 0.00 3695.72 606.01 -
29. Uttar Pradesh 8440.60 0.00 29582.87  5986.37 -
30. Uttarakhand 1866.25 0.00 4301.57  1030.43 -
31. West Bengal 5545.27 0.00 19294.11 0.00# -
32. Andaman and 100.22 0.00 416.89 109.27 307.62
Nicobar Islands
33. Chandigarh 158.88 0.36 306.82 132.85 173.97
34. Dadra and Nagar Haveli 108.83 0.00 129.32 123.98 114.16
35. Daman and Diu 42.06 0.00 197.66 65.68 131.98
36. Lakshadweep 60.00 0.00 138.90 72.15 126.75
TotaL 58453.97  119.74  255593.99 56872.62  2366.25

* The States have not utilized the Central Share of funds as on 31.03.2019.

# The Financial Statements/UCs have not been received from the State Governments.
Note: This is to mention that NNM (renamed as POSHAN Abhiyaan) has been set up on 18.12.2017.
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Functioning of UGC

*285. SHRI RAKESH SINHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has formed a committee to examine the functioning of
UGC;

(b) the number of times UGC called the meetings of Vice-Chancellors to
understand the problems of universities during 2017-18 and 2018-19;

(c) the cases of irregularities found in recognising deemed universities during

the last three years; and

(d) the number of universities that have been recognised as deemed universities
in 2016-17, 2017-18 and 2018-19, the list thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) The Government has constituted a Committee on
30th July, 2014 under the Chairmanship of Prof. Hari Gautam, for “Review of
University Grants Commission for restructuring and strengthening to address imperatives

and challenges in the higher education sector.”

(b) UGC has organised a National convention on Digital Initiatives for Higher
Education from 8th to 10th July, 2017, in which Vice-Chancellors of all universities
and Heads of Centrally Funded Technical Institutions (CFTIs) were invited. UGC has
also conducted a National conference of Vice-Chancellors and Directors, on Research
and Innovation in Higher Education, from 26th July to 28th July, 2018.

Moreover, the Ministry of Human Resource Development (MHRD) regularly

holds meetings with the Vice-Chancellors.

(¢) The University Grants Commission (UGC) has informed that no irregularities

have been reported in recognising Deemed to be Universities.

(d) The details of the institutions declared as Deemed to be Universities (DTBU)

during the last three years are as follows:—

Year No. of Name of DTBU Date of Notification
DTBU as DTBU
1 2 3 4
2016 1 i. Central Institute of Buddhist Studies, Leh, J&K 15.01.2016

2017 2 i. Chinmaya Vishwavidyapeeth, Ernakulum, Kerala 16.01.2017
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1 2 3 4
ii. Kalinga Institute of Social Sciences, Bhubaneswar, 25.08.2017
Odisha
2018 3 i. Indian Association for the Cultivation of Science, 08.05.2018

Jadhavpur, West Bengal

ii. National Rail and Transportation Institute, Vadodara, 26.07.2018
Gujarat
iii. Central Institute of Technology, Kokrajhar, Assam 13.12.2018

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Strike of workers of UCIL, Jaduguda

+2854. SHRI DHIRAJ PRASAD SAHU: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that contract wages are yet to be paid to the workers
of UCIL Jaduguda, Jharkhand;

(b) if so, the details therecof and the steps being taken by Government in this

regard; and

(c) whether it is also a fact that production was stalled for three days due to the
strike of workers from 10th June to 15th June, 2019 and if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) Yes, Sir. Ore production from all mines, Ore processing and U,O, production
from all plants were stalled for six days i.e. from 10th June to 15th June 2019,
due to resorting of strike by the employees in workmen category under the banner

of Workers Unions.

Wage Revision Settlement in respect of workmen in Uranium Corporation of India
Limited (UCIL) is due from 01.04.2018. After several rounds of negotiations with
the Unions followed by tripartite meetings with Asstt. Labour Commissioner (C) and
Dy. Chief Labour Commissioner (Central), the matter of wage revision could not be

resolved due to illegitimate demands of Unions. A referendum was also conducted as

+ Original notice of the question was received in Hindi.
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per unanimous decision taken in the tripartite meeting, which also could not yield
acceptance of the workmen. UCIL offered the maximum possible increase in wages
in line with the Department of Public Enterprises (DPE) guidelines in this regard,
but the Unions did not agree. While the conciliation process was under progress,
the workmen/unions resorted to illegal strike from 10th June, 2019 despite UCIL
being declared a Public Utility Service Company by Government of India. About 54
workmen had gone inside Turamdih mines in ‘A’ Shift on 10.06.2019 but refused to
come out till resolution of the issue, in gross violation of Section-35 of the Mines
Act, 1932 which stipulates the maximum permissible working hours as 10 hours in
a day. All above workmen were evacuated from the underground mine in the ‘C’
Shift of 12.06.2019 with the active cooperation of S.P. (Rural), ADM (Law and

Order), District Police and Civil Administration.

Subsequently, a tripartite meeting was held on 15.06.2019 which was attended
by Unions, UCIL management, Member for Parliament of the areca, Members of
Legislative Assembly, President, Zila Parishad, ADM (Law and Order), SP (Rural)
DSP (L&O) Inspector/OIC, Jaduguda/Sundernagar Police Station. After protracted
negotiations, unions agreed to the offer of management and called off the strike
to resume operations in all units of Jharkhand started from ‘B’ Shift and second
half of General Shift on 15.06.2019 and ‘A’ Shift of 16.06.2019 at Tummalapalle,
Kadappa, Andhra Pradesh.

Implementation of BharatNet Project

2855. SHRI MD. NADIMUL HAQUE: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the current status of implementation of BharatNet Project, phase-wise and

State/UT-wise;

(b) the funds allocated, released and utilised under the project so far, phase-wise
and State/UT-wise;

(c) the details of data being consumed per connection on an average as a result

of the project; and

(d) the impact of launch of GSAT 11 satellite in implementation of the project

in terms of providing connectivity and geographical reach?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) BharatNet Project is being implemented in a phased manner to provide broadband

connectivity to all the Gram Panchayats (approx. 2,50,000) in the country. As on
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04.07.2019, by laying 3,45,779 km. Optical Fibre Cable (OFC), a total of 1,31,392
GPs have been connected, out of which 1,20,562 Gram Panchayats (GPs) have been
made service ready. In addition, 854 GPs have been made service ready on satellite

media.

The status of Phase-I and Phase-II is given in Statement-I and II respectively
(See below).

(b) A lump sum of ¥ 20431 crore (X 10286 crore for Phase-I and ¥ 10145 crore
for Phase-II) has been allocated and disbursed from Universal Service Obligation
Fund to Bharat Broadband Network Limited under BharatNet Project.

It is mentioned that the funds are allocated for the project as a whole and not
State/Union Territory-wise. The details of phase-wise and State-wise expenditure

incurred on the project are given in Statement-III (See below).

(c) As part of BharatNet Project, the last mile connectivity, through Wi-Fi or
any other suitable broadband technology to access broadband/internet services, is to
be provided at all the 2.5 lakh GPs in the country. On an average, the data being

consumed per Wi-Fi user (connection) is about 52 MB per month.

(d) Under BharatNet Project, about 3620 GPs, which are planned over satellite
media and are located in Arunachal Pradesh, Meghalaya, Manipur, Mizoram, Jharkhand

and Andaman and Nicobar Islands, are to be provided connectivity through GSAT-11.
Statement-1

State/Union Territory-wise status of BharatNet Phase-I Project

Sl. State/Union Territory Pipe laid Cable GPs for Service Ready
No. (km.) laid (km.) which ~ GPs (including
Cable laid BHQs)
1 2 3 4 5 6
1. Andhra Pradesh 4893 5024 1522 1502
2. Arunachal Pradesh 1615 1519 565 83
3. Andaman and Nicobar 32 34 24 0
Islands
4. Assam 4629 4815 1622 1622
5. Bihar 15752 16331 5936 5901
6. Chandigarh 18 19 13 13
7. Chhattisgarh 12666 13189 4104 4080
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1 2 3 4 5 6
8. Dadra and Nagar Haveli 64 68 21 21
9. Daman and Diu 24 26 18 18
10. Gujarat 15314 15708 6170 5650
11. Haryana 11141 11983 6188 6188
12. Himachal Pradesh 715 723 241 241
13. Jammu and Kashmir 717 749 368 314
14. Jharkhand 7182 7507 2654 2409
15. Karnataka 13473 14010 6242 6166
16. Kerala 723 830 1129 1129
17. Lakshadweep 0 0 0 0
18. Madhya Pradesh 37287 39519 12709 12697
19. Maharashtra 31870 33530 15201 15173
20. Manipur 652 634 374 325
21. Meghalaya 1561 950 352 122
22. Mizoram 759 689 130 41
23. Nagaland 2666 1998 644 123
24. Odisha 11000 12103 3925 3645
25. Puducherry 82 92 98 101
26. Punjab 11490 12467 7979 7979
27. Rajasthan 27831 28908 8718 8625
28. Sikkim 162 171 26 17
29. Tamil Nadu 0 0 0
30. Telangana 4865 5369 2047 2047
31. Tripura 1708 1683 817 549
32. Uttar Pradesh 57018 60558 28306 28014
33. Uttarakhand 3477 3595 1541 1518
34. West Bengal 8013 8297 2343 2178
TotaL 289399 303098 122027 118491
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Status of BharatNet Phase-1l Project

Model No.
of
GPs

States

Status

State-led 65590 Andhra Pradesh, Telangana,
Mabharashtra, Jharkhand, Tamil
Nadu, Gujarat, Chhattisgarh,

(8 States)
Odisha
Private 7494 Punjab and Bihar
Sector
(2 States)

CPSU-led 54111 BSNL: Assam, Haryana, Madhya

(10 States)

Uttarakhand

Satellite
Model

Overall progress of Phase-II

Pradesh, Jammu and Kashmir,
Rajasthan, Uttar Pradesh, West
Bengal, Sikkim

PGCIL: Himachal Pradesh and

6407 NER, Jammu and Kashmir etc.

Duct laid (km.): 22969

OFC laid (km.): 15347

GPs connected on OFC: 2833
Service Ready (GPs): 569

Duct laid (km.): 13020

OFC laid (km.): 9003

GPs connected on OFC: 2475
Service Ready (GPs): 1142

Duct laid (km.): 36790

OFC laid (km.): 18332

GPs connected on OFC: 4057
Service Ready (GPs): 360

Installed: 1032
Service Ready: 854

Duct laid (km.): 72779
OFC laid (km.): 42681
GPs connected on OFC: 9365
Service Ready (GPs): 2,925
(2071 on OFC+854 on satellite)

Statement-I111

Details of phase-wise and State-wise expenditure

Sl.  State Total Total Total
No. Expenditure in Expenditure in Expenditure
Ph- I (INR) Ph- II (INR) (INR)
1 2 3 4 5
1. Andaman and Nicobar Islands 23819868 0 23819868
2. Assam 1435326700 0 1435326700
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1 2 3 4 5

3. Bihar 3890111080 382973051 4273084131
4. Chhattisgarh 5143087513 3642231700 8785319213
5. Haryana 3376615308 0 3376615308
6. Jammu and Kashmir 705466506 0 705466506
7. Karnataka 5615782723 0 5615782723
8. Kerala 597060814 0 597060814
9. Maharashtra 12388528424 5455880000 17844408424
10. Madhya Pradesh 13576789575 30950000 13607739575
11. Punjab 3140950105 521824062 3662774167
12. Rajasthan 7061331799 0 7061331799
13. Uttar Pradesh 14376756686 0 14376756686
14. Uttarakhand 1791383087 49518146 1840901233
15. West Bengal 3104004373 41996590 3146000963
16. Sikkim 440268500 5780972 446049472
17. Puducherry 47937492 0 47937492
18. Arunachal Pradesh 418398192 0 418398192
19. Manipur 413382739 0 413382739
20. Meghalaya 657133587 0 657133587
21. Mizoram 338249854 0 338249854
22. Nagaland 705913686 0 705913686
23. Tripura 677646118 0 677646118
24. Gujarat, Dadra and 3676007666 4284850000 7960857666

Nagar Haveli,
Daman and Diu

25. Lakshadweep 1034134 0 1034134
26. Telangana 1867334073 1122780000 2990114073
27. Odisha 3585600014 869557000 4455157014
28. Jharkhand 1720018531 1102000000 2822018531
29. Himachal Pradesh 775120053 13045540 788165593
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1 2 3 4 5

30. Andhra Pradesh 1482940249 2142740000 3625680249

31. Tamil Nadu 108055326 1106410000 1214465326
TotaL 93250110102  21878947061115129057163
*GPON and OFC 8138672955 8138672955
**Advance given to BSNL for Phase- II 31650000000 31650000000
GranD ToTAL 101388783057  53528947061154917730118

* The Payment has been made to 3 CPSUs for decentralized procurements. State-wise data is not available as the
payment has been released on lump sum basis. The State-wise reconciliation is being done.

**BSNL has been given work for 7 States namely Assam, Jammu and Kashmir, Madhya Pradesh, Rajasthan,
Sikkim, Uttar Pradesh, and West Bengal. The payment has been released on lump sum basis. Hence, data is
not available State-wise.

Note:  Funds have been disbursed to three CPSUs namely BSNL, PGCIL and RailTel for Phase-I and to CPSUs
and State Governments for Phase-II implementation of BharatNet Project. Reconciliation of Data
regarding utilization of funds by CPSUs/ State Governments is underway.

Mobile telephones in villages

2856. SHRI RANJIB BISWAL: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether a large number of villages in the country are yet to be connected

with mobile telephones and if so, the details of such villages, as on date, State-wise;

(b) the details of mobile towers and telephone exchanges installed by Government
across the country to provide telephone connectivity to the left out villages/areas

during the last three years and the current year;

(c) the number of mobile towers and telephone exchanges presently working

and of those likely to be installed in the country; and
(d) the steps taken by Government in this regard?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) According to the data collected from the Telecom Service Providers in 2018,
it was estimated that there are 43,088 inhabited villages (as per the Census 2011)
in the country which are not covered by mobile services. The details are given in
Statement-I (See below).

(b) The details are given in Statement-II (See below).

(¢) and (d) The details of mobile towers and telephone exchanges working in

the License Service Areas (LSAs) are given in Statement-III (See below). Planning
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for installation of mobile towers and telephone exchanges by any Telecom Service

Provider (TSP) is an ongoing process and depends on various factors like commercial

viability, subscriber concentration, technology to be adopted etc.

Statement-1

List of inhabited villages without mobile services (as per the data collected

from the telecom service providers in year 2018)

SI.  State/UT No. of inhabited villages without
No. mobile services
1 2 3
1.  Andaman and Nicobar Islands 165
2. Andhra Pradesh 2745
3. Arunachal Pradesh 2215
4.  Assam 915
5. Bihar 263
6. Chandigarh 0
7. Chhattisgarh 3563
8. Dadra and Nagar Haveli 0
9. Daman and Diu 0
10. NCT of Delhi 0
11. Goa 47
12.  Gujarat 1262
13. Haryana 8
14. Himachal Pradesh 211
15. Jammu and Kashmir 328
16. Jharkhand 1222
17. Karnataka 869
18. Kerala 0
19. Lakshadweep 1
20. Madhya Pradesh 5558
21. Mabharashtra 6117
22.  Manipur 877
23. Meghalaya 2691
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1 2 3
24.  Mizoram 314
25. Nagaland 328
26. Odisha 9940
27. Punjab 4
28. Puducherry 0
29. Rajasthan 1402
30. Sikkim 13
31. Tamil Nadu 83
32. Telangana 647
33. Tripura 16
34. Uttarakhand 552
35. Uttar Pradesh 295
36. West Bengal 437
TotAL 43,088
Statement-11
State-wise list of towers installed in last three years and current year
SI. State/UT No. of towers installed
No. during last three years
and current year
1 2 3
(A) Under the LWE affected areas Project Phase-I
1.  Bihar 66
2. Jharkhand 284
3. Odisha 118
4. West Bengal 18
5. Chhattisgarh 40
6.  Maharashtra 9
7. Andhra Pradesh 23
8. Telangana 119
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1 2 3

(B) Under Comprehensive Telecom Development Plan for North Eastern Region

9. Arunachal Pradesh 23
10.  Assam 190
11.  Manipur 46
12.  Mizoram 34
13.  Nagaland 35
14.  Sikkim 1
15.  Tripura 1
(C) In Lakshadweep islands
16.  Lakshadweep 10
Statement-I11

Details of mobile towers and telephone exchanges working in LSAs

Sl. Name of License Service No. of Mobile No. of
No. Area (LSA) Towers of all Telephone
Telecom Service Exchanges

Providers (as on

(as on 25.06.2019)  31.03.2019)

1 2 3 4
1. Andhra Pradesh (including Telangana) 43393 2806
2. Assam 12722 554
3. Bihar (including Jharkhand) 39556 1592
4. Delhi 26559 377
5. Gujarat 33345 2291
6. Himachal Pradesh 6786 670
7. Haryana 12780 964
8. Jammu and Kashmir 9525 300
9. Karnataka 36023 2766
10. Kerala 17411 1398
11. Kolkata 13020 467
12. Maharashtra (excluding Mumbai and 42593 40484

including Goa)
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1 2 3 4
13. Madhya Pradesh (including Chhattisgarh) 41416 2865
14. Mumbai 16480 291
15. North-East 8157 389
16. Odisha 17880 1080
17. Punjab 20170 1426
18. Rajasthan 30233 1939
19. Tamil Nadu (including Puducherry) 43091 2324
20. Uttar Pradesh (East) 33760 2103
21. Uttar Pradesh (West) (including Uttarakhand) 29091 1377
22. West Bengal (excluding Kolkata including 22392 1375

Sikkim and Andaman and Nicobar Islands)
TotaL 556383 33438

Meeting requirement of internet consumers

2857. SHRI SAMBHAIJI CHHATRAPATI: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government has anticipated likely increase in internet users in the

country because of fast adoption of digital technology;

(b) if so, the estimated volume of internet users in the country till March, 2018

and the increase anticipated during the next twelve months; and

(c) the preparatory measures Government has taken to deal with additional demand
of high speed internet facility to new consumers without causing inconvenience to

existing consumers?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) to (c) Due to fast adoption of digital technology, it is anticipated that number

of internet users will increase in the country.

As per information received from Telecom Regulatory Authority of India (TRAI),
there were 493.96 million internet subscribers as on 31st March, 2018 in the country.
The number of internet subscribers in the country has risen to 636.73 million on
31st March, 2019.

Government has allocated 965 Megahertz spectrum through auction in October,
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2016 to various telecom service providers for access services in the country. This
will enable the telecom service providers to roll-out 3G and 4G services which will

facilitate proliferation of high speed internet facility.

Further, for provision of broadband facility in rural areas, BharatNet project is
also being implemented to provide broadband connectivity to all Gram Panchayats
(approx. 2.5 lakh) in the country.

In addition, the National Digital Communications Policy (NDCP) 2018 aims to
accomplish, inter alia, the following goals:—
(i) Provide Universal broadband connectivity at 50 Mbps to every citizen.

(il) Provide 1 Gbps connectivity to all Gram Panchayats of India by 2020 and
10 Gbps by 2022.

(iii) Enable 100 Mbps broadband on demand to all key development institutions;

including all educational institutions.
(iv) Enable fixed line broadband access to 50% of households.

(v) Enable deployment of public Wi-Fi Hotspots to reach 5 million by 2020
and 10 million by 2022.

To accomplish these goals, various strategies have been worked out in NDCP 2018.
Loss due to subscribers opting for private telephones

2858. SHRI ANIL DESAI: Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether it is a fact that a large number of telephone subscribers opted for

another private telephone in their residences;

(b) if so, the number of such subscribers who so opted during the last two

years; and
(c) the details of revenue loss due to this?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) to (c¢) Data regarding the subscribers opting for multiple private telephones in

their residences is not maintained in the department.

However, as per the data on mobile number portability available with the
department, a total of 1,74,28,634 subscribers have been ported out of PSUs network
(BSNL and MTNL put together) while 1,93,59,938 subscribers have been ported in
the network till May, 2019. Therefore the PSUs have gained 19,31,304 subscribers
from private networks during the period.
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Deteriorating services in Post Offices in Guwahati

2859. SHRI BHUBANESWAR KALITA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government is aware of deteriorating services in some Post Offices

in Guwahati,

(b) if so, whether Government has been conducting regular inspections/surprise

checks to ensure good services to the client; and

(c) if so, the details thercof and if not, the other measures that are being taken

by Government?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) No Sir, deterioration of services has not been reported from any specific Post
Office in Guwahati. Infact, Post Offices in Guwahati are being migrated to IT
platform by rolling out Core System Integrator, Core Banking System and inducting
devices for Digital Advancement of Rural Post Office for A New India (DARPAN)

for providing better customer service by digitising procedures and services.
(b) and (c) Do not arise in view of (a) above.

Further, as part of good governance, concerned functionaries of the Government
have been conducting regular inspections and surprise checks to ensure good services
to the clients. 481 inspections and 52 surprise visits have been carried out in Guwahati

from 1st January, 2018 to 30th June, 2019 respectively.
Meeting with telecommunication companies

2860. SHRIMATI VIJILA SATHYANANTH: Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that Government is considering to hold a meeting with

all the telecommunication companies very soon;
(b) if so, the details and the objectives thereof;

(c) whether it is also a fact that some consolidation is taking place in the telecom

sector and whether Government would ensure that the competition is fair; and
(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Government holds interactions on a regular basis with telecom companies

on various issues.
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(c) and (d) Some consolidation has taken place in the telecom sector. For ensuring
fair competition, any Scheme of Compromise, Arrangement and Amalgamation of
companies (including telecom companies) is examined by the Competition Commission
of India (CCI) prior to grant of approval/sanction to such Scheme by the National
Company Law Tribunal (NCLT).

The Department of Telecommunications (DoT) examines proposals for transfer/
merger of telecommunication service licenses held by telecom companies in accordance
to the Merger and Acquisition Guidelines dated 20.02.2014 (as amended from time
to time) and ensures that no compromise in competition occurs in the provision of

telecom services.

The Merger and Acquisition Guidelines dated 20.02.2014 (as amended from time
to time), inter alia, provides that consequent to the merger of telecom companies,
the market share (based on both subscriber base and Adjusted Gross Revenue) for
access services in respective service areas of the resultant entity should not exceed
50%. Also, the total spectrum held by the resultant entity should not exceed 35%
of the total spectrum assigned for access services, in the concerned service area
and the combined spectrum holding in the sub-1GHz bands by the resultant entity
should not exceed 50% of the total spectrum assigned in the sub-1GHz bands, in

the concerned service area.
Connectivity of Gram Panchayats in Jharkhand

2861. SHRI MAHESH PODDAR: Will the Minister of COMMUNICATIONS

be pleased to state:
(a) the aims, objectives and phase-wise targets of BharatNet project;

(b) whether it is a fact that more than 4000 Gram Panchayats are yet to be

connected in Jharkhand,
(c) if so, the details of plans to connect them with BharatNet;

(d) whether the Ministry has fixed any timeline to connect all such Gram

Panchayats; and
(e) if so, the details thereof'?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) BharatNet Project is being implemented in a phased manner to provide broadband
connectivity to all the Gram Panchayats (approx. 2,50,000) in the country. The project

is under implementation and the infrastructure being created is a national asset,
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accessible on a non-discriminatory manner for provision of services. The project
aims to provide affordable broadband services in rural and remote areas towards

realisation of the vision of ‘Digital India’.

As per the modified strategy for implementing BharatNet, approved by the
Union Cabinet on 19.07.2017, the project is being implemented in a phased manner,
i.e. 1,00,000 Gram Panchayats (GPs) under Phase-I and the remaining 1,50,000 GPs
(approx.) under Phase-II.

(b) to (e) In Jharkhand, out of total 4392 (approx.) Gram Panchayats, a total
of 2707 GPs have been taken up in Phase-I through Power Grid Corporation of
India Limited (PGCIL) for providing connectivity. Out of them, a total of 2409 GPs
(including Block Headquarters) have been made Service Ready and the remaining

Gram Panchayats are under implementation.

In Jharkhand, the BharatNet Phase-II to connect 1684 (approx.) GPs is being
implemented by the State Government and an Memorandum of Understanding (MoU)
to this effect was signed with the State Government on 09.12.2017. The work has

been started and I 110.20 crore has been released to the State Government.
In Jharkhand, the BharatNet project is targeted to be completed by March, 2020.
Relief package for telecom sector

2862. SHRI D. KUPENDRA REDDY: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that the Ministry has sought relief package for telecom

sector of the country;
(b) if so, the details thereof and the reasons therefor; and

(c) to what extent these relief packages would benefit the telecom sector as

well as public?

THe MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Department of Telecom has recently taken the following steps in its

continuing endeavour to help the country’s telecom sector:—

(i) Telecom Service Providers (TSPs) have been given a one time opportunity
on 18th March, 2018 to opt for higher number of instalments (16) instead
of the hitherto permitted 10 instalments for payment of deferred spectrum

charges.

(i) Prime Lending Rate (PLR) of SBI plus 2% has been replaced by Marginal
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Cost Lending Rate (MCLR) of SBI plus 4% for calculation of interest on
delayed payment of License Fee (LF) and Spectrum Usage Charges (SUC)
with effect from 24th October, 2018.

(ii1) Spectrum Caps have been revised from the current limit of 25% to 35%
with effect from 19th March, 2018.

(iv) Payment of SUC at the end of the quarter has been allowed as in the case
of license fees with effect from Ist April, 2018.

(v) DoT has inter alia taken up the following suggestions having relevance for

telecom sector with the Ministry of Finance in June, 2019:—

— Reduction in standard rate of GST applicable for telecom equipment

and services from 18 per cent to 12 per cent;
— Refund of utilized/accumulated GST input tax credits;

— Reduction in USO levy from 5 per cent to 3 per cent.

(c) Telecom sector is highly capital intensive and requires high capital expenditure
periodically for network expansion and improvement. The help and support extended
to the TSPs with regard to duties, levies, and instalments will enable them to have
better cash flows and investible surplus for the orderly growth of the sector. Such
expansion and improvement of network and services will be beneficial to the public

as well.
Faulty telephones in Chhota Udaipur district

12863. SHRI NARANBHAI J. RATHWA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that faulty telephones in Chhota Udaipur district of

Gujarat are not rectified on time and they remain out of order for weeks;
(b) if so, the details thereof; and

(c) whether any official has been held responsible for the same and if not,

Government's reaction thereto?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) to (c) Bharat Sanchar Nigam Limited (BSNL) has informed that there is
normally no delay in rectification of fault in telephones in Chhota Udaipur district of

Gujarat.

+ Original notice of the question was received in Hindi.
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Penalty on telecom operators

2864. SHRI G. C. CHANDRASHEKHAR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether the Telecom Regulatory Authority of India (TRAI) had recommended
to the Department of Telecommunications (DoT) for 3,000 crore penalties to be
imposed on three operators for not providing Points Of Interconnections (POIs) to

another operator and if so, the details thereof;

(b) whether Government is aware that certain officials, in connivance with the
defaulting Telecom Service Providers (TSPs), delayed proceedings of the Committee

and if so, the details thereof and action taken by Government in this regard so far;

(c) whether the Central Vigilance Commission has taken above cases into their

hands; and
(d) if so, the details thercof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) Telecom Regulatory Authority of India (TRAI) in its recommendations has
recommended a total penalty of I 3050 crore against the three telecom operators,
namely M/s Bharti Airtel Limited, M/s Vodafone India Limited and M/s Idea Cellular

Limited. The operator-wise break up is as under:—
(1) M/s Bharti Airtel Limited- ¥ 1050 crore
(i) M/s Vodafone India Limited- ¥ 1050 crore
(iii) M/s Idea Cellular Limited- I 950 crore
(b) to (d) The CVC vide OM dated 8.2.2019 had sought an investigation report
on a complaint wherein, inter alia, it was alleged that there was delay on the part
of some officers of Department of Telecommunications in imposition of the penalty.

The allegations were examined and a report on the matter has been submitted to

Central Vigilance Commission (CVC).
Mobile connectivity in villages of Chhattisgarh

12865. SHRI RAM VICHAR NETAM: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether many villages of Chhattisgarh are not connected with mobile

telephony;

+ Original notice of the question was received in Hindi.
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(b) if so, the details thereof including the number of such villages of the State
alongwith the reasons for their low mobile connectivity and the steps taken by

Government in this regard;

(c) the details of mobile towers and telephone exchanges set up by Government
to provide mobile and telephone connections to such villages/areas during the last

three years including the current year, year-wise; and

(d) the number of operational mobile towers and telephone exchanges in the

State and those likely to be installed?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) and (b) As per the data collected from the telecom service providers in 2018, it
was estimated that out of 19,567 inhabited villages (as per the Census 2011) in the
State of Chhattisgarh, there are 3,563 inhabited villages which are not covered by
mobile services. The reasons for low mobile connectivity in these villages include,
inter alia, remote and tough terrain, areas diversely located with scattered population
and commercially non-viable operations. Mobile coverage in the uncovered villages
is being provided by the Government and telecom service providers in a phased
manner. Under Left Wing Extremism affected areas Phase-II project, Government has

approved installation of 1028 mobile towers in Chhattisgarh for mobile connectivity.

(c) State-wise details are given in Statement [Refer to the Statement appended to
the Answer to U.Q. No. 2856 (parta B)]. Under Left Wing Extremism affected areas
Phase-I project, 40 numbers of mobile towers alongwith Base Transceivers Stations
(BTSs) were installed by Government (under Universal Service Obligation Fund)

during last three years in the State of Chhattisgarh to provide mobile connectivity.

(d) In Chhattisgarh, 11,007 mobile towers and 543 telephone exchanges are
working. Planning for installation of mobile towers and telephone exchanges by any
Telecom Service Provider (TSP) is an ongoing process and depends on various factors

like commercial viability, subscriber concentration, technology to be adopted etc.
Lapse in depositing GPF contribution by BSNL

2866. SHRI K.K. RAGESH: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether there is any lapse in depositing the mandatory contribution of the
General Provident Fund that BSNL is supposed to deposit with the Department of

Telecommunications (DoT);

(b) if so, the details thereof;
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(c) whether any measures have been taken by Government to avoid such lapses

in future;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) Yes, Sir.

(b) There is an average delay of one month.
(¢) Yes Sir.

(d) For delayed receipt of GPF Contribution, penal interest has been demanded
from BSNL.

(e) °Nil’ in view of (d) above.
Bogus offer of 4G by Telecom Companies

2867. SHRI K.K. RAGESH: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Government is in receipt of any complaints about private telecom
companies who have only 2G and 3G bandwidths, and are cheating customers by

offering 4G services; and

(b) if so, the details of such complaints and the details of such fraudulent

telecom service providers?

THe MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):

(a) No Sir, Government has not received any such complaint.
(b) Not applicable in view of (a) above.
Improving telecom services

2868. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether various telecommunication services including mobile and internet
facilities are not satisfactory specially in the rural, hilly/remote and tribal areas of

the country;

(b) if so, the details thercof along with the number of such areas with poor

telecom services/connectivity, State-wise, including Himachal Pradesh; and
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(c) the steps taken/being taken by Government to improve these services?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Quality of Service as per Performance Monitoring Reports (PMRs) released

by Telecom Regulatory Authority of India (TRAI) is by and large satisfactory. Out of
5,97,618 inhabited villages (as per the Census 2011) in the country, 43088 villages

are not covered by mobile services. The State/Union Territories (UT)-wise list of

uncovered villages, including Himachal Pradesh, is given in Statement-I (See below).

(c) The steps taken by Government to improve these services are given below:—

Under Left Wing Extremism (LWE) affected areas Phase-II project,
Government has approved installation of 3465 mobile towers for providing

mobile connectivity.

Scheme for providing mobile connectivity in 361 villages of uncovered

border areas, Ladakh and Kargil Region and other priority areas.

A Comprehensive Telecom Development Plan for mobile connectivity
in the North Eastern Region to provide mobile coverage in uncovered
villages, along with National Highways and to strengthen transmission

network.

Laying of submarine optical fibre cable between Chennai and Andaman
and Nicobar Islands for providing connectivity to Andaman and Nicobar

Islands.

Satellite Bandwidth Augmentation upto 4 Gbps for Andaman and Nicobar

Islands.

Mobile connectivity to cover uncovered villages and along National
Highway (NH 223) in Andaman and Nicobar Islands.

Augmentation of Satellite bandwidth from 318 Mbps to 1.71 Gbps for
Lakshadweep Islands.

Under BharatNet project to provide broadband connectivity in all the
Gram Panchayats (approx 2.5 lakh) in the country.

Several policy initiatives also taken to facilitate infrastructure growth
for delivery of quality services. These include permitting trading/sharing/
liberalisation of spectrum already granted, permitting passive and active
infrastructure-sharing, Notification of Right of Way Rules-2016, making

available Government land/buildings for installations of towers etc.
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SI. State/UT Name No. of inhabited No. of inhabited
No. villages as per villages without
Census 2011 mobile services
1 2 3 4
1. Andaman and Nicobar Islands 396 165
2. Andhra Pradesh 16158 2745
3. Arunachal Pradesh 5258 2215
4. Assam 25372 915
5. Bihar 39073 263
6. Chandigarh 5 0
7. Chhattisgarh 19567 3563
8. Dadra and Nagar Haveli 65 0
9. Daman and Diu 19 0
10. Delhi 103 0
11. Goa 320 47
12. Gujarat 17843 1262
13. Haryana 6642 8
14. Himachal Pradesh 17882 211
15. Jammu and Kashmir 6337 328
16. Jharkhand 29492 1222
17. Karnataka 27397 869
18. Kerala 1017 0
19. Lakshadweep 6 1
20. Madhya Pradesh 51929 5558
21. Mabharashtra 40959 6117
22. Manipur 2515 877
23. Meghalaya 6459 2691
24. Mizoram 704 314
25. Nagaland 1400 328
26. Odisha 47677 9940
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1 2 3 4
27. Punjab 12168 4
28. Puducherry 90 0
29. Rajasthan 43264 1402
30. Sikkim 425 13
31. Tamil Nadu 15049 83
32. Telangana 10128 647
33. Tripura 863 16
34. Uttarakhand 15745 552
35. Uttar Pradesh 97813 295
36. West Bengal 37478 437

Total 5,97,618 43,088

Broadband Penetration in rural and hilly areas

2869. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the percentage of broadband penetration in the rural and hilly areas of the

country;

(b) whether the broadband services in rural and hilly areas of the country have
not seen any progress so far despite huge progress in the telecommunication sector

and if so, the details thereof and the reasons therefor; and
(c) the corrective steps taken by Government in this regard?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) As per the information furnished by Telecom Service Providers, more than 95%
population of the country is covered by 3G/4G networks that are capable of providing

broadband services.

As far as subscription is concerned, there are 25.36 rural internet subscribers per
100 population in the country as on 31st March, 2019 as per “The Indian Telecom
Services Performance Indicators” report dated 10th July, 2019 issued by Telecom
Regulatory Authority of India (TRAI). Further, as per the said TRAI report, out of
total 227.01 Million rural internet subscribers, 190.03 Million are rural broadband

subscribers as on 31st March, 2019. No separate figures for hilly areas are available.
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(b) and (c) As per “The Indian Telecom Services Performance Indicators” reports
of TRAI, there has been considerable progress in number of rural internet subscribers
per 100 population and it has increased from 16.41 as on 31st March, 2018 to 25.36
as on 31st March, 2019.

Further, Government has allocated 965 Megahertz spectrum through auction in
October, 2016 to various telecom service providers for access services in the country.
This is enabling the telecom service providers to progressively roll-out the 3G and
4G services which is facilitating the proliferation of internet/broadband facility in the

country including rural and hilly areas.

Also, for provision of broadband facility in rural areas, BharatNet project is
being implemented to provide broadband connectivity to all the Gram Panchayats

(approx. 2.5 lakh) of the country.
Satellite phones in villages

+2870. SHRI P. L. PUNIA: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) the number of villages in the country where communication services are not

available, State-wise;

(b) the action plan proposed by Government to provide communication services

and by when these services would be provided; and

(c) the details of action plan, if any, proposed by Government to provide satellite

phones in such villages?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD):
(a) and (b) According to the data collected from the telecom service providers in
2018, it was estimated that there are 43,088 inhabited villages (as per the Census
2011) in the country which are not covered by mobile services. The details are given
in Statement-I (See below). Mobile services in these uncovered villages are being
provided by the Government and telecom service providers in a phased manner.
Following projects are being implemented by the Government for providing/facilitating

telecommunications services:—

(1) Under Left Wing Extremism affected areas Phase-II project, Government
has approved installation of 3465 mobile towers for providing mobile

connectivity.

+ Original notice of the question was received in Hindi.
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(i)

(iii)

(iv)

™)

(vi)

(vii)

Providing mobile connectivity in 361 villages of border areas, Ladakh

and Kargil Region and other priority areas.

A Comprehensive Telecom Development Plan for mobile connectivity
in the North Eastern Region to provide mobile coverage in uncovered
villages, along with National Highways and to strengthen transmission

network.

Laying of submarine optical fibre cable between Chennai and Andaman
and Nicobar Islands for providing connectivity to Andaman and Nicobar

Islands.

Satellite Bandwidth Augmentation upto 4 GBPS for Andaman and

Nicobar Islands.

Mobile connectivity to cover uncovered villages and along National
Highway (NH-223) in Andaman and Nicobar Islands.

Augmentation of Satellite bandwidth from 318 MBPS to 1.71 GBPS
for Lakshadweep Islands.

(viii) BharatNet project to provide broadband connectivity in all the Gram

Panchayats (approx 2.5 lakh) in the country through optimal mix of
Optical Fibre Cable (OFC), radio and satellite media.

(c) At present, there is no scheme/plan to provide satellite phones in such villages.

Statement

The list of inhabited villages without mobile services

Sl. No. State/UT No. of inhabited villages
without mobile services
1 2 3
1.  Andaman and Nicobar Islands 165
2. Andhra Pradesh 2745
3. Arunachal Pradesh 2215
4.  Assam 915
5.  Bihar 263
6.  Chandigarh 0
7. Chhattisgarh 3563
8. Dadra and Nagar Haveli 0
9.  Daman and Diu 0
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1 2 3
10.  NCT of Delhi 0
1.  Goa 47
12.  Gujarat 1262
13. Haryana 8
14. Himachal Pradesh 211
15.  Jammu and Kashmir 328
16.  Jharkhand 1222
17.  Karnataka 869
18.  Kerala 0
19.  Lakshadweep 1
20. Madhya Pradesh 5558
21.  Mabharashtra 6117
22.  Manipur 877
23.  Meghalaya 2691
24.  Mizoram 314
25. Nagaland 328
26.  Odisha 9940
27.  Punjab 4
28.  Puducherry 0
29. Rajasthan 1402
30.  Sikkim 13
31.  Tamil Nadu 83
32.  Telangana 647
33.  Tripura 16
34.  Uttarakhand 552
35.  Uttar Pradesh 295
36. West Bengal 437

TotaL

43,088
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Projects of NER

2871. SHRI KAMAKHYA PRASAD TASA: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that this Ministry is responsible for infrastructure
development in North Eastern Region (NER);

(b) if so, the details thereof;

(c) whether the State Governments have submitted their projects priority list and

if so, the details thereof, State-wise; and

(d) the number of projects sanctioned during the last two years under the North

East Special Infrastructure Development Scheme (NESIDS), State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) No, Sir. The
concerned Ministries/Departments of Government of India as well as State Governments
are primarily responsible for infrastructure development as per their mandate. The
Ministry of Development of North Eastern Region also does gap funding for some

projects as per extant guidelines of the schemes of the Ministry.

(c) and (d) Under the North East Special Infrastructure Development Scheme
(NESIDS) of this Ministry, projects are recommended for sanction in a meeting
co-chaired by Chief Secretaries of State Governments. State-wise list of projects

sanctioned under NESIDS in the last two years is given below:—

State No. of projects
Arunachal Pradesh 16
Assam 5
Manipur 5
Meghalaya 6
Mizoram 3
Nagaland 0
Sikkim 2
Tripura 2

TotaL 39
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Schemes for indigenous employment in NER

2872. PROF. M. V. RAJEEV GOWDA: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to State:

(a) whether there are special schemes benefiting North Eastern Region to develop

indigenous employments;

(b) if so, the details thereof, employment sector-wise and number of people-wise;

and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) to (¢) The North Eastern
Handicrafts and Handlooms Development Corporation Limited (NEHHDC), a Central
Public Sector Enterprises (CPSE) of the Ministry of Development of North Eastern
Region (DoNER), provides marketing linkage to the artisans and weavers of the
North Eastern Region (NER) by conducting exhibitions and craft bazars in various
parts of the country which in turn generates indirect employment for the artisans and
weavers. NEHHDC also procures their produces thereby providing market platform

to their produces. Number of Artisans and Weavers benefited during the past 4 years

is as under:i—
Year No. Artisans and Weavers benefited
2015-16 1,624
2016-17 1,991
2017-18 3,100
2018-19 323
TotaL 7,038

The North Eastern Region Community Resource Management Project
(NERCORMP), a livelihood project under the Ministry of DoNER, has facilitated
in establishing community based micro-credit organizations and non-farm enterprises
in its project arecas which provides employment to Self Help Groups (SHGs) in
10 districts of 4 States of NER namely Arunachal Pradesh, Assam, Manipur and
Meghalaya for enterprise development.

North East Rural Livelihood Project (NERLP), a World Bank aided project,
being implemented by Ministry of DoNER, provides skill development training,
vocational training to unemployed youths and Self Help Groups (SHGs) members for
job placement and self employment in 11 districts of four North East States namely

Mizoram, Nagaland, Sikkim and Tripura.
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Status of NESIDS projects

2873. PROF. M. V. RAJEEV GOWDA: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(a) the number of projects that have received 40 per cent share of the funding
out of the 22 projects and the number of those that have received 60 per cent share
of the funding under the North East Special Infrastructure Development Scheme
(NESIDS);

(b) the details of these projects, sector-wise and State-wise; and
(¢) by when the selected projects would be completed, project-wise?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) Till date, the
Ministry of Development of North Eastern Region has sanctioned 39 projects with
approved cost of ¥ 1163.84 crores under North East Special Infrastructure Development
Scheme (NESIDS), along with releasing of ¥ 10 lakhs to enable the State Government
to initiate and finalize the tender formalities. As per scheme guidelines, balance of
first installment of 40% of admissible cost is released on submission of copy of
work order by the State Government. Accordingly this Ministry has so far released
40 per cent of the cost in 6 projects. Sector-wise and State-wise details of these

projects are as underi—

Sl State Project Name Date of Approved
No. Sanction cost
® in
crore)
1 2 3 4 6

Road and Bridges

1. Manipur Development of Road Connectivity from 12/10/2018  25.48
Khabam Lamkhai to Hannaching Heingang
via Marjing Polo Complex, Heingang Ching,
Imphal East for promoting Tourism

2. Sikkim Underground Parking Space at Namchi 9/12/2018 14.77

3. Sikkim Construction of two lane balanced cantilever  9/12/2018 88.54
bridge over river Kanaka at Kayum Dzongu
in North Sikkim
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1 2 3 4 6

4. Assam Construction of three lane Road over Bridge  8/30/2018  67.76
at Jorhat in replacement of Railway LC
gate No. ST-58 on Naali, Jorhat in Assam
during 2018-19

Water Supply

5. Manipur Water supply distribution network for 9/14/2018  20.00
Churachandpur for promoting tourism in
Manipur

6. Manipur Augmentation of Senapati District Head 9/14/2018  30.00
Quarter Water Supply Scheme for promoting

tourism

Second installment of balance 60% is released once the State Government
mandatorily submits Utilisation Certificates for 75% of first installment released
and commensurate physical progress duly signed by the Head of designated agency
and countersigned by Planning Secretary of the State Government along with other
requisite documents. Till date, second installment of 60% has not been asked for by

the State Governments in any of the projects sanctioned under NESIDS.

(¢) The time-frame, in which the sanctioned projects are usually completed,

varies from 1 year to 3 years.
New initiatives through national E-Governance plan

2874. DR. VINAY P. SAHASRABUDDHE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the new initiatives, if any, taken up by the Ministry during the last three

years through the National e-Governance plan;

(b) in what manner e-Governance has helped in increasing citizen participation
through information sharing and consultation and the steps, if any, that are being

planned to further increase citizen participation in the coming five years; and

(c) the estimated amount spent by the Ministry under the above mentioned plan

during the last three years?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) National e-Governance Plan (NeGP) initiated

in 2006, has been subsumed under Digital India programme which was approved on
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20th August, 2014 and formally launched on 1st July, 2015. Now, all the schemes/
projects are being taken up by the Ministry under Digital India Programme. Ministry
has taken various initiatives during the last three years under Digital India programme
such as DigiLocker, UMANG, Common Service Centres (CSCs) 2.0, MyGov, National
Centre of Geo-informatics (NCoG), Jeevan Pramaan, Government e-Market Place
(GeM), Open Government Data (OGD), Pradhan Mantri Gramin Digital Saksharta
Abhiyan (PMGDISHA), India BPO Promotion Scheme (IBPS) and North East BPO
Promotion Scheme (NEBPS), Digital Payments, etc.

(b) Government has initiated following e-Governance projects to increase citizen

participation through information sharing and consultation:—

e MyGov: MyGov is a citizen-centric digital collaboration platform that
empowers people to connect with the Government and contribute towards
good governance. The idea of MyGov brings the Government closer to
the common man by the use of online platform creating an interface for
healthy exchange of ideas and views involving the common citizen and
experts with the ultimate goal to contribute to the social and economic
transformation of India. MyGov has more than 81 lakh users who
contribute their ideas through discussions and also participate through

the various earmarked tasks.

e c-Sampark: e-Sampark is a platform to establish transparency in governance
by informing citizens about campaigns and policies formulated by the
Government. It aims to increase awareness among the citizens by sharing

issues of national importance/public interest, and Government policies.

e Open Government Data (OGD) Platform: It is a platform for supporting
Open Data initiative of Government of India. The portal is intended to be
used by Government of India Ministries/Departments their organisations to
publish datasets, documents, services, tools and applications collected by
them for public use. It intends to increase transparency in the functioning
of Government and also open avenues for many more innovative uses

of Government Data to give different perspective.

(¢) No expenditure was made under the National e-Governance Plan (NeGP)
during last three years. However, I 5953.41 crore have been spent by the Ministry

under Digital India programme during the last three financial years.
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MDR charges levied on customers

2875. SHRI HUSAIN DALWAI: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware of the practice of ‘charging Merchant Discount
Rate (MDR) from consumers in the name of convenience fee’ that are arising in
digitalization phase of India and if so, the details thereof and if not, the reasons

therefor;

(b) whether Government has any assessment report on whether these charges

should be levied or removed and if so, the details thereof;

(c) the effective measures Government has taken after discovery of the malpractice

and if no measures have been taken, the reasons therefor; and
(d) whether Government is considering to remove such charges?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) Reserve Bank of India (RBI) has
issued a circular dated December 06, 2017 (copy enclosed) on “Rationalisation of
Merchant Discount Rate (MDR) for Debit Card Transactions”, wherein MDR has
been prescribed for debit cards. In the circular, Banks have been advised to ensure
that MDR charges for debit card transactions are not passed on to the customers by

the merchants on-boarded by them.
Performance of BHIM App

2876. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the performance of BHIM app since its launch in December, 2016;

(b) whether in spite of increased usage of Unified Payment Interface as digital
payment mode and non-State players like Paytm, PhonePe, Google Tez, etc. flourishing,
the reasons BHIM app is not able to keep pace with them and there is fall in its
share from 42 per cent in September, 2017 to 15 per cent in June, 2018;

(c) the share of BHIM app from July, 2018 to October, 2018, month-wise; and

(d) to what extent withdrawal of cashback from 1st July would impact use of
BHIM app?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Performance of BHIM app over
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the BHIM-UPI platform is placed in Statement-I (See below). The volume of digital
payment transactions done on the BHIM app has increased from 31.9 lakh in April
2017 to 154.9 lakh in the month of June, 2019. The volume of transactions on
BHIM-UPI platform has increased from 70.1 Lakh in the month of April, 2017 to
7545 lakh in the month of June, 2019. The number of banks offering BHIM-UPI
for the same period has increased from 48 to 142 in June, 2019. The percentage
share of BHIM application out of BHIM-UPI works out 2.1 % in June, 2019. While
the volume of transactions on BHIM App has increased during the same period, its
share as a per cent of all transactions on BHIM UPI platform has come down due
to overall growth in the digital payment transactions, emergence and growth of new

Payment Service Providers (PSPs) like Paytm, PhonePe, Google Tez, etc.

(c) Month-wise share of BHIM App since from July, 2018 to October, 2018 is

as mentioned below:—

Month % Share by Volume
Jul-18 6%
Aug-18 5%
Sep-18 4%
Oct-18 4%

(d) One of the objectives of cashback incentive for BHIM app was to promote
BHIM app for making digital payments and accordingly the scheme was initiated
which closed on 31st March, 2019. However, the value of transaction through BHIM

app is continuously increasing as shown in Statement-I1

Statement-1

Performance of BHIM App

Month- Volume of Transaction (in lakh) Number of Banks  Percentage
year BHIM App BHIM-UPI live on BHIM  share of BHIM
UPI App out of
BHIM-UPI
1 2 3 4 5

Dec'16 0.4 19.7 35 2.2%
Jan'l7 17.2 41.5 36 41.4%
Feb'17 19.7 41.6 44 47.4%

Mar'l7 25.0 61.6 44 40.6%
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1 2 3 4 5
Apr'l7 32.0 72.0 48 44.4%
May'17 40.0 94.0 49 42.6%
Jun'l7 46.0 104.0 52 44.2%
Jul'l7 54.0 116.0 53 46.6%
Aug'l7 68.0 168.0 55 40.5%
Sep'l7 76.0 310.0 57 24.5%
Oct'17 76.0 770.0 60 9.9%
Nov'l7 82.0 1050.0 61 7.8%
Dec'l7 91.0 1456.0 67 6.3%
Jan'18 96.0 1518.0 71 6.3%
Feb'l8 99.0 1714.0 86 5.8%
Mar'l8 119.0 1781.0 91 6.7%
Apr'18 126.0 1900.8 97 6.6%
May'18 141.6 1894.8 101 7.5%
Jun'l8 163.0 2464.0 110 6.6%
Jul'l8 164.2 2356.0 114 7.0%
Aug'l8 165.0 3118.9 114 5.3%
Sep'l8 163.3 4057.4 122 4.0%
Oct'18 182.7 48223 128 3.8%
Nov'l8 173.5 5249.4 128 3.3%
Dec'l8 170.6 6201.7 129 2.8%
Jan'19 139.8 6726.3 134 2.1%
Feb'19 128.3 6741.9 139 1.9%
Mar'19 149.2 7994.3 142 1.9%
Apr'19 151.5 7817.9 144 1.9%
May'19 157.7 73354 143 2.2%
Jun'l9 154.9 7545.4 142 2.1%

Source: https://www.npci.org.in



114 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement-I11

Details of value of transaction through BHIM App

Month BHIM
Volume (crore) Value (crore)
1 2 3

Dec'16 0.0 2
Jan'l7 0.2 356
Feb'l7 0.2 623
Mar'l7 0.3 823
Apr'l7 0.3 1002
May'l7 0.4 1307
Jun'l7 0.5 1487
Jul'l7 0.5 1600
Aug'l7 0.7 1899
Sep'l7 0.8 2245
Oct'17 0.8 2349
Nov'l7 0.8 2549
Dec'17 0.9 3083
Jan'l8 1.0 3647
Feb'18 1.0 4011
Mar'l8 1.2 4840
Apr'18 1.3 4973
May'18 1.4 5748
Jun'18 1.6 6261
Jul'l8 1.6 6693
Aug'l8 1.7 6873
Sep'18 1.6 7065
Oct'18 1.8 8206
Nov'18 1.7 7982
Dec'18 1.7 7589

Jan'19 1.4 6203
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1 2 3
Feb'19 1.3 5624
Mar'19 1.5 6417
Apr'19 1.5 6584
May'19 1.6 6627
Jun'19 1.5 6202

Reducing friction in digital payments

2877. SHRI MD. NADIMUL HAQUE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware of the problem of friction in digital payments;

(b) if so, the details thereof along with the steps taken to rectify the above

problem; and

(¢) whether Government has any plans of collaborating with educational or
policy institutions to come up with alternate modes of digital payments and if so,
the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) No, Sir. There is no such friction
in digital payments and transactions are increasing year on year. Details of digital
transactions in terms of volume and percentage of digital transactions during each of
the last three years are as mentioned below in Fig 1. The steps taken/being taken

by Government to promote digital payments are mentioned in Statement (See below).

Financial Year (FY) Total Digital Year on Year Growth %
Transactions of Digital transactions

F.Y. 2016-17 1013 crores -

FY. 2017-18 2070.39 crores 104.38%

FY. 2018-19 3133.58 crores 51.35%

F.Y 2019-20 (till 30th April 2019) 313.05 crores -

(¢) No, Sir. Presently Government has no any plans of collaborating
with educational or policy institutions to come up with alternate modes of digital

payments
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Statement

Details of the steps taken by the Government to promote digital payments in
Ministries/Departments/States

(a) Digital Payments Dashboard (digipay.gov.in) launched on 13th February, 2018

during the conference of State IT Ministers and State IT Secretaries.

(b) DigiVaarta was launched in Delhi on 28th September, 2018, with the express
intention of spreading awareness on DigiDhan, and also to spread popularity of
BHIM’s barcode-based merchant payment mode with merchants and traders at large.

This launch has two components:

(A) A SMS application which operates from NIC’s SMS Gateway on a special
Short-code service allotted for this purpose by DoT with the number
“14444”. Citizens will receive SMS messages which are pre-approved
by experts and the response messages will be made available for further
action, analysis and research. The Government proposes initially to pay
for the citizen’s response so as to promote citizen’s engagement and

make the awareness programme completely free for the citizen.

(B) A Mobile application version of DigiVaarta, which can be accessed and
used by smart phone users. This app can perform many more function

beyond chat, offers audio-video tutorials etc.

(c) A campaign was undertaken in 100 smart cities in coordination with 9
Ministries/Departments for promotion of digital payments during the period from 1st
July, 2018 to 31st October, 2018. Smart Cities are reporting total payment collection

vs. digital collection from citizens on the Digidhan Dashboard.

(d) An awareness campaign was organized in the Smart Cities of North East
to promote digital payments.
(e) Advisories are issued for the following:—

(i) To enable online payment systems with BHIM/UPI, BHIM QR code
and Rupay Card.

(il) To enable BHIM QR in their concerned physical payment receipt counters.

(ii1) Utilities (Electricity/Water/Gas/Telecom/DTH) to on-board on Bharat
Bill Payment System (BBPS) and printing of BHIM QR code on all
utility bills

(f) Government has waived off Merchant Discount Rate (MDR) applicable on
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Debit Card/BHIM UPI/Aadhaar-Pay transactions less than or equal to ¥ 2000/- in

value for a period of two years with effect from 1st January, 2018.

(g) Government of India has initiated incentive schemes such as BHIM cashback
scheme for individuals, BHIM incentive scheme for merchants, BHIM Aadhaar

merchant incentive scheme for promotion and wider adoption of digital payment.

(h) Government is co-ordinating with Ministries/Departments/States to enable

digital payment acceptance infrastructure:—

e  Utilities (Electricity/Water/Gas/Telecom/DTH) have been requested for on-
boarding on Bharat Bill Payment System (BBPS) for easy accessibility
to digital payments.

e All Public transport operators have been requested to enable National
Common Mobility Card (NCMC) for digital payments.

Following steps has been taken by the Government to promote payments through
BHIM UPIL

In order to promote and enable acceptance of UPI based payments at
the small and micro merchants, Ministry of Electronics and Information
Technology (MeitY) vide Gazette Notification No. 6(19)/2017-DPD-1 dated
27th December, 2017 has notified the reimbursement of MDR charges on
Debit cards/BHIM-UPI and BHIM Aadhaar Pay transactions of value upto
% 2000 for two years effective from 1st Jan, 2018.

Promotion and Publicity in Digital Payment

(§) MeitY is also working with IRCTC to promote digital payments into their

website.

(k) MeitY is working with leading newspapers in India to promote digital

payments across India.

(I) MeitY ran various FM campaigns and hoarding campaigns to promote digital

payments.
Nationalised data governance centre

2878. SHRI T. G. VENKATESH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government proposes to set up a nationalized data governance centre
to hold all public data and establish guidelines for management and sharing of data

between the State and Central agencies; and
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(b) if so, the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) No, Sir. The Government has come
out with National Data Sharing and Accessibility Policy (NDSAP) which is available
at : https://www.meity.gov.in/open-data, Further details and data from various sources

that can be freely used by interested stakeholders are available at Attps://data.gov.in/.
Government’s policy on recycling of e-waste

2879. SHRIMATI SHANTA CHHETRI: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY to be pleased to state:

(a) whether Government is aware that e-wastes contain heavy metals and other
toxic chemicals like mercury, lead, and sulphur that pose a real danger to our

environment;

(b) whether Government is also aware that the county has produced 3.3 million

tones of e-waste by the end of 2018;
(c) whether Government has taken any initiatives to recycle e-wastes; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir. Government is aware that E-Waste
contains heavy metals and other toxic chemicals. Accordingly, under E-Waste
(Management) Rules, 2016 six hazardous substances have been identified which
include heavy metals like Lead (Pb), Mercury (Hg), Cadmium (Cd), Hexavalent
Chromium (Cr+6) and Brominated Flame Retardants like Polybrominated biphenyls
and Polybrominated diphenyl ethers. In the said rules permissible limits have been

prescribed which is given below:—

Lead (Pb) - 0.1% by weight in homogeneous material
Mercury (Hg) - 0.1% by weight in homogeneous material
Cadmium (Cd) - 0.01% by weight in homogeneous material

Hexavalent Chromium (Cr+6) 0.1% by weight in homogeneous material
Polybrominated biphenyls - 0.1% by weight in homogeneous material

Polybrominated diphenyl ethers

0.1% by weight in homogeneous material

(b) The Central Pollution Control Board (CPCB) in 2005 estimated 1.47 lakh ton
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of e-waste and projected about 8.00 lakh MT of e-waste by 2012, in the country.
As per the United Nations University report, “The Global E-Waste Monitor 20177,

20 lakh ton of e-waste generation was reported in the country in 2016.

(c) and (d) The Ministry of Environment, Forest and Climate Change has
notified the E-waste (Management) Rules, 2016 on 23 March, 2016 which was
further amended in March, 2018 for its effective implementation. The provisions of
these rules include Extended Producer Responsibility (EPR), setting up of Producer
Responsibility Organizations (PRO), and e-waste exchange to facilitate collection and
recycling, assigning specific responsibility to bulk consumers or electronic products
for safe disposal and other measures which include responsibility of producers of
electrical and electronic products for collection and channelizing of e-waste. The Rules
provide for simplified permission process for setting up of dismantling and recycling
facilities through single authorisation by CPCB. State Governments have been entrusted
with the responsibility for earmarking industrial space for e-waste dismantling and
recycling facilities, to undertake industrial skill development and establish measures
for protection of health and safety of workers engaged in dismantling and recycling

facilities of e-waste.

As per the available information at CPCB, there are 312 authorised dismantlers
and recyclers in the country having an annual dismantling capacity of 782080.62

Metric Tonnes.

For the Financial Year 2017-18, the annual collection target of 244 authorised
producers was 35,422.25 Metric Tonnes. Based on the annual reports, as received
from SPCBs/PCCs, the quantity of e-waste recycled in the Financial Year 2017-18
was 69413.619 Metric Tonnes.

Ministry of Electronics and Information Technology (MeitY), being the nodal
ministry for Electronics and IT, is involved in developing technology to recycle
e-waste in an environment friendly manner. The e-waste has various components
like, Printed Circuit Board (PCB), plastic, metal etc. The technology for recovery
of precious metals from PCB and conversion of e-waste plastics to value added

products has been successfully developed and up-scaled.
Controlling streaming of online contents

2880. DR. SANTANU SEN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware that several websites are streaming online

contents directly into houses without any censorship; and
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(b) if so, whether Government has any plan regarding these platforms?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Websites providing streaming
online content are intermediaries as per the Information Technology (IT) Act, 2000.
The IT Act has provisions for removal of objectionable online content. Section 79
of the Act and The Information Technology (Intermediary Guidelines) Rules, 2011
require that the Intermediaries shall observe due diligence while discharging their
duties and shall inform the users of computer resources not to host, display, upload,
modify, publish, transmit, update or share any information that is, infer alia, grossly
harmful, harassing, defamatory, libellous, invasive of another's privacy, hateful, or
racially, ethnically objectionable, disparaging, or otherwise unlawful in any manner.
Intermediaries are also expected to remove any unlawful activity relatable to Article
19(2) of the Constitution of India as and when brought to their knowledge either

through a court order or through a notice by an appropriate Government or its agency.

In addition, Section 69A of the Information Technology Act, 2000 empowers
Government to block any information generated, transmitted, received, stored or
hosted in any computer resource in the interest of - (i) sovereignty and integrity of
India, (ii) defence of India, (iii) security of the State, (iv) friendly relations with
foreign States, (v) public order, or (vi) for preventing incitement to the commission
of any cognizable offence relating to above, following due process as defined under
the The Information Technology (Procedure and Safeguards for Blocking for Access
of Information by Public) Rules, 2009.

Contribution of Indian electronic industry to global market

2881. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of
ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is satisfied with the current level of contribution of

Indian Electronic Industry to Global Electronic market;
(b) if so, the details thereof;

(c) whether Government has identified any factors that impede the ability of

the industry in becoming it globally competitive; and
(d) if so, the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) No, Sir.
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(b) India’s electronics production during 2018-19 is estimated to be INR 4,58,006
crore (about USD 70 billion) whereas the global electronics production is estimated to
be of the order of USD 2.1 trillion (approximately INR 1,36,50,000 crore). Therefore,

India’s share in the global electronics production is about 3.3% only.

However, as a result of various initiatives taken by the Government and efforts
of the Industry, production of electronics in India has grown from INR 1,90,366 crore
in 2014-15 to an estimated INR 4,58,006 crore in 2018-19 at a Compound Annual
Growth Rate (CAGR) of about 25% during the last four years, as against a growth
rate of 5.5% in 2014-15. The domestic demand in electronics sector is increasingly

being met out of domestic production.

The National Policy on Electronics, 2019 (NPE 2019) envisions to promote
domestic manufacturing and export in the entire value-chain of Electronics System
Design and Manufacturing (ESDM) to achieve a turnover of USD 400 billion
(approximately INR 26,00,000 crore) by 2025.

(c) and (d) As a signatory to the Information Technology Agreement (ITA-1) of
the World Trade Organization (WTO), India has implemented zero duty regime on
217 tariff lines. Under the Free Trade Agreements (FTAs) with various countries/
trading blocks such as ASEAN, Korea and Japan, the import of electronics hardware
from these countries is allowed at a duty which is lower than the normal duty rate,
including zero duty. Thus, there is limited protection to the electronics industry in
the country. The domestic electronics hardware manufacturing sector faces lack of
level playing field vis-a-vis competing nations on account of several disabilities which
render the sector uncompetitive. These inter alia include lack of adequate infrastructure,
domestic supply chain and logistics; high cost of finance; inadequate availability of
quality power; inadequate components manufacturing base; limited design capabilities

and focus on R&D by the industry; and inadequacies in skill development.

Government has taken several steps for promotion of domestic electronics

manufacturing industry and exports from the country, which is given in Statement.
Statement

Steps taken by the Government for promotion of domestic electronics

manufacturing industry and exports from the country

(i) Modified Special Incentive Package Scheme (M-SIPS) provides financial
incentives to offset disability and attract investments in the electronics
manufacturing sector. The scheme was open to receive applications till

31.12.2018 for new projects as well as expansion projects. The scheme
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(i)

(iii)

(iv)

™)

provides 20-25% subsidy for investments in capital expenditure for setting
up of an electronic manufacturing facility (20% for SEZ Units and 25% for
non-SEZ Units). The incentives are available for 44 categories of electronic
products and product components. So far, 212 projects have been approved
with proposed investments of INR 55,182 crore. The incentives committed

against these 212 projects are INR 5,635 crore.

The Electronics Manufacturing Clusters (EMCs) Scheme was notified
to provide financial support for creation of state-of-art infrastructure for
electronics manufacturing units. The scheme was open for receipt of
application for a period of 5 years, i.e., upto 21.10.2017. Further period of
5 years is available for disbursement of funds for the approved applicants.
Under the scheme, financial assistance for Greenfield EMC was available upto
50% of the project cost subject to a ceiling of INR 50 crore for every 100
acres of land and for Brownfield EMC, 75% of the cost of infrastructure,
subject to a ceiling of INR 50 crore was provided as Grant. Under the
scheme, approval has been accorded for setting up of 20 Greenfield EMCs
and 3 Common Facility Centres (CFCs) in 15 States across the country.

Tariff Structure has been rationalized to promote domestic manufacturing of
electronic goods, including, inter alia, Cellular mobile handsets, Televisions,
Electronic components, Set Top Boxes for TV, LED products and Medical
electronics equipment. To promote domestic value addition in mobile
handsets and their parts/components manufacturing, a Phased Manufacturing
Programme (PMP) has been notified. As a result, India has rapidly started
attracting investments into this sector and significant manufacturing capacities
have been set up in the country during the past four years. The manufacturing
of mobile handsets and their parts/components has been steadily moving
from Semi Knocked Down (SKD) to Completely Knocked Down (SKD)

level, thereby progressively increasing the domestic value addition.

As per extant Foreign Direct Investment (FDI) policy, FDI upto 100% under
the automatic route is permitted for electronics manufacturing, subject to

applicable laws/regulations; security and other conditionalities.

For promotion of exports in the sector, Merchandise Exports from India
Scheme (MEIS) and Export Promotion Capital Goods (EPCG) Scheme are
available under the Foreign Trade Policy, 2015-20. MEIS offers export
incentives so as to offset disabilities of manufacturing. Zero duty EPCG
scheme allows import of capital goods at zero customs duty, subject to

specified export obligation.
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)

The import of used plant and machinery having a residual life of at least 5
years for use by the electronics manufacturing industry has been simplified
through the amendment of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, vide Ministry of Environment, Forest
and Climate Change Notification dated 11.06.2018.

Notified capital goods for manufacture of specified electronic goods are

permitted for import at “Nil” Basic Customs Duty.

The Department of Revenue vide Notification No. 60/2018-Customs
dated 11.09.2018 has amended the Notification No.158/95-Customs dated
14.11.1995, relaxing the ageing restriction from 3 years to 7 years for
specified electronic goods manufactured in India and re-imported into India

for repairs or reconditioning.

In order to ensure safety of Indian citizens by curbing import of substandard
and unsafe electronic goods into India, MeitY has notified “Electronics and
Information Technology Goods (Requirement of Compulsory Registration)
Order, 2012” for mandatory compliance. As per the provisions of the order,
the manufacturer has to get the product tested in laboratories recognized by
Bureau of Indian Standards (BIS), take registration from BIS and put the
registration mark on the product. 44 product categories have been notified

under the order.

The Government has notified Public Procurement (Preference to Make
in India) Order, 2017 to encourage ‘Make in India’ and to promote
manufacturing and production of goods and services in India with a view
to enhancing income and employment. In furtherance of the aforesaid Order,
MeitY has notified local content for 11 Electronic Products, viz., Desktop
PCs, Laptop PCs, Tablet PCs, Dot Matrix Printers, Contact and Contactless
Smart Cards, LED Products, Biometric Access Control/Authentication Devices,
Biometric Finger Print Sensors, Biometric Iris Sensors, Servers, and Cellular
Mobile Phones.

The National Policy on Electronics, 2019 (NPE 2019) has been notified on
25.02.2019. The vision of NPE 2019 is to position India as a global hub
for Electronics System Design and Manufacturing (ESDM) by encouraging
and driving capabilities in the country for developing core components,
including chipsets, and creating an enabling environment for the industry

to compete globally.
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Promotion of Innovation and R&D

(xii) Electronics Development Fund (EDF) has been set up as a “Fund of Funds”
to participate in professionally managed “Daughter Funds” which in turn
will provide risk capital to companies developing new technologies in the
area of electronics, nano-electronics and Information Technology (IT). This
fund is expected to foster R&D and innovation in these technology sectors.

Currently six Daughter Funds are being funded.

(xiii) Ministry of Electronics and Information Technology (MeitY) provides
grant-in-aid support to institutes of higher learning like IITs, IISc, Central
Universities and R&D Organizations to conduct research in identified thrust
areas. These research programmes are aimed to deliver proof of concept,
technology/product development and transfer of technology. During the last
few years, several research initiatives have been taken in these areas. These
research programmes also result in generation of specialized manpower to

support “Make in India”.

(xiv) Indian Conditional Access System (iCAS) has been developed in Public-
Private Partnership (PPP) mode to promote indigenous manufacturing of Set
Top Boxes (STBs). The implementation of iCAS in the cable networks is

underway.

(xv) An Electropreneur park has been set up in New Delhi for providing incubation
for development of ESDM sector which will contribute IP creation and

Product Development in the sector.

(xvi) National Centre of Excellence in Large Area Flexible Electronics (NCFLEX)
has been set up in IIT-Kanpur with the objectives to promote R&D;
Manufacturing; Ecosystem; Entrepreneurship; International Partnerships and
Human Resources and develop prototypes in collaboration with industry for

commercialization.

(xvii) National Centre of Excellence for Technology on Internal Security (NCETIS)
has been set up at IIT-Bombay with the objective to address the internal
security needs of the nation on continuous basis by delivering technology
prototypes required for internal security and to promote domestic industry

in internal security.

(xviii)Centre for Excellence on Internet of Things (IoT) has been set up in
Bengaluru, jointly with NASSCOM.

(xix) An Incubation centre with focus on medical electronics has been set up at
IIT-Patna.
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(xx) A fabless chip design incubation centre has been set up in IIT Hyderabad to
incubate start-ups in semiconductor design and to provide one-stop service

to start-ups intending to enter this space.

(xxi) A Centre of Excellence (CoE) on FinTech at STPI Chennai has been set
up to provide infrastructure, resources, coaching/mentorship, technology
support and funding to emerging start-ups in the FinTech sector through a
collaborative approach including M/s intellect design as industrial partner,
NPCI, UIDAI and Partner Banks as Yes Bank, PayPal, HSBC, IIT Chennai

as knowledge partner and TiE Chennai to provide industrial connect.

(xxii) An IoT OpenLab - a Centre of Excellence (CoE) for Internet of Things
in partnership with Arrow Electronics at STPI Bangalore has been set up
to provide academic and business mentoring of the start-ups in the IoT

emerging technology area for developing products and/or services around
IoT.

(xxiii)An ESDM Incubation Centre has been set up at Bhubaneswar with the
objective of creating a holistic eco-system to promote ESDM innovation,
R&D and create Indian intellectual property in the eastern region of the

country.
CSCs as business correspondents

2882. DR. BANDA PRAKASH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is planning to get all the Common Service Centres
(CSCs) to act as Business Correspondents (BCs) for delivering varied services like
banking, insurance, railway bookings to Wi-Fi services for creating last mile access

points for financial services across the country;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) M/s CSC e-Governance Services
India Limited (CSC-SPV) has been engaged as a corporate Business Correspondent
(BC) by 26 Banks (Public Sector Banks, Regional Rural Bank and Private Sector
Banks) for enabling its Village Level Entrepreneurs (VLEs) to become Business
Correspondent Agents/Customer Service Points for delivering varied services like

banking, insurance, railway bookings to Wi-Fi services for creating last mile access
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points for financial services across the country. As of now, 30th June, 2019, total
12,242 VLEs out of 3,66,525 functional CSCs (Urban and Rural) are engaged as
Business Correspondent (BC).

(¢) Does not arise.
Broadband Readiness Index of States

2883. DR. BANDA PRAKASH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is planning to launch broadband services readiness index
of States based on parameters like infrastructure, approval processes and utilisation

of high speed internet;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) As part of National Digital
Communication Policy-2018 (NDCP), Government envisages to launch Broadband
Readiness Index report of States/UTs to be performed annually, with the following

objectivesi—
(i) Create robust and high quality Digital Communications (DC) infrastructure.
(i) Attract investments in creating next generation DC infrastructure.
(ii1) Simplification of compliances and procedures.
(iv) Create a collaborative institutional mechanism between Centre, States
and Local Bodies.

E-Passports service

2884. SHRI K. R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that the Passport Seva Project has been issuing one

crore passports every year;
(b) whether Government proposes to issue e-passports on priority; and
(c) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) Yes. The Ministry issued more than 1.12 crore
passports in 2018 and 1.08 crore passports in 2017 in India.
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(b) and (c¢) The Ministry has plans to issue chip enabled e-passports to citizens
with advanced security features. The personal particulars of the applicants would be
digitally signed and stored in the chip which would be embedded in the physical
passport booklet. In case anyone tampers with the chip, the system shall be able to

identify it resulting in the failure of the passport authentication.

The Government has given its approval for procurement of electronic contactless
inlays for manufacturing of e-passports to India Security Press (ISP) Nasik. In this
regard, ISP, Nasik, has been authorized to float a Global three-stage tender for
procurement of International Civil Aviation Organisation (ICAO)-compliant electronic
contactless inlays along with its operating system which is required for manufacture
of e-passports. Manufacture of e-passport will commence on the successful completion

of the tendering and procurement process by ISP, Nasik.
Number of overseas Indians abroad

2885. SHRI MANISH GUPTA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) the number of overseas Indian abroad, country-wise;

(b) whether the presence of overseas Indians in significant numbers is an
important factor in our relationship with countries of their settlement and if so, the

details thereof; and

(c) whether Government has any action plan of engagement with overseas Indians

in the developed countries and if so, details thereof, country-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) There are about 31 million overseas Indians
abroad. A statement indicating estimated country-wise population of overseas Indians
abroad, compiled in December, 2018, on the basis of inputs received from Indian

Missions/Posts abroad, is given in Statement (See below).

(b) Yes, Sir. The presence of overseas Indians in significant numbers is an
important factor in our relationship with countries of their settlement. The Indian
diaspora does contribute in the strengthening of India’s relationship with countries of
their settlement in various fields including trade and investment, business exchanges,
tourism promotion, technology transfer, research and development, higher education,
etc. Besides, many of our diaspora members are placed at top level positions in
industry, including Heads of Global Corporations; a number of them also have high

level positions in politics, including Parliamentarians, and a few Heads of Government.
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(c) Since 2014, several new initiatives have been taken and old programmes have

been revamped by the Government for interaction of overseas Indians with India in
the fields of Culture, Education and Trade.

The new initiatives taken by the Government are as below:—

(@)

(i)

The Know India Programme (KIP) is a flagship initiative of the Government
to reconnect young persons of Indian-origin with their roots and give them
an exposure to various aspects of Indian life, cultural heritage, art and
contemporary India. The frequency of KIP has been increased from 2 to 6
editions in a year. The duration of the programme is increased from 21 to
25 days, the upper age of participants is increased from 26 to 30 years.
More States can now be made partners in this programme with increased
duration of the State leg from 7 to 10 days. In the last four and half years,
1060 young persons of Indian-origin participated in KIP programme.

Besides, the Government has initiated a Special Know India Programme titled
"Pravasi Teerth Darshan Yojana” for the people of Indian Origin (PIOs) in
the age group of 45-60 years to connect them to the spiritual and religious
aspects of India. This programme is aimed to help them visit India on an
organized pilgrimage, paid for by the Government of India, and have an all

round exposure to all faiths in India. Two editions are organized every year.

(iii) The 1st PIO-Parliamentarian Conference was also held on January 9,

2018 in New Delhi, with an aim to strengthen the engagement with the
Overseas Indians. The one-day Conference was attended by 137 sitting PIO

Parliamentarians and Mayors from 24 countries.

(iv) Pravasi Bhartiya Divas is celebrated every two years. The 15th PBD

™)

Convention was held from 21 to 23 January 2019 in Varanasi with Uttar
Pradesh as the Partner State. In reverence to the sentiments of the larger
diaspora, participants were offered to participate in Kumbh Mela at Prayagraj
on 24 January, 2019 and to witness the Republic Day Parade at New Delhi
on 26 January, 2019. In the spirit of "Atithi Devo Bhava”, the delegates
were also offered hospitality in the homes of Kashi citizens under "Kashi

ka Athitya” programme.

Under a new initiative since 2015, Theme-based PBD Conferences are held
on topics of concern to our diaspora with participation from overseas diaspora
experts, policy makers and stakeholders. The result of these conferences are
presented in the Plenary Sessions that are held in the PBD Convention.

Their recommendations are then evaluated and implemented, which gives
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our diaspora an opportunity to play an important role in policy formulation

of the Government.

(vi) The Scholarship Programme for Diaspora Children (SPDC), which was

™)

launched to make higher education in Indian Universities/Institutions accessible
to diaspora children and promote India as a centre for higher studies, is
now extended from 100 to 150 scholarships and from 40 to 67 countries.
The scholarship amount has been increased from US$ 3600 to US$ 4000
per student per annum. The eligibility requirement of monthly income of
parents is relaxed from US$ 2250/- to US$ 4000/- per month, and the
documentation process is eased by introducing self-attestation of documents.
Of the 150 scholarships, 50 are given to the children of CIWG (Children
of Indians Working in Gulf) of which 1/3rd slots are reserved for wards of
CIWG living and studying in India. SPDC is now also extended to wards
of Indians living in Nepal (as they are not entitled to OCI/PIO/NRI status).

Ministry of External Affairs supports the diaspora to organise the cultural
events under the Promotion of Cultural Ties with Diaspora (PCTD) scheme
with an aim to showcase Indian culture and new initiatives and developments
of modern India. Under the guidelines of ICWF, all the HoMs have also

been delegated powers to spend money on these events.
Statement

Population of Overseas Indians (Compiled in December, 2018)

Sl.  Country Non-Resident Persons of Indian Overseas
No. Indians (NRIs) Origin (PIOs) Indians
1 2 3 4 5

1.  Afghanistan 2,960 9 2,969
2. Albania 50 2 52
3. Algeria 3,500 16 3,516
4. Andorra 160 0 160
5. Angola 1,500 2,500 4,000
6.  Anguilla 15 5 20
7.  Antigua and Barbuda 250 300 550
8. Argentina 600 1,800 2,400
9.  Armenia 1,477 23 1,500
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1 2 3 4 5
10.  Aruba - 1,000 1,000
11.  Australia 241,000 255,000 496,000
12.  Austria and Montenegro 13,000 18,000 31,000
13.  Azerbaijan 953 24 977
14. Bahamas 250 50 300
15. Bahrain 312,918 3,257 316,175
16. Bangladesh 10,385 6 10,391
17. Barbados 100 2,114 2,214
18. Belarus 420 67 487
19. Belgium 11,202 8,000 19,202
20. Belize 250 9,800 10,050
21. Benin 1,563 0 1,563
22.  Bhutan 60,000 0 60,000
23.  Bolivia 50 10 60
24. Bonaire and Smaller Islands - 200 200
25. Bosnia and Herzegovina 20 6 26
26. Botswana 9,000 3,000 12,000
27. Brazil 4,729 344 5,073
28.  British Virgin Islands 50 10 60
29. Brunei Darussalam 11,500 98 11,598
30. Bulgaria 100 62 162
31. Burkina Faso 200 5 205
32. Burundi 465 35 500
33. Cambodia 1,500 10 1,510
34.  Cameroon 245 0 245
35. Canada 184,320 831,865 1,016,185
36. Cape Verde Islands 20 0 20
37. Cayman Islands 1,500 10 1,510
38. Central African Republic 10 0 10
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1 2 3 4 5
39. Chad 120 0 120
40. Chile 1,500 2,000 3,500
41. China 55,500 520 56,020
42. China (Hong Kong) 31,989 6,430 38,419
43. China (Rep. of) (Taiwan) 3,068 378 3,446
44.  Colombia 112 106 218
45.  Comoros 30 200 230
46. Congo (Dem. Rep. of) 9,000 25 9,025
47. Congo (Republic of) 350 8 358
48. Cook Island 5 200 205
49. Costa Rica 230 20 250
50. Cote d’Ivoire (Ivory Coast) 1,500 0 1,500
51.  Croatia 43 37 80
52. Cuba 500 200 700
53. Curacao - 1,500 1,500
54.  Cyprus 5,730 128 5,858
55.  Czech Republic 1,800 600 2,400
56. Denmark 8,100 3,100 11,200
57.  Djibouti 350 0 350
58.  Dominica (Common wealth of) 15 200 215
59. Dominican Republic 100 75 175
60. East Timor 70 0 70
61. Ecuador 43 47 90
62. Egypt 3,500 265 3,765
63. EI Salvador 14 3 17
64. Equatorial Guinea 250 0 250
65.  Eritrea 300 3 303
66. Estonia 535 421 956
67. Ethiopia 5,250 23 5,273
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1 2 3 4 5
68.  Fiji 1,400 313,798 315,198
69. Finland 5,159 6,616 11,775
70.  France 19,000 90,000 109,000
71.  France (Reunion Island) 250 280,000 280,250
72.  France (Guadeloupe, 420 66,800 67,220

Martinique, St. Martin)

73.  Gabon 100 10 110
74.  Gambia 700 16 716
75.  Georgia 3,192 8 3,200
76.  Germany 108,965 37,128 146,093
77.  Ghana 10,000 0 10,000
78.  Greece 12,015 485 12,500
79. Grenada 200 5,000 5,200
80. Guatemala 50 33 83
81. Guinea (Republic of) 700 0 700
82. Guinea Bissau 100 4 104
83. Guyana 300 297,493 297,793
84. Haiti 580 0 580
85. Holy See NA 0 0
86. Honduras 15 2 17
87. Hungary 1,026 124 1,150
88. Iceland 257 76 333
89. Indonesia 7,500 100,000 107,500
90. Iran 4,000 273 4,273
91. Iraq 10,000 0 10,000
92.  Ireland 13,500 20,500 34,000
93. Israel 12,467 85,000 97,467
94. Ttaly 172,301 25,000 197,301
95. Jamaica 5,000 75,000 80,000
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96. Japan 28,047 670 28,717
97.  Jordan 20,050 157 20,207
98. Kazakhstan 5,500 250 5,750
99. Kenya 20,000 60,000 80,000
100. Kiribati - 50 50
101. Korea (DPR) 15 0 15
102. Korea (Republic of) 11,180 346 11,526
103. Kuwait 928,421 1,482 929,903
104. Kyrgyzstan 4,786 28 4,814
105. Laos, PDR 425 75 500
106. Latvia 760 25 785
107. Lebanon 8,500 37 8,537
108. Lesotho (Kingdom of) 500 1,000 1,500
109. Liberia 3,000 0 3,000
110. Libya 1,500 2 1,502
111. Liechtenstein (Principality of) 5 5 10
112. Lithuania 250 50 300
113. Luxembourg 1,872 500 2,372
114. Macedonia 10 5 15
115. Madagascar 2,500 15,000 17,500
116. Malaysia 227,950 2,760,000 2,987,950
117. Malawi 2,500 8,000 10,500
118. Maldives 25,000 108 25,108
119. Mali 299 0 299
120. Malta 1,850 150 2,000
121. Marshall Islands (Republic of) 14 1 15
122.  Mauritania 60 0 60
123.  Mauritius 10,500 884,000 894,500
124.  Mexico 8,000 1,600 9,600
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1 2 3 4 5
125. Micronesia 1 0 1
126. Moldova 190 8 198
127. Monaco 30 40 70
128. Mongolia 150 5 155
129. Montserrat 40 200 240
130. Morocco 258 96 354
131. Mozambique 2,500 30,000 32,500
132.  Myanmar 8,991 2,000,000 2,008,991
133.  Namibia 200 59 259
134. Nauru 20 0 20
135. Nepal 600,000 0 600,000
136. Netherlands 35,000 200,000 235,000
137. Netherlands Antilles 2,581 3,700 6,281
138. New Zealand 75,000 125,000 200,000
139. Nicaragua 6 6 12
140. Niger 150 0 150
141. Nigeria 40,000 35 40,035
142. Norway 7,718 12,300 20,018
143.  Oman 688,226 919 689,145
144. Pakistan 0 0 0
145. Palau (Republic of) 15 0 15
146. Palestine (PLO) 20 0 20
147. Panama 4,000 9,000 13,000
148. Papua New Guinea 1,400 100 1,500
149. Paraguay 200 400 600
150. Peru 399 55 454
151. Philippines 105,000 15,000 120,000
152.  Poland 4,000 600 4,600
153. Portugal 7,244 66,000 73,244
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154. Qatar 691,539 500 692,039
155. Romania 865 188 1,053
156. Russian Federation 28,610 1,950 30,560
157. Rwanda 2,940 60 3,000
158. Samoa 40 30 70
159. San Marino NA 0 0
160. Sao Tome and Principe (Rep. of) 50 0 50
161. Saudi Arabia (Kingdom of) 2,812,408 2,160 2,814,568
162. Senegal 500 32 532
163. Serbia 56 7 63
164. Seychelles 4,000 6,000 10,000
165. Sierra Leone 900 50 950
166. Singapore 350,000 300,000 650,000
167. Slovak Republic 200 50 250
168. Slovenia 80 50 130
169. Solomon Islands 20 0 20
170. Somalia 100 0 100
171. South Africa 60,000 1,500,000 1,560,000
172.  Spain 35,308 20,000 55,308
173. Sri Lanka 14,000 1,600,000 1,614,000
174.  St. Kitts and Nevis 250 500 750
175. St. Lucia 250 5,005 5,255
176. St. Martin - 5,300 5,300
177. St. Vincent and the Grenadines 50 3,000 3,050
178.  Sudan 2,600 100 2,700
179. South Sudan 1,000 500 1,500
180. Suriname 150 154,321 154,471
181. Swaziland 500 500 1,000
182. Sweden 15,349 10,370 25,719
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183. Switzerland 17,403 7,164 24,567
184. Syria 107 0 107
185. Tajikistan 1,100 25 1,125
186. Tanzania 10,000 50,000 60,000
187. Thailand 20,000 175,000 195,000
188. Togo 500 10 510
189. Tonga 6 40 46
190. Trinidad and Tobago 1,800 555,000 556,800
191.  Tunisia 121 16 137
192.  Turkey 1,609 99 1,708
193.  Turkmenistan 482 - 482
194. Turks and Caicos Islands 200 35 235
195. Tuvalu - 50 50
196. Uganda 23,500 6,500 30,000
197.  Ukraine 7,541 422 7,963
198. UAE 3,100,000 4,586 3,104,586
199. UK 325,000 1,500,000 1,825,000
200. USA 1,280,000 3,180,000 4,460,000
201.  Uruguay 500 30 530
202. Uzbekistan 350 32 382
203. Vanuatu 10 800 810
204. Venezuela 70 40 110
205. Vietnam 3,000 300 3,300
206. Yemen 500 10,000 10,500
207. Zambia 5,000 18,000 23,000
208. Zimbabwe 500 9,000 9,500
TotaL 13,113,360 17,882,369 30,995,729
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Dissemination of information on foreign affairs

2886. SHRI MANISH GUPTA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the Ministry has an established mechanism for the collation and
dissemination of information on foreign affairs/issues for the public and if so, the

details thereof;

(b) whether there has been a decline in the number of white papers and position
papers drawn up by the Ministry for public consumption and if so, details thereof;

and
(c) the details of roles envisaged by the Ministry for Indian communities abroad?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) Yes, the Ministry has an established
mechanism to engage with the public on information of foreign affairs. The Official
Spokesperson conducts a weekly press briefing to familiarise the public with India’s
positions on current matters of concern. The Ministry also maintains its web portal
www.mea.gov.in and other social media platforms to disseminate information related to
developments in the foreign policy/relations domain. The Ministry utilizes publications,
documentaries/films and programmes like SAMEEP (Students and MEA Engagement
Programme) and Videsh Aaya Pradesh Ke Dwaar (Regional Media engagement

programme) to enhance its outreach among the public

(c¢) The Government has brought about a transformational change in its engagement
with the Indian diaspora. The Pravasi Bharatiya Divas (PBD) Convention, PBD
Conferences, Regional PBDs, Youth PBD, Know India Programme, Scholarship
Programme for Diaspora Children, Bharat Ko Jaaniye Quiz are some of the important
programmes undertaken by the Government to strengthen diaspora’s connect and
engagement with India. Government’s efforts are also aimed at harnessing the diaspora
for supporting ongoing flagship programmes viz Swachh Bharat Mission, National
Mission for Clean Ganga, Make in India, Digital India, Skill India, Start-up India,
Stand-up India.

Bilateral relations with Maldives

2887. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the visit of the Prime Minister to Maldives was aimed at giving a

push to the bilateral relations between the two countries.
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(b) the major areas identified by both the countries for follow up action in

future and whether some agreements were also signed on the occasion; and

(c) whether cultural interaction between the two countries also figured during

the discussions and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) Yes. Under its ‘Neighborhood First’ policy,
Government of India is committed to developing friendly and mutually beneficial
relations with all its neighbors, including Maldives.

During Prime Minister’s visit to Male in June 2019, India and Maldives agreed
to further strengthen and deepen their partnership. Gol has agreed to develop people
centric and socio-economic projects in the areas of water and sanitation, urban
development and community infrastructure, supporting local SMEs, development of
sports and furthering cooperation in sectors like port development, health, education,
agriculture, fisheries, tourism, environment and energy. Six agreements were signed in
the areas of white shipping, hydrography, health cooperation, ferry and cargo services

and cooperation in capacity building in customs and civil services.

A comprehensive Culture Action Plan has been devised to further the cultural and
educational interaction, including inter alia through exchange of cultural delegations,
capacity building exercises, facilitating digitization of traditional knowledge, restoration
of historical sites etc.

Bilateral discussion with president of france

12888. DR. KIRODI LAL MEENA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether the Prime Minister has held bilateral discussion with the President
of France during G20 summit;

(b) if so, the details thereof;

(c) whether the issues like opening a collective front against terror financing

and extending cooperation in maritime security were also discussed; and
(d) if so, the details of response of French Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) Yes.

(b) to (d) During the brief pull-aside meeting on 28 June, 2019, both leaders

+ Original notice of the question was received in Hindi.
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exchanged their views on matters of mutual interest including on bilateral cooperation;
climate change; terrorism; and the international situation. They agreed to work for
further enhancement of our Strategic Partnership.

Arrangements for bringing Indian citizens

2889. SHRIMATI KANTA KARDAM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of the countries with whom Government has made arrangements

for bringing Indian citizens; and

(b) whether Indian citizens residing in the Middle East/Arabian countries also
want to return to India and are seeking Government's help in this regard and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) Assistance for bringing back Indian
nationals who are stranded or in a distress situation abroad due to various reasons
including diversion of flight; loss of travel document; over stay beyond the visa
period; maltreatment by the foreign employer; being stuck in a conflict or disaster
affected country/region, etc., forms an integral part of the consular services rendered
by Indian Missions and Posts abroad and does not require formal arrangements
with foreign countries. Indian Missions and Posts actively follow up any such case,

including with authorities concerned in the Governments of foreign countries.

The Government attaches the highest priority to the safety, security and well-
being of Indians in foreign countries, including in the Middle East/Arabian countries.
Indian Missions and Posts abroad remain vigilant and closely monitor incidents/
cases of Indian nationals getting stranded or being in a distress situation in foreign
countries, and extend them all possible consular assistance including helping them
to complete their documentation such as issue of Emergency Certificates before they

can be repatriated to India.

Further, the Indian Community Welfare Fund (ICWF) is set up in Indian Missions
and Posts abroad for providing assistance to overseas Indian nationals in distress

situations, including air passage, on a means tested basis in deserving cases.

+ Original notice of the question was received in Hindi.
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Meeting with Prime Minister of Japan at Osaka

2890. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the issues discussed between the Prime Minister of Japan and the Indian

Prime Minister recently at Osaka;
(b) the main topics highlighted by Japan with regard to G-20 meeting;
(c) the details of response of Indian Government thereto; and

(d) whether any trilateral meeting between India, US and Japan was held and
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) Prime Minister met Japanese PM Shinzo Abe
on 27 June, 2019 on the margins of G20 Summit, Osaka. The two leaders reviewed
developments in India-Japan Special Strategic and Global Partnership since the
last Annual Summit in October, 2018 and expressed satisfaction over the steady
progress achieved in bilateral relations in recent years. They also discussed the
ongoing economic-cooperation between India and Japan, and new areas of India-
Japan partnership such as digital cooperation, disaster management, etc. They also
discussed global issues of mutual interest. The two Prime Ministers also took note
of the important upcoming engagements between the two countries in 2019, including

the next India-Japan Annual Summit.

(b) and (c) Japan, as the current President of G20, highlighted the following areas
at the G20 Summit, Osaka: Development of Quality Infrastructure; Digital Economy
and Society 5.0; Free Trade and Economic Growth; Women Empowerment; Global
Health and Ageing; Climate change and Energy; and Marine Plastic Waste. India
welcomed the priority areas highlighted by Japan and would continue to work with

G20 partners on these issues.

(d) A trilateral Summit meeting was held between India, US and Japan on
28 June, 2019 on the margins of G20 Summit, Osaka, in which the three leaders

discussed regional and international issues of mutual interest.
Passports with advanced security features

2891. SHRI K. R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
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(a) whether it is a fact that Government is considering to come out with passports

with advanced security features;
(b) whether it is also a fact that chips would be installed in the booklets; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) Yes. The Ministry has plans to issue
chip enabled e-passports to citizens with advanced security features. The personal
particulars of the applicants would be digitally signed and stored in the chip which
would be embedded in the physical passport booklet. In case anyone tampers with the
chip, the system shall be able to identify it resulting in the failure of the passport

authentication.

The Government has given its approval for procurement of electronic contactless
inlays for manufacturing of e-passports to India Security Press (ISP) Nasik. In this
regard, ISP, Nasik, has been authorized to float a Global three-stage tender for
procurement of International Civil Aviation Organisation (ICAO)-compliant electronic
contactless inlays along with its operating system, which is required for manufacture
of e-passports. Manufacture of e-passport will commence on the successful completion

of the tendering and procurement process by ISP, Nasik.
Integration of diplomatic missions with Passport Seva Project

2892. SHRI K. R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is on its way to integrate all the

diplomatic missions and posts with the Passport Seva Project;
(b) if so, the details thereof;

(c) whether at present there are 505 Passport Seva Kendras out of which 412
are Post Office Passport Seva Kendras; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) The Ministry is in the process of linking
and integrating all the Missions and Posts abroad with the Passport Seva Project
(PSP). As on 13 July, 2019, the Ministry has integrated the passport issuance systems
in 29 Missions and Posts in Australia, Bahrain, Canada, China, Kuwait, Malaysia,

Oman, Qatar, Saudi Arabia, Singapore, Sri Lanka, Thailand, United Arab Emirates,



142 Written Answers to [RAJYA SABHA] Unstarred Questions

United Kingdom and the United States of America into the Passport Seva Project.
This will facilitate holders of Indian passports to apply for a fresh passport or renew

their existing passport from an Indian Mission or Post abroad.

(c) and (d) Yes. There are 505 Passport Seva Kendras (PSK) functioning in the
country, including 412 Post Office Passport Seva Kendras (POPSKs), as on 13 July,
2019. The list is given in Statement.

Statement

List of operational Passport Seva Kendras as on 13.07.2019

Sl. No. Locations State/UT Passport Office
1.  Amalapuram Andhra Pradesh Visakhapatnam
2. Anantpur Andhra Pradesh Vijayawada
3. Bapatla Andhra Pradesh Vijayawada
4. Bhimavaram Andhra Pradesh Visakhapatnam
5. Chittoor Andhra Pradesh Vijayawada
6.  Eluru Andhra Pradesh Visakhapatnam
7. Gudivada Andhra Pradesh Vijayawada
8. Guntur Andhra Pradesh Vijayawada
9. Hindupur Andhra Pradesh Vijayawada
10.  Kadappa Andhra Pradesh Vijayawada
11.  Kakinada Andhra Pradesh Visakhapatnam
12. Kodur Andhra Pradesh Vijayawada
13.  Kurnool Andhra Pradesh Vijayawada
14.  Nandyal Andhra Pradesh Vijayawada
15.  Narasaraopet Andhra Pradesh Vijayawada
16.  Nellore Andhra Pradesh Vijayawada
17.  Ongole Andhra Pradesh Vijayawada
18.  Rajamundry Andhra Pradesh Visakhapatnam
19.  Srikakulam Andhra Pradesh Visakhapatnam
20.  Tirupati Andhra Pradesh Vijayawada
21.  Vijayawada Andhra Pradesh Vijayawada

22.  Visakhapatnam Andhra Pradesh Visakhapatnam
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SI. No. Locations

State/UT

Passport Office

23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.

Vizianagaram
Yelamanchili
Changlang
Itanagar
Khonsa
Barpeta
Dhubri
Dibrugarh
Goalpara
Golaghat
Guwabhati
Jorhat

Karbi Anglong
Karimganj
Kokrajhar
Mangaldoi
Nawgong
North Lakhimpur
Silchar
Tezpur
Tinsukia
Arrah

Banka
Begusarai
Bettiah
Bhagalpur
Buxar
Chhapra
Dalmia Nagar

Dalsingh Sarai

Andhra Pradesh
Andhra Pradesh
Arunachal Pradesh
Arunachal Pradesh
Arunachal Pradesh
Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Bihar

Bihar

Bihar

Bihar

Bihar

Bihar

Bihar

Bihar

Bihar

Visakhapatnam
Visakhapatnam
Guwahati
Guwahati
Guwabhati
Guwahati
Guwabhati
Guwahati
Guwabhati
Guwahati
Guwahati
Guwabhati
Guwahati
Guwabhati
Guwabhati
Guwabhati
Guwahati
Guwahati
Guwabhati
Guwahati
Guwahati
Patna
Patna
Patna
Patna
Patna
Patna
Patna
Patna

Patna
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S1. No. Locations State/UT Passport Office
53.  Darbhanga Bihar Patna
54.  Forbesganj Bihar Patna
55. Gaya Bihar Patna
56.  Hajipur Bihar Patna
57.  Jahanabad Bihar Patna
58. Jamui Bihar Patna
59.  Katihar Bihar Patna
60. Khagaria Bihar Patna
61. Madhubani Bihar Patna
62.  Maner Bihar Patna
63.  Motihari Bihar Patna
64.  Munger Bihar Patna
65.  Muzaffarpur Bihar Patna
66. Nalanda Bihar Patna
67. Navada Bihar Patna
68.  Patna Bihar Patna
69.  Purnea Bihar Patna
70.  Saharsa Bihar Patna
71.  Samastipur Bihar Patna
72.  Sasaram Bihar Patna
73.  Sheohar Bihar Patna
74.  Sitamarhi Bihar Patna
75.  Siwan Bihar Patna
76.  Chandigarh Chandigarh Chandigarh
77.  Bilaspur Chhattisgarh Raipur
78.  Durg Chbhattisgarh Raipur
79.  Janjgir-Champa Chbhattisgarh Raipur
80. Korba Chhattisgarh Raipur
81.  Raigarh Chbhattisgarh Raipur

82.  Raipur Chbhattisgarh Raipur
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S1. No. Locations State/UT Passport Office
83.  Rajnandgaon Chhattisgarh Raipur
84.  Surguja Chbhattisgarh Raipur
85.  Silvasa Dadar and Nagar Haveli Mumbai
86.  Daman Daman Mumbai
87.  Bhikaji Cama Place Delhi Delhi
88.  Herald House Delhi Delhi
89.  Janak Puri Delhi Delhi
90.  Mehrauli Delhi Delhi
91.  Nehru Place Delhi Delhi
92.  Patparganj Delhi Delhi
93.  Shalimar Place Delhi Delhi
94.  Yamuna Vihar Delhi Delhi
95. Margao Goa Panaji
96.  Panaji Goa Panaji
97.  Amreli Gujarat Ahmedabad
98.  Anand Gujarat Ahmedabad
99.  Bardoli Gujarat Surat
100. Bharuch Gujarat Ahmedabad
101. Bhavnagar Gujarat Ahmedabad
102. Bhuyj Gujarat Ahmedabad
103.  Chhota Udaipur Gujarat Ahmedabad
104. Dahod Gujarat Ahmedabad
105.  Gandhinagar Gujarat Ahmedabad
106. Godhra Gujarat Ahmedabad
107. Jamnagar Gujarat Ahmedabad
108.  Junagadh Gujarat Ahmedabad
109. Kheda Gujarat Ahmedabad
110. Mehsana Gujarat Ahmedabad
111.  Mithakali Gujarat Ahmedabad
112.  Navsari Gujarat Surat
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S1. No. Locations State/UT Passport Office
113.  Palanpur Gujarat Ahmedabad
114. Patan Gujarat Ahmedabad
115.  Porbandar Gujarat Ahmedabad
116. Rajkot Gujarat Ahmedabad
117.  Sabarkantha Gujarat Ahmedabad
118.  Surat Gujarat Surat
119.  Surendranagar Gujarat Ahmedabad
120.  Vadodara Gujarat Ahmedabad
121.  Valsad Gujarat Surat
122, Veraval Gujarat Ahmedabad
123.  Vijay Cross Road Gujarat Ahmedabad
124.  Ambala Haryana Chandigarh
125. Bhiwani Mahendragarh ~ Haryana Chandigarh
126. Faridabad Haryana Delhi
127.  Gurugram Haryana Delhi
128. Hisar Haryana Chandigarh
129. Kaithal Haryana Chandigarh
130. Karnal Haryana Chandigarh
131. Narnaul Haryana Delhi
132.  Panipat Haryana Chandigarh
133.  Rohtak Haryana Delhi
134.  Sirsa Haryana Chandigarh
135.  Sonipat Haryana Delhi
136. Yamunanagar Haryana Chandigarh
137.  Hamirpur Himachal Pradesh Shimla
138. Kangra Himachal Pradesh Shimla
139.  Kullu Himachal Pradesh Shimla
140. Mandi Himachal Pradesh Shimla
141.  Palampur Himachal Pradesh Shimla

142. Shimla Himachal Pradesh Shimla
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SI. No. Locations

State/UT

Passport Office

143.
144,
145.
146.
147.
148.
149.
150.
151.
152.
153.
154.
155.
156.
157.
158.
159.
160.
161.
162.
163.
164.
165.
166.
167.
168.
169.
170.
171.
172.

Una
Anantnag
Baramulla
Jammu
Kathua

Leh

Rajouri
Srinagar
Udhampur
Bokaro
Chaibasha
Deoghar
Dhanbad
Dumka
Giridih
Gumla
Hazaribagh
Jamshedpur
Jumri Tilaiya
Khunti
Medininagar
Ranchi
Sahibganj
Shimaria
Ankola
Belagavi
Bellary
Bidar
Chamrajanagar

Channapatna

Himachal Pradesh

Jammu
Jammu
Jammu
Jammu
Jammu
Jammu
Jammu

Jammu

and Kashmir
and Kashmir
and Kashmir
and Kashmir
and Kashmir
and Kashmir
and Kashmir

and Kashmir

Jharkhand
Jharkhand
Jharkhand
Jharkhand
Jharkhand

Jharkhand
Jharkhand
Jharkhand
Jharkhand
Jharkhand
Jharkhand
Jharkhand

Jharkhand
Jharkhand
Jharkhand

Karnataka

Karnataka

Karnataka

Karnataka

Karnataka

Karnataka

Shimla
Srinagar
Srinagar
Jammu
Jammu
Srinagar
Jammu
Srinagar
Jammu
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Ranchi
Bengaluru
Bengaluru
Bengaluru
Bengaluru
Bengaluru

Bengaluru
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S1. No. Locations State/UT Passport Office
173.  Chikkballapur Karnataka Bengaluru
174.  Chikkodi Karnataka Bengaluru
175.  Chitradurga Karnataka Bengaluru
176. Davangere Karnataka Bengaluru
177. Gadag Karnataka Bengaluru
178. Hassan Karnataka Bengaluru
179. Hubli Karnataka Bengaluru
180. Jalahalli Karnataka Bengaluru
181. Kalaburagi Karnataka Bengaluru
182.  Koppal Karnataka Bengaluru
183. Lalbagh Karnataka Bengaluru
184. Maddur Karnataka Bengaluru
185. Mangalore Karnataka Bengaluru
186. Marathahalli Karnataka Bengaluru
187. Mysuru Karnataka Bengaluru
188.  Raichur Karnataka Bengaluru
189. Robertsonpet Karnataka Bengaluru
190.  Shivamogga Karnataka Bengaluru
191. Tumakuru Karnataka Bengaluru
192.  Udupi Karnataka Bengaluru
193.  Vijayapur Karnataka Bengaluru
194.  Alapuzha Kerala Cochin
195.  Aluva Kerala Cochin
196. Attingal Kerala Trivandrum
197.  Chengannur Kerala Cochin
198.  Kannur Kerala Kozhikode
199. Kasargod Kerala Kozhikode
200. Kattappana Kerala Cochin
201. Kollam Kerala Trivandrum

202. Kottayam Kerala Cochin
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S1. No. Locations State/UT Passport Office
203. Kozhikode Kerala Kozhikode
204. Malappuram Kerala Kozhikode
205. Neyyattinkara Kerala Trivandrum
206. Palakkad Kerala Cochin
207. Pathanamthitta Kerala Trivandrum
208. Payyanur Kerala Kozhikode
209.  Thrissur Kerala Cochin
210.  Tripunithura Kerala Cochin
211.  Vadakara Kerala Kozhikode
212.  Vazhuthacaud Kerala Trivandrum
213. Kavaratti Lakshadweep Cochin
214. Balaghat Madhya Pradesh Bhopal
215. Betul Madhya Pradesh Bhopal
216. Bhopal Madhya Pradesh Bhopal
217.  Chhatarpur Madhya Pradesh Bhopal
218. Chhindwara Madhya Pradesh Bhopal
219.  Damoh Madhya Pradesh Bhopal
220. Dewas Madhya Pradesh Bhopal
221. Dhar Madhya Pradesh Bhopal
222, Gwalior Madhya Pradesh Bhopal
223. Hoshangabad Madhya Pradesh Bhopal
224. Indore Madhya Pradesh Bhopal
225.  Jabalpur Madhya Pradesh Bhopal
226. Ratlam Madhya Pradesh Bhopal
227. Rewa Madhya Pradesh Bhopal
228. Sagar Madhya Pradesh Bhopal
229. Satna Madhya Pradesh Bhopal
230. Tikamgarh Madhya Pradesh Bhopal
231.  Ujjain Madhya Pradesh Bhopal
232.  Vidisha Madhya Pradesh Bhopal
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S1. No. Locations State/UT Passport Office
233.  Ahmednagar Maharashtra Pune
234. Akola Maharashtra Nagpur
235.  Amravati Mabharashtra Nagpur
236.  Andheri Maharashtra Mumbeai
237. Aurangabad Maharashtra Mumbai
238. Baramati Mabharashtra Pune
239. Beed Maharashtra Pune
240. Bhandara Mabharashtra Nagpur
241. Bhusawal Mabharashtra Mumbai
242. Buldhana Mabharashtra Nagpur
243.  Chandrapur Maharashtra Nagpur
244.  Dhule Mabharashtra Mumbai
245.  Gadchiroli Mabharashtra Nagpur
246. Hingoli Maharashtra Nagpur
247. Ichalkaranji Maharashtra Pune
248. Jalgaon Maharashtra Mumbai
249. Jalna Maharashtra Pune
250. Katoal Maharashtra Nagpur
251.  Kolhapur Mabharashtra Pune
252.  Latur Maharashtra Pune
253. Lower Parel Maharashtra Mumbeai
254.  Madha Mabharashtra Pune
255. Malad Mabharashtra Mumbai
256. Nagpur Maharashtra Nagpur
257. Nanded Maharashtra Pune
258. Nashik Mabharashtra Mumbai
259.  Osmanabad Maharashtra Pune
260. Pandharpur Maharashtra Pune
261. Parbhani Mabharashtra Pune
262.  Pimpri Chinchwad Mabharashtra Pune
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S1. No. Locations State/UT Passport Office
263. Pune Mabharashtra Pune
264. Rajapur Maharashtra Mumbai
265. Sangli Mabharashtra Pune
266. Satara Mabharashtra Pune
267.  Shirur Mabharashtra Pune
268. Sion Mabharashtra Mumbai
269. Solapur Maharashtra Pune
270.  Srirampur Maharashtra Pune
271.  Thane Mabharashtra Mumbai
272.  Vashi Mabharashtra Mumbai
273.  Vikroli Mabharashtra Mumbai
274. Wardha Maharashtra Nagpur
275.  Yavatmal Mabharashtra Nagpur
276. Imphal Manipur Guwahati
277. Kakching Manipur Guwabhati
278.  Shillong Meghalaya Guwabhati
279. Tura Meghalaya Guwabhati
280.  Aizawl Mizoram Guwabhati
281. Dimapur Nagaland Guwabhati
282.  Aska Odisha Bhubaneswar
283. Balasore Odisha Bhubaneswar
284. Bargarh Odisha Bhubaneswar
285. Baripada Odisha Bhubaneswar
286. Berhampur Odisha Bhubaneswar
287. Bhadrak Odisha Bhubaneswar
288. Bhawanipatna Odisha Bhubaneswar
289. Bhubaneswar Odisha Bhubaneswar
290. Bolangir Odisha Bhubaneswar
291.  Cuttack Odisha Bhubaneswar
292.  Dhenkanal Odisha Bhubaneswar
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S1. No. Locations State/UT Passport Office
293. Jagatsinghpur Odisha Bhubaneswar
294.  Jajpur Odisha Bhubaneswar
295. Kendrapara Odisha Bhubaneswar
296. Keonjhar Odisha Bhubaneswar
297. Koraput Odisha Bhubaneswar
298. Nabarangpur Odisha Bhubaneswar
299.  Phulbani Odisha Bhubaneswar
300. Puri Odisha Bhubaneswar
301. Rourkela Odisha Bhubaneswar
302. Sambalpur Odisha Bhubaneswar
303. Karaikal Puducherry Tiruchirapalli
304. Puducherry Puducherry Tiruchirapalli
305. Amritsar Punjab Amritsar
306. Basi Pattana Punjab Chandigarh
307. Bathinda Punjab Chandigarh
308. Firozpur Punjab Amritsar
309. Hoshiarpur Punjab Jalandhar
310. Jalandhar I Punjab Jalandhar
311. Jalandhar II Punjab Jalandhar
312.  Ludhiana Punjab Chandigarh
313. Malerkotla Punjab Chandigarh
314. Moga Punjab Jalandhar
315. Pathankot Punjab Jalandhar
316. Patiala Punjab Chandigarh
317. Phagwara Punjab Jalandhar
318. Ropar Punjab Chandigarh
319.  Ajmer Rajasthan Jaipur
320. Alwar Rajasthan Jaipur
321. Banswara Rajasthan Jaipur

322. Barmer Rajasthan Jaipur
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323. Bharatpur Rajasthan Jaipur
324. Bhilwara Rajasthan Jaipur
325. Bikaner Rajasthan Jaipur
326. Chittorgarh Rajasthan Jaipur
327. Churu Rajasthan Jaipur
328. Dausa Rajasthan Jaipur
329. Hanumangarh Rajasthan Jaipur
330. Jaipur Rajasthan Jaipur
331. Jaisalmer Rajasthan Jaipur
332.  Jhalawar Rajasthan Jaipur
333.  Jhunjhunu Rajasthan Jaipur
334.  Jodhpur Rajasthan Jaipur
335. Kankroli Rajasthan Jaipur
336. Karauli-Dhaulpur Rajasthan Jaipur
337. Kota Rajasthan Jaipur
338. Kotputli Rajasthan Jaipur
339. Nagaur Rajasthan Jaipur
340. Pali Rajasthan Jaipur
341. Pratapgarh Rajasthan Jaipur
342.  Sawai Madhopur Rajasthan Jaipur
343. Sikar Rajasthan Jaipur
344.  Sirohi Rajasthan Jaipur
345. Sriganganagar Rajasthan Jaipur
346. Udaipur Rajasthan Jaipur
347.  Gangtok Sikkim Guwahati
348. Aminjikarai Tamil Nadu Chennai
349.  Arani Tamil Nadu Chennai
350. Bodineyaknur Tamil Nadu Madurai
351. Chennai GPO Tamil Nadu Chennai
352.  Chidambaram Tamil Nadu Chennai
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353. Coimbatore Tamil Nadu Coimbatore
354. Coonoor Tamil Nadu Coimbatore
355. Cuddalore Tamil Nadu Chennai
356. Devakottai Tamil Nadu Madurai
357. Dharmapuri Tamil Nadu Chennai
358. Erode Tamil Nadu Coimbatore
359. Kallakurichi Tamil Nadu Chennai
360. Kancheepuram Tamil Nadu Chennai
361. Karur Tamil Nadu Tiruchirappalli
362. Kodairoad Tamil Nadu Madurai
363. Krishnagiri Tamil Nadu Chennai
364. Madurai Tamil Nadu Madurai
365. Nagercoil Tamil Nadu Madurai
366. Perambalur Tamil Nadu Tiruchirapalli
367. Rajpalyam Tamil Nadu Madurai
368. Ranipet Tamil Nadu Chennai
369. Rasipuram Tamil Nadu Coimbatore
370. Salem Tamil Nadu Coimbatore
371. Saligramam Tamil Nadu Chennai
372.  Sirkali Tamil Nadu Tiruchirappalli
373. Tambaram Tamil Nadu Chennai
374. Thanjavur Tamil Nadu Tiruchirappalli
375.  Thiruthuraipoondi Tamil Nadu Tiruchirappalli
376. Thoothukkudi Tamil Nadu Madurai
377.  Tiruchirapalli Tamil Nadu Tiruchirappalli
378.  Tirunelveli Tamil Nadu Madurai
379. Tiruvallur Tamil Nadu Chennai
380. Tiruvannamalai Tamil Nadu Chennai
381. Vellore Tamil Nadu Chennai

382.  Viluppuram Tamil Nadu Chennai
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383.  Virudhunagar Tamil Nadu Madurai
384. Adilabad Telangana Hyderabad
385. Ameerpet Telangana Hyderabad
386. Begumpet Telangana Hyderabad
387. Bhongir Telangana Hyderabad
388. Kamareddy Telangana Hyderabad
389. Karimnagar Telangana Hyderabad
390. Khammam Telangana Hyderabad
391. Mahabubabad Telangana Hyderabad
392.  Mancherial Telangana Hyderabad
393.  Medak Telangana Hyderabad
394. Medchal Telangana Hyderabad
395. Mehbubnagar Telangana Hyderabad
396. Nalgonda Telangana Hyderabad
397. Nizamabad Telangana Hyderabad
398. Siddipet Telangana Hyderabad
399. Toli Chowki Telangana Hyderabad
400. Vikarabad Telangana Hyderabad
401. Wanaparthy Telangana Hyderabad
402. Warangal Telangana Hyderabad
403. Agartala Tripura Kolkata
404.  Achnera Uttar Pradesh Ghaziabad
405. Agra Uttar Pradesh Ghaziabad
406. Aligarh Uttar Pradesh Ghaziabad
407.  Allahabad Uttar Pradesh Lucknow
408. Ambedkar Nagar Uttar Pradesh Lucknow
409. Amethi Uttar Pradesh Lucknow
410. Amroha Uttar Pradesh Bareilly
411.  Ayodhya Uttar Pradesh Lucknow
412.  Azamgarh Uttar Pradesh Lucknow
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413. Badaun Uttar Pradesh Bareilly
414. Baghpat Uttar Pradesh Ghaziabad
415. Bahraich Uttar Pradesh Lucknow
416. Ballia Uttar Pradesh Lucknow
417. Balrampur Uttar Pradesh Lucknow
418. Banda Uttar Pradesh Lucknow
419. Bareilly Uttar Pradesh Bareilly
420. Bhadohi Uttar Pradesh Lucknow
421. Bijnaur Uttar Pradesh Bareilly
422. Bulandshahr Uttar Pradesh Ghaziabad
423.  Chunar Uttar Pradesh Lucknow
424.  Deoria Uttar Pradesh Lucknow
425. Fatehpur Uttar Pradesh Lucknow
426. Ghaziabad Uttar Pradesh Ghaziabad
427.  Ghazipur Uttar Pradesh Lucknow
428. Gonda Uttar Pradesh Lucknow
429.  Gorakhpur Uttar Pradesh Lucknow
430. Goshi (Mau) Uttar Pradesh Lucknow
431. Hamirpur Uttar Pradesh Lucknow
432. Hathras Uttar Pradesh Ghaziabad
433. Jaunpur Uttar Pradesh Lucknow
434.  Jhansi Uttar Pradesh Lucknow
435. Kanpur Uttar Pradesh Lucknow
436. Kheri Uttar Pradesh Lucknow
437. Lucknow Uttar Pradesh Lucknow
438. Maharajganj Uttar Pradesh Lucknow
439. Meerut Uttar Pradesh Ghaziabad
440. Misrikh Uttar Pradesh Lucknow
441. Moradabad Uttar Pradesh Bareilly

442. Muzaffarnagar Uttar Pradesh Ghaziabad
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Passport Office

443,
444,
445,
446.
447.
448.
449,
450.
451,
452.
453,
454,
455,
456.
457.
458,
459,
460.
461.
462.
463.
464.
465.
466.
467.
468.
469.
470.
471.
472.

Noida
Pilibhit
Pratapgarh
Rae Bareli
Rampur
Saharanpur

Shahjahanpur

Siddharth Nagar

Sitapur
Sultanpur
Unnao
Varanasi
Vrindawan
Almora
Dehradun
Kathgodam
Nainital
Roorkee
Rudrapur
Srinagar
Alipurduar
Amta
Arambagh
Asansol
Ashok Nagar
Balurghat
Bangaon
Bankura
Bardhaman

Barrackpore

Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttarakhand

Uttarakhand

Uttarakhand

Uttarakhand

Uttarakhand

Uttarakhand

Uttarakhand

West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal

Ghaziabad
Bareilly
Lucknow
Lucknow
Bareilly
Ghaziabad
Bareilly
Lucknow
Lucknow
Lucknow
Lucknow
Lucknow
Ghaziabad
Dehradun
Dehradun
Dehradun
Dehradun
Dehradun
Dehradun
Dehradun
Kolkata
Kolkata
Kolkata
Kolkata
Kolkata
Kolkata
Kolkata
Kolkata
Kolkata
Kolkata
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473. Basirhat West Bengal Kolkata
474. Beadon Street West Bengal Kolkata
475. Berhampore West Bengal Kolkata
476. Bishnupur West Bengal Kolkata
477. Bolpur West Bengal Kolkata
478. Canning Road Ferry Ghat West Bengal Kolkata
479. Chinsurah West Bengal Kolkata
480. Coochbehar West Bengal Kolkata
481. Darjeeling West Bengal Kolkata
482. Diamond Harbour West Bengal Kolkata
483. Dum Dum West Bengal Kolkata
484. Ghatal West Bengal Kolkata
485. Howrah West Bengal Kolkata
486. Jadavpur West Bengal Kolkata
487.  Jalpaiguri West Bengal Kolkata
488.  Jhargram West Bengal Kolkata
489. Jiyaganj West Bengal Kolkata
490. Kakdweep West Bengal Kolkata
491. Kanthi West Bengal Kolkata
492. Katwa West Bengal Kolkata
493.  Kharagpur West Bengal Kolkata
494. Kolkata West Bengal Kolkata
495. Krishnanagar West Bengal Kolkata
496. Makdumpur West Bengal Kolkata
497. North Dinajpur West Bengal Kolkata
498. Purulia West Bengal Kolkata
499. Raghunathganj West Bengal Kolkata
500. Rampurhat West Bengal Kolkata
501. Ranaghat West Bengal Kolkata
502. Samsi West Bengal Kolkata
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S1. No. Locations State/UT Passport Office
503. Serampore West Bengal Kolkata
504.  Siliguri West Bengal Kolkata
505. Tamluk West Bengal Kolkata

Mental Health Workforce in Higher Education Institutions

2893. DR. VIKAS MAHATME: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of counsellors or psychologists working in Higher Educational
Institutions (HEIs);

(b) the average number of counsellors or psychologists per HEI; and
(c) the steps being taken to improve mental health workforce in HEIs?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'"): (a) to (c) Several Higher Educational Institutions (HEIs)
have engaged counsellors or psychologists. To improve mental health workforce,
various steps have been taken in HEIs, such as organizing Yoga Programmes, physical
training, inter-sports meets etc. Further, consultation and guidance is also provided to
students at regular intervals by faculty advisors in various HEIs. However, the data
regarding number of counsellors or psychologists working in HEIs and their average

per HEI are not maintained centrally.
Support to India for UNSC non-permanent seat

2894. SHRIMATI VIJILA SATHYANANTH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that India has won the unanimous support of all countries
in the 55 member Asia Pacific Group at the United Nations Security Council (UNSC)

in its bid for a non-permanent seat at UNSC for a two year term in 2021-22;
(b) if so, the details thereof;

(c) whether India had been a non-permanent member of the UNSC seven times

earlier; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) India had announced its candidature
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for United Nations Security Council (UNSC) non-permanent seat of the Asia-Pacific
Group (APG) for the term 2021-22. India’s candidature to UNSC non-permanent seat
for 2021-22 term was endorsed by the 55-member APG in June, 2019. As many
as 44 countries from APG made statements supporting India’s candidature, and no
country opposed our candidature. The elections for UNSC non-permanent seats for
the term 2021-22 will be held in June, 2020 in New York.

(c) and (d) In the past, India has been elected to the UNSC as non-permanent
member seven times during the terms: 1950-51, 1967-68, 1972-73, 1977-78, 1984-
85, 1991-92 and 2011-12.

Meeting with US Secretary of State in Delhi

2895. SHRI DHARMAPURI SRINIVAS: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a meeting was held with US Secretary of State in Delhi recently;
(b) if so, the details of issues which came for discussion in the meeting;

(c) the details of bilateral issues discussed and the views exchanged between

the two Ministers to resolve them; and
(d) whether HIB visa issue was also discussed and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) Yes. The U.S. Secretary of State, Michael
R. Pompeo, met External Affairs Minister on 26 June, 2019, during his visit to India.
They exchanged views on various bilateral, regional, and global issues of topical
significance and common interest. They explored bilateral cooperation in the fields

of counter-terrorism, defence, energy, trade and investment, and people-to-people ties.

(d) Issues related to the H-1B visa programme were discussed in context of
people-to-people exchanges, and the contributions of the Indian diaspora and PIOs

to the U.S. society and economy.
Meetings in G-20 summit

2896. SHRI P. BHATTACHARYA:
SHRI RAJMANI PATEL:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the names of the countries with which the Indian Prime Minister has held

a dialogue during G-20 summit held recently in Japan;
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(b) the terms of reference of the dialogues along with the results thereof; and

(¢) whether the emerging and other issues have also been discussed with heads

of the respective countries and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) The 14th G-20 Summit was held in Osaka, Japan
on 28-29 June, 2019. Prime Minister led the Indian delegation during the Summit
and met the Leaders of various countries who attended the Summit. G-20 members
who attended the Summit, apart from India, were Argentina, Australia, Brazil, Canada,
People’s Republic of China, France, Germany, Indonesia, Italy, Japan, Republic of
Korea, Mexico, Saudi Arabia, Russia, South Africa, Turkey, United Kingdom, United
States and European Union. Apart from the G-20 members, Leaders of several other
countries were also invited to the Summit and participated in different programmes.
Prime Minister interacted with Leaders who attended the G-20 Summit.

(b) and (c) Prime Minister had several engagements during the G-20 Summit
in Osaka. He attended the programmes for the Leaders during the G-20 Summit,
following which the G-20 Osaka Leaders’ Declaration was issued. Prime Minister
also participated in several bilateral meetings with Leaders who attended the Summit.
During his meetings with various world Leaders, issues of mutual interest including
areas that were the focus of G-20 Summit were discussed. On the margins of the
G-20 Summit he also attended two trilateral meetings, with Leaders of RIC (Russia,
India, China) and JAI (Japan, America, India) countries and participated in the BRICS
Leaders’ Informal Meeting.

Indians languishing in foreign jails

2897. SARDAR SUKHDEV SINGH DHINDSA:
SHRI VEER SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government is aware that a large number of Indians are languishing

in jails of various countries including Pakistan and Gulf countries;
(b) if so, the details thereof, country-wise;
(c) the types of assistance provided to them; and

(d) the steps taken/being taken by Government to ensure release of such prisoners

and their safe passage to the country?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) As per the information available with



162 Written Answers to [RAJYA SABHA] Unstarred Questions

the Ministry, the number of Indian prisoners in foreign jails as of 31.05.2019 is
8189 which also includes under-trials. Country-wise list is given in the Statement
(See below). However, due to strong privacy laws prevailing in many countries, the
local authorities do not share information on prisoners unless the person concerned
consents to the disclosure of such information. Even countries which share information
do not generally provide detailed information about the people of foreign countries

imprisoned.

(c) and (d) Indian Missions/Posts abroad remain vigilant and closely monitor the
incidents of Indian nationals being put in jail in foreign countries for violation of
local laws or alleged violation of local laws. Apart from extending them all possible
consular assistance, Indian Missions and Posts also assist in providing legal aid
wherever needed. Missions and Posts also maintain a local panel of lawyers where

Indian community is in sizeable numbers.

There is a regular process of consultation and coordination with countries concerned
on the issue of repatriation of Indian nationals in foreign prisons including in the

context of bilateral agreements for Transfer of Sentenced Persons (TSP).

In addition, the Government through its Missions/Posts abroad also takes up and
pursues grant of amnesty/commutation of sentences of Indian prisoners in foreign
countries. Since 2016 till present, in the countries in Gulf region a total of 3087

Indian nationals have received amnesty or commutation of their sentences.

Statement

Details of the No. of Indian Prisoners in foreign jails

Sl. Name of Country Number of Indians in foreign
No. jails as on 31.5.2019

1 2 3

1. Afghanistan Nil

2. Algeria Nil

3. Angola Nil

4. Argentina Nil

5. Armenia 9

6. Austria 5

7. Australia 78
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1 3
8. Azerbaijan 3
9. Bahrain 134
10. Belarus 1
11. Bangladesh 58
12. Belgium 12
13. Bhutan 53
14. Botswana Nil
15. Brazil 2
16. Brunei 1
17. Bulgaria Nil
18. Cambodia 3
19. Canada 70

20. Chile Nil
21. China 270
22. Congo 4
23. Colombia 5
24. Cote D’ Ivoire 1
25. Croatia Nil
26. Cuba 1
27. Cyprus 11
28. Czech Republic Nil
29. Denmark 5
30. Egypt 2
31. Ethiopia Nil
32. Fiji 1
33. Finland 1
34. France 38
35. Germany 59
36. Ghana 1
37. Guatemala 2
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38. Guyana Nil
39. Hungary 3
40. Iceland Nil
41. Indonesia 19
42. TIran 18
43. Iraq 4
44. Ireland Nil
45. Israel 7
46. Italy 242
47. Jamaica Nil
48. Japan 7
49. Jordan 25
50. Kazakhstan Nil
51. Kenya Nil
52. Korea (DPR) Nil
53. Korea (Republic of) 3
54. Kuwait 511
55. Kyrgyzstan 2
56. Laos PDR 2
57. Lebanon 5
58. Libya Nil
59. Madagascar 15
60. Malawi Nil
61. Malaysia 576
62. Maldives 14
63. Mali Nil

64. Malta 1
65. Mauritius 4
66. Mexico 2
67. Morocco Nil
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68. Mongolia Nil

69. Mozambique 6
70. Myanmar 61
71. Namibia NIL
72. Nepal 1160
73. Netherlands 1
74. New Zealand 13
75. Niger Nil
76. Nigeria 1
77. Norway Nil
78. Oman 101
79. Pakistan 48
80. Palestine Nil
81. Panama 1
82. Papua New Guinea Nil
83. Peru Nil
84. Philippines 34
85. Poland 5
86. Portugal 5
87. Qatar 257
88. Romania Nil
89. Russia 6
90. Saudi Arabia 1811
91. Serbia Nil
92. Senegal Nil
93. Seychelles Nil
94. Singapore 111
95. Slovak Republic Nil
96. Slovenia 2
97. South Africa 6
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98. South Sudan Nil
99. Spain 21
100. Sri Lanka 111
101. Sudan Nil
102. Suriname Nil
103. Sweden 2
104. Switzerland Nil
105. Syria Nil
106. Tajikistan Nil

107. Tanzania 1
108. Thailand 44
109. Trinidad and Tobago Nil
110. Tunisia Nil
111. Turkey 2
112. Turkmenistan Nil
113. Uganda 1
114. United Arab Emirates 1392
115. United Kingdom 6
116. Venezuela Nil
117. Vietnam Nil
118. United States of America 689
119. Uzbekistan Nil
120. Venezuela Nil
121. Vietnam 1
122. Zambia Nil
123. Zimbabwe Nil
TotaL 8189
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Construction of dam on Brahmaputra

2898. SHRI LAL SINH VADODIA:Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether some dams have been built or are under construction on tributaries

of Brahmaputra river by China;

(b) whether due to construction of the said dams, the water of Siang river has
become polluted and the local people are forced to drink this polluted water as a

result of which they are having various types of diseases; and

(c) the details of steps taken by Government to provide pure drinking water to

the people living there and protect their interests?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) Government has seen reports drawing
possible linkage between the deterioration in the quality of Siang/Brahmaputra River
and the infrastructure construction activities on the river in China. In this regard,
Government has noted Chinese Foreign Ministry’s statements denying any such
link and stating that the situation was caused by an earthquake in the region and
was not a man-made incident. Government, in close cooperation with various State
Governments which are users of the waters of Brahmaputra River, continues to carefully
monitor the water flow in river Brahmaputra for early detection of abnormality so
that corrective and preventive measures are taken to safeguard livelihood of peoples

of these states of Union of India.

As a lower riparian State with considerable established user rights to the waters
of the trans-border rivers, Government has consistently conveyed its views and
concerns to the Chinese authorities and has urged them to ensure that the interests

of downstream States are not harmed by any activities in upstream areas.

Government remains engaged with China on the issue of trans-border rivers to
safeguard our interest, including through an institutionalized Expert Level Mechanism

which was established in 2006, as well as through diplomatic channels.
Digital exploitation of children

2899. SHRI RAJEEV CHANDRASHEKHAR:Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government proposes to create a permanent institutional framework to

monitor and regulate online content that falls under the category of digital exploitation

+ Original notice of the question was received in Hindi.
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of children and create awareness and proper accountability measures to reduce online

child harassment; and

(b) the further action taken by Government to protect children from digital
sexual exploitation/abuse in the country, expedite the disposal of such cases and

create public awareness against it keeping confidentiality of the complainant?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) “Police” and “Public Order” are State subjects as per
the Constitution of India. States/UTs are primarily responsible for prevention, detection,
investigation and prosecution of crimes including crimes related to exploitation of
children; through their law enforcement machinery. The law enforcement agencies
take legal action as per provisions of law against persons involved in digital sexual
exploitation/ abuse of children. The Information Technology (IT) Act, 2000 has
adequate provisions to deal with prevailing cybercrimes. Section 67B of the Act
specifically provides stringent punishment for publishing, browsing or transmitting
child pornography in electronic form. Further, sections 354A and 354D of Indian

Penal Code provide punishment for cyber bullying and cyber stalking against women.

(b) Details of further action taken by the Government are given below:

1. Ministry of Home Affairs has approved a scheme namely ‘Cyber Crime
Prevention against Women and Children (CCPWC)’ under which an online
Cyber Crime reporting portal, (www.cybercrime.gov.in) has been launched
to enable public to report complaints pertaining to Child Pornography/
Child Sexual Abuse Material, rape/gang rape imageries or sexually
explicit content. This portal facilitates the public to lodge complaints
anonymously or through Report and track option. Steps have also been
taken to spread awareness, issue of alerts/advisories, training of law
enforcement agencies, improving cyber forensic facilities etc. These steps
help to prevent such cases and speed up investigation. A handbook on
Cyber Safety for Adolescents/Students has been released (Copy available
on www.cybercrime.gov.in and www.mha.gov.in) and sent to all States/
Union Territories for wide circulation. Cyber Crime awareness campaign
has been launched through twitter handle (@CyberDost) and radio across
the country.

2. The Ministry of Women and Child Development had enacted the Protection
of Children from Sexual Offences Act, 2012 (POCSO Act) as a special
law to protect children from offences of sexual assault, sexual harassment
and pornography. Section 13 to Section 15 deals with the issue of child
pornography.
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Section 14 and Section 15 lays down the punishment for using child for

pornographic purposes and for storage of pornographic material involving child.

Further Section 28 of the POCSO Act 2012 provides for establishment of Special
Courts for the purpose of providing speedy trial of offences under the Act.

Section 43 of the POCSO Act, 2012 provides that the Central Government and
every State Government takes all measures to give wide publicity to the provisions
of the Act. In accordance with this, MWCD has taken various steps from time to
time to create awareness of the provisions of the POCSO Act through electronic
and print media, consultations, workshops and training programmes with stakeholders
concerned. Further, National Commission for Protection of Child Rights (NCPCR)
and State Commission for Protection of Child Rights (SCPCRs) are also mandated
to monitor the implementation of the POCSO Act, 2012.

3. Government has taken a number of steps to be implemented by Internet

Service Providers (ISPs) to protect children from sexual abuse online. These include:—

(i) Government blocks the websites containing extreme Child sexual
Abuse Material (CSAM) based on INTERPOL’s “Worst-of-list” shared
periodically by Central Bureau of Investigation (CBI) which is the
National Nodal Agency for Interpol. The list is shared with Department
of Telecommunications (DoT), who then directs major ISPs to block

such websites.

(i) Government ordered major ISPs in India to adopt and disable/remove the
online CSAM dynamically based on Internet Watch Foundation (IWF),
UK list.

(iii)) MeitY (Ministry of Electronics and Information Technology) has
implemented a major programme on Information Security Education and
Awareness (ISEA). A dedicated website for information security awareness

(https.//www.infosecawareness.in) has also been set up.
Plan for revival of SAARC

2900. SHRI SUSHIL KUMAR GUPTA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it a fact that South Asian Association for Regional Cooperation
(SAARC) has not achieved its goals;

(b) if so, the factors responsible for this; and

(c) whether India has any plan to revive SAARC?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) India is one of the founder Members of
SAARC. India continues to strengthen its relations with SAARC Member countries

as per our foreign policy priority i.e. ‘Neighbourhood First’.

India enjoys excellent bilateral relations with SAARC countries, namely
Afghanistan, Bangladesh, Bhutan, Maldives, Nepal and Sri Lanka.

However, regional cooperation is adversely affected due to continued support to
cross-border terrorism and interference in the internal affairs of member states by

one country.

India has continued its commitment to regional cooperation under SAARC with
initiatives such as launch of South Asia Satellite, extension of India’s National
Knowledge Network (NKN), continued support to South Asian University (SAU)
and SAARC Disaster Management Centre (Interim Unit).

Students in Government schools

2901. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)the percentage of children who study in Government primary schools out

of the total number of children getting primary education;

(b) the percentage of children who study in Government secondary and higher
secondary schools out of the total number of children getting secondary and higher

secondary education;

(c) whether Government has proposed any plan so that more and more children

get education in Government schools; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'"): (a) and (b) As per Unified District Information System
for Education (U-DISE) 2017-18 (provisional), the percentage of children enrolled
at Primary level in Government schools out of total children enrolled at Primary
level is 56.66. The percentage of children enrolled at Secondary level in Government
schools out of total children enrolled at Secondary level is 44.23. The percentage
of children enrolled at Higher Secondary level in Government schools out of total

children enrolled at Higher Secondary level is 36.12.

T Original notice of the question was received in Hindi.
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(c) and (d) The Department of School Education and Literacy has launched
an Integrated Scheme for School Education - Samagra Shiksha with effect from
2018-19 which subsumes the three erstwhile Centrally Sponsored Schemes of Sarva
Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher
Education (TE). The scheme envisages school education as a continuum from pre-
school to senior secondary level and aims to ensure inclusive and equitable quality
education for all. Under this scheme, financial assistance is provided to States/UTs for
undertaking various activities to increase enrolment in government schools including
opening/ upgradation of new schools upto senior secondary level, strengthening of
existing schools’ infrastructure, setting up and running of Kasturba Gandhi Balika
Vidyalayas (KGBYV), setting up of residential schools/hostels, free uniforms, free
text books and undertaking enrolment and retention drives. Further, special training
for age appropriate admission of out of school children and residential as well as
non-residential training for older children, Seasonal hostels/residential camps, Special
Training Centres at worksites, Transport/ Escort Facility are also supported to bring
out of school children to the formal schooling system. Also, mid-day meal is provided

to students at the elementary level of education.

Further, under the student oriented component for the children with special needs,
financial assistance is provided for identification and assessment of children with
special needs, aids and appliances, braille kits and books, appropriate teaching learning

material, transport and escort facility and stipend to girls students with disability etc.
Attracting educational institutions

2902. DR. ASHOK BAIJPAIL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Foreign Direct Investment (FDI) in higher education has attracted

some world class educational institutions/ universities to operate in India;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) At present, there is no law which allows
the entry and operation of foreign educational providers to set up their campuses
in India. However, the University Grants Commission (UGC) has notified the UGC
(Promotion and Maintenance of Standards of Academic Collaboration between Indian
and Foreign Educational Institutions) Regulations 2016, which spell out the modalities

regarding the eligibility criteria and the conditions for the collaboration of a foreign
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educational institution with an Indian educational institution. UGC regulations in

this respect are available at http://www.egazette.nic.in/WriteReadData/2016/170684.pdf.

All India Council for Technical Education (AICTE) has also set norms for
academic collaborations and twinning programmes between Indian and Foreign
Universities/Institutions in the field of technical education, research and training in

India. AICTE norms in this regard are available at https://www.aicte-india.org/sites/
default/files/APH%202019-20.pdf.

Education on yoga in Government schools

2903. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Department of Ayurveda has recommended to
make education on yoga mandatory in Government schools for keeping children
healthy;

(b) if so, Government's reaction thereto; and

(c) the percentage of schools in the country which are covered under the said

programme, State/UT-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) and (b) No Sir. However, National Curriculum
Framework (NCF), 2005 recommended Yoga as an integral part of Health and Physical
Education. Health and Physical Education is a compulsory subject from Class I to
Class X and optional from Class XI to XII. The National Council of Educational
Research and Training (NCERT) has already developed integrated syllabi on Health
and Physical Education from Class I to Class X. The syllabus is available on NCERT

website: www.ncert.nic.in.

Central Board of Secondary Education (CBSE) has made Health and Physical
Education compulsory in all classes from [-XII. It has been advised to schools that
Health and Physical Education includes three areas i.e. Health Education, Physical
Education and Yoga and all three areas are essential to achieve holistic health

(physical, mental, intellectual, emotional, social and spiritual).

Further, Department of School Education and Literacy has launched an Integrated
Scheme for School Education-Samagra Shiksha with effect from 1st April, 2018 which
envisages school education as a continuum from pre-school to senior secondary level
and aims to ensure inclusive and equitable quality education at all levels. Realizing

the need for holistic development of children, under the Samagra Shiksha, Sports and
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Physical Education component has been introduced for the first time for encouragement

of Sports, Physical activities, Yoga, Co-curricular activities etc.
(c) Does not arise.
Each One-Teach One movement

2904. SHRI K.C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of ‘Each One-Teach One’ movement;
(b) the aims and objectives of the above movement; and

(c) in what manner the above movement would help poor and marginalised

students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) There is no Government programme by the

name ‘Each One-Teach One’ movement.
Seats in higher educational institutions

12905. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is proposing to increase the number

of seats in higher educational institutions in the country;
(b) if so, whether Government has taken any steps in this regard; and

(c) if so, the number of seats proposed to be increased, institution-wise and if

not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) and (b) Yes, Sir. In accordance with the provisions
of the Constitution (One Hundred and Third Amendment) Act 2019, the Ministry of
Human Resource Development has issued instructions for providing 10% reservation
in admissions to the Economically Weaker Sections (EWS) in the Central Educational
Institutions without adversely affecting the proportionate seats of Scheduled Caste/
Scheduled Tribe and Other Backward Class categories.

T Original notice of the question was received in Hindi.
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(c) Institution-wise approved increased in number of seats are as under:—

Name of IITs NITs IIMs IISERs Central IlITs IITs SPAs/ IGNOU  Total

Institutions Universities (PPP) CFTIs
Total 6708 6631 1363 705 47223 446 593 1097 150000 214766
Additional

seats approved
for increase
over a period
of 2 years

Status of Guru Ghasidas University, Chhattisgarh

2906. SHRIMATI CHHAYA VERMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that more than 40 posts are lying vacant in Guru
Ghasidas University, Chhattisgarh, most of which belong to Other Backward Class,
Scheduled Caste and Scheduled Tribe category;

(b) since when these seats have been lying vacant in this University and the

steps taken to fill up these vacancies during the last three years; and

(c) the reasons for not filling up these vacant positions and the details of the

steps taken to not let the studies of the students get affected by it?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) As on date, out of 221 vacant teaching posts,
110 posts are reserved for Other Backward Classes, Scheduled Castes and Scheduled
Tribes in Guru Ghasidas University, Chhattisgarh. Occurring of vacancies and filling
up is a continuous process. However, efforts were made to fill up the vacant posts
but the same could not be filled due to litigation on reservation roster issue, non-
availability of faculty with requisite qualifications, non-availability of faculty in certain
specified domains of knowledge etc. All the 221 vacant teaching posts have been
advertised by the University on 3.6.2019. Further, in order to ensure that studies of
students are not affected, the University has made contractual appointments against
vacant teaching posts as a stop-gap arrangement under relevant guidelines of University
Grants Commission (UGC).

Comments on draft NEP

2907. SHRI A.K. SELVARAIJ: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

T Original notice of the question was received in Hindi.
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(a) whether it is a fact that Government has not received much comments from
the public on the draft National Education Policy (NEP);

(b) if so, the details thereof;

(c) whether Government is considering to come out with more ways to gather

comments from the public on the said policy; and
(d) if so, the details thereof'?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) and (b) The Committee for the Draft National
Education Policy under the Chairmanship of Dr. K. Kasturirangan has submitted its
report to the Ministry on 31st May 2019. Draft NEP 2019 has been uploaded on
MHRD’s website and also at innovate.mygov.in platform to elicit suggestions/comments
from all stakeholders including the public, Government of India Ministries and State
Governments. As on 15.07.2019, around 65,000 suggestions/comments have been

received and still being received from different stakeholders.

(c) and (d) Initially, Draft National Education Policy 2019 was uploaded on
MHRD’s website in Hindi and English and last date for submission of suggestions/
comments was upto 30.06.2019. After considering the representations received from
various individuals/organizations requesting for extending the timeline for submission of
suggestions/comments and publishing the report in different languages, the summarized
version of the Draft National Education Policy 2019 has been uploaded on MHRD’s
website in Assamese, Bengali, English, Gujarathi, Hindi, Kannada, Malayalam, Marathi,
Odia, Sanskrit, Tamil, Telugu, Urdu and also date for submission of suggestions/
comments has been extended upto 31.07.2019 to invite more suggestions from all
stakeholders and to increase participation of different sections of the society in

framing of policy.
Quality upgradation programme

2908. SHRI A.K. SELVARAIJ: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the quality upgradation and inclusion programme
in education is likely to involve investment of X.1.5 lakh crore during the next five

years;
(b) if so, the details thereof;

(c) whether it is also a fact that much of the said demand would have to be

met from the market; and
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(d) if so, in what manner Government plans to raise it from the market?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (d) The Government has received recommendations
of 10 Experts Groups under Education Quality Upgradation and Inclusion Programme
(EQUIP). The recommendations have been sent to State Governments and other
related departments of Government of India for suggestions and comments. The
Government has not taken a final decision on the recommendations, their likely

financial implications and source of funding.
Quality of education in educational institutes

2909. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the various initiatives Government has taken so far to increase the quality
of education and efficiency in different educational institutes including the Kendriya
Vidyalayas and schools under CBSE;

(b) whether Government has taken any initiatives to fill up the vacancies in

these institutions; and
(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) The Government has taken several initiatives to

improve the quality of education and to ensure mastering of competencies:—

(i) In order to focus on ensuring competencies, the Central rules to the
Right of Children to Free and Compulsory Education (RTE) Act, 2009
have been amended to include reference on class-wise, subject-wise
Learning Outcomes, which have, accordingly, been finalized and shared
with all States and UTs.

(i1)) The National Council for Educational Research and Training (NCERT)
has conducted National Achievement Survey (NAS) based on these
learning outcomes for Classes III, V and VIII on 13th November, 2017
to enable States/UTs to identify gaps in learning outcomes at district
level and design strategies to address those gaps. Similarly, NAS for
Class X was conducted on 5th February, 2018.

(i) Under Samagra Shiksha, funds are given to all States and UTs for
strengthening of infrastructure and provision of other facilities in schools

to ensure that all schools meet the prescribed norms, besides other
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(iv)

)

(vi)

(vii)

interventions to improve the quality of education such as training of
in-service teachers, headmasters and principals, remedial teaching for
academically weaker students, provision of library grants to schools,
ICT and digital initiatives, strengthening of teacher education institutions,
Rashtriya Avishkar Abhiyan, Padhe Bharat Badhe Bharat, etc.

The online Diploma in Elementary Education (D.EL.Ed) course was
started from 3rd October, 2017 and 9,58,513 teachers have successfully

completed the training.

Regulations for a four year B.Ed integrated course, to bring about
qualitative improvement in teacher education, have been published in
official gazette vide notification dated 29th March, 2019 and applications
have been invited w.ef. 3rd June, 2019.

It has been decided to participate in the Programme for International
Students Assessment (PISA) to be conducted by the Organization for
Economic Cooperation and Development (OECD) in 2021, which is a

competency based assessment.

Approval has been given for conducting a Census based audit called
Shagunotsav of all Government and government aided schools in all
States and UTs.

(viii) The Ministry of Human Resource Development has designed a 70

indicators based matrix called Performance Grading Index (PGI) to grade
the States/UTs.

(ix) In 2019-20, approval has been given for an Integrated Teacher Training

x)

Programme to train nearly 42 lakh teachers, and other functionaries to
make classrooms learner-friendly and improving children’s competencies
including critical thinking, problem solving, creativity, as well as social-

personal qualities such as cooperation, team work etc.

In 2019-20, approval has been given for a competency based School
Based Assessment (SBA) at the elementary level.”

To improve the educational standards in Kendriya Vidyalayas (KVs) in the country,

Kendriya Vidyalaya Sangathan (KVS) has taken adequate measures viz. recruitment

of qualified teachers through centralized recruitment test, healthy pupil-teacher ratio,

well - equipped infrastructure, effective supervision and training policy for teachers,

use of Information and Computer Technology (ICT), remedial teaching for under

achievers etc.
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Navodaya Vidyalaya Samiti (NVS) has a four-tier system of academic monitoring
and supervision viz., at Vidyalaya level, Cluster level, Regional level and National
level. Regular training programmes are also organized for Principals, Vice-Principals

and Teachers for their skill upgradation.

As a result of the above measures, the students of Kendriya Vidyalayas and
Jawahar Navodaya Vidyalayas (JNVs) have been performing very well over the years.

(b) and (c) Both KVs and JNVs are affiliated to the Central Board of Secondary
Education. Filling up of vacancies in these institutions is a continuous process and
action is taken from time to time as per the provisions of the relevant recruitment
rules for filling up of the posts. Teachers are also engaged on contractual basis for
temporary duration by KVS and NVS to ensure that the teaching-learning process

is not hampered.
Campaign for enrolment of children not attending school

2910. DR. KIRODI LAL MEENA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there has been decline in the number of children

not attending schools including disabled children during the last three years;

(b) whether Government proposes to carry out any special campaign for enrolment
of the children belonging to the poor and minority community including disabled

children; and
(c)if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'): (a) Ministry of Human Resource Development conducts
periodic independent surveys to estimate out of school children. These surveys were
conducted in the years 2005, 2009 and 2014. According to 2014 survey, there were
a total of 20.41 crore children in the age group of 6-13 years in the country out of
which, an estimated 60.64 lakhs (2.97%) were out of school which include disabled
children. The number of out of school children has declined from 134.59 lakh in
2005 to 60.64 lakh in 2014 in the same age group.

(b) and (c) The Department of School Education and Literacy has launched
an Integrated Scheme for School Education - Samagra Shiksha with effect from

2018-19 which subsumes the three erstwhile Centrally Sponsored Schemes of Sarva

T Original notice of the question was received in Hindi.
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Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher
Education (TE). The scheme envisages school education as a continuum from pre-
school to senior secondary level and aims to ensure inclusive and equitable quality
education for all. Under Samagra Shiksha, there is a dedicated component for Inclusive
Education for Children with Special Needs (CWSN), which focuses on providing
inclusive education to children with disability wherein, children regardless of their
abilities/disabilities participate and learn together in the same class, thus creating an
enabling educational environment for all students. Further, under the student oriented
component for the children with special needs, financial assistance is provided for
identification and assessment of children with special needs, aids and appliances,
braille kits and books, appropriate teaching learning material and stipend to girl
students with disability etc.

For education of minorities, ‘Scheme for Providing Education to Madarsas/
Minorities (SPEMM)’ is implemented by Ministry of Human Resource Development.
SPEMM is an Umbrella scheme which comprises of Scheme for Providing Quality
Education in Madrasa (SPQEM) and Infrastructural Development in Minority Institutions
(IDMI). SPQEM provides financial assistance to encourage traditional institutions
like Madarsas and Maktabs to introduce modern education through subjects such as
Science, Mathematics, Social Studies, Hindi and English in their curriculum through
support for a maximum of three teachers; books, teaching learning material and
computer labs, whereas, IDMI facilitates education of minorities by augmenting and
strengthening school infrastructure in Minority Institutions (elementary/ secondary/senior
secondary schools) in order to expand facilities for formal education to children of
minority communities. Besides this, Ministry of Minority Affairs is also implementing

various schemes for education of minorities.

Further, under the scheme, financial assistance is provided to States and UTs for
undertaking various activities to reduce number of out of school children including
opening/strengthening of new schools upto senior secondary level, construction of
school buildings and additional classrooms, setting up, up-gradation and running of
Kasturba Gandhi Balika Vidyalayas (KGBYV), setting up of residential schools/hostels,
free uniforms, free text books and undertaking enrolment and retention drives. Further,
special training for age appropriate admission of out of school and residential as
well as non-residential training for older children, seasonal hostels/residential camps,
special training centres at worksites, transport/escort facility are also supported to
bring out of school children to the formal schooling system. Also, mid-day meal is

provided to students at the elementary level of education.
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Setting up institutes to train data scientists

2911. SHRI TIRUCHI SIVA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government plans to set up institutes to train and produce data

scientists; and
(b) if so, the details of funds allocated for setting up such institutes?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) and (b) No, Sir. There is no such scheme approved
in Government to set up institutes to train and produce data scientists. Higher
Educational Institutions are empowered to offer courses in data science in their

academic programmes.
Performance of SSA in States

2912. SHRI P. BHATTACHARYA:
SHRI RAJMANI PATEL:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of performance of the State Governments under the Sarva Shiksha
Abhiyan (SSA) during the last three years;

(b) whether the implementation of SSA is constrained due to lack of funds;
(c) if so, the details thereof and the Government’s reaction thereto;

(d) whether State Governments have asked for more funds under SSA; and
(e) if so, the Government’s response thereto?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (e) The Right of Children to Free and Compulsory
Education (RTE) Act, 2009, effective from Ist April, 2010, provides for free and
compulsory education to every child of age six to fourteen years in a neighbourhood
school till the completion of eclementary education in all States and UTs except
Jammu and Kashmir. Earlier the provisions of RTE Act were implemented through
erstwhile scheme of Sarva Shiksha Abhiyan (SSA), which has been subsumed along-
with Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education (TE)
into the integrated scheme of Samagra Shiksha. It is an overarching programme
for the school education sector extending from pre-school to class XII and aims to

ensure inclusive and equitable quality education at all levels of school education,
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including supporting States and UTs in implementation of Right of Children to Free
and Compulsory Education (RTE), 2009.

Under erstwhile SSA till 2017-18 and Samagra Shiksha effective from 2018-
19, sanction has been given for opening of 3.64 lakh new elementary schools and
for construction of 3.13 lakh school buildings, 18.89 lakh additional classrooms,
provision of 2.41 lakh drinking water facility, construction of 3.99 lakh Boys’ toilets,
5.22 lakh separate girls’ toilets and 1.41 lakh Children with Special Need (CWSN)
toilets to States and UTs at the elementary level, out of which States and UTs
have reported the opening of 3.60 lakh schools and the construction of 2.97 lakh
school buildings, 18.17 lakh additional classrooms, provision of 2.34 lakh drinking
water facility, construction of 3.83 lakh Boys’ toilets, 5.14 lakh separate girls’ toilets
and 1.25 lakh CWSN toilets, till 31.03.2019. The scheme also provides for annual
maintenance and repair of existing school building, toilets and other facilities to
upkeep the infrastructure in good condition. The statement showing the State and
UT-wise details on cumulative sanctions and achievements at elementary level at on
31.03.2019 is given in the Statement-I (See below).

Further, the National Council of Educational Research and Training (NCERT)
conducts periodic national surveys of learning achievement of children in classes
I, V, VIII and X. Four rounds of National Achievement Survey (NAS) have been
conducted so far for class V and three rounds for classes III and VIII. These reveal
improvement in learning achievement levels of pupils, in identified subjects from first
round to fourth round. Further, a National Achievement Survey based on learning
outcomes was conducted for Classes III, V and VIII on 13th November, 2017 with
a sample frame upto district level to enable States/UTs to identify gaps in learning
outcomes at district level and design strategies to address those gaps. The District

Report Cards for the survey have been published.

Section 7(1) of the RTE Act, 2009, states that both the Centre and the State shall
have concurrent responsibility for providing funds for carrying out the provisions of
the Act. Further, Section 7(3) states that the Central Government shall provide to the
State Government, as grants-in-aid of revenues, such percentage of expenditure as it
may determine, while, Section 7(5) states that the State Government shall, taking into
consideration the sums provided by the Central Government to a State Government,

be responsible to provide funds for the implementation of the provisions of the Act.

The financial assistance is provided to States and UTs for implementation of the
interventions under SSA/Samagra Shiksha. Accordingly, the annual plans under SSA/
Samagra Shiksha are prepared by the States and UTs based on their requirements
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and priority and this is reflected in their respective Annual Work Plan and Budget
(AWP&B). These plans are then appraised and approved/estimated in consultation

with the States and UTs as per the programmatic and financial norms of the scheme.

The Central share is released in different installments viz. ad-hoc installment,
balance of Ist installment and the 2ndinstallment. The central share is released to
State and UTs as per their Annual Work Plan & budget (AWP&B) and subject to
availability of budget. It is incumbent upon the State to meet the funds required for
implementing various provisions of RTE Act, 2009, over and above the central share
provided to the State under SSA/Samagra Shiksha. Further, with the acceptance of
the recommendations of the 14th Finance Commission by the Government of India,
the devolution of funds to the States has been increased from 32% to 42 % of the
net Union Tax Receipts. With the enhanced devolution of funds, States may consider
allocating more funds to SSA/Samagra Shiksha so as to carry out the functions and
responsibilities conferred upon the States by Section 7(5) of the RTE Act, 2009.

The Statement showing the State and UT-wise details on release of central share
and expenditure incurred under SSA/Samagra Shiksha during last three years is given

in the Statement-II.



Statement-I

State and UT-wise details on cumulative sanctions and achievements at elementary level on 31.03.2019

State Primary School Upper Primary Additional Drinking Water Boys Toilets Separate Girls CWSN Toilets
School Classrooms Toilets

PAB Com. PAB Com. PAB Com. PAB Com. PAB Com. PAB Com. PAB Com.

&

N W

San. San. San. San. San. San. San.

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Andaman and 8 6 0 0 294 264 83 83 91 91 0 0 0 0
Nicobar Islands
Andhra Pradesh 3408 3408 1047 1045 70204 70204 7143 6895 15336 15336 18525 18525 3045 3045

Arunachal Pradesh 1833 1833 540 540 5439 5406 1891 1891 2072 2072 3322 3322 315 315

Assam 11012 10941 1192 1192 72504 71308 788 788 17414 17350 41840 41668 0 0
Bihar 18797 15068 544 532 297984 276888 25711 25324 46750 46744 36296 36289 16710 16562
Chandigarh 27 25 10 10 304 177 0 0 12 12 0 0 5 4
Chbhattisgarh 10632 10111 8807 8528 51309 48921 3666 3652 11192 10528 35454 32597 38044 32859
Dadra Nagar Haveli 60 60 0 0 678 588 91 91 75 75 258 258 271 267
Daman Diu 8 8 6 4 114 87 80 80 53 53 27 27 85 42
Delhi 13 13 0 0 3039 2609 68 68 667 637 724 615 0 0
Goa 0 0 0 0 227 173 637 637 611 609 644 635 0 0
Gujarat 835 835 0 0 76423 76423 5089 5089 20809 20809 18877 18877 228 70

Haryana 1019 967 1389 1336 30111 29594 6117 5454 8061 8061 11812 11812 5989 5989
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
14. Himachal Pradesh 96 90 44 26 11494 11406 2491 2480 4672 4670 9982 9976 2782 2777
15. Jammu and Kashmir 10651 9411 1174 1038 24867 19598 2745 2226 9174 4540 18264 18075 220 216
16. Jharkhand 19448 19221 10224 10004 108401 105254 7329 7329 8239 8239 16568 16568 1588 1588
17. Karnataka 3740 3738 16 11 57279 57190 22861 22861 27520 24640 24818 24683 2804 2804
18. Kerala 538 538 54 50 8546 8546 10682 10682 12368 12216 7903 7874 1900 1898
19. Lakshadweep 7 1 2 1 25 19 30 5 30 9 10 9 0 0
20. Madhya Pradesh 28055 27043 20120 19630 127309 120135 18723 18698 31484 31185 62747 61293 1868 1868
21. Maharashtra 12981 12981 5052 5052 80459 78470 8407 7586 12443 12437 23215 23215 0 0
22. Manipur 1032 757 328 163 3592 3271 746 689 1368 1359 4209 4209 0 0
23. Meghalaya 2834 2749 1330 1252 7666 7311 2991 2991 4378 4378 5295 5295 0 0
24. Mizoram 803 717 646 616 2019 1979 1770 1770 3642 3633 3329 3323 1258 1132
25. Nagaland 447 410 545 532 4776 4770 1789 1789 2392 2392 2394 2394 0 0
26. Odisha 10379 9803 9242 9056 77039 74463 7343 7204 15070 13079 49915 48033 32022 29012
27. Puducherry 5 4 2 2 506 497 345 345 312 312 132 132 94 94
28. Punjab 678 579 859 857 31209 28239 17737 17737 18501 18501 6352 6271 5212 5095
29. Rajasthan 6888 6763 3212 3165 95523 93779 23283 23283 34235 34235 9962 9962 157 157
30. Sikkim 56 56 59 59 605 605 660 654 886 866 608 598 137 73
31. Tamil Nadu 2740 2740 5804 5804 38707 38647 17330 17330 24808 24580 24313 24040 9898 9249
32. Telangana 4600 4600 913 913 38865 38757 7082 6747 13790 10631 12216 12216 1952 1952
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33. Tripura 1406 1406 636 618 5894 5804 1207 1207 1451 1449 3745 3744 316 262
34. Uttar Pradesh 31729 31394 30880 30588 314718 312486 15315 14548 21105 19592 12856 12856 57 57
35. Uttarakhand 3521 2789 2232 1916 9264 8893 6295 6160 4903 4863 16001 15796 336 336
36. West Bengal 10682 7430 4870 3592 232296 214320 12039 10036 23437 22608 39785 39,215 14122 7190
ToTAL ELEMENTARY 200968 188495 111779 108132 1889689 1817081 240564 234409 399351 382791 522398 514402 141415 124913

San. : Sanctions. Com. : Completed
Sources: Quarterly Progress Report

Statement-I11

State and UT-wise details on release of central share and expenditure incurred under SSA during 2016-17 and 2017-18
and under Samagra Shiksha during 2018-19 and 2019-20

0] SAIMSUY UI]]14 M

® in lakhs)

S1. Name of the State/UT 2016-17 (SSA) 2017-18 (SSA) 2018-19 (SS) 2019-20 (SS)
e Central Expenditure Central Expenditure Central Expenditure* Central Share
Share Share Share Released
Released Released Released (Ad-hoc)
1 2 3 4 5 6 7 8 9
1.  Andaman and Nicobar 479.14 831.9 1945.53 1251.03 2180.33 1766.22 0
Islands
2. Andhra Pradesh 63302.18 122115.26 70431.00 94919.79 95096.76 190605.61 38185
3. Arunachal Pradesh 19956.64 30445.19 23022.07 34987.92 33048.80 41386.20 7964
4.  Assam 87652.30 106131.38 123584.00 138517.86 157072.23 162023.01 23107
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1 2 3 4 5 6 7 8 9

5. Bihar 270688.40 638367.43 255797.00 763107.95 305837.73 558747.65 97606
6. Chandigarh 3333.56 5673.19 9265.50 7528.56 7714.56 6605.56 0

7. Chhattisgarh 59262.77 170229.54 67477.00 160100.00 88206.43 152798.14 37111
8. Dadra and Nagar Haveli 1068.37 1974.23 5476.54 6056.80 3462.38 3555.34 771

9. Daman and Diu 300.00 230.5 1038.57 853.78 631.22 835.22 9.76
10.  Delhi 8306.20 11439.95 10976.90 16056.56 13981.74 35063.19 7360
I1. Goa 869.11 1791.08 862.60 2188.60 1353.03 2379.62 341

12.  Gujarat 77740.50 118412.76 65046.00 111952.09 67089.16 152861.67 2400
13. Haryana 32000.88 68265.36 36355.00 71296.29 57841.95 84409.09 15018
14. Himachal Pradesh 12825.46 30704.71 30874.00 29895.16 43295.44 52079.51 8649
15. Jammu and Kashmir 107250.05 125783.94 153797.98 234513.73 171776.09 146445.40 3334
16.  Jharkhand 50945.73 131992.15 58984.54 116924.18 68596.00 130488.03 31312
17.  Karnataka 54495.51 128686.02 54881.99 161776.40 62784.00 129923.72 31643
18. Kerala 11316.74 32147.72 13680.00 44203.09 25604.99 39631.31 5580
19. Lakshadweep 239.87 250.99 406.52 393.51 265.06 217.79 10.45
20. Madhya Pradesh 154455.08 266913.52 173814.00 278913.36 243783.65 359283.06 68338
21. Maharashtra 60369.65 192206.91 64232.00 226473.17 95051.92 146341.28 28723
22.  Manipur 4405.31 14384.23 18377.00 20806.32 25202.02 25683.10 2462
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23.  Meghalaya 20067.01 23522.18 33579.50 29152.24 23784.61 36708.57 2767
24.  Mizoram 10934.31 12664.43 12000.33 12883.11 14630.41 17081.83 3348
25. Nagaland 10725.34 17000.91 11717.00 11229.79 19766.33 17516.70 3646
26. Odisha 70423.00 156377.33 86612.00 186883.65 123021.50 260807.80 54805
27. Puducherry 304.68 577.38 622.73 748.98 804.88 2189.42 306
28. Punjab 30002.69 60009.64 31665.00 54084.88 44400.00 82829.07 18291
29. Rajasthan 182578.48 453491.19 198973.00 726452.68 262721.45 361782.35 80241
30. Sikkim 3479.24 5015.36 5684.35 6682.54 6624.19 9998.24 2266
31.  Tamil Nadu 82111.30 138620.06 86644.00 144594.98 147444.01 246585.47 53310
32. Telangana 41776.09 124582.92 44244.72 74259.25 68840.41 108529.98 24020
33.  Tripura 19190.95 19965.83 20220.38 26301.57 24896.49 29210.96 3429
34. Uttar Pradesh 505433.99  1458836.03 424980.68 645175.27 462541.04 684631.10 135624
35.  Uttarakhand 25268.98 42238.11 62499.00 71989.57 51138.26 47717.44 1231
36. West Bengal 82185.33 173945.6 89657.00 164908.86 108934.52 199768.38 46806
TotaL 2165744.84  4885824.93 234942543  4678063.52  2929423.59  4528487.03  840014.21

*Expenditure against receipts from Central release, State share release, and Miscellaneous incomes, if any
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Conditions of Cook-Cum-Helpers under MDMS

72913. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether after the integration of National Health Mission and Mid-day-Meal
Scheme (MDMS) the honorarium of Cook-Cum-Helpers employed under the scheme

has been increased;

(b) if so, the details of honorarium being paid to Cook-Cum-Helpers at present
working under MDMS alongwith the details of increase in their honorarium with

dates and amount of such increase;

(¢) whether the honorarium paid to the Cook-Cum-Helpers is justified with the

present high cost of living; and

(d) whether any proposal to increase their honorarium is pending with the

Ministry or whether it would consider to increase their honorarium?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (d) Under the Mid-Day-Meal Scheme (MDMS),
one Cook-Cum-Helper (CCH) is engaged for schools up to 25 students, two CCHs
for schools with 26 to 100 students and one additional CCH for every addition of
up to 100 students. In recognition of their services, the CCHs are paid I 1000 per
month for 10 months in a year, with effect from 01.12.2009 as honorarium and
this is being continued. The details of the honorarium being paid to the CCHs at
present working under MDMS in all States and Union Territories are given in the
Statement (See below). Requests for increasing the honorarium to CCHs under the
scheme have been received. However, it is stated that the CCHs engaged under the
scheme for preparing and serving mid-day-meals at schools, are honorary workers
who have come forward for rendering social services. The honorarium expenditure
is shared between the Central Government and States and UTs as per the approved
sharing pattern. The State Governments and UT Administrations also supplement the

honorarium by providing additional funds from their own resources.

+ Original notice of the question was received in Hindi.



Written Answers to

[18 July, 2019]

Statement

Unstarred Questions

Honorarium to Cook-Cum-Helpers during 2018-19

189

S1. No States

Cooks-Cum-Helpers-Honorarium per month

1.
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Andhra Pradesh
Arunachal Pradesh
Assam

Bihar
Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand

3000
1000
1000
1500
1200
1000
1000
3500
1800
1000
1500
2700
9000
2000
1000
1000
1000
1500
1000
1400
1700
1320
1000
10083
1000
1500
1000
2000
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SI. No States Cooks-Cum-Helpers-Honorarium per month
29.  West Bengal 1500
30.  Andaman and Nicobar Islands 1000
31.  Chandigarh 3000
32.  Dadra and Nagar Haveli 3876
33.  Daman and Diu 3721
34.  Delhi 1000
35.  Lakshadweep 9500
36.  Puducherry 19000

Source: AWP&B, 2019-20.
Status of Kitchen-cum-Store rooms under MDMS

2914. SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the financial aid is provided for construction of
Kitchen-cum-Store rooms under the Mid-day-Meal Scheme (MDMS);

(b) if so, the number of States to which such aid has been provided during the

last three years; and

(c) the number and details of Kitchen-cum-Store rooms that have been constructed

in the country so far?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) Yes, Sir. Under the Mid-Day-Meal Scheme, Central
Assistance is provided for construction of Kitchen-cum-Stores on the basis of plinth
area norms and the State Schedule of Rates prevalent in the States and UTs on

sharing basis between Centre and States and UTs as per approved sharing pattern.

(b) The State and UT-wise funds released for construction of Kitchen-cum-Stores

during the last three years is given as under:—

( in lakh)
SI. No.  Year States/UTs Central Assistance Released Total
1. 2016-17  Nil Nil
2. 2017-18 Kerala 12658.26 16329.03

Madhya Pradesh 3670.77

+ Original notice of the question was received in Hindi.
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SI. No.  Year States/UTs Central Assistance Released Total
3. 2018-19 Andhra Pradesh 11713.80 13047.45
Meghalaya 669.59
Mizoram 81.90
Puducherry 94.27
Sikkim 26.39
West Bengal 461.50

(c) Under MDMS, 8,45,424 Kitchen-cum-Stores have been constructed as on
31.03.2019. The State and UT-wise details of constructed Kitchen-cum-Stores are

given in Statement.
Statement

State and UT-wise details of Kitchen-cum-Stores constructed under MDMS

SI. No. State/UT Number of Kitchen-cum-Stores
constructed as on 31.03.2019

1 2 3

1. Andhra Pradesh 18291
2. Arunachal Pradesh 4085
3. Assam 51146
4. Bihar 58363
5. Chhattisgarh 45166
6. Goa 0

7. Gujarat 24308
8. Haryana 10155
9. Himachal Pradesh 14829
10. Jammu and Kashmir 7118
I1. Jharkhand 29656
12. Karnataka 39237
13. Kerala 2450
14. Madhya Pradesh 93838
15. Mabharashtra 59405
16. Manipur 1083
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1 2 3
17. Meghalaya 9491
18. Mizoram 2506
19. Nagaland 2223
20. Odisha 44491
21. Punjab 18969
22. Rajasthan 50595
23. Sikkim 940
24. Tamil Nadu 27792
25. Telangana 17483
26. Tripura* 5565
27. Uttar Pradesh 112808
28. Uttarakhand 15639
29. West Bengal 77446
30. Andaman and Nicobar Islands 165
31. Chandigarh 7
32. Dadra and Nagar Haveli 50
33. Daman and Diu 32
34. Delhi 0
35. Lakshadweep 0
36. Puducherry 92

TotaL 845424

Source: AWP&B 2019-20.
* Tripura has constructed 261 more Kitchen-cum-Store than sanctioned.

Quality of teachers

12915. SHRI NARAYAN RANE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the quality of teachers is declining even after the

availability of upgraded technology;
(b) if so, Government's response thereto; and

(c) the efforts made by Government for improving the quality of teachers?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) The Government is committed to improving the
quality of teaching and teachers at all levels of education. In higher education, the
Ministry is implementing a Central Sector Scheme of Pandit Madan Mohan Malaviya
National Mission on Teachers and Teaching (PMMMNMTT) which aims at building
a strong professional cadre of teachers by setting performance standards and creating
top class institutional facilities for innovative teaching and professional development of
teachers. Existing Central, State and Deemed to be Universities/Educational Institutions
are approved as centres under the various components of the scheme and teachers
in private institutions can also participate in various capacity building programmes
as well as induction training. Further, Annual Refresher Programme in Teaching
(ARPIT), a major and unique initiative of online professional development of higher
education faculty using the MOOCs platform SWAYAM is being implemented, for
which discipline-specific institutions have been identified and notified as National
Resource Centres (NRCs), which are tasked to prepare online training material with
focus on latest developments in the discipline, new and emerging trends, pedagogical
improvements and methodologies for transacting revised curriculum. In addition,
various schemes, namely, Rashtriya Uchchatar Shiksha Abhiyan (RUSA), Global
Initiative for Academics Network (GIAN), Technical Education Quality Improvement
Programme (TEQIP), are being implemented to improve the quality of teaching in
higher education. A number of initiatives are also undertaken by UGC and AICTE

for quality improvement of teaching in higher and technical education.

With regard to school education, the recruitment and service conditions of teachers
are primarily in the domain of State Governments/UT Administrations. The Central
Government through the Centrally Sponsored Scheme of Samagra Shiksha provides
assistance to State Governments/UTs for additional teachers to maintain appropriate
Pupil Teacher Ratio as per the requirements of the States/UTs. The steps taken by
the Central Government to improve teachers’ performance include, inter alia, regular
in-service teachers’ training, induction training for newly recruited teachers, academic
support for teachers and monitoring teachers’ attendance through School Management
Committees/School Management Development Committees/Block Resource Centres/
Clusters Resource Centres and encouraging States and UTs to use digital technology
like installation of Bio-metric Attendance System in schools. The National Council of
Educational Research and Training (NCERT) has developed Performance Indicators
for Elementary Education (PINDICS) to track teacher performance and attendance
in Government schools. PINDICS have been shared with State Governments/UTs to

assess teacher’s performance.
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Further, a four year B.Ed integrated course to bring about qualitative improvement
in teacher education programmes in India has been conceptualised and regulations
for this course has been published in official gazette on 22nd November, 2018.
The model curriculum prepared for this course includes crucial aspects like Gender,
Inclusive education, ICT, Yoga, Global Citizenship Education (GCED) and Health
and Sanitation. The teaching specialization would primarily be for the primary levels
and the secondary level. Ministry of Human Resource Development (MHRD) and the
National Council for Teacher Education (NCTE) have developed a dedicated digital
infrastructure for teachers, DIKSHA, with the aim to empower school teachers of the
country with access to innovative tech-based solutions. DIKSHA is a unique initiative
that leverages existing, highly scalable and flexible digital infrastructures, around the

needs of teachers for effective teaching and administration.
New scholarship scheme for higher education

2916. SHRI RAJMANI PATEL:
DR. AMEE YAJNIK:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government proposes to introduce any new scholarship scheme to

promote higher education;

(b) whether the University Grants Commission has sent any proposal to the

Ministry in this regard;

(c) the details of students likely to be benefited under the said scheme, category-

wise; and
(d) by when the Central Government is likely to take a decision in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) No, Sir. The University Grants Commission
(UGC) has informed that it has no proposal under consideration to launch any new

scholarship scheme to promote higher education.
(c) and (d) Do not arise.
Ph.D. course at IIMs

2917. SHRI K. C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry has not accepted the two-year Ph.D.

course in IIMs;
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(b) if so, in what manner it violates the guidelines of UGC with regard to

Ph.D. course; and

(c) the status of those students who takes admission in Ph.D. course directly

after completing four year bachelor's course?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) Yes, Sir.

(b) As per the guidelines of UGC, the minimum duration for Ph.D. courseis

three years.

(c) The students having qualification of B.Tech/four year degree with 6.5 CGPA

or equivalent are eligible to take admission in Ph.D. in IIMs.
Centre for excellence for studies in Classical Languages

2918. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government would start a centre for excellence for studies in

Classical Languages and set up professional chairs in Universities;
(b) if so, the details thereof; and

(c) the details of languages declared as Classical Languages and subsequent

action taken for their promotion and development?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) Yes, Sir. The policy of the Government is to
promote all Indian Languages including Classical Languages. Tamil, Sanskrit, Telugu,
Kannada, Malayalam and Odia have been declared as Classical Languages. Central
Institute of Indian Languages (CIIL) works for the promotion of all Indian languages
including four classical languages namely, Kannada, Telugu, Malayalam and Odia.
There is a separate institute viz. Central Institute of Classical Tamil (CICT) which
works for the development and promotion of Classical Tamil. The Government of
India is promoting the Sanskrit Language through three Deemed Universities viz.
Rashtriya Sanskrit Sansthan (RSKS), New Delhi, Shri Lal Bahadur Shastri Rashtriya
Sanskrit Vidyapeetha, New Delhi and Rashtriya Sanskrit Vidyapeeth, Tirupati. Centres
for Excellence in Classical languages of Telugu and Kannada have been established
by CIIL. CICT has set up two professional Chairs at Tamil University and Annamalai
University. University Grants Commission (UGC) has agreed for setting up of the
Chairs in the Indian Classical Languages like Tamil, Telugu, Kannada, Malayalam

and Odia in Central Universities.
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Support to meritorious students for higher education

2919. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has taken steps to ensure that meritorious students get
all sorts of facilities/help including financial help in pursuing higher education, within

the country and abroad;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'"): (a) to (c) Through the initiatives such as fee waiver,
fee remission, scholarships, fellowships and interest subsidy on education loans, the
Government has ensured that no meritorious students are deprived of higher education.
In addition, under the Cultural and Education Exchange Programme, the Department
of Higher Education facilitates the offering countries in nominating the eligible
meritorious students for pursuing higher education abroad. The details of some of
the major schemes being administered by different Ministries/Departments including
the Department of Higher Education, All India Council for Technical Education and
University Grants Commission, for the benefit of the meritorious students for pursuing

higher education in the country and abroad are provided in the Statement.
Statement

Details of major schemes being administered by different Ministries/Departments

for the support to meritorious students for higher education

S1. Ministry/ Name of the schemes
No. Department Within the country Abroad
1 2 3 4

1. Ministry of Tribal Post-Matric Scholarships to the National Overseas
Affairs. students belonging to Scheduled Scholarship Scheme
Tribes (ST) for studies in India. for ST Students for

National Fellowship and Scholarship ~ Studying abroad
for Higher Education of ST Students

2.  Ministry of Centrally Sponsored Scheme of Dr Ambedkar Central
Social Justice and Post-Matric Scholarships to the Sector Scheme of
Empowerment students belonging to Scheduled Interest Subsidy on

Castes for studies in India. Educational Loans
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1 2 3 4
for Overseas Studies
for Other Backward
Classes (OBCs)
and Economically
Backward Classes
(EBCs)
Central Sector Scholarship Central Sector
Scheme of Top Class Education Scheme of
for Scheduled Castes students. National Overseas
Post-Matric Scholarship for Other Scholarship- for
Backward Class students for Scheduled Castes
Studying in India.
Central Sector Scheme of National
Fellowship for OBC students.
3.  Ministry of Post-Matric Scholarship for Padho Pardesh-
Minority Affairs students belonging to the Minority Scheme of
Communities. Interest Subsidy
Merit-cum-Means Based Scholarship on Educational
Scheme for students belonging to Loan's for Overseas
the Minority Communities. Studies for the
students belonging
to the Minority
Communities
4. Department of INSPIRE Programme-Scholarship -
Science and for Higher Education.
Technology
5. Department of Prime Minister Scholarship Scheme -
Ex-servicemen (PMSS).
Welfare
6. Department of Central Sector Scheme of Scholarship -

Higher Education

for College and University students.

Special Scholarship Scheme for

Jammu and Kashmir.
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1 2 3 4
Central Sector Interest Subsidy
Scheme.
7. All India Council Post Graduate Scholarship Scheme —
for Technical for GATE/ GPAT qualified students.
Education PRAGATI Scholarship Scheme for
girls student.
SAKSHAM Scholarship Scheme for
Specially Abled student.
8. University Grants Post Graduate Scholarship for -

Commission

Professional courses for SC/ST

candidatess.

Post Doctoral Fellowship to SC/ST

candidates.

Post Graduate Indira Gandhi
Scholarship for Single Girl Child.

Post Graduate Scholarship for
University Rank Holders.

D. S. Kothari Post Doctoral

Fellowships in Sciences.

Junior Research Fellowship in
Sciences, Humanities and Social

Sciences.

Post Doctoral Fellowship for

Women.
BSR Fellowship for Research.
Dr. S. Radhakrishnan Post Doctoral

Fellowship in Humanities and Social
Science (Including Languages).

Swami Vivekananda Single Girl
Child Scholarship for Research in

Social Sciences.

‘Ishan Uday’-Special Scholarship
Scheme for North-Eastern Region.
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Student-teacher ratio in Kendriya Vidyalayas

2920. SHRI C. M. RAMESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number and details of Kendriya Vidyalaya in the country, State-wise;

(b) the status of student-teacher ratio in different classes in different disciplines

in these schools; and

(c) the current status of vacant posts of Principals, Vice-Principals and teachers
in Kendriya Vidyalaya Sangathan and timeline for filling up these post?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) As on date, 1207 Kendriya Vidyalayas (KVs) are
functioning in the country. State-wise details are given in the Statement (See below).

(b) KVs are composite schools functioning from class I to XII. The teachers in
the KVs are not appointed class-wise but category-wise, namely, Primary Teachers
(PRTs), Trained Graduate Teachers (TGTs), Post Graduate Teachers (PGTs) etc. in
different disciplines/subjects. A teacher has to teach different classes in the same
discipline/subject. As such class-wise and discipline-wise student-teacher ratio is not

maintained. The students-teacher ratio in the KVs is 27:1.

(c) As on 1.6.2019, there are 9037 teaching posts (including 105 posts of
Principals and 110 posts of Vice-Principals) lying vacant in different KVs in the
country. Filling up of vacancies is a continuous process and action is taken from
time to time as per the provisions of the relevant recruitment rules for filling up of
the posts. As the process involves various methods of recruitment such as promotion,
Limited Departmental Examination, Direct Recruitment etc. no specific time-frame

can be given by when all the posts are likely to be filled up.
Statement

State/UT-wise details of 1207 Kendriya Vidyalayas functioning in the country

S1. No. State/UT Numbers of KVs
I. Andaman and Nicobar Islands 2
2 Andhra Pradesh 33
3 Arunachal Pradesh 16
4. Assam 57
5 Bihar 48
6 Chandigarh 5
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SI. No.  State/UT Numbers of KVs
7. Chhattisgarh 35
8. Dadra and Nagar Haveli 1
9. Daman and Diu 1
10. Delhi 46
11.  Goa 5
12. Gujarat 45
13. Haryana 33
14. Himachal Pradesh 25
15. Jammu and Kashmir 39
16. Jharkhand 37
17. Karnataka 50
18. Kerala 38
19. Lakshadweep 1
20. Madhya Pradesh 106
21. Mabharashtra 59
22. Manipur 9
23. Meghalaya 7
24, Mizoram 4
25. Nagaland 6
26. Odisha 61
27. Puducherry 4
28. Punjab 50
29. Rajasthan 75
30. Sikkim 2
31. Tamil Nadu 42
32. Telangana 35
33. Tripura 9
34. Uttar Pradesh 117
35. Uttarakhand 44
36. West Bengal 60

TotaL 1207
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School Dropout rates

2921. DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that 'School Dropout' rate, particularly in rural

area of the country is still a matter of grave concern;
(b) if so, the details thereof;

(¢) whether Government has taken any steps to reduce the 'School Dropout' rate

with special focus on rural areas; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) to (d) Unified District Information System for Education
(U-DISE) collects information from all the schools (Government, aided and private)
annually on various educational indicators and is used to calculate drop-out rate across
all States and UTs. As per U-DISE 2017-18 (provisional), the annual average dropout
rate is 3.51% and 5.02% at primary level and upper primary level respectively.

The Right of Children to Free and Compulsory Education Act came into effect
from Ist April, 2010. The Act makes elementary education a fundamental right of
all children in the age group of 6-14 years.

The Department of School Education and Literacy has launched an Integrated
Scheme for School Education - Samagra Shiksha with effect from 2018-19 which
subsumes the three erstwhile Centrally Sponsored Schemes of Sarva Shiksha Abhiyan
(SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education
(TE). The scheme envisages school education as a continuum from pre-school to
senior secondary level and aims to ensure inclusive and equitable quality education
for all. Under this scheme, financial assistance is provided to States and UTs for
undertaking various activities to reduce number of out of school children including
opening/upgradation of new schools upto senior secondary level, strengthening of
existing school infrastructure, setting up and running of Kasturba Gandhi Balika
Vidyalayas (KGBYV), setting up of residential schools/hostels, free uniforms, free
text books and undertaking enrolment and retention drives. Further, special training
for age appropriate admission of out of school children and residential as well as
non-residential training for older children, seasonal hostels/residential camps, Special
Training Centres at worksites, transport/escort facility are also supported to bring out
of school children to the formal schooling system. Also, mid-day-meal is provided

to students at the elementary level of education.
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Further, under the student oriented component for the children with special needs,
financial assistance is provided for identification and assessment of children with
special needs, aids and appliances, braille kits and books, appropriate teaching learning

material, transport and escort facility and stipend to girls students with disability etc.
Re-employment of retired teachers

12922. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether retired teachers have been re-employed due to shortage of teachers

in Central Universities;
(b) if so, the details of such teachers, university-wise; and

(c) the reasons for delay in appointing regular teachers and the steps taken for

such appointments?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) and (b) Yes, Sir. 64 teachers have been re-employed
in various Central Universities as on 01.04.2019 and University-wise details are given

in the Statement (See below).

(¢) Occurring of vacancies and filling up is a continuous process. Some of the
reasons for delay in filling up of teaching posts in Central Universities include litigation
on reservation roster issue, non-availability of faculty with requisite qualifications
particularly at Professors level, non-availability of faculty in certain specified domains
of knowledge, unwillingness due to locational disadvantages, immobility of the senior
level faculty due to the Career Advancement Scheme (CAS) and non-availability of

pension portability, etc.

Ministry of Human Resource Development (MHRD) and University Grants
Commission (UGC) have issued repeated instructions to all the Central Universities
to fill up the vacancies on priority basis. UGC has prepared the Guidelines for
Recruitment of Faculty in Universities, Colleges and Institutions Deemed to be
Universities outlining the selection procedure and the time-frame for recruitment
which has been circulated vide its letter dated 4th June, 2019 to all Universities to

adhere to the guidelines.

T Original notice of the question was received in Hindi.
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Besides this, a number of other steps taken to fill up the vacant teaching posts
in Central Universities, include regular monitoring by Ministry/UGC, review during
various meetings including Visitor’s Conferences, providing of Visitor’s nominees for
Selection Committees for selection of teachers, increase in age of superannuation to

65 years, re-employment of retired teachers beyond the age of 65 years, etc.
Statement

Details of re-employed teachers deployed in Central Universities
as on 01.04.2019

SI. No. Name of the University No. of Re-employed Teachers
1. C.U. of South Bihar 2
2. Jawaharlal Nehru University 1
3. C.U. of Gujarat 4
4. Dr. Harisingh Gour Vishwavidyalaya 2
5. C.U. of Rajasthan 5
6. University of Hyderabad 6
7. Aligarh Muslim University 1
8. Banaras Hindu University 26
9. Babasaheb Bhimrao Ambedkar University 1
10.  Visva-Bharati 3
11.  Assam University 1
12.  Tezpur University 1
13.  Rajiv Gandhi University 2
14.  Nagaland University 2
15.  Sikkim University 5
16.  Tripura University 2

TotaL 64

Multiple degree courses

2923. DR. SASIKALA PUSHPA RAMASWAMY:
SHRI T. RATHINAVEL:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has arrived at any final decision to allow students

to pursue more than one degree from the same university or different universities
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either through distance mode/part-time mode and awarding a joint degree by Indian

Universities;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) whether it is a fact that enabling students to enrol for two or more courses

could dilute the essence of the learning process?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) The University Grants Commission has informed
that a Committee has already been constituted on 04th June, 2019 to examine the
issue of pursuing two degree programmes simultaneously from the same university

or different universities either through distance mode/part time mode.
Students studying in foreign countries

2924. SHRI RAKESH SINHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of students who went abroad for higher studies during 2015-16,
2016-17, 2017-18 and 2018-19, country-wise;

(b) the number of such students out of them who enrolled for Ph.D. there;
(c) the number of students sponsored by Government; and

(d) the number of students enrolled there for social sciences and natural sciences?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (d) As per information received from Ministry
of External Affairs, country-wise details of number of students who went abroad
for higher studies, enrolled there for Ph.D., Social Science and Natural Sciences in
2015-16, 2016-17, 2017-18 and 2018-19 are enclosed in the Statement-I (See below).

Ministry of Human Resource Development, Department of Higher Education
facilitates the process of nominating Indian students for the scholarships which are
offered by the foreign Governments under Cultural/Educational Exchange Programme.
The final selection is done by the donor country. The year-wise number of students

who went abroad during 2015-16 to 2018-19 is also enclosed in the Statement-II.



Statement-1

Country-wise details of number of students who went abroad for higher studies

SL. Country No. of Indian students In Ph.D. In Social Remarks
No. 2015-16 2016-17 2017-18 2018-19 N:tf:;“;iizz‘cies
1 2 3 4 5 6 7 8 9
1. Afghanistan Nil Nil Nil Nil Nil Nil
2. Albania Nil Nil Nil Nil Nil Nil
3. Algeria Nil Nil Nil Nil Nil Nil
4. Angola Nil Nil Nil Nil Nil Nil
5. Antigua and Barbuda Nil Nil 40 40 Nil Nil
6.  Argentina Nil 1 Nil Nil 1 Nil
7.  Armenia Nil 1100 1400 3000 Nil Nil
8. Australia 65802 78103 93832 123851 4644 2286
9.  Austria Data Not Data Not Data Not Data Not 180 Data Not Past four years no. of students
Maintained  Maintained ~ Maintained = Maintained Available for higher studies have been
around 300-350.
10. Bahrain Nil Nil Nil Nil Nil Nil
11. Bangladesh Data Not Data Not Data Not Data Not Data Not Data Not Total No.- 910 (year-wise data
Maintained  Maintained ~ Maintained  Maintained  Maintained Maintained not available)
12.  Barbados 34 34 116 160 Nil Nil
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1 2 3 4 5 6 7 8 9
13.  Belarus 221 343 476 611 Not Not Available
Available
14. Belgium Not Not Not Not Not Not Available Total No.- 700 (year-wise data
Available Available Available Available Available not available)
15.  Bhutan Nil Nil Nil Nil Nil Nil
16. Bolivia Nil Nil Nil Nil Nil Nil
17. Botswana Nil Nil Nil Nil Nil Nil
18. Brazil Nil Nil Nil Nil Nil Nil Total No.- 5 (year-wise data
not available)
19. Brunei Darussalam 4 5 6 6 2 Nil
20. Bulgaria and Macedonia Not Not Not Not Not Not Available Total No. in last 3 years — 300
Available Available Available Available Available
21. Canada 60969 94240 167060 172600 Not Not Available
Available
22.  Chile Nil Nil 1 Nil 1 Nil
23.  China 2522 4244 4466 4675 65 22 Approximately 23000 Indian

students are now studying in
China. Out of them, 21000
students are studying MBBS.
As they come on their private
capacity, Embassy does not
have their details.

90¢
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24.
25.
26.
27.
28.

29.
30.
31.
32.

33.

34.
35.
36.
37.

38.
39.

Colombia

Comoros

Congo (Dem. Rep. Of)
Cook Islands

Costa Rica

Cote d’Ivoire
Croatia
Cuba

Cyprus

Czech Republic

Denmark
Egypt
Eritrea

Estonia

Ethiopia

Fiji

Nil
Nil

Nil
Nil

Nil
Nil
1
670

Not
Available

143
115
Nil
100

Nil
Nil

Nil
Nil
Nil
Nil
Nil

Nil

Nil

Nil
1962

Not
Available

170
121
Nil
139

Nil
Nil

Nil
Nil
Nil
Nil
Nil

Nil

Nil

Nil
2360

Not
Available

200
153
Nil
138

Nil
Nil

Nil
Nil
Nil
Nil
Nil

Nil

Nil

Nil
2385

Not
Available

165
155
Nil
211

Nil
Nil

Nil
Nil
Nil
Nil
Not
Available
Nil
Nil
Nil
Not
Available

Not
Available

97
1

Nil

Not
Available

Nil

Not
Available

Nil
Nil
Nil
Nil

Not Available

Nil
Nil
Nil
Not
Available

Not Available Total No.- 1500 Approx. (year-
wise data not available)

63
Nil
Nil

Not Available

Nil

Not Available
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1 2 3 4 5 6 7 8 9
40. Finland 817 897 795 Not Not Not Available
Available Available
41. France Not 3291 4247 Data 502 500 Currently about 10,000 students
Available would be (students are pursuing their higher
published were education in France. In 2018-
only after pursuing 2019, there had been a surge
considering Ph.D. in the admission seekers from
the studies in India.
September  2017- 2018)
2019 intake
in the
universities
42. Georgia Nil 3000 3000 14000 Nil Nil
43.  Germany 9671 10820 5536 6335 687 4667
44. Ghana Nil Nil Nil Nil Nil Nil
45.  Greece Not Not Not Not 2 6 Total No.- 4 (year-wise data
Available Available Available Available not available)
46. Guinea Nil Nil Nil Nil Nil Nil
47.  Guyana 110 167 170 184 Nil Nil
48. Hong Kong 365 480 500 1112 Not Not Available
Available
49. Hungary 194 313 506 727 322 Not Available
50. Iceland 6 3 2 11 10 Nil

80¢
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51.
52.

53.
54.

55.

56.

57.

58.

Indonesia

Iran

Iraq

Ireland

Italy

Japan

Jordan

Kazakhstan

17
Nil

Nil
2333

1591

244

Nil

943

17
55

Nil
2500

2348

259

827

Nil

Nil
4478

3008

297

947

19 Nil
Nil 2

Nil Nil

4600 Not
Available

4940 Nil

357 Not
Available

1 Not
Available

1067 Nil

Nil
255 + Around
150 Indian
Students are
undergoing
Theological
studies at
Mashhad who
are provided
Consular
Services from
CGI, Zahidan.

Nil
Not Available

Nil

Not Available

Not Available

Data not
maintained

In addition CGI, Milan
intimated that 850 students
(Approx.) under the jurisdiction
of CGI Milan (year-wise data
not available)
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1 2 3 4 5 6 7 8 9
59. Kenya Nil Nil Nil Nil Nil Nil 254 Indian students presently
pursuing Islamic Studies in the
Al Jamea Saifee University in
Nairobi, Kenya.
60. Kiribati Nil Nil Nil Nil Not Not Available
Available
61. Korea 1112 1201 1450 1495 Nil Nil Due to Privacy issues, local
Government does not share
information about specific
courses pursued by Indian
students in Korea.
62. Kuwait Not 79 178 Not Nil Nil
Available Available
63. Kyrgyzstan 1500 2000 2000 3500 Nil Nil
64. Lao PDR Nil Nil Nil Nil Nil Nil
65. Latvia Not 1600 1650 1850 8 Not Available
Available
66. Lebanon Nil Nil 5 5 Nil 5
67. Liberia Nil Nil Nil Nil Nil Nil
68. Lithuania Not Not Not Not Not Not Available Total No.- Approx. 1000 (year-
Available Available Available Available Available wise data not available)
69. Luxembourg Not Not Not Not Not Not Available Total No.- Approx. 80 (year-
Available Available Available Available Available wise data not available)
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70.
71.
72.

73.

74.
75.
76.
77.

78.
79.
80.
81.
82.
83.

84.
85.

86.

Madagascar
Malawi

Malaysia

Maldives

Mali
Malta
Mauritius

Mexico

Moldova
Mongolia
Morocco
Mozambique
Myanmar

Nauru

Nepal
Netherlands

Nicaragua

Nil

Nil

Not
Available

Data Not
Maintained

Nil
1
160

Data Not
Maintained

119
Nil
Nil
Nil
Nil
Nil

603

Data Not
Maintained

Nil

Nil
Nil
1774

Data Not
Maintained

Nil
2
175

Data Not
Maintained

104
1
Nil
Nil
Nil
Nil

516

Data Not
Maintained

Nil

Nil
Nil
1869

Data Not
Maintained

Nil
43
225

Data Not
Maintained

250
Nil
Nil
Nil
Nil
Nil

387

Data Not
Maintained

Nil

Nil
Nil
2263

Data Not
Maintained

Nil
162
250

Data Not
Maintained

262
1
Nil
Nil
Nil
Nil

303

Data Not
Maintained

Nil

Nil
Nil
385

Not
Available

Nil
1
1

Data Not
Maintained

Nil
Nil
Nil
Nil
Nil
Not
Available
Nil
50

Not
Available

Nil
Nil
2496

Not Available

Nil
207
3

Data Not
Maintained

Nil
Nil
Nil
Nil
Nil
Not Available

Nil
300

Not Available
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1 2 3 4 5 6 7 8 9

87. Niger Nil Nil Nil Nil Nil Nil

88. Nigeria Nil Nil Nil Nil Nil Nil

89. Norway 179 121 172 197 Not Not Available
Available

90. Oman Nil 4 Nil 2 Nil Nil

91. Pakistan 26 23 14 33 Not Not Available The figures are based on Indian
Available students visiting the High

Commission for attestation of
documents.

92. Palestine Nil Nil Nil Nil Nil Nil

93. Panama Nil Nil Nil Nil Not Not Available
Available

94. Papua New Guinea Nil Nil Nil Nil Nil Nil

95. Peru Nil Nil Nil Nil Nil Nil

96. Philippines 6000 8500 12500 14000 Nil Not Available

97. Poland 418 685 975 884 Data Not Data Not
Maintained Available

98. Portugal 21 5 5 3 16 Not Available

99. Qatar Nil Nil Nil Nil Nil Nil

100. Reunion Island 4 4 2 4 2 4

101. Romania 114 68 38 110 Nil Nil

[4¥4
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102.

103.

104.
105.

106.
107.

108.

109.
110.
111.
112.

113.
114.

Russia

Rwanda

Sao Tome & Principe

Saudi Arabia

Serbia

Singapore

Slovakia

Slovenia
South Africa
South Sudan

Spain

Sri Lanka

St. Kitts and Nevis

6898

Nil

Nil
Data Not
Maintained
Nil
Data Not
Maintained

24

3
Nil
Nil
Not
Available
2
9

6903

Nil

Nil
Data Not
Maintained
Nil
Data Not
Maintained

13
Nil
Nil
Not
Available
1
11

11250

Nil

Nil
810

1

Data Not
Maintained

21

10

Nil

Nil
692

10

15600

Nil

Nil

800

Nil

Data Not
Maintained

Nil
Nil
709

20

Not
Available

Nil
20

Nil
Data Not
Maintained

Data Not
Maintained

8
20
Nil
Not
Available
1
Nil

7 Social
Sciences,
1093 Natural
Sciences

Not Available

Nil
15

Nil
Data Not
Available

Data Not
Available

32
15
Nil
Not Available

Not Available
Nil

In addtion CGI, Vladivostok
intimated that approximately
290 students have been studying
under their jurisdiction (year-
wise data NA)

Over 1500 students come every
year to pursue higher studies in
Singapore.
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1 2 3 4 5 6 7 8 9
115. St. Lucia 231 231 231 330 Nil Nil
116. St. Vincent and Nil Nil Nil 25 Nil Nil
Grenadines
117. Sudan 11 Nil Nil Nil Nil Nil
118. Suriname Nil Nil Nil Nil Nil Nil
119. Sweden Not 2800 3000 3200 252 37
Available
120. Switzerland 350 350 Not Not 71 71
Available Available
121. Syria Nil Nil Nil Nil Nil Nil
122. Tajikistan 246 514 817 1199 Nil Nil
123. Tanzania Nil Nil 2 2 Nil Nil
124. Thailand Not Not Not 436 65 9
Available Available Available
125. Tonga Nil Nil Nil Nil Not Not Available
Available
126. Trinidad and Tobago Not Not Not Not Nil Nil Exact data not available.
Available Available Available Available Estimated number of students
at present is 81. All except one
are Medical Students based at
Grenada.
127. Turkey 24 25 26 26 42 7 A total 67 students registered

with the Embassy.
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128. Turkmenistan Nil Nil Nil Nil Nil Nil
129. Tuvalu Nil Nil Nil Nil Not Not Available
Available
130. UAE Nil Nil 5500 8000 Not Not Available
Available
131. Uganda Nil Nil Nil Nil Nil Nil
132. Ukraine 7867 10963 10569 14000 Nil Nil
133. United Kingdom 16745 16559 19750 Figures Not Not Available
have not Available
been made
public yet
134. USA 385130 423863 437836 209063 380145 50648
135. Uzbekistan Nil Nil Nil Nil Nil Nil
136. Vanuatu Nil Nil Nil Nil Not Not Available
Available
137. Venezuela, Aruba, 202 279 281 188 Not Not Available
Curacao, and St. Maarten Available
138.  Vietnam Nil Nil Nil 3 1 Nil
139. Zambia Nil Nil Nil Nil Nil Nil
140. Zimbabwe Nil Nil Nil Nil Nil Nil
ToTAL 574871 684823 806326 620156 387612 62898

Note: In respect of some countries, year-wise and subject-wise data are not available. In those cases, the total number of students is mentioned in Remarks column.
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Statement-I11

Details of year-wise number of students who went abroad
during 2015-16 to 2018-19

Sl.  Name of Country offering No. of candidates

No. scholarship 2015-16 201617 2017-18  2018-19

1. China 22 44 66 75

2. South Korea 5 8 6 6

3. Japan 19 Japanese Embassy processed the

scholarship themselves

4. ltaly 11 10 10 20

5. New Zealand 1 0 2 1
(Commonwealth Scholarship)

6. Mexico 4 0 No scholarship offerered

7. Israel 5 4 6 4

8.  United Kingdom 24 23 23 23

(Commonwealth Scholarship)

UGC projects

2925. SHRI RAKESH SINHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of major and minor projects that have been sanctioned by the
UGC during 2016-17, 2017-18 and 2018-19;

(b) the amount sanctioned for those projects; and
(c) the number of projects submitted till 2018 which have been published?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) Ministry of Human Resource Development
and its organisations like University Grants Commission (UGC), All India Council
for Technical Education (AICTE) are undertaking various research projects in the
different higher educational institutions. Department of Science and Technology and
Department of Biotechnology also provide funding support to higher educational
institutions for various research projects. These research projects are both domestic

and also with international collaboration.

The total scheme-wise grants sanctioned by UGC for the various research projects

are given in the Statement.
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Number of beneficiaries and grant sanctioned under various fellowship and

scholarship schemes of UGC during the last five years

® in crore)

SI. No.

10.

I1.

12.

13.
14.
15.

Name of the Scheme
BSR Faculty Fellowship
Emeritus Fellowship

Dr. S. Radhakrishnan Post Doctoral
Fellowship in Humanities (scheme
initiated in 2015-16)

Dr. D.S. Kothari Post Doctoral Fellowship
Post Doctoral Fellowship for SC/ST
Post Doctoral Fellowship for Women

Junior Research Fellowship in Science,
Humanities and Social Sciences

Basic Science Research Fellowship

Swami Vivekananda for Single Girl
Child Fellowship for Research

Maulana Azad National Fellowship for
Minority Students [Scheme entrusted and
funded by Ministry of Minority Affairs]

National Fellowship for Students of
Other Backward Classes (OBC) [Scheme
entrusted and funded by Ministry of
Social Justice and Empowerment]

National Fellowship for Scheduled
Caste Students [Scheme entrusted and
funded by Ministry of Social Justice
and Empowerment]

Special Assistance Progamme (SAP)
Major Research Project (MRP)

Minor Research Project (MRP)

2016-17  2017-18
0.62 3.10
11.27 10.03
24.73 26.12
38.97 43.65
35.13 28.66
32.47 43.66

638.81 950.75
105.15 122.35
3.04 4.70
125.34 97.45
20.54 25.09

225.72 215.97
82.44 52.18
22.98 23.36
22.82 18.02

2018-19
10.98
3.82
18.63

23.27
25.95
32.72

740.00

96.67
4.74

91.13

22.44

255.81

74.62
11.62
3.02
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Schemes and grants for Classical languages

2926. SHRI A. VIJAYAKUMAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schemes and grants extended to classical languages, especially
Tamil language; and

(b) the details of promotional activities undertaken for development of Tamil

language?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) The policy of the Government is to promote all
Indian languages including Classical languages. There is a separate institute namely
Central Institute of Classical Tamil (CICT) which works for the development and
promotion of Classical Tamil. CICT has set up two Chairs at Tamil University and
Annamalai University to promote Classical Tamil. The grants released to the Central
Institute of Classical Tamil (CICT), Chennai including capital grants during the last

five years is as under:—

Year Grant Released (X in crore)
2014-15 8.00
2015-16 11.99
2016-17 5.00
2017-18 10.59
2018-19 4.65

In addition, an amount of I 2.00 crore per annum is allotted to Central Institute
of Indian Languages (CIIL), Mysore for promotion of other classical languages like
Telugu, Kannada, Malayalam and Odia. The Government of India is promoting the
Sanskrit Language through three Deemed Universities viz. Rashtriya Sanskrit Sansthan
(RSKS), New Delhi, Shri Lal Bahadur Shastri Rashtriya Sanskrit Vidyapeetha, New
Delhi and Rashtriya Sanskrit Vidyapeeth, Tirupati.

(b) Central Institute of Classical Tamil (CICT), Chennai is giving Presidential
Awards to eminent Tamil scholars under the category Tolkappiyar Award, Kural Peedam
Award and Young Scholar Award for promotion of Classical Tamil. The Institute
provides financial assistance to scholars associated with reputed Institutions and also
independent researches who are taking up the study that explore the uniqueness and
antiquity of Tamil society like short term projects, seminars, training programmes
and audio-video programme. CICT has translated Thirukkural in five languages viz.

Telugu, Kannada, Punjabi, Gujarati, Manipuri and published 39 books and 8 CDs.



Written Answers to [18 July, 2019] Unstarred Questions 219

Shortage of teachers in Maharashtra

2927. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is an acute shortage of teachers in Government
schools including Kendriya Vidyalayas, Jawahar Navodaya Vidyalayas in the country,

particularly in Maharashtra;
(b) if so, the details thereof, State and UT-wise;

(c) the number of schools in Maharashtra where teacher-student ratio is much

higher than the sanctioned ratio; and

(d) the details of effective measures Government proposes to deal with shortage

of teachers in Government schools with particular reference to Maharashtra?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL °‘NISHANK’): (a) and (b) The details of vacancies of teachers in
various elementary, secondary and higher secondary State and UT-wise including
Kendriya Vidyalayas and Jawahar Navodaya Vidyalayas in the country is given in
the Statement (See below).

(c) The number of schools in Maharashtra where the Pupil Teacher Ratio (PTR)
is higher than the RTE norms is 7667.

(d) The recruitment, service condition and deployment of teachers are primarily
in the domain of State Governments and UT Administrations. The Central Government
through the flagship programme of Sarva Shiksha Abhiyan (SSA) at elementary level
provides assistance to the State Governments and UTs for additional teachers to
maintain appropriate PTR as per the prescribed norms for various levels of schooling.
The Central Government has been consistently pursuing the matter of expeditious
recruitment and re-deployment of teachers with the States and UTs at various fora.
Advisories on this issue have also been issued to States and UTs from time to time.

Provision for in-service teacher training is an integral component of Samagra Shiksha.



Statement

Status of teachers vacancies in States and UTs

SL. States/UTs Government Schools Kendriya Vidyalaya Jawahar Navodaya Vidyalaya
No. Sanctioned Vacant Sanctioned Vacant Sanctioned Vacant
1. Andaman and Nicobar Islands 4295 483 112 31 44 16
2. Andhra Pradesh 211647 36070 1175 312 353 77
3. Arunachal Pradesh 17663 720 550 194 275 94
4.  Assam 236690 29115 1943 400 599 108
5. Bihar 669232 237842 1825 341 857 134
6. Chandigarh 6014 834 308 26 26 0
7. Chhattisgarh 244148 53819 1194 299 465 128
8. Dadra and Nagar Haveli 2335 176 39 11 22 4
9. Daman and Diu 904 353 23 0 41 11
10. Delhi 75576 13635 3699 322 51 3
11. Goa 2888 39 202 70 45 8
12.  Gujarat 221507 5053 1555 237 560 136
13. Haryana 104809 25865 1200 141 509 51
14. Himachal Pradesh 55920 2653 691 113 276 38
15. Jammu and Kashmir 129665 13347 1182 268 371 187
16. Jharkhand 223083 105609 1198 203 549 119
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17. Karnataka 257323 22798 1937 566 673 142
18. Kerala 161083 5462 1777 344 341 41
19. Lakshadweep 731 50 23 11 18 6
20. Madhya Pradesh 439577 85978 3928 742 1216 205
21. Maharashtra 330107 20748 2732 525 745 112
22. Manipur 18795 522 226 62 238 26
23. Meghalaya 23761 915 230 45 176 58
24. Mizoram 4345 35 95 26 103 41
25. Nagaland 19879 581 133 41 155 51
26. Odisha 261412 4429 1960 466 682 185
27. Puducherry 6638 1215 161 49 91 15
28. Punjab 111520 13200 1941 306 513 60
29. Rajasthan 414321 49212 2640 342 841 112
30. Sikkim 9969 350 54 8 90 22
31. Tamil Nadu 229303 10269 1917 585
32. Telangana 101290 6496 1269 313 215 45
33. Tripura 45391 5209 262 56 99 33
34. Uttar Pradesh 904083 401664 5678 807 1607 138
35. Uttarakhand 76576 14663 1606 203 295 54
36. West Bengal 454860 66394 2400 612 345 68
ToTAL 6077340 1235803 47865 9077 13486 2528
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Hostels for SC/ST students of engineering colleges

2928. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has introduced any scheme specifically for providing

funds for construction of hostels for SC and ST students in engineering colleges;
(b) if so, the details thereof; and
(c) the details of institutes which have been provided the funds, so far?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) The All India Council for Technical Education
(AICTE) operates a scheme for providing assistance to Government/Government-
aided engineering colleges/University Departments, which have been in existence for
the last five years, for construction of hostels for students/researchers belonging to
Scheduled Caste (SC)/Scheduled Tribe (ST) categories. To avail the benefits of the
scheme, the institute must have more than 150 SC/ST students on roll during last
three years (except the institutes located in North-East India). The State-wise details
of the beneficiary institutes is available at https://www.aicte-india.org/sites/default/
Siles/S4127%20%20.

Private and deemed universities

2929. DR. ASHOK BAJPAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether private and deemed universities function satisfactorily as per the
norms of UGC;

(b) if so, whether more universities in private sector would be permitted;

(c) whether some proposals are pending with Government for approval as private

university; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (d) At present, Private Universities are regulated
by University Grants Commission (UGC) as per the UGC (Establishment of and
Maintenance of Standards in Private Universities) Regulations, 2003. These Regulations
contain provisions to ensure quality and standard of education in Private Universities.

Private Universities are established by the Act of respective State Legislatures. UGC
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includes the name of Private University in its list after receipt of copy of the State
Act. Therefore, no proposal is pending with Central Government for approval of

Private University.

Similarly, Deemed to be Universities are declared by the Central Government,
on the advice of UGC, under Section 3 of the UGC Act, 1956. Deemed to be
Universities are regulated by the UGC (Institutions Deemed to be Universities)
Regulations, 2019. These Regulations provide the eligibility criteria and procedure
for declaration of an Institution as Deemed to be University as well as the provision

to ensure quality and standard of education in these Institutions.
Norms in research and infrastructure

2930. DR. L. HANUMANTHAIAH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number and details of universities which meet the norms in research

and infrastructure as per UGC survey; and
(b) the measure taken by Government to improve other universities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK”): (a) The University Grants Commission (UGC) has informed
that, during the process of accreditation of Universities by National Assessment and
Accreditation Council (NAAC), two out of seven criteria of evaluation, focuses on
research and infrastructure. These are criteria on research consultancy and criteria

on infrastructure.

The Status of NAAC accredited universities are as under:—

No. of Universities Grade
205 A
127 B
9 C

(b) UGC provides financial support to universities under its various schemes
for the development of infrastructure and research. Ministry of Human Resource
Development (MHRD) also provides financial support for infrastructure development

to universities under Higher Education Financing Agency (HEFA).
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Admission in Kendriya Vidyalayas

2931. SHRI AMAR SHANKAR SABLE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether any special quota has been prescribed for Members of Parliament
(MPs) and the Ministry to get special concession for admissions in Kendriya Vidyalayas,
(KVs), if so, the details thereof;

(b) whether keeping in view the number of KVs situated in the Parliamentary
Constituency of MPs, Ministry would consider to provide coupons for each school

to them and if so, the details thereof; and

(c) whether there is any plan to increase the number of coupons given to MPs

under special concession for admission in KVs and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) Yes, Sir. Under the Scheme of Special Dispensation
Admission, each Hon’ble Member of Parliament (MP), Lok Sabha can refer 10 (ten)
cases for admission in an academic year but such recommendations shall be confined
to children whose parents belong to his/her constituency either by domicile or on
account of having been soon-before posted there or else on account of exigencies of
service, migrate to his/her constituency. Such recommendations would be for admissions
in Kendriya Vidyalaya(s) (KVs) located in his/her constituency only. In case there is
no KV in the constituency of the Hon’ble MP (Lok Sabha), he/she may recommend
these admissions in the KV(s) located in any neighbouring contiguous constituency.
For Hon’ble MPs of the Rajya Sabha, the State from which the member has been
elected would be deemed to be his/her constituency for this purpose. Nominated
Members of the Rajya Sabha and Lok Sabha can recommend 10 (ten) cases for

admission in any one or more KVs of the country.
(1) These admissions shall be over and above the class strength.
(i) These recommendations would be made for classes I to IX only.

(iii) These admissions would be made at the beginning of the academic year
and no admission would be allowed after the prescribed cut-off date of

the year.

(iv) The recommendations to be made shall be valid only if these are made
in the prescribed format provided to each Member of Parliament by
Kendriya Vidyalaya Sangathan (KVS).

+ Original notice of the question was received in Hindi.
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(v) The children recommended by Hon’ble Members of Parliament must
be otherwise eligible for admission as per the extant KVS Admission

Guidelines.

As per the Special provisions of KVS admission guidelines, 100 children of
employees of the Ministry of Human Resource Development can be admitted every

year in the KVs.

(b) and (c) No such proposal is under consideration at present. KVs are opened
primarily to cater to the educational needs of the children of transferable Central
Government employees including Defence and Para-Military personnel by providing a
common programme of education. KVs are affiliated to the Central Board of Secondary
Education (CBSE) and as per the CBSE bye-laws, optimum number of students in
cach section shall be 40 (forty). The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 also specifies that the student-teacher ratio should be 30:1
for classes I to V and 35:1 for the classes VI to VIII. Any admissions over and

above the class strength are likely to adversely affect the teaching learning process.
Board examination for Class 5

2932. SHRI GOPAL NARAYAN SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the System of Board Examination was decided to be introduced in

the 5th class in schools of the country, according to the scheme of the Ministry;

(b) the names of the States where it has already been introduced and where it
is yet to be introduced respectively and the future planning of Government regarding

the implementation thereof; and

(c) the reasons for non-introduction thereof, till date and the stand of Government

thereon?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK’): (a) to (c) No, Sir. As per Section 30(1) of the Right of
Children to Free and Compulsory Education (RTE) Act, 2009, no child is required
to pass any Board examination till completion of elementary education. However,
the Right of Children to Free and Compulsory Education (Amendment) Act, 2019
has amended the no detention provision in the principal RTE Act, 2009. This inter
alia provides that:—

(1) There shall be a regular examination in the fifth class and in the eighth

class at the end of every academic year.

+ Original notice of the question was received in Hindi.
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(2) If a child fails in the examination referred to in sub-section (1) of
Section 16 of RTE Act, 2009, he shall be given additional instruction
and granted opportunity for re-examination within a period of two months

from the date of declaration of the result.

(3) The appropriate Government may allow schools to hold back a child in
the fifth class or in the eighth class or in both classes, in such manner
and subject to such conditions as may be prescribed, if he fails in the

re-examination referred to in sub-section (2) of Section 16:

Provided that the appropriate Government may decide not to hold back

a child in any class till the completion of elementary education.

(4) No child shall be expelled from a school till the completion of elementary

education.

As per section 2 (a) of the RTE Act, 2009 the appropriate Government means:—

(i) in relation to a school established, owned or controlled by the Central
Government, or the administrator of the Union Territory having no

legislature, the Central Government;

(i1) in relation to a school, other than the school referred to in sub-clause(i),

established within the territory of —
(A) a State, the State Government;

(B) a Union Territory having legislature, the Government of that Union

Territory.
Space crunch in subordinate courts

2933. DR. R. LAKSHMANAN: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether Government is aware that many subordinate courts at district level are
functioning in rented buildings and are also facing space crunch, which is adversely

affecting their functioning;
(b) if so, the details thereof;

(c) whether Government has floated any scheme to construct buildings for court

rooms to enable the subordinate courts to function in a spacial atmosphere;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (e) It is the primary responsibility of the State Governments to provide
Judicial Infrastructure/Court Rooms for District and Subordinate Courts. To augment
the resources of State Governments, Union Government has been administering a
Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for
Judiciary by providing financial assistance to State Governments and Union Territory
Administrations in the prescribed fund sharing pattern between Centre and States
since the year 1993-94. It covers the construction of court halls and residential

accommodations for Judicial Officers of District and Subordinate Courts.

Till 15.07.2019, Central Government has sanctioned ¥ 6,986.50 crore since the
inception of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, X 3,542.20 crore (50.70%) have been
sanctioned to the States and Union Territory Administrations since April, 2014. The

allocations are made subject to budget provision to the States and Union Territories.

As per information made available by State Governments/High Courts on the
web-portal hosted on the web-site of Department of Justice, 19,186 court halls and
16,855 residential accommodations are available for Judicial Officers of District and
Subordinate Courts as on date against the working strength of 17,987 Judicial Officers.
In addition, 2,822 court halls and 1,856 residential units are under construction, at

present.
Proposal from Delhi for FTCs

2934. SHRI VIJAY GOEL: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether the Ministry has received any proposal from the State Government
of the NCT of Delhi for setting up of Fast Track Courts (FTCs);

(b) if so, the details thereof;
(c) the response of the Ministry thereto; and

(d) the number of fast track courts operational in Delhi and the date of their

establishment?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (d) Setting up of subordinate courts including Fast Track Courts (FTCs) lies
within the domain of the State and Union Territory Governments who set up such
courts as per their need and resources, in consultation with the concerned High Courts.

As a component of its Memorandum submitted to the 14th Finance Commission



228  Written Answers to [RAJYA SABHA] Unstarred Questions

(FC), in order to dispose of cases pertaining to heinous crimes involving women,
children etc., the Union Government had proposed setting up of 1800 of FTCs at a
proposed expenditure of ¥ 4144 crore during the period 2015-20, including 63 FTCs
at a proposed expenditure of ¥ 145.05 crore for NCT of Delhi. The 14th FC had
endorsed the proposal of the Central Government and urged the State Governments
to use the additional fiscal space provided by the 14th Finance Commission in the
tax devolution from 32% to 42%, for setting up these FTCs.

As per information received from the High Court of Delhi, there are a total of
14 Fast Track Courts operational in Delhi as on 31.03.2019.

Credibility of EVMs

2935. SHRI JOSE K. MANI: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether with the completion of election to the 17th Lok Sabha, the fears and
apprehensions over the reliability of EVMs have been laid to rest with no variation
found between the VVPATs and votes recorded on EVMs;

(b) whether the Bhat Committee Report recently submitted to the Supreme Court
says that the EVM design, the protocols related to the assignment of machines to
constituencies, the time it is done and the order of candidates on EVMs make the

machine secure; and

(c) whether the report says that VVPATs are meant only to boost confidence in

the system?

THe MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD:
(a) The Election Commission has informed that there is no question of any fears
and apprehensions over the reliability of the Electronic Voting Machine (EVM). The
Commission is confident and has firm conviction about the integrity, non-tamperability
and credibility of the EVMs. The basis of confidence of the Commission flows
from a wide range of technical security and administrative protocols and procedural
safeguards by involving stakeholders (political parties/candidates/their representatives)

that protect our EVMSs and Voter Verifiable Paper Audit Trails Units from any misuse.

(b) The Commission has informed that Bhatt Committee report is not concerned

with these aspects.

(c) Does not arise.
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Appointment of female judges and prosecutors

12936. SHRIMATI KANTA KARDAM: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether the crimes against women belonging to Scheduled Castes, Scheduled
Tribes and single women are rising constantly and if so, whether Government proposes
to establish special courts separately for the hearing of such cases and if so, the

details thereof State/Union Territory-wise including Uttar Pradesh; and

(b) the number and details of female judges and female Public prosecutors
appointed/under consideration for appointment during the last three years for hearing

of increasing cases of crimes against women and for providing them speedy justice?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Setting up of Special Courts and their functioning falls within the
domain of the State and Union Territory Governments and respective High Courts
who set up such courts as per the quantum and seriousness of crimes and their
resources. The data on number and details of female judges and female prosecutors
appointed/under consideration for appointment during the last three years for hearing
of increasing cases of crimes against women and for providing them speedy justice

is not maintained at Central Government level.

However, as per information received from High Courts, there are 581 Fast Track
Courts dealing with crimes that are heinous in nature and which include crimes
against women, children and other marginalized communities etc. are functioning
across the country. The State-wise details of such courts is provided in Statement-I
(See below). Further, as per information received from the High Courts, a total of
702 Specila Courts have been set up the provisions of the Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Amendment Act, 2015, the State-wise

details of which are provided in Statement-II.
Statement-1

Details of Fast Track Courts in the country dealing with heinous crimes against

women, children and other marginal communities

SI. Name of the State/UT No. of Fast Track Courts functional
No. (as on 31.03.2019)

1 2 3

1. Andhra Pradesh 21

+ Original notice of the question was received in Hindi.
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1 2 3
2. Assam 03
3. Arunachal Pradesh 0
4. Mizoram 02
5. Nagaland 0
6. Bihar 45
7. Chhattisgarh 23
8. Delhi 14
9. Goa 0
10. Mabharashtra 77
11.  Gujarat 0
12. Haryana 05
13.  Punjab 0
14. Chandigarh 0
15. Himachal Pradesh 0
16. Jammu and Kashmir 0
17.  Jharkhand 0
18. Karnataka 0
19. Kerala and Lakshadweep 0
20. Madhya Pradesh 0
21.  Manipur 04
22. Meghalaya 0
23.  Odisha 0
24. Rajasthan 0
25.  Sikkim 02
26. Tamil Nadu 50
27.  Puducherry 0
28.  Tripura 03
29. Uttar Pradesh 206
30. Uttarakhand 0
31.  West Bengal and 88

Andaman and Nicobar Islands
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1 2 3
32. Telangana 38
33. Daman and Diu 0
34. Dadra and Nagar Haveli 0

TotaL 581

Statement-I11

Details of Special Courts functional as per provision of SC and ST (PoA) Act

S1. Name of the State/ST No. of Special Courts functional as per the
No. provisions of The Scheduled Castes and the
Scheduled Tribes (PoA) Act (as on 31.03.2019)
1 2 3
1.  Andhra Pradesh 13
2. Assam 0
3. Arunachal Pradesh 0
4.  Mizoram 02
5. Nagaland 08
6. Bihar 37
7.  Chhattisgarh 23
8. Delhi 11
9. Goa 02
10. Mabharashtra 170
11.  Gujarat 63
12 Haryana 21
13. Punjab 22
14. Chandigarh 01
15. Himachal Pradesh 0
16. Jammu and Kashmir 0
17.  Jharkhand 24
18. Karnataka 32
19. Kerala and Lakshadweep 14
20. Madhya Pradesh 50
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1 2 3
21. Manipur 0
22. Meghalaya 0
23. Odisha 94
24. Rajasthan 35
25.  Sikkim 04
26. Tamil Nadu 06
27. Puducherry 0
28. Tripura 05
29. Uttar Pradesh 40
30. Uttarakhand 13
31. West Bengal and Andaman 0
and Nicobar Islands
32. Telangana 10
33. Daman and Diu 01
34, Dadra and Nagar Haveli 01
ToraL 702

Commission for judicial reforms

JUSTICE be pleased to state:

and civil cases in various courts in the country;

(b) if so, the details thereof;

2937. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of LAW AND

(a) whether Government proposes to fix any time-limit for disposal of criminal

(c) whether Government proposes to set up any Commission or Committee for

judicial reforms, for speedy disposal of pending court cases and for opening of new

benches of High Courts in various States in order to help the people in getting

speedy justice and disposal of pending cases against them; and

(a) No, Sir.

(b) Does not arise.

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
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(c) and (d) As regards judicial reforms and speedy disposal of pending court
cases, the Central Government is fully committed to speedy disposal of cases in
accordance with Article 21 of the Constitution. The Central Government has taken
several initiatives to provide an ecosystem for faster disposal of cases by the
judiciary. The National Mission for Justice Delivery and Legal Reforms established
by the Government has adopted a coordinated approach for phased liquidation of
arrears and pendency in judicial administration through various strategic initiatives,
including improving infrastructure for courts, leveraging Information and Communication
Technology (ICT) for better justice delivery, and filling up of vacant positions of
Judges in High Courts and Supreme Court. The major achievements during the last
five years under various initiatives to make the functioning of judiciary more efficient

are as follows:—

(i) Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 6,986.50 crores have been released since the
inception of the Centrally Sponsored Scheme (CSS) for Development of
Infrastructure Facilities for Judiciary in 1993-94. Out of this, 3,542.20
crores (which are 50.70% of the total amount released till date) have
been released to the States and UTs since April, 2014. The number of
court halls has increased from 15,818 as on 30.06.2014 to 19,186 as
on date and number of residential units has increased from 10,211 as
on 30.06.2014 to 16,855 as on date under this scheme. In addition,
2,822 court halls and 1,856 residential units are under construction. The
Central Government has approved continuation of the Scheme beyond
the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020 with

an estimated additional outlay of I 3,320 crore.

(i) Leveraging Information and Communication Technology (ICT) for
improved justice delivery: Government has been implementing the
e-Courts Mission Mode Project throughout the country for Information
and Communication Technology enablement of district and subordinate
courts. Number of computerised District and Subordinate courts has
increased from 13,672 to 16,845 registering an increase of 3,173 during
2014 till date. New and user-friendly version of Case Information
Software developed and deployed at all the computerized District and
Subordinate Courts. QR Code facility made operational in the software,
which enables to check current status of the case. National Judicial Data
Grid (NJDG) provides citizens with online information about case filings,

case status and electronic copies of orders and judgments from district
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and subordinate courts that have already been computerized. Information
regarding 11.73 crore cases is available on this portal. eCourts services
such as details of case registration, cause list, case status, daily orders
and final judgments are available to litigants and advocates through
eCourts web portal, Judicial Service Centres (JSC) in all computerised
courts, eCourts Mobile App, email service, SMS push and pull services.
Information Kiosks have been setup at all computerized court complexes
for disseminating judicial information related to cause lists and other
case related information to the lawyers and litigants. eCourts Project has

been consistently amongst the top 5 Mission Mode Projects of country.

(ii1) Filling up of vacant positions in Supreme Court, High Courts and District

and Subordinate Courts: From 01.05.2014 to 30.06.2019, 31 Judges
were appointed in Supreme Court. 454 new Judges were appointed
and 366 Additional Judges were made permanent in the High Courts.
Sanctioned strength of Judges of High Courts has been increased from
906 in May, 2014 to 1079 currently. Sanctioned and working strength of

Judicial Officers in District and Subordinate Courts has been increased

as follows:—
As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
15.07.2019 23,228 17,987

(iv) Reduction in Pendency through/follow up by Arrears Committees: Further,

™)

in pursuance of resolution passed in Chief Justices’ Conference held in
April, 2015, Arrears Committees have been set up in High Courts to
clear cases pending for more than five years. Arrears Committees have
been set up under District Judges too. Arrears Committee has been
constituted in the Supreme Court to formulate steps to reduce pendency

of cases in High Courts and District Courts.

Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts
Act, 2015 (as amended on 20th August, 2018) stipulates mandatory pre-
Institution mediation and settlement of commercial disputes. Amendment
to the Arbitration and Conciliation Act, 1996 has been made by the
Arbitration and Conciliation (Amendment) Act 2015 for expediting the

speedy resolution of disputes by prescribing timelines.

(vi) Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance

Commission endorsed the proposal of the Government to strengthen the
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judicial system in States which included, infer alia, establishing Fast
Track Courts for cases of heinous crimes; cases involving senior citizens,
women, children etc., and urged the State Governments to use the
additional fiscal space provided in the form of enhanced tax devolution
form 32% to 42% to meet such requirements. At present, 581 such Fast
Track Courts are functioning across the country. To fast track criminal
cases involving elected MPs / MLAs, twelve (12) Special Courts were set
up in eleven (11) States (Andhra Pradesh, Telangana, Kerala, Karnataka,
Tamil Nadu, Maharashtra, Madhya Pradesh, Uttar Pradesh, Bihar, West
Bengal and NCT of Delhi) and proportionate funds have been released
to these States by the Government. The Criminal Law (Amendment) Act,
2018 has been enacted on 11.08.2018 to amend the Indian Penal Code,
Indian Evidence Act, 1872, the Code of Criminal Procedure, 1973 and
the Protection of Children from Sexual Offences Act, 2012.

As regards opening of new benches of High Courts in various States, there is
no proposal to set up any commission or committee for opening of new benches
of High Courts in various States. Benches are established in accordance with the
recommendations made by Jaswant Singh Commission and judgment pronounced by the
Apex Court in W.P. (C) No. 379 of 2000 and after due consideration of a complete
proposal from State Government incorporating readiness to provide infrastructure and
meet the expenditure, along with the consent of the Chief Justice of the High Court
concerned who is authorized to look after day to day administration of the High
Court and its Bench(es). The proposal should also have the consent of the Governor
of the concerned State. The Government has been receiving requests from various
quarters for establishment of High Court Benches in different regions. However, at
present, there is no complete proposal from any State Government for establishment
of High Court Bench(es).

Proposal from Rajasthan and Delhi

2938. SHRI VIJAY GOEL: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) the details of schemes or programmes being implemented by the Ministry
in Rajasthan and Delhi;

(b) the financial and physical progress reported under each of these schemes

during the last three years in those States, year-wise and State-wise;

(c) whether any proposals from those States are pending with the Ministry; and
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(d) if so, the details thereof and the Government's response thereto?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (d) At present, Central Government has been administering two major Schemes,
namely, (i) Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facility for Judiciary; and (ii) Central Sector Scheme of eCourt Mission Mode Project
(Phase-II), under which funds are made available to State Governments and High
Courts for development of Judicial Infrastructure and computerization of district and

subordinate courts respectively.

Under Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facility for Judiciary, funds are made available to State Governments to augment
their resources for construction of court halls and residential accommodations for
Judicial Officers of district and subordinate courts. State Government of Rajasthan
has been provided ¥ 43.74 crore in 2016-17; ¥ 17.34 crore in 2017-18; I 17.41
crore in 2018-19, and ¥ 15.00 crore so far in 2019-20. Government of Delhi has
been provided ¥ 60.40 crore in 2015-16; ¥ 50.00 crore in 2016-17; and I 25.00
crore in 2017-18. No fund could be sanctioned to the Government of Delhi during
2018-19 and 2019-20 so far due to pendency of Utilisation Certificates for the funds

sanctioned under the Scheme during earlier years.

As per information made available by State Governments/High Courts on the
web-portal hosted on the website of Department of Justice, 1,152 court halls and
1,014 residential accommodations are available for Judicial Officers of District and
Subordinate Courts as on date against the working strength of 1,130 Judicial Officers
in the State of Rajasthan. In addition, 218 court halls and 22 residential units are
under construction. At present, 529 court halls and 350 residential accommodations are
available for Judicial Officers of District and Subordinate Courts as on date against
the working strength of 555 Judicial Officers in Delhi District and Subordinate Courts.

In addition, 70 residential units are under construction, at present.

Under eCourt Mission Mode Project (Phase-II), (2015-19) funds are made available
to various organizations involved in the implementation of the project and High Courts
with the aim for Information and Communication Technology (ICT) enablement of
district and subordinate courts, across the country in association with eCommittee
of the Hon'ble Supreme Court of India. High Court of Rajasthan has been provided
3 23.04 crore in 2016-17; % 25.05 crore in 2017-18; and ¥ 3.01 crore in 2018-19.
High Court of Delhi has been provided I 5.41 crore in 2016-17; ¥ 8.97 crore in
2017-18 and X 3.54 crore in 2018-19.

As per information received from eCommittee of Supreme Court of India, 1,094
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district and subordinate courts under the jurisdiction of Rajasthan High Court and
427 district and subordinate courts under the jurisdiction of Delhi High Court have

been computerized.
Transfer policy for judges of High Courts

2939. SHRI VIVEK K. TANKHA: Will the Minister of LAW AND JUSTICE

be pleased to state :

(a) whether there is any proposal or policy to consider transfer of judges of

High Courts in States other than the State of their original appointment;

(b) if so, whether this policy/proposal is followed selectively or it is uniformly
applied to all the States and High Courts; and

(c) whether Government considers it in public interest to post a judge in places

other than the places of his/her original practice and/or appointment?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD:
(a) to (c) The policy of transfer of Judges from one High Court to another High
Court is given in the Memorandum of Procedure for appointment and transfer of
High Court Judges (MoP). As per MoP, the initiation of proposal for the transfer
of a Judge of a High Court vests with the Chief Justice of India whose opinion in
this regard is determinative. All transfers are to bemade in public interest i.e. for
promoting better administration of justice in various High Courts in the country.
Advocates are appointed as High Court Judges where they are enrolled or practicing.
Judicial Officers serving in the State Judicial Service are appointed in the concerned
High Court of the State. However, after appointment based on the proposals received

from the Chief Justice of India, Judges may be transferred to other High Courts.

Reservation of seats for women in Parliament

and State Assemblies

2940. SHRI RAJMANI PATEL:
DR. AMEE YAIJNIK:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to enact the Bill seeking one-third reservation

of seats for women in Parliament and State Assemblies; and
(b) if so, the details thereof and by when it would be passed in the Parliament?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):

(a) and (b) Gender justice is an important commitment of the Government. The issue
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involved needs careful consideration on the basis of the consensus among all political

parties before a Bill for amendment in the Constitution is brought before Parliament.
Cases of violation of model code of conduct

2941. SHRI RAVI PRAKASH VERMA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the details of cases of violation of Model Code of Conduct reported during

the general election 2019, State-wise;

(b) whether the Election Commissioners have dissented the clean chits given in

various such cases; and
(c) 1if so, the details thercof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (¢) The information is being collected and will be laid on the Table of the

House.
One nation one election

72942. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

SHRI LAL SINH VADODIA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government has taken any steps towards the process of One Nation,

One Election;
(b) if so, the details thereof;
(¢) whether any time period has been fixed for the same; and

(d) the number of times simultancous elections to State Assemblies and Lok

Sabha have been held together after country adopted democracy?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD:
(a) to (c) The Department Related Parliamentary Standing Committee on Personnel,
Public Grievances, Law and Justice had examined the issue of simultaneous elections
to Lok Sabha and State Legislative Assemblies in consultation with various stake-

holders including Election Commission of India. The Committee has given certain

T Original notice of the question was received in Hindi.
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recommendations in this regard in its 79th Report. The matter now stands referred
to the Law Commission for further examination to work out practicable road map

and framework for simultaneous elections to Lok Sabha and State Assemblies.

(d) The Election Commission has informed that Lok Sabha and State Legislative
Assemblies were held simultaneously in the years 1951-52, 1957, 1962 and 1967.

Purchase of EVM and VVPAT machines

2943. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether Government has taken a serious note of constant criticism against

use of EVMs in Elections and if so, the details thereof;

(b) the details of EVM machines procured during the last ten years in the

country and the amount spent thereon; and
(c) the details of VVPATs purchased and amount spent thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) The Information is being collected and will be laid on the Table of the House.

(b) and (c) The Election Commission has furnished the details of Electronic
Voting Machines (EVMs) and Voter Verifiable Paper Audit Trail Units (VVPATs)

procured and amount spent thereon which are as follows:—

SIL. Year of
No. procurement

Details of procurement orders Amount Sanctioned by the

Government

Ballot Units  Controls Units

1. 2009-10 1,27,000 nos.  1,00,000 nos. T 113,92,94,685/-
2 2013-14 3,82,876 nos.  2,51,651 nos. % 329.84 crores
3 2016-17 5,50,000 nos. 5,45,000 nos. T 930.35 crores
4. 2017-18 4,10,000 nos. 3,14,000 nos. T 1009.60 crores
5 2018-19 4,35,306 nos. 71,716 nos.
6 2018-19 Nil 1,25,000 nos. % 137,17,50,000/-
Sl. No. Year of Details of Amount sanctioned by the
procurement procurement orders Government
1. 2013-14 20,000 VVPATs % 39,30,00,000/-
2. 2017-18 16,15,000 VVPATSs T 2616.30 crores
3. 2018-19 1,30,830 VVPATs % 250,09,46,280/-
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Ban on appointment of retired judges

12944. SHRI R.K. SINHA: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether the Central Government has taken the cognizance of media reports
published about the damage to the judiciary caused by the adverse remarks/criticism

made by retired judges about the proceedings in the judiciary;

(b) whether the Central Government is taking any steps to put a ban on the
appointments of judges after their retirement to maintain the freedom of the judiciary;

and
(c) if so, the details thercof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (¢c) Remarks made by various persons including retired judges in the media
are usually their personal views. The Constitution has provision for appointment of
retired judges of the Supreme Court or High Courts as Ad-hoc Judges and they are
also eligible for appointment as Chairpersons and Members of the Commissions,

Tribunals and Authorities under various laws.
Financial burden for new courts in Rajasthan

2945. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether the State Government of Rajasthan has informed that it has been

directed by the Rajasthan High Court to set up more than 800 courts;
(b) if so, the details thereof;

(¢) whether the State Government has requested for sharing the financial burden

for setting up the courts;
(d) if so, the details thereof;

(¢) whether Government has taken any decision on the request of the State

Government; and
(f) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):

(a) to (f) It is the primary responsibility of the State Governments to provide Judicial

T Original notice of the question was received in Hindi.
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Infrastructure/Court Rooms for High Courts and District/Subordinate Courts. To augment
the resources of State Governments, Union Government has been administering a
Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for
Judiciary by providing financial assistance to State Governments and Union Territory
Administrations in the prescribed fund sharing pattern between Centre and States since
the year 1993-94. It covers the construction of court halls and court complexes and

residential accommodations for Judicial Officers of District and Subordinate Courts.

As per the information made available by State Governments/High Courts on
the web-portal hosted on the website of Department of Justice, 1,152 court halls
and 1,014 residential accommodations have been made available for Judicial Officers
as on date against the working strength of 1,130 Judicial Officers in District and
Subordinate Courts in Rajasthan. In addition, 218 court halls and 22 residential units

are under construction.

Till 15.07.2019, Central Government has sanctioned ¥ 6,986.50 crore since the
inception of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, X 3,542.20 crore (50.70%) have been
sanctioned to the States and UTs since April, 2014. Central assistance to the tune
of X 207.51 crore has been provided to the State Government of Rajasthan since
inception of the Scheme including the sum of ¥ 50.00 crore in 2015-16; X 43.74
crore in 2016-17; ¥ 17.34 crore in 2017-18; ¥ 17.41 crore in 2018-19, and ¥ 15.00
crore so far in 2019-20. The allocations are made subject to budget provision to the

States and Union Territory Administrations.
National Litigation Policy

2946. SHRI NARAYAN LAL PANCHARIYA:
SHRI DEREK O’ BRIEN:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government has any records of civil cases where one of the parties

is Government or any of its agency;
(b) if so, the details thereof, particularly in respect of cases in Rajasthan;
(c) if not, the reasons thereof;

(d) whether Government is preparing any National Litigation Policy to bring

down the number of litigations involving Government; and

(e) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) As per Legal Information Briefing and Management system (LIMBS), in
which the data is being fed by the users of the concerned Ministries/Departments,
the number of cases pending before Supreme Court of India and the various High
Courts wherein Union of India/Government of India is one of the party is given in
Statement (See below). Data is maintained in LIMBS ministry/department-wise (and

not state wise).

(d) and (e) Draft National Litigation Policy is under consideration of the

Government.
Statement

Details of the cases in Supreme Court/High Courts in which
Union of India/Government of India is a party

SIL. Court Number of cases in which Union of India/
No. Government of India is one of the party
1 2 3
1. Supreme Court of India 2612
2. Allahabad High Court 3226
3. High Court of Andhra Pradesh 2310
4. High Court of Madras 3464
5. Chhattisgarh High Court 510
6. High Court of Delhi 6462
7.  Guwahati High Court 1133
8. High Court of Gujarat 1004
9. High Court of Himachal Pradesh 428
10. High court of Jammu and Kashmir 2030
11. High Court of Jharkhand 1142
12. High Court of Karnataka 1488
13. High Court of Kerala 2572
14. Calcutta High Court 5326
15. High Court of Madhya Pradesh 2154
16. Manipur High Court 206

._‘
=~

Meghalaya High Court 150
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1 2 3
18. High Court of Bombay 2575
19. High Court of Odisha 1626
20. Patna High Court 1612
21. Punjab and Haryana High Court 2808
22. High Court of Rajasthan 2629
23. High Court of Sikkim 16
24. High Court of Telangana 114
25. High Court of Tripura 76
26. High Court of Uttarakhand 290

Rules for filing IPRs

2947. SHRI NARANBHAI J. RATHWA: Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that Government has issued any rules for its higher

officials regarding filing of Immovable Property Returns (IPRs);
(b) if so, the details thereof;

(c) the number of higher officials in the country who have not yet filed their
IPRs so far; and

(d) the action taken by Government against such officials?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Yes, Sir. In
terms of Rule 18 of the Central Civil Services (Conduct) Rules, 1964, Immovable
Property Returns (IPRs) are required to be submitted by all Government servants on
their first appointment to any service or post and subsequently to be submitted annually.

Similar provisions are also available in All India Services (Conduct) Rules, 1968.

(c) Department of Personnel and Training (DoPT) being the cadre controlling
authority for Indian Administrative Service (IAS), Central Secretariat Service (CSS)
and Central Secretariat Stenographers Service (CSSS) maintains the data in respect of
officers belonging to these services. As per information in respect of these officers,
IPRs for the year 2018, have not been filed by 52 IAS officers of the level of Joint

T Original notice of the question was received in Hindi.
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Secretary and above, 163 CSS officers of the level of Under Secretary and above
and 51 CSSS officers of the level of Principal Private Secretary and above.

(d) DoPT, vide O.M. No. 104/33/2005-AVD-I dated 7.09.2011 and O.M. No.
11012/11/2007-Estt.(A) dated 27.09.2011, has prescribed that vigilance clearance shall
be denied to the officers of All India Services and Central Civil Services/ Posts for
certain purposes if they fail to submit their annual Immovable Property Returns of

the previous year latest by 31st January of the following year.
Shortage of IAS officers

2948. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the PRIME
MINISTER be pleased to state:

(a) whether it is a fact that there is an acute shortage of Indian Administrative

Service (IAS) officers in the country;
(b) if so, the details thereof, State/UT-wise;
(c) the number of sanctioned posts of IAS officers, at present, State/UT-wise;
(d) the number of officers employed at present State/UT-wise; and
(e) the steps taken by Government to meet this shortage?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) The State-
wise details of sanctioned strength and in position of 1AS officers posts, as on
01.01.2019 is enclosed herewith in the Statement (See below). Officers in position
as on 01.01.2019 is 5205 against the total authorized strength of 6699.

(e) In order to address the issue of shortage of IAS officers, the Government
has increased annual intake of 1AS officers through Civil Services Examination (CSE)
to 180 from CSE 2012 (in regular recruitment quota). In promotion quota, prompt
actions have been taken for holding Selection Committee Meetings for appointment

by Promotion/selection of State Service Officers to 1AS.



Statement

Details of sanctioned strength of IAS officers and in-position as on 01.01.2019

S1. No. Cadre Direct Promotion Total Authorized No. of Officers In Position
Recruit Posts Strength Direct Promotion  Total Authorized
Recruit Posts Strength

1 2 3 4 5 6 7 8
1. Andhra Pradesh 167 72 239 118 63 181
2. AGMUT 281 122 403 205 66 271
3. Assam-Meghalaya 183 80 263 146 70 216
4. Bihar 238 104 342 195 55 250
5. Chhattisgarh 135. 58 193 109 54 163
6. Gujarat 218 95 313 174 77 251
7. Haryana 150 65 215 125 21 146
8. Himachal Pradesh 103 44. 147 80 42 122
9. Jammu and Kashmir 75 62 137 62 12 74
10.  Jharkhand 150 65 215 117 45 162
11.  Karnataka 219 95 314 177 75 252
12.  Kerala 161 70 231 123 37 160
13.  Madhya Pradesh 306 133 439 252 123 375
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14.  Maharashtra 289 126 415 220 96 316
15.  Manipur 80 35 115 58 29 87
16.  Nagaland 66 28 94 43 22 65
17.  Odisha 165 72 237 136 62 198
18.  Punjab 154 67 221 135 58 193
19.  Rajasthan 218 95 313 173 80 253
20. Sikkim 34 14 48 27 13 40
21.  Tamil Nadu 262 114 376 211 110 321
22. Telangana 145 63 208 108 46 154
23. Tripura 71 31 102 52 17 69
24.  Uttarakhand 84 36 120 70 23 93
25.  Uttar Pradesh 433 188 621 365 131 496
26.  West Bengal 263 115 378 199 98 297

TotaL 4650 2049 6699 3680 1525 5205
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Inclusion of more services in all India services

2949. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased
to state:

(a) whether Government is considering to include more national level organised

services into the All India Services; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No Sir.

(b) Does not arise.
Making Central Deputation Mandatory

2950. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased
to state:

(a) whether Government proposes to make Central Deputation mandatory for

the All India Services officers at least once during their career span;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) Suggestions
have been received for optimal utilization of the Central Deputation Reserve of All
India Services officers in various States so as to meet the requirement of officers
at the Centre. The two-way movement of officers benefits both the States and the
Centre. While meeting the need for fresh inputs from diverse States at senior levels
at the Centre in policy planning/formulation and implementation of programmes in
States, such action also enhances the domain expertise of individual officer and

widens their experience.

It may be added that the officers are required to have worked on central
deputation for a minimum period of three years at the level of Deputy Secretary

and above for consideration of empanelment as Secretary and Additional Secretary.
Applications pending under RTI ACT

2951. DR. KANWAR DEEP SINGH: Will the PRIME MINISTER be pleased
to state:

(a) whether thousands of applications under the Right to Information Act (RTI)
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are pending across the country;

(b) if so, the details thereof, State-wise, including West Bengal, Punjab and
Jharkhand;

(¢) whether Government has made any assessment of the reasons for delay in

the disposal of pending cases;

(d) if so, the outcome thereof and the remedial measures taken/being taken

therefor;
(¢) whether online applications could also be made under the RTI Act; and

(f) if so, the details of procedures in this regard and the assistance provided
to the States for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) As on
30.06.2019, 31,170 Second Appeals/Complaints are pending with Central Information
Commission. No data is maintained in respect of State Information Commissions at
the Central level.

(¢) and (d) For speedy disposal of pending cases the Government has taken
several steps like capacity building through training of Central Public Information
Officers (CPIOs)/ Public Information Officers (PIOs) and issue of guidelines for PIOs
and First Appellate Authorities (FAAs), so as to enable them to supply information/
dispose of first appeal effectively, resulting into less number of ‘First Appeals’ and

‘Appeals’ to the Information Commission.

(e) and (f) Subject to the provisions of the Act, Indian citizen can file online
application under the Right to Information Act, 2005. Currently, systems of 2242
Public Authorities have been aligned to receive, process and reply to Online RTIs

from the applicants.

Any applicant can visit the portal www.rtionline.gov.in and select the desired
Ministry or Department under Central Government and file an Online RTI Application.
A detailed user manual and Frequently Asked Questions (FAQs) are available on the
website to help in filing the application. Applicant can pay the requisite fee through
Online Payment in this portal and submit the RTI application.

All the States have been requested to explore the feasibility of implementing
online RTI in their respective States. National Informatics Centre (NIC) has been
requested to provide technical support, such as software, and source code to the
State Governments which desire to replicate the web portal for online filing of RTI

applications at state level.
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Call centre for grievances redressal of pensioners
+2952. SHRI P. L. PUNIA: Will the PRIME MINISTER be pleased to state:

(a) whether Government has set up a call centre to redress the grievances of

pensioners; and

(b) if so, the number of grievances received at the said centre and those resolved

during the last three years, category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Yes, Sir.
A call centre for Central Government pensioner inaugurated on 20.6.2019. Total
number of grievances received through call centre is 762 as on 12.07.2019. A
Statement showing category-wise number of total grievances received through call
centre and forwarded to concern Ministry/Department through online CPENGRAMS

portal to resolve the grievances.

Total number of grievances received/closed by concerned Ministry/Department/

Organisation is as below:—

Category-wise Report (as on 12.7.2019)

Category Total  Closed Cases

(i) Delay or incorrect sanction of pension/family pension 178 42

and other retirement benefits

(i) Non-payment of arrear of pension and other 115 36
retirement benefits

(iii) Revision of pension/family pension/pension payment 236 79
order

(iv) Issues relating to qualifying service 0 0

(v) Non-payment of DA/DR/merger of DA related issues 10 1

(vi) Issues related to medical facilities 36 8

(vii) 7th CPC Issues 78 22

(viii) GPF/CPF 1 0

(ix) Extension of pension scheme to autonomous bodies/ 0 0
organisation

(x) Other service related issues such as fixation of 17 7
pay, MACP

+ Original notice of the question was received in Hindi.
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Category Total  Closed Cases
(xi) Extra ordinary Pension 19 4
(xii) New pension scheme 1 0
(xiii) Others 71 18
TotaL 762 217

Achieving Sustainable Development Goals
2953. SHRI D. RAJA: Will the Minister of PLANNING be pleased to state:

(a) whether Government has made any assessment of the achievements made
in meeting the Millennium Development Goals (MDGs) set by the United Nations
in the year 2000;

(b) if so, the details thereof;

(c) whether it is a fact that the UN has replaced this action agenda by Sustainable
Development Goals (SDGs) in September, 2015; and

(d) if so, the details of these SDGs and what are the plans proposed to be

launched to achieve these goals?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) and (b) The details of the programmes and achievements
made by the Government with respect to the Millennium Development Goals had
been published as the report, “Millennium Development Goals — Final Country Report
of India, 2017”. The report is available on the website of the Ministry of Statistics

and Programme Implementation.

(c) The Sustainable Development Goals (SDGs) were adopted in the 70th session
of the United Nations General Assembly held in September, 2015 and replaced the
action agenda of the Millennium Development Goals (MDGs).

(d) The SDGs are a comprehensive list of 17 Global Goals and 169 associated
targets, which integrate economic, social and environmental dimensions of development.
The SDGs came into effect on Ist January, 2016 and are to be achieved by end
of 2030. The SDGs are addressed in the national development agenda of the
Government of India being implemented through various development schemes.
NITI Aayog has done the mapping of all the SDGs and associated targets with the
Central Ministries, Centrally Sponsored and Central Sector Schemes as well as major

Government initiatives. Central Ministries are striving to achieve the SDG targets by
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2030 through the implementation of different development schemes in collaboration
with the State Governments and Union Territories. The Ministry of Statistics and
Programme Implementation has developed a National Indicator Framework consisting
of 306 indicators in consultation with other Ministries for monitoring of progress
on the SDGs.

Launching of student satellites
2954. SHRI T. RATHINAVEL: Will the PRIME MINISTER be pleased to state:
(a) whether India lags behind in launching of satellites developed by students;

(b) whether it is a fact that during the last three to five years, other countries

have launched about 3,500 such satellites that demonstrated innovative technologies;

(c) whether it is also a fact that another 2,500 such satellites would be launched

in the near future; and

(d) if so, the steps taken by Government to catch up with international

counterparts?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) No, Sir.

(b) and (c) In the recent past, a large number of student satellites have been

launched and there is a huge demand for student satellites in the near future.

(d) ISRO has already launched several student satellites and is aggressively

encouraging universities and colleges to build student satellites.
Achievements in research and space expeditions

12955. DR. SATYANARAYAN JATIYA: Will the PRIME MINISTER be pleased

to state:

(a) the details of achievements in various areas of research and space expedition,

during the last three years in the field of space science, year-wise; and

(b) the upcoming time-bound special action plan proposed in the area of

upgradation of space science?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) The year-wise achievements in the field of space science are as

follows:—

+ Original notice of the question was received in Hindi.
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SI. No.

Year

Achievement

1.

2016

2017

2018

2019

First year of MOM data is released to public.
ASTROSAT yielded new science from observations of
cosmic sources which have translated into important scientific

publications.

Finalisation of landing site for Chandrayaan-2

MoU signed between Raman Research Institute (RRI) and
U.R. Rao Satellite Centre (URSC) — ISRO for the Polarimeter
Instrument in X-rays (POLIX) development.

Realization of payloads, extensive special tests for Chandrayaan-2

Vikram Lander.

Indigeneous development of Chandrayaan-2 Orbiter, Lander
and Rover.
Venus Mission: 17 Indian proposals and 7 international

proposals recommended.

(b) The upcoming science missions along with their schedule are as follows:—

(i) Chandrayaan-II originally planned for launch on 15th July, 2019 has

been postponed. Exact dates to be announced later once decided.

(il)) Aditya L1 mission to study the Sun in 2020.

(iii) X-ray Polarisation Satellite (Xposat) mission to study X-ray polarisation

in 2020.

(iv) Venus mission is planned during 2023.

(v) Second mission to Mars (MOM-2) is planned during 2024.

(vi) Disturbed and quite-type lonosphere System at High Altitude (DISHA)

satellites are planned during 2024-25.

(vii) Astronomy mission in 2025.

Growth rates of different sectors

2956. SHRI G.C. CHANDRASHEKHAR: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state :

(a) the details of economic, industrial and agricultural growth rates of the country

during the last three years and the current year, year-wise;

(b) whether Government has reviewed the estimated growth rate of the country

and if so, the details thereof;
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(c) the existing growth rate and the targeted growth rate of various sectors of

the economy including the agriculture sector; and

(d) the steps taken by Government to achieve the targeted growth rate in various

sectors of the economy?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) The estimates
of annual growth rates of GDP and GVA for various sectors at constant (2011-12)
prices for the last 5 years are available on the website of this Ministry and the

relevant extracts are as under:—

Annual GDP and GVA growth rate (in %) at constant prices, 2011-12 series

SI.  Ttem GVA growth rate at constant (2011-12) prices
No. 2014-15 2015-16 2016-17 2017-18 2018-19
1. Agriculture, forestry and  -0.2 0.6 6.3 5.0 2.9

fishing
2. Mining and quarrying 9.7 10.1 9.5 5.1 1.3
3. Manufacturing 7.9 13.1 7.9 5.9 6.9
4.  Electricity, gas, water supply 7.2 4.7 10.0 8.6 7.0
and other utility services
5. Construction 4.3 3.6 6.1 5.6 8.7
6. Trade, repair, hotels and 94 10.2 7.7 7.8 6.9

restaurants transport,
storage, communication
and services related to

broadcasting

7. Financial services real estate, 11.0 10.7 8.7 6.2 7.4
ownerhsip of dwelling and

professional service

8. Public administration 8.3 6.1 9.2 11.9 8.6
defence and other services

9. Total GVA 7.2 8.0 7.9 6.9 6.6

10. GDP 7.4 8.0 8.2 7.2 6.8

(b) and (c¢) In any given year, the Ministry releases the estimate of GDP/
GVA as per Advance Release Calendar available on the website of the Ministry.

Accordingly, the estimate of annual growth rates of GVA for various sectors at constant
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(2011-12) prices as per First Advance, Second Advance and the Provisional Estimates
for 2018-19 are as under:—

Annual growth rates (in %) of GVA for various sectors at constant
(2011-12) prices for 2018-19

Sl. Activities GVA Growth Rate (in %)
No. First Advance Second Advance Provisional
Estimates Estimates Estimate
Date of Release 07th Jan., 2019 28th Feb., 2019 31st May, 2019
1. Agriculture, Forestry 3.8 2.7 2.9
and Fishing
2.  Mining and Quarrying 0.8 1.2 1.3
3.  Manufacturing 83 8.1 6.9
4. Electricity, Gas, Water 9.4 8.0 7.0
Supply and other
Utility Services
5. Construction 8.9 8.9 8.7
6. Trade, Repair, Hotels 6.9 6.8 6.9
and Restaurants,
Transport, Storage,
Communication and
services related to
Broadcasting
7. Financial Services, Real 6.8 7.3 7.4
Estate, Ownership of
Dwelling and Professional
Services
8. Public Administration and 8.9 8.5 8.6
Defence other Services
9. ToraL GVA 7.0 6.8 6.6

(d) Reforms in the Indian Economy is a continuous process and various Ministries

and Departments are implementing Government’s strategic programmes and policies

to enhance the economic growth. The Government has taken various steps to boost

the GDP growth of the economy. These, inter alia, include fillip to manufacturing

via Make in India programme and measures to improve ease of doing business,

concrete measures for transport sector including measures for regional connectivity

and measures for power sector via schemes like Ujwal DISCOM Assurance Yojana
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(UDAY). Other measures include comprehensive reforms in the foreign direct
investment policy and special package for textile industry. The introduction of
the Goods and Services Tax (GST) is intended to improve growth momentum by
reducing barriers to trade, business and related economic activities. The Government
has special focus on building physical and social infrastructure. National Highway
Programme is proposed to be restructured to ensure a National Highway Grid,
using a financeable model. Emphasis is being given to MSMEs, Start-ups, defence
manufacturing, automobiles, electronics and medical devices under Make in India.
The Government through Minimum Support Price (MSPs) is providing boost to the
farmers’ income. In 2019-20, Government launched the Pradhan Mantri Kisan Samman
Nidhi Yojana (PM-Kisan) with the objective to supplement the financial needs of the
small and marginal farmers in procuring various inputs to ensure proper crop health

and appropriate yields, commensurate with the anticipated farm income.
Launching of National Business Register Platform

2957. SHRI PARIMAL NATHWANI: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Government is planning to launch the National Business Register
Platform (NBRP) to facilitate creation of a repository of information on economic
activity from the formal and informal sectors on various socio-economic parameters

including employment;
(b) if so, the salient features thereof and by when it would be launched; and

(c¢) whether Government would collate the data from various registration authorities
to create NBRP and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) to (c) The
Ministry has planned for a National Statistical Business Register as an electronic
register of establishments containing selected parameters like ownership type, economic
activity and employment. In this direction, the Government has also launched the
7th Economic Census in 2019 in consultation with stakeholders including concerned

Central and State Government departments.
Delay in release of report on unemployment

2958. SHRI GHULAM NABI AZAD:
SHRI JOSE K. MANI:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION

be pleased to state:
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(a) whether the recently released Periodic Labour Force Survey (PLFS) has
recorded the unemployment rate at 45-year high of 6.1 per cent in 2017-18;

(b) whether the National Statistical Commission had approved this report in last

December and if so, the reasons for delay in releasing it after six months;

(c) whether the report shows that the unemployment rate among youths between

16 and 29 years of age rose sharply in 2017-18;
(d) if so, the details thereof; and

(e) the action Government taken to revive the economy so as to ensure that

the youth of country gets sufficient job opportunities?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) This Ministry has
launched a new regular Employment-Unemployment survey, namely, Periodic Labour
Force Survey (PLFS) during 2017-18 with certain changes in survey methodology,
data collection mechanism and sampling design vis-a-vis the earlier quinquennial (once
in every five years) Employment and Unemployment surveys of NSSO. Besides, the
PLFS was launched with an objective of measuring quarterly changes of various labour
market statistical indicators in urban areas and generating the annual estimates of these
indicators for both rural and urban areas. These differences in methodology put certain
limitations in respect of the comparability of results of PLFS with the results of the

earlier quinquennial surveys on Employment — Unemployment conducted by NSS.

Based on the first estimates, available from the Periodic Labour Force Survey

(PLFS), released on 31st May 2019, unemployment rate in usual status is 6.1 per cent.

(b) The responsibility to oversee the finalization and dissemination of labour
force statistics, emanating from various surveys of the Government including PLFS,
is with the Standing Committee on Labour Force Statistics (SCLFS). The SCLFS
in its various meetings discussed the issues related to the comparability, sampling
designs, sample size for the purpose of the Annual Report (July, 2017-June, 2018)
of PLFS, etc. The SCLFS recommended that a note on changes in the sampling
design adopted in PLFS vis-a-vis that adopted in NSS 68th Round (July, 2011-June,
2012) survey on Employment and Unemployment and also on the use of Computer
Assisted Personal Interviewing (CAPI) in PLFS, etc., be prepared and attached in
the Annual Report (July, 2017-June, 2018) of the PLFS. After incorporating the
recommendations of the SCLFS, the Annual Report (July, 2017-June, 2018) of PLFS
was released on 31st May, 2019.
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(c) and (d) Based on the Annual Report (July, 2017-June, 2018) of PLFS, the
unemployment rate (in per cent) among the youth (15 to 29 years) in usual status
[principal and subsidiary status (ps+ss)] are given below:—

(All India)

Category of persons PLFS (2017-18)
Rural Male 17.4
Rural Female 13.6
Urban Male 18.7
Urban Female 27.2

As mentioned above, the differences in methodology put certain limitations
in respect of the comparability of results of PLFS with the results of the earlier

quinquennial surveys on Employment—Unemployment conducted by NSS.

(e) Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on schemes like
Prime Minister’s Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises; Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) and Rural Self Employment and Training Institutes (RSETIs)
schemes run by Ministry of Rural Development and Deendayal Antyodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM) run by Ministry of Housing and
Urban Affairs. The Government has also recently constituted Cabinet Committee on

Employment and Skill Development to generate more jobs.
Delay in high value infrastructure projects

2959. SHRI MD. NADIMUL HAQUE:
SHRI BHUBANESWAR KALITA:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION

be pleased to state:

(a) whether high value infrastructure projects/monitored projects are facing issues

of delays;

(b) if so, the details thereof, particularly with regard to projects in NER alongwith

the reasons therefor;

(c) the details of the estimated cost overruns due to delays; and
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(d) the steps taken by Government in this regard?

THE MINISTER OF STATE OF MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (RAO INDERJIT SINGH): (a) and (b) As on 01.05.2019, 388
projects out of 1453 on-going Central Sector Infrastructure Projects costing ¥ 150
crore and above are facing time overruns. The details of projects showing time
overruns are available in the flash report at www.cspm.gov.in/publications and details

of projects showing time overruns in NER are given in the Statement (See below).

The causes for time and cost overruns are project-specific, depend on a variety
of technical, financial and administrative factors, and differ from project to project.
However, as reported by the project implementing agencies on this Ministry’s OCMS,
the main reasons for delay in timely completion of the projects are: law and order
problems, delay in land acquisition, delay in environment and forest clearances, funding
constraints, rehabilitation and resettlement issues, local body/municipal permissions,

utility shifting, contractual issues, etc.

(c) A total of 134 projects out of 388 projects facing time overruns show both
time and cost overrun. The details of such projects are available in the flash report

at www. cspm.gov.in/publications.

(d) The major steps undertaken to ensure completion of Central Sector
Infrastructure Projects without time and cost overruns include; Periodic review of
projects under PRAGATI through video conferencing; rigorous project appraisal;
On-line Computerized Monitoring System (OCMS) for better monitoring; setting
up of Revised Cost Committees in the Ministries for fixation of responsibility for
time and cost overruns; regular review of infrastructure projects by the concerned
administrative Ministries; and setting up of Central Sector Projects Coordination
Committees (CSPCCs) in the States under the Chief Secretaries for removal of

bottlenecks and for facilitating the speedy implementation of major projects.



Statement

Details of State-wise Central Sector Projects showing time overrun in North Eastern Region (as on 30.04.2019)

SI. Project Sector Implimenting  Date of Original Anticipated Cost Cost Reported Time
No. Name Agency Approval Date of Date of Original Anticipated Cumulative Overrun
(Month/ Commissioning Commissioning (X in ® in Expenditure (Months)
Year) (Month/Year)  (Month/Year) crore) crore) ® in
crore)
1 2 3 4 5 6 7 8 9 10 11
Arunachal Pradesh
1. Kameng Hydroelectric =~ Power NEEPCO 12/2004 12/2009 06/2019 2496.90  7419.34 7131.10 114
Project (NEEPCO)
2. Construction of 2-Lane Road NHIDCL 12/2016 01/2017 01/2020 138.93 155.00 0.00 36
of Hunli-Anini Road Transport and
from km. 106.20 to Highways
km. 120
Assam
3. Development of Petroleum I0CL 06/2016 08/2019 09/2019 423.00 423.00 256.37 1
Facilities at Moinarband
(Silchar), Cachar,
Assam as Resitement of
Ramnagar Depot
4. Construction of Group Petroleum OIL 07/2011 01/2019 09/2019 350.00 350.00 2.06 8

Gathering Station at
Baghjan
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1 2 3 4 5 6 7 8 9 10 11
5. Construction of One Petroleum ONGC 06/2010 01/2014 11/2019 202.94 330.35 129.67 70
ETP and Three ETPS
Cum Water Injection
Plants (WIP)
6. Assam Renewal Petroleum ONGC 03/2009 03/2013 12/2019 2465.15  2378.86 2132.88 81
Project for Group A
7. New B.G. Line from  Railways NFR 09/2006 03/2019 03/2020 385.20 1532.00 581.00 12
Tetelia to Byrnihat
(National Project),
NEFR
8. Brahmputra Bridge, Road NHAI 12/2003 04/2010 04/2019 217.61 217.61 391.12 108
NH No.-31 Transport and
Highways
9. Nalbari To Bijni Road NHAI 12/2003 06/2008 04/2019 225.00 225.00 312.79 130
(AS-6) Transport and
Highways
10. Maibang to Lumding  Road NHAI 12/2003 04/2009 05/2019 199.81 385.13 211.69 121
(AS-25), km. 83.400 Transport and
to km. 111.000 Highways
11. Dharamtul to Sonapur, Road NHAI 12/2003 05/2008 05/2019 160.00 167.98 203.98 132

km. 205-183 (AS-20)

Transport and
Highways
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12.

13.

Sonapur to Guwahti
(AS-3)

Nalbari to Bijni
(AS-7)

Manipur

14.

15.

Jiribam to Imphal
(TUPUI) (NL) (NEFR)

NIT Academic
Building at Imphal
Manipur

Meghalaya

16.

17.

18.

Neigrihms Shillong
Meghalaya

Jorbat-Barapani

Two Laning with Ps
of Jowai-Meghalaya/
Assam Border Section
of NH-44

Road
Transport and
Highways

Road
Transport and
Highways

Railways

Urban
Development

Health and
Family
Welfare

Road
Transport and
Highways

Road
Transport and
Highways

NHAI

NHAI

NFR

CPWD

HSCC

NHAI

NHAI

12/2003

12/2003

04/2003

02/2014

10/2016

01/2011

12/2015

03/2008

04/2008

03/2011

03/2015

05/2018

01/2014

05/2018

06/2019

12/2019

03/2020

10/2020

09/2019

05/2019

06/2019

245.00

208.00

4454.17

216.69

363.99

536.00

479.20

174.34

230.00

13809.00

216.69

363.99

536.00

479.20

270.88

308.94

9672.60

52.00

145.51

844.31

475.02

135

140

108

67

16

64

13
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1

2

3

4 5

6

7

8

9

10

11

19.

Bhairabi Sairong,
NL, NEFR

Nagaland

20.

21.

22.

New Line from
Dimapur to Zubza
(Kohima) National
Project (NEFR)

Four Laning of
Dimapur Kohima
Road from design
km. 123.840 to km.
138.775 (Existing
km. 124.100 to
km. 1

Four Laning of
Dimapur Kohima
Road from design
km. 138.775 to KM
152.490 (Existing
km. 140.000 to

km. 1

Railways

Railways

Road
Transport and
Highways

Road
Transport and

Highways

NFR 04/2008

NFR 04/2006

NHIDCL 03/2016

NHIDCL 03/2016

03/2014

03/2015

08/2016

08/2016

12/2020

10/2021

08/2019

08/2019

2393.47

2326.52

373.07

396.52

4968.00

3000.00

373.07

396.52

2671.70

734.88

0.00

0.00

81

79

36

36

9¢

0] SAOMSUY U1

[VHAVS VAIV]

suoysangy paiivisun)



23.

Four Laning of
Existing Dimapur
Kohima Road from
Design km. 152.490 to
km. 166.700 Existing
km. 156.00

Sikkim

24. Sevok Rangpo, NEFR

Tripura

25.

Agartala-Akhaura NL

Road
Transport and
Highways

Railways

Railways

NHIDCL

NFR

NFR

03/2016

04/2008

04/2012

08/2016

12/2015

03/2020

08/2019

03/2020

10/2022

429.52

1339.48

569.63

429.52

4084.69

650.00

0.00

383.92

0.00

36

51

31
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Monitoring and implementation of SAARC Social Charter

2960. DR. VINAY P. SAHASRABUDDHE: Will the Minister of STATISTICS
AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) the steps taken by the Ministry for monitoring and implementing the SAARC
Social Charter during the last three years;

(b) whether any report has been made by the Ministry after monitoring the social
development in areas like health, nutrition, food security, sanitation etc. during the

last three years and if so, the details thereof; and

(¢) whether the Ministry has prepared any report after monitoring the women
and child resettlement as mentioned in the SAARC Social Charter during the last
three years and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) and (b)
Government has been bringing out the biennial country report to map the programmes/
schemes being implemented for achieving the objective of SAARC Social Charter in
the country. In March, 2019, Government has published SAARC Social Charter India
Country Report, 2018 which provides interventions made by the Government in the
areas of social development including health, nutrition, food security, sanitation, etc.
SAARC Social Charter India Country Report, 2016 was also published in August,

2016 providing similar information.

(¢) The Ministry of Women and Child Development is implementing various
schemes for welfare of women and children like Poshan Abhiyaan, Pradhan Mantri
Matru Vandana Yojana, National Creche Scheme, Child Protection Services Scheme,
Ujjawala, Beti Bacho Beti Padhao, etc.

NSSO survey on employment

2961. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether any survey has been under-taken by National Sample Survey
Organisation (NSSO) in June, 2018 regarding the status of employment required in
the country;

(b) if so, the details thereof, State/UT-wise and if not, the reasons therefor;

(c) whether it is a fact that as per the survey report of NSSO released in June,
2013, the employment in the country dipped from 36.5 per cent in 2009 to 35.4
per cent in 2011-12;
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(d) whether unemployment rate has also risen from the year 2013; and
(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERIJIT SINGH): (a) and (b) This
Ministry has launched a new regular Employment-Unemployment survey, namely,
Periodic Labour Force Survey (PLFS) during 2017-18 with certain changes in survey
methodology, data collection mechanism and sampling design vis-a-vis the earlier
quinquennial (once in every five years) Employment and Unemployment surveys of
NSSO. The PLFS was launched with an objective of measuring quarterly changes of
various labour market statistical indicators in urban areas and generating the annual

estimates of these indicators for both rural and urban areas.

Outcome of PLFS inter alia gives Labour Force Participation Rate (LFPR) i.e.

percentage of persons who were either ‘working” or ‘seeking or available for work’.

Based on the Annual Report (July, 2017-June, 2018) of PLFS, released on
31st May, 2019, estimates of Labour Force Participation Rate (LFPR) (in per cent)

according to usual status for each State/UT are given in the Statement.

(c) Based on the results of Employment and Unemployment surveys conducted by
NSSO during NSS 66th Round (July, 2009-June, 2010) and NSS 68th Round (July,
2011-June, 2012), estimates of Worker Population Ratio (WPR) in usual principal

status (in per cent) were 36.5 and 35.4 respectively.

(d) and (e) The PLFS was launched during 2017-18 with certain changes in survey
methodology, data collection mechanism and sampling design vis-a-vis the earlier
quinquennial (once in every five years) Employment and Unemployment surveys of
NSSO. The objective was to measure the quarterly changes of various labour market
statistical indicators in urban areas and to generate the annual estimates of these
indicators for rural and urban areas. These differences in methodology put certain
limitations in respect of the comparability of results of PLFS with the results of the
last quinquennial survey [NSS 68th round (July, 2011-June, 2012)] on Employment
—Unemployment released during the year 2013.

Based on the Annual Report (July, 2017-June, 2018) of PLFS, unemployment

rate in usual status is 6.1 per cent.



Statement

Details of Labour Force Participation Rate (LFPR) (in per cent) according to usual status* for each State/UT during 2017-18

State/UT rural urban rural + urban

male female person male female person male female person

1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 61.9 39.0 50.2 57.4 25.1 41.0 60.4 344 47.1
Arunachal Pradesh 51.0 11.2 332 48.8 8.4 29.8 50.7 10.7 32.7
Assam 59.1 9.5 35.7 61.0 12.4 36.9 59.3 9.8 35.8
Bihar 453 2.6 254 46.6 4.5 26.6 45.4 2.8 25.5
Chhattisgarh 57.1 39.6 48.7 57.9 23.5 41.0 57.3 36.5 47.2
Delhi 46.9 2.2 28.7 57.7 11.4 36.6 57.3 11.2 36.3
Goa 63.7 25.8 43.9 53.1 24.0 37.9 57.4 24.7 40.3
Gujarat 58.5 17.2 39.0 59.2 12.7 36.7 58.8 15.4 38.0
Haryana 52.6 10.8 32.8 55.9 10.5 34.5 53.7 10.7 334
Himachal Pradesh 58.7 41.6 50.0 58.7 19.5 41.5 58.7 39.7 49.1
Jammu and Kashmir 57.5 242 41.6 56.6 18.0 37.8 57.4 22.9 40.8
Jharkhand 50.8 10.9 31.5 48.4 10.8 29.8 50.4 10.9 31.2
Karnataka 60.9 21.9 41.4 57.8 18.1 37.9 59.7 20.4 40.0

99¢
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Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura
Uttarakhand
Uttar Pradesh
West Bengal

Andaman and Nicobar Islands

54.1
59.0
57.8
54.7
49.6
60.0
53.1
58.0
58.6
51.1
61.5
61.3
57.8
60.5
51.1
50.3
61.7
64.6

20.7
259
29.8
16.8
37.6
222
12.5
15.2

21.7
36.3
313
31.5
8.9
15.4
9.7
15.4
22.1

36.4
433
44.1
36.5
435
41.9
33.7
36.6
35.6
36.8
49.0
46.1
44.9
36.2
333
30.3
389
43.6

53.6
583
57.3
51.3
50.2
529
48.2
57.7
60.2
53.1
64.8
60.6
58.7
58.5
553
53.7
60.3
60.0

22.1
15.7
16.8
19.8
23.1
24.6
14.4
13.4
14.2
10.8
28.0
22.5
18.2
14.7
9.5
8.2
18.5
30.6

36.8
37.4
37.4
35.6
36.1
38.0
31.3
35.1
38.4
33.0
47.8
413
38.9
36.7
329
32.0
39.6
45.8

53.9
58.8
57.6
53.7
49.7
56.7
51.7
58.0
59.2
51.6
62.4
61.0
58.2
60.1
52.3
51.0
61.3
62.7

21.3
234
24.1
17.7
34.9
234
13.1
15.0
12.3
19.3
34.2
27.2
26.1
10.1
13.7
9.4
16.4
254

36.6
41.8
41.2
36.3
42.1
40.0
33.0
36.4
36.7
36.0
48.7
439
425
36.3
332
30.7
39.1
44.5
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1 2 3 4 5 6 7 8 9 10
Chandigarh 56.0 8.1 31.3 59.4 19.6 39.5 59.3 19.1 39.1
Dadra and Nagar Haveli 55.7 36.2 46.4 67.5 15.7 45.6 62.0 26.4 46.0
Daman and Diu 59.5 22.4 42.1 73.2 19.3 54.5 71.4 19.9 52.5
Lakshadweep 60.1 10.6 36.4 50.1 16.1 31.5 53.5 14.6 33.0
Puducherry 49.0 8.3 28.5 56.1 17.0 36.2 53.6 14.0 335
ALL-INDIA 54.9 18.2 37.0 57.0 15.9 36.8 55.5 17.5 36.9

* usual status [principal status (ps) + subsidiary status (ss)].
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Urban Haats in Rajasthan

2962. SHRI NARAYAN LAL PANCHARIYA:
SHRI RAM NARAIN DUDI:

Will the Minister of TEXTILES be pleased to state:

(a) whether Government has received any proposal from Rajasthan Government

to set up Urban Haats in Sikar, Alwar or any other town/city in the State;
(b) if so, the details thereof,

(c) whether Government has given approvals for setting up of any such Haats
in the State and if so, the details of financial assistance provided during the last

three years;
(d) if not, the reasons therefor;

(e) whether Rajasthan Government has sought financial assistance for establishment

of such Haats; and
(f) if so, the details thereof and the decision taken thereon?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and
(b) Yes, Sir. The proposals for setting up Urban Haats for Sikar and Alwar were
received from the State of Rajasthan. A Project Approval Monitoring Committee
(PAMC) meeting was held under the Chairmanship of Development Commissioner
(Handicrafts), wherein the proposal for construction of Sikar Urban Haat could not
be considered as the State Government of Rajasthan had already been constructing
Urban Haat at Sikar. Further, the land proposed by implementing agency for setting
up Urban Haat at Alwar was not found suitable by the committee. Accordingly, the
implementing agency was requested to propose new venue for setting up Urban
Haat at Alwar. At present, three Urban Haats are functional in Rajasthan at Ajmer,

Jodhpur and Jaipur
(c) to (f) No, Sir.
Introducing degree courses in ITHT

2963. SHRIMATI SAROJINI HEMBRAM: Will the Minister of TEXTILES be

pleased to state:

(a) whether the Ministry is considering to introduce degree course on handloom

technology in the Indian Institute of Handloom Technology (IIHT), Bargarh in Odisha;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to

(c) There is no such proposal under the consideration of the Government.
Local procurement of textiles

2964. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
TEXTILES be pleased to state:

(a) whether in spite of requests from Government PSUs are not buying their
textile and fabric requirements locally which would boost earnings of artisans and

if so, the reasons therefor;

(b) whether any survey has been undertaken recently or on an earlier occasion to

find out the number of PSUs procuring their textile and fabric requirements locally;
(c) if so, the details thereof and if not, the reasons therefor; and

(d) whether the Ministry proposes to ask PSUs to promote products of local
artisans?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) No,
Sir. Handicrafts and Handloom Corporation of India Limited (HHEC) is buying textiles
locally through its regional offices at Chennai, Noida, Kolkata and Mumbai. National
Handloom Development Corporation Limited (NHDC) is procuring and supplying yarn
to Handloom weavers as per their requirements from various Mills on Mill Gate
Price under the Yarn Supply Scheme. Cotton Corporation of India Limited (CCI) is
procuring entire quantity of Fair Average Quality (FAQ) grade Kapas (cotton) from
cotton growing farmers in various Agriculture Produce Market Committees (APMCs)

market yards at Minimum Support Price (MSP).
(b) and (c) In view of (a) above, do not arise.

(d) Central Cottage Industries Corporation (CCIC) Ltd. under Ministry of Textiles
has mandate of promotion of products of artisans across the country wherein it procures

different artefacts and items from local artisans and sells through its showrooms.
New skill training centre for weavers

2965. SHRI VIJAY PAL SINGH TOMAR:
DR. L. HANUMANTHAIAH:

Will the Minister of TEXTILES be pleased to state:

(a) whether Government has formulated any effective scheme to create new skill

training centres for weavers in the country under Skill Development Scheme;
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(b) if so, whether the centers would be equipped with the modern and latest

technology; and
(c) the number and details of weaver centres running in the country, State-wise?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to
(¢) The Government of India, Ministry of Textiles has formulated a scheme for
Capacity Building in Textile Sector-SAMARTH for training of textiles workers,
including weavers, in partnership with training institutes, industry partners and the

State Governments by providing them necessary support for operational requirements.

State-wise details of the weavers service centres in the country is given in the

Statement.
Statement
Details of weavers service centres in the country
Sl. No. State Location of Weaver Service Centre

North Zone

1. Delhi Delhi

2. Uttar Pradesh Varanasi

3. Meerut

4. Jammu and Kashmir Srinagar

S. Uttarakhand Chamoli

6. Rajasthan Jaipur

7. Haryana Panipat
East Zone

8. Assam Guwabhati

9. Tripura Agartala

10. Manipur Imphal

11. West Bengal Kolkata

12. Bihar Bhagalpur

13. Odisha Bhubaneshawar

14. Nagaland Dimapur

15. Mizoram Aizwal
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S1. No. State Location of Weaver Service Centre
16. Jharkhand Ranchi
West Zone
17. Mabharashtra Mumbai
18. Nagpur
19. Gujarat Ahmedabad
20. Madhya Pradesh Indore
21. Chhattisgarh Raigarh
South Zone
22. Tamil Nadu Chennai
23. Salem
24, Kancheepuram
25. Karnataka Bangalore
26. Kerala Kannur
27. Andhra Pradesh Vijayawada
28. Telangana Hyderabad

Expansion of Sericulture

2966. DR. VINAY P. SAHASRABUDDHE: Will the Minister of TEXTILES be

pleased to state:

(a) the status of extension of single window based SILKS (Sericulture Information
Linked Knowledge System) portal to cover more districts for sericulture expansion
through the ‘Silk Samagra’ — Integrated Scheme for Development of Silk Industry
(ISDSI);

(b) the steps taken by the Ministry to upgrade Reeling Technology and promote
indigenously developed ARM and Improved Vanya reeling devices under “Make in

India” programme; and

(c) the steps taken by the Ministry to upgrade State Seed Multiplication facilities
and encourage private participation in seed production to match the raw silk production

target?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) A
web portal “SILKS” (Sericulture Information Linkage Knowledge System) has been
developed in collaboration with North Eastern Space Applications Centre (NESAC),
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Umiam, Meghalaya and being used by the State Sericulture Departments, Central Silk
Board (CSB) and planners to find out potential areas for development of Sericulture
in the States. “SILKS” is a single window, ICT (Information and Communication
Technology) based information and Advisory Services System for planners, field staff
and farmers practicing Sericulture. A total 108 districts in 24 States covered in first
phase of the project. In second phase of the project, total 70 more districts in 25
States have been taken up for study under Silk Samagra - Integrated Scheme for
Development of Silk Industry (ISDSI) which is in final stage.

(b) Central Silk Board (CSB), a statutory body under the Ministry of Textiles
has developed an Indigenous Automatic Silk Reeling Machine (ARM) involving
domestic manufacturers for promotion under Transfer of Technology (TOT) in the
field to support ‘Make in India’ concept. The Indigenous ARM of 200 end capacity
has been included and promoted under the Gol Flagship Programme ¢’ Silk Samagra”
(2017-2020) with a unit cost of X 76.65 lakh. CSB is providing technical and financial
assistance for weaving and processing sector under its beneficiary oriented Central
Sector Scheme “Silk Samagra” for the year 2019-20.

In respect of silk machinery related to Vanya silk, nine different Vanya silk
reeling and spinning machines have been promoted/implemented in various plans.
Further, the implementation of improved machines is being continued under Silk
Samgra (2017-20). In order to replace/eradicate thigh reeling, which is unhygienic
and against dignity of women, the Buniyad reeling machine has been developed and
is being popularized. As on March, 2019, 4530 Buniyad reeling machine has been

distributed among the tribal women under “Silk Samagra”.

(¢) Under “Silk Samagra” (2017-18 to 2019-20) being implemented by CSB,
following steps are being taken for further modernization of seed producing centres

in different States for enhancing their productivity and production capacitiesi—
(i) Revolving capital fund support for seed production centres.
(i) Purchase of seed testing equipment for seed production centres.

(ii1) Up-gradation of production units and cold storage facilities.

To encourage private participation in seed production, National Silkworm Seed
Organization (NSSO) under Central Silk Board has initiated a move to attract small
and large scale seed producers to the sector. Central Silk Board has initiated action
to develop private Registered Seed Producers (RSPs) in Bivoltine hybrid seed
production programme, for which different technical and technological supports are

being extended to them, which are as follows:—
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(i) Supply of P1 Bivoltine Seed Cocoons: As an hand holding to promote
Bivoltine seed production, CSB is supplying quality seed cocoons to the

RSPs, on cost basis.

(i) Cold Storage Support to the RSPs for preservation of Bivoltine silkworm
seed produced by them.

(ii1) Uniform selling price of Bivoltine seed by all agencies.

(iv) Technological hand-holding and Skill Development: The RSPs are provided
hands-on-training in commercial Bivoltine seed production under Central

Seed Act and also regularly being supported technically time to time.
Establishing Urban Haats
2967. SHRI VEER SINGH: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has any proposal to establish Urban Haats for handicrafts

and craftsmans;
(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government proposes to establish such Haats in various districts
including Moradabad of Uttar Pradesh;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and
(b) Yes, Sir. The objective of the scheme “Infrastructure and Technology Support”
is to setup a permanent marketing infrastructure in big towns/metropolitan cities to

provide direct marketing facilities to the handicrafts artisans/handloom weavers.

The scheme is implemented through State Handicrafts/Handlooms Development
Corporations/Tourism Development Corporations/Urban Local Bodies with sufficient

financial resources and organizational capacity to implement the project.

The financial ceiling for Urban Haat is INR 300 lakh for each unit. 80% of
the admissible amount is borne by the Office of the Development Commissioner

(Handicrafts) and 20% contributed by the implementing agency.

(c) to (e) No. Sir. No proposals have been received from Government of Uttar
Pradesh to establish Urban Haats in various districts including Moradabad. At present
six Urban Haats are in Uttar Pradesh at Varanasi, Agra, Bareilly, Rampur, Jhansi

and Ayodhya.
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Impact of demonetisation and GST on textile industry
2968. SHRI VEER SINGH: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has conducted a study on the impact of demonetisation

and GST on textile sector;
(b) if so, the details thereof;

(c) the details of economic impact of demonetisation on the labour intensive
industry of textile and creation of new employment opportunities for those who lost

their jobs on account of demonetisation; and

(d) the efforts made or being made by Government for creation of new job

opportunities in textile sector?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to
(d) Ministry has not conducted a study on the impact of demonetisation and GST on
textile sector as no negative impact of demonetisation was observed by the Ministry

during its implementation of schemes/field visits.

GST rates for garments and made up articles is 5% of sale value not exceeding
% 1000 per piece and 12% for articles of sale value exceeding ¥ 1000 per piece.
The GST rates are lesser than the pre-GST incidence of taxes on these goods. To
reduce the cost of garment industry, GST rate on manmade fibre yarns has been
reduced from 18% to 12% . Further, the refund of accumulated input tax credit on
fabrics has also been allowed to reduce cost of fabrics which is a major input for
garments. Further, under the Interest Subvention Scheme, it was announced in the
budget speech that I 350 crore allocated for 2 per cent interest subvention for all

GST-registered MSMEs on fresh or incremental loans.

Government has taken a number of steps for promotion of investment, production
exports and for creation of new job opportunities in the textile sector which inter

alia include the following:—

(1) To increase competitiveness of textile industry, Government announced a
Special Package for garments and made-ups sectors of ¥ 6000 crore which
was launched in 2016 to promote investment, boost exports and employment
generation of around 1.11 crore jobs. The package offers Rebate of State
Levies (RoSL), labour law reforms, additional incentives under Amended
Technology Upgradation Fund Scheme ATUFS and relaxation of Section
80JJAA of Income Tax Act. The RoSL scheme has been replaced by the
new RoSCTL (Rebate of State and Central Taxes and Levies) scheme w.e.f
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(i)

7th March, 2019 and shall remain in force upto 31.03.2020. The rates under
Merchandise Exports from India Scheme (MEIS) have been enhanced from 2%
to 4% for garment and made-ups, 5% to 7% for handloom and handicrafts
w.e.f. Ist November, 2017. Products such as fibre, yarn and fabric in the
textile value chain are being strengthened and made competitive through
various schemes, inter alia, Powertex for fabric segment, ATUFS for all
segments except spinning, Scheme for Integrated Textile Parks (SITP) for all
segments, etc. Assistance is also provided to exporters under Market Access
Initiative (MAI) Scheme. Government has enhanced interest equalization rate
for pre and post shipment credit for exports done by MSMEs of textile
sector from 3% to 5% w.e.f. 02.11.2018. Benefits of Interest Equalization
Scheme has been extended to merchant exporters from 02.01.2019 which

was earlier limited to only manufacturer exporters.

Amended Technology Upgradation Fund Scheme is being implemented to
upgrade technology/machinaries of textile industry with an outlay of ¥ 17,822
crore during 2016-22 which will attract investment of ¥ 1 lakh crore and

generate 35.62 lakh employment in the textile sector by 2022.

(iii) Under the Scheme of Integrated Textile Park (SITP), Government provides

40% subsidy with a ceiling of ¥ 40 crore to set up Textile Parks for creation

of textile infrastructure and employment generation.

(iv) A separate scheme for development of Knitting and knitwear has been

™)

launched recently to boost production in knitting and knitwear clusters which

provide employment to nearly 24 lakh persons.

Government has approved a new scheme viz., ‘Samarth — Scheme for Capacity
Building’, to train 10 lakh youth for a period of three years from 2017-18 to
2019-20, at an estimated cost of ¥ 1300 crore. The scheme aimed at providing
demand driven, placement oriented National Skills Qualifications Framework
(NSQF) compliant skilling programmes to incentivize and supplement the
efforts of the industry in creating jobs in the organised and related sector

including skilling and skill-upgradation in the traditional sector.

(vi) Apart from the above, Government has been implementing various schemes

for promoting investment, production, employment generation and for boosting
exports in the textile sector. These include PowerTex India Scheme - for
Powerloom Sector Development; Silk Samagra- the integrated silk development
scheme; Integrated Processing Development Scheme (IPDS), North Eastern
Region Textile Promotion Scheme (NERTPS), Incentive Scheme for Acquisition
of Plants and Machinery (ISAPM) for Jute Industry and Jute Diversified
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Products Manufacturing Units, innovation and expansion under Technology
Mission on Technical Textiles- for Promoting Usage of Agro textiles, Focus
Incubation Centre, etc. Furthermore, Government has been encouraging and
supporting the traditional handloom and handicraft sectors including silk,
wool and jute sectors for enhancing production and employment generation

in these segments.
Survey on employment in textile sector

2969. DR. R. LAKSHMANAN: Will the Minister of TEXTILES be pleased

to state:

(a) whether Government has undertaken any survey on number of skilled/unskilled

persons employed in textile sector;
(b) if so, the details thereof;

(c) whether Government has any plan to provide training to unskilled persons

to become skilled employees after entering the textile sector;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a)
and (b) A survey for skill gap analysis in textile and clothing sector of India was
conducted by the Textiles Committee in May, 2018. The survey estimated additional
employment to the tune of 62.12 lakh in organised sector by 2020. The study also
projected skilling requirement for 30.56 lakh persons in which 23.89 lakh was for
Apparel Sector.

(c) to (e) With a view to address the skilled manpower requirements of textile
sector, the Ministry had been implementing Integrated Skill Development Scheme
(ISDS) from 2010-11 to 2017-18. The scheme was implemented on pan India basis.
Under the scheme, 11.14 lakh persons were trained out of which 8.43 lakh persons

were given employment.

In order to continue the endeavour of the Ministry in addressing the skill gap in
the textile industry, the Government has approved a new scheme titled Samarth-Scheme
for Capacity Building in Textile Sector (SCBTS) for the entire value chain of textile
sector, excluding Spinning and Weaving in the organized sector, for a period of three
years from 2017-18 to 2019-20 with an outlay of I 1300 crore. The objectives of
the scheme inter alia include providing demand driven, placement oriented National

Skills Qualifications Framework (NSQF) compliant skilling programmes to incentivize
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and supplement the efforts of the industry in creating jobs in the organised textile
and related sectors and to provide skilling and skill-upgradation in the traditional

sectors. 10.00 lakh persons will be trained under the scheme.
Funds for welfare of weavers

12970. SHRI NARANBHAI J. RATHWA: Will the Minister of TEXTILES be

pleased to state:

(a) whether it is a fact that the funds earmarked for the development and welfare

of weavers are not being fully utilized;
(b) the Government’s reaction thereto; and

(c) the details of funds allocated for the development and welfare of weavers

and the amount utilized during the last three years, State-wise?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c)
Budgetary allocation of funds is not made State-wise. However, indicative physical
targets are allotted to States and funds are released to various Implementing Agencies

based on viable proposals received and utilisation of previously released funds.

The Government of India, Ministry of Textiles is implementing following schemes
for promotion and development of handlooms and welfare of handloom weavers

across the country:—
(1) National Handloom Development Programme (NHDP)
(2) Comprehensive Handloom Cluster Development Scheme (CHCDS)
(3) Handloom Weavers’ Comprehensive Welfare Scheme (HWCWS)
(4) Yarn Supply Scheme (YSS)

Under the above schemes, financial assistance is provided for raw materials,
purchase of looms and accessories, design innovation, product diversification,
infrastructure development, skill upgradation, lighting units, marketing of handloom

products and loan at concessional rates.

1. National Handloom Development Programme (NHDP):—

(1) Block Level Cluster: Introduced in 2015-16 as one of the components
of National Handloom Development Programme (NHDP). Financial

assistance upto I 2.00 crore per BLC for various interventions such as

+ Original notice of the question was received in Hindi.
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(i)

skill upgradation, Hathkargha Samvardhan Sahayata, product development,
construction of workshed, project management cost, design development,
setting up of common facility centre (CFC) etc. is provided. Besides,
financial assistance upto I 50.00 lakh is also available for setting up
of one dye house at district level. The proposals are recommended by

the State Government.

Handloom Marketing Assistance: is one of the components of National
Handloom Development Programme. In order to provide marketing
platform to the handloom agencies/weavers to sell their products directly
to the consumers, financial assistance is provided to the States/eligible
handloom agencies for organising marketing events in domestic as well

as overseas markets.

(ii1)) Weavers” MUDRA Scheme: Under the Weavers’ Mudra Scheme, credit

at concessional interest rate of 6% is provided to the handloom weavers.
Margin money assistance to a maximum of I 10,000 per weaver and
credit guarantee for a period of 3 years is also provided. MUDRA
portal has been developed in association with Punjab National Bank to
cut down delay in disbursement of funds for margin money and interest

subvention

(iv) Hathkargha Samvardhan Sahayata (HSS): Hathkargha Samvardhan

™)

Sahayata (HSS) was introduced on Ist December, 2016 with an objective
to provide looms/accessories to the weavers to enhance their earnings
through improved productivity and quality of the handloom products.
Under the scheme, 90% of the cost of loom/accessory is borne by the
Government of India while remaining 10% is borne by the beneficiary.
The Government of India’s share is released directly in the Bank account

of the beneficiary through designated agency.

Education of Handloom Weavers and their Children: Ministry of Textiles
has signed Memorandums of Understanding with Indira Gandhi National
Open University (IGNOU) and National Institute of Open Schooling
(NIOS) to secure educational facilities for the weavers and their families.
NIOS offers Secondary and Senior Secondary level education with
specialized subjects on design, marketing, business development, etc.
through distance learning mode for handloom weavers, whereas IGNOU
offers continuing education programms through accessible and flexible
learning opportunities relevant to the aspirations of handloom weavers

and their children for career progression.
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Ministry of Textiles is providing reimbursement of 75% of the fee
towards admission to NIOS/IGNOU courses in case of SC, ST, BPL,

and Women learners belonging to handloom weavers’ families.

(vi) “INDIA HANDLOOM” BRAND- During the celebration of 7th August
2015 as National Handloom Day, ‘India Handloom’ Brand was launched
by Hon’ble Prime Minister for branding of high quality handloom
products. It promotes production of niche handloom products with high
quality, authentic traditional designs with zero defect and zero effect
on environment. Since its launch, 1232 registrations have been issued
under 122 product categories and sale of X 689.72 crore as reported on
31-03-2019.

Initiatives with various leading brands has been undertaken to bring out

a separate range of handloom garments in their brand.

(vii) E-Commerce: In order to promote e-marketing of handloom products, a
policy frame work was designed and under which any willing e-commerce
platform with good track record can participate in online marketing
of handloom products. Accordingly, 23 e-commerce entities have been
engaged for on-line marketing of handloom products. A total sales
of ¥ 34.72 crore has been reported through the online portal as on
31-03-2019.

(viii) Urban Haats are set up in the big towns/metropolitan cities to provide
adequate direct marketing facilities to the craft persons/weavers and
eliminate middle agencies. 38 such Urban Haats have been sanctioned

across the country so far.
2. Comprehensive Handloom Cluster Development Scheme:—

The Comprehensive Handloom Cluster Development Scheme (CHCDS) is
implemented for development of Mega Handloom Clusters covering atleast
15000 to 25,000 handlooms and financial assistance as Gol share from
% 40.00 to ¥ 70.00 crore is in a period of 5 years. 8 mega handloom clusters
taken up as announced in the Budgets i.e. Varanasi, Sivasagar (2008-09),
Virudhunagar, Murshidabad (2009-10), Prakasam and Guntur districts and
Godda and neighboring districts (2012-13), Bhagalpur and Trichy (2014-15).

Under the scheme, components like conducting Diagnostic Study, engaging
Designer, Product Development, Corpus for raw material, Construction of
Worksheds (for BPL/SC/ST/Women weavers), Skill upgradation etc. are fully
funded by Government of India, while the components like Technology

upgradation, lighting units funded 90% and other common infrastructural
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projects like Design Studio, Marketing Complex, Value Addition Centres,
Publicity etc., are funded by the Gol to the extent of 80%.

Handloom Weavers’ Comprehensive Welfare Scheme:—

Weavers Comprehensive Welfare Scheme (HWCWS) is providing life, accidental
and disability insurance coverage under the components Pradhan Mantri Jivan
Jyoti Bima Yojana (PMJJIBY), Pradhan Mantri Suraksha Bima Yojana (PMSBY)
and Converged Mahatma Gandhi Bunkar Bima Yojana (MGBBY).

Yarn Supply Scheme: Yarn Supply Scheme is being implemented throughout
the country to make available all types of yarn at Mill Gate Price. The scheme
is being implemented through National Handloom Development Corporation.
Under the Scheme freight is reimbursed and depot operating charges @2%
is given to depot operating agencies. A component of 10% price subsidy
also exists on hank yarn, which is applicable on cotton, domestic silk and

woollen yarn with quantity caps.

The details of funds released for handloom activities to various States under

National Handloom Development Programme (NHDP) and Comprehensive Handloom

Cluster Development Scheme (CHCDS) during the last three years is given in the

Statement (See below).

Under the Handloom Weavers’ Comprehensive Welfare Scheme and Yarn Supply

Scheme,

the funds are released to the implementing agencies i.e. LIC of India and

NHDC respectively. The above funds released to the implementing agencies as per

the proposals initiated by them and utilization of the previously released funds. The

details of total funds and released during the last three years is as under:—

® in crore)

Sl. No. Name of the Scheme Total funds Funds released
L. Handloom Weavers’ Comprehensive Welfare 63.55 53.59
Scheme
2. Yarn Supply Scheme 616.91 588.03

Statement

Details of fund released for handloom activities to various State
under NHDP and CHCDS

® in crore)

SI. No.

Name of the States Funds released during 2016-17 to 2018-19

1.

Andhra Pradesh 23.56
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S1. No. Name of the States Funds released during 2016-17 to 2018-19
2. Bihar 5.63
3. Chhattisgarh 1.22
4. Delhi 0.22
5. Himachal Pradesh 2.49
6. Haryana 0.04
7. Gujarat 3.56
8. Kerala 1.15
9. Madhya Pradesh 3.00
10.  Maharashtra 2.78
11. Jammu and Kashmir 4.82
12. Jharkhand 11.00
13. Karnataka 2.61
14.  Odisha 12.96
15.  Rajasthan 0.81
16. Tamil Nadu 95.08
17. Telangana 2.93
18.  Uttar Pradesh 23.99
19.  Uttarakhand 0.90
20.  West Bengal 22.03

TortaL 220.78
NER
21.  Arunachal Pradesh 2.480
22. Assam 49.10
23.  Manipur 4.32
24.  Mizoram 1.77
25.  Nagaland 4.16
26.  Meghalaya 0.08
27.  Sikkim 0.97
28. Tripura 1.46
ToraL 64.34
GRrRAND TOTAL 285.12
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Allocations for various schemes

2971. SHRI Y. S. CHOWDARY: Will the Minister of TEXTILES be pleased

to state:

(a) the details of funds allocated for various schemes during the last three years,

State-wise;

(b) the details of funds released under various schemes during that period. State-

wise including Andhra Pradesh;

(c) the details of spent/unspent funds under various schemes during that period,

State-wise; and

(d) whether the funds released under various schemes is sufficient to achieve

the desired objectives?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to
(d) In order to promote and develop various sectors/segments of the textile industry
in the country, the Government has been implementing various policy initiatives and
schemes such as Amended Technology Upgradation Fund Scheme (A-TUFS), Schemes
for the development of the Powerloom Sector (Power-Tex), Schemes for Technical
Textiles, Scheme for Integrated Textile Parks (SITP), Scheme for Additional Grant
for Apparel Manufacturing Units under SITP (SAGAM), SAMARTH-The Scheme
for Capacity Building in Textile Sector (SCBTS), Jute (ICARE-Improved Cultivation
and Advanced Retting Exercise), Integrated Processing Development Scheme (IPDS),
National Handloom Development Programme, Comprehensive Handloom Cluster
Development Scheme (CHCDS), Silk Samagra, Integrated Wool Development
Programme (IWDP), North East Region Textiles Promotion Scheme (NERTPS), Rebate
of State Levies (ROSL) etc. The Government had also approved a special package
for textile sector with an outlay of ¥ 6000 crores to boost employment generation

and exports particularly in Garmenting and Made-ups.

Budgetary allocation of funds is not made State-wise. The funds are allocated
Scheme-wise on pan India basis. However, indicative physical targets are allotted to
States/implementing agencies including in the State of Andhra Pradesh and funds

are released based on viable proposals received and utilization of previous funds.

Funds are released to achieve the desired objectives under various schemes on

year to year basis. A statement of funds allocation/released is in the Statement.



Statement

Details of funds allocated and expenditure under various Textile Sector Schemes in the last three years

® in crore)

Textile Sector 2016-17 2017-18 2018-19
Name of the Scheme/Project/Programme BE RE Exp. BE RE Exp. BE RE Exp.
Handloom 770.00  826.00  786.35  654.00 528.72  532.16 44149 47735  287.58
Handicrafts 375.00  341.00 294.27  289.70  229.82  217.06 198.42  240.61 104.75
Wool 32.01 20.00 21.85 32.00 25.00 29.14 11.45 5.30 243
Silk 507.50  507.50  496.51  575.00  600.00  542.50  510.61  600.61  427.16
Powerloom 121.03  121.03 12457 161.76 11550 11491 112.15  106.18 82.21
Jute 121.45 12093 118.50  108.52 14586  158.22 39.14 39.04 29.35
Remission of State Leveis (ROSL) 0.00  400.00  400.00 1555.00 1855.00 1830.57 2163.85 3663.85 2622.30
Consumer Industries (Misc.)
TUES, SITP, NIFT, R&D, ISDS, 261415 394441 393725 2602.00 269527 245330 361606 1768.53  843.10
Technical Textiles, Geo-textiles, Agro
Textiles, NERTPS, etc.
TotaL 4541.14 6280.87 6179.3 5977.98 6195.17 5877.86 7093.17 6901.47 4398.88

0] SAIDMSUF UdNLAY  $ST
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Modernisation of Mills under NTC

2972. SHRI KAMAKHYA PRASAD TASA: Will the Minister of TEXTILES

be pleased to state:

(a) whether Government proposes modernisation of Mill under the National
Textile Corporation (NTC) and if so, the details thereof; and

(b) whether Government has initiated any action to protect the NTC’s ownership
in its landed property at various places and if so, the details thereof and if not, the

reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a)
National Textile Corporation (NTC) had been implementing Board for Industrial and
Financial Reconstruction (BIFR) approved Revival Modified Scheme (MS-08) wherein,
it has no mandate to revive the unviable mills closed under Industrial Dispute Act.
(ID Act). As per the scheme, NTC has modernized its 23 mills on its own and
endeavored to revive 5 through Joint Venture arrangements.

(b) In order to secure and safeguard the landed property of NTC at various
places, security staff are employed by the Corporation at all the locations.

Go Tribal Campaign

2973. SHRI G. C. CHANDRASHEKHAR: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether Government has launched "Go Tribal Campaign" by Tribes India
under which a number of innovative activities have been planned to be undertaken

to promote use of tribal handicrafts, handicrafts and natural products;
(b) if so, the details thereof;

(c) whether Government is also planning for Global Launch of "Tribes India"
through Amazon Global Selling;

(d) if so, the details thereof;

(¢) whether collaboration with "I Am Khadi" foundation, TRIFED is introducing
Khadi Kurtas and Jackets to its collection;

(f) if so, the details thereof; and
(g) the other new steps taken for welfare of tribals?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) TRIFED has launched this
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campaign on 28.06.2019.

(¢) and (d) Products available under Tribes India brand and outlets can also be
procured through Online retailers like Amazon, Flipkart, etc. with whom TRIFED,
a Multi-State Co-operative Society under the Ministry of Tribal Affairs, has entered
into Memorandum of Understanding (MoU).

(¢) and (f) No, Sir. TRIFED has not introduced Khadi Kurtas and Jackets in
collaboration with "I Am Khadi" foundation. However, in order to commemorate the
150th birth anniversary of father of nation, Tribes India/TRIFED is promoting Khadi
based products made by tribal artisans.

(g) Besides continuing the existing schemes for tribal welfare, the Ministry of
Tribal Affairs under its scheme of ‘Mechanism for Marketing of Minor Forest Produce
(MFP) through Minimum Support Price (MSP) and Development of Value Chain for
MFP’ has included 26 additional Minor Forest Produces for which Minimum Support
Price has been notified in December, 2018/January, 2019. Also better facilities for
skill upgradation and value addition for MFPs in the form of Van Dhan Kendras

for providing better monitory return to the MFP gatherers have also been included.
MSP of forest products

2974. SHRI SANJAY SINGH: Will the Minister of TRIBAL AFFAIRS be
pleased to state:-

(a) whether it is a fact that tribals do not get maximum benefits of the Minimum
Support Price (MSP) set for their forest products;

(b) if so, the reasons why there is no institutional mechanism at lower levels
to ensure that tribals get the benefits of MSP for their products; and

(c) the details of data for the last three years showing that they are getting the
benefits of MSP?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) The scheme of ‘Mechanism
for Marketing of Minor Forest Produce (MFP) through Minimum Support Price
(MSP) and Development of Value Chain for MFP’ has been formulated to ensure
that MFP gatherers, who majorily belong to ST category, get fair monetary returns
for their efforts.

(¢) The scheme comes in effect when the market price of the MFP falls below
its notified MSP. The details of the procurement done by the implementing agencies

are given in the Statement.



Statement

State-wise MFP procurement under MSP Scheme

S1. States Name of Commodity 2014-15 2015-16 2016-17
No. Procurement Procurement Procurement
Qty. in MTs Value Qty. in MTs Value Qty. in MTs Value
® in lakhs) ® in lakhs) ® in lakhs)
1 2 3 4 5 6 7 8 9
1. Odisha Chironjee Pod 10.52 10.52 118.69 118.69
Karanj Seed 16.07 3.38 0.39 0.08
Mahuwa Seed 17.89 3.93 44.43 9.78 2.47 0.54
Myrobalan 23.29 2.56 85.84 9.44
Sal Seed 23.24 2.32 191.17 19.12
Tamarind Seeded 303.00 66.66 72.20 15.88
TotaL 17.89 3.93 420.55 95.22 470.77 163.76
2. Chhattisgarh Chironjee Seed 632.93 697.23 755.42 854.64
Kusumi Lac 333.66 1449.67 350.63 1208.14
Rangeeni Lac 140.05 347.56 101.17 250.92
Mahua Seed 485.62 117.33 5.07 1.22
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2 3 4 5 6 7 8 9
Myrobalan 3464.47 485.03 5712.69 799.78 308.78 33.97
Sal Seed 12567.61 1628.76 11198.26 1451.29 280.76 36.39
Seeded Tamarind 3544.56 898.55 89.15 22.60 89.15 19.61
TotaL 19576.64 3012.34 18592.36 4885.46 1890.98 2404.89
Rajasthan Chironjee pods 0.01 0.12 0.00 0.00 0.00 0.00
Honey 1.71 227 3.41 4.78 2.33 3.73
Karanj Seed 0.88 0.19 17.63 3.70 2.69 0.55
Mahua Seed 10.44 2.29 6.15 1.35 0.04 0.01
TotAL 13.04 4.87 27.19 9.83 5.06 4.29
Gujarat Karanj Seed 322 0.68 49.32 1.04
Kusumi Lac 19.51 6.24 14.16 4.53 2.66 0.46
Myrobalan 789.97 8.69
Tamarind Seeded 302.85 6.66 1599.61 35.19
Honey 1118.84 98.49

Mahuwa Seed

Baheda
(dried without crust)

88¢C
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Madhunashmi

TotaL

1144.53

22.27

1663.09 40.76

1121.49

98.95

5.

Maharashtra

Chironjee Pods
Gum Karaya
Karanj Seed
Rangeeni Lac
Kusumi Lac
Myrobalan
Mahuwa Seed

Baheda
(dried without crust)

Puwad Seed

Bael
(dried & without crust)

Palash Flower
Tamarind Seeded

Tamarind De-Seeded

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

2.44 2.44

1.13 1.22

3.02 0.63

11.18 25.71

4.16 0.92
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2 3 4 5 6 7 8 9

Kusum Seed

Guggul (exduate)

TotaL 0.00 0.00 21.93 3092 0.00 0.00

Jharkhand Kusumi Lac 0.00 0.000 138.26 442 .44 3.91 5.87
Rangeeni Lac

Chironjee Pods

TotaL 0.00 0.000 138.26 442 .44 3.91 5.87
Andhra Pradesh Gum Karaya 4.58 5.08
Karanj seed 18.39 3.90
Tamarind Seeded 20.79 3.89
De-seeded
Mahuwa Seed 19.16 4.20
TortaL 62.92 17.07
Nagaland Hill Grass
GRraND ToOTAL 20752.10 3043.41 20863.38 5504.63 3555.12 2694.83
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SL. States Name of Commodity 2017-18 2018-19 Grand Total
No. Procurement Procurement (F.Y. 2014-15 to 2018-19
Qty. in MTs Value Qty. in MTs Value Qty. in MTs Value
® in lakhs) ® in lakhs) ® in lakhs)
1 2 3 10 11 12 13 14 15
1. Odisha Chironjee Pod 129.21 129.21
Karanj Seed 16.46 3.46
Mahuwa Seed 64.79 14.25
Myrobalan 17.25 1.38 126.38 13.38
Sal Seed 1055.44 105.54 1269.85 126.98
Tamarind Seeded 375.20 82.54
ToTtAL 1072.69 106.92 1981.90 369.83
2. Chhattisgarh Chironjee Seed 13.56 13.28 146.72 154.05 1548.63 1719.20
Kusumi Lac 2.03 3.05 89.16 174.16 775.49 2835.02
Rangeeni Lac 16.09 17.71 63.69 82.79 320.99 698.98
Mahua Seed 149.04 29.80 0.45 0.09 640.18 148.44
Myrobalan 82.10 6.56 13.81 1.52 9581.85 1326.86
Sal Seed 12312.60 1231.27 122.47 15.92 36481.70 4363.63
Seeded Tamarind 3722.86 940.76
TotaL 12575.42 1301.67 436.30 482.53 53071.70 12032.89
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1 2 3 10 11 12 13 14 15
3. Rajasthan Chironjee pods 0.01 0.12
Honey 1.95 3.13 9.40 13.91
Karanj Seed 2.68 0.56 23.88 5.00
Mahua Seed 5.07 1.12 21.70 4.77
TotaL 9.70 4.81 54.99 23.80
4.  Gujarat Karanj Seed 81.52 1.72
Kusumi Lac 0.649 1.02 36.97 12.25
Myrobalan 789.97 8.69
Tamarind Seeded 1902.46 41.85
Honey 77.43 101.63 1196.27 200.12
Mahuwa Seed 100.67 20.13 100.67 20.13
Baheda 14.68 2.200 14.68 2.20
(dried without crust)
Madhunashmi 0.06 0.02 0.06 0.02
TotaL 193.49 125.00 4122.60 286.98
5. Mabharashtra Chironjee Pods 0.15 0.15 0.18 0.17 2.77 2.76
Gum Karaya 1.36 1.46 0.15 0.16 2.64 2.84
Karanj Seed 2.76 0.49 0.16 0.03 5.94 1.15

6¢
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Rangeeni Lac 19.56 2543 30.74 51.14
Kusumi Lac 0.01 0.01 0.01 0.01
Myrobalan 69.71 5.58 87.10 13.06 156.81 18.64
Mahuwa Seed 4.40 0.88 1.39 0.28 5.79 1.16
Baheda 154.24 23.14 19.50 3.10 173.74 26.24
(dried without crust)
Puwad Seed 0.04 0.003 0.19 0.02 0.23 0.02
Bael 0.17 0.02 0.06 0.01 0.23 0.03
(dried and without crust)
Palash Flower 0.09 0.007 0.00 0.00 0.09 0.01
Tamarind Seeded 0.02 0.003 0.00 0.00 4.18 0.92
Tamarind De-Seeded 0.00 0.00 0.00 0.00
Kusum Seed 0.04 0.004 0.00 0.00 0.04 0.00
Guggul (exduate) 0.14 0.99 0.14 0.99
TotAL 232.98 31.74 128.46 43.25 383.97 105.91
6.  Jharkhand Kusumi Lac 0.00 0.00 26.27 43.87 468.44 492.18
Rangeeni Lac 2.33 3.03 2.33 3.03
Chironjee Pods 22.81 21.20 22.81 21.20
TotAL 51.41 68.10 193.58 516.41
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2 3 10 11 12 13 14 15
Andhra Pradesh Gum Karaya 0.59 0.64 5.17 5.72
Karanj seed 11.45 2.02 29.84 5.92
Tamarind Seeded 0.00 0.00 20.79 3.89
De-seeded 8.79 4.40 8.79 4.40
Mahuwa Seed 20.98 4.20 40.14 8.40
TotaL 41.81 11.26 104.73 28.33
Nagaland Hill Grass 45.30 4.53 45.30 4.53
GRAND TOTAL 14126.09 1581.40 661.47 544.41 59958.16 13368.68
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Introduction of Learning to Earning facilities

2975. SHRI T. G. VENKATESH: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether Government is working on introducing “Learning to Earning” scheme

for the all round development to tribal areas:
(b) if so, the details thereof; and
(c) the details of facilities proposed to be provided under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) No, Sir.

(c) Does not arise.
Land transfers between non-tribals in tribals areas

2976. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether there is a demand to allow sale/transfer of patta lands owned by

non-tribals in Scheduled Tribe Areas.
(b) if so, the details thereof; and

(c) whether it is a fact that some States are permitting the sale of land between
non-tribals to non-tribals where as some States have completely either banned the

sale of land or are allowing sale between non-tribal to tribal?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) to (c) In so far as land related issues
are concerned, the Ministry of Rural Development, Department of Land Resources
(DoLR), is the nodal Ministry at the Centre, which plays a monitoring role in the
field of land reforms. Land and its management fall under the exclusive legislative
and administrative jurisdiction of States as provided under the Constitution of India
(Seventh-Schedule-List II) (State List)-Entry No. (18). Therefore, the details regarding
land are not maintained by this Ministry. Constitutional and legal provisions for

safeguarding the rights of tribals to Land are given in the Statement.
Statement

Constitutional and Legislative measures to protect the land rights of tribal

(i) Part X of the Constitution contains special provision relating to administration

of Schedule Areas and tribal area. Sub-paragraph of Paragraph 5 of Part
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B of Schedule-V, under Article 244 (1) of the Constitution provide that
the Governor may make regulations for the peace and good government
of any area in a State which is for the time-being a Scheduled Area. In
particular, and without prejudice to the generality of the foregoing power,

such regulations may:—

(a) Prohibit or restrict the transfer of land by or among members of the

Scheduled Tribes in such area.

(b) Regulate the allotment of land to members of the Scheduled Tribes in

such area.

(c) Regulate the carrying on of business as money-lender by persons who

lend money to members of the Scheduled Tribes in such area.

In making any such regulation, the Governor may repeal or amend any Act of
Parliament or of the Legislature of the State or any existing law which is for the

time-being applicable to the area in question.

(i1)) The Scheduled Tribes and Other Traditional Forest Dwellers/Recognition
of Forest Rights) Act, 2006, in section 4 (5) states that save as otherwise
provided, no member of a forest dwelling Scheduled Tribes or Other
Traditional Forest Dweller shall be evicted or removed from the Forest
Land under his occupation till the recognition and verification procedure is

complete.

(ii1) Government has enacted the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (RFCTLARR
Act, 2013 in short). The purpose of the said Act is to ensure, in consultation
with institutions of local self-government and Gram Sabhas established under
the Constitution, a humane, participative, informed and transparent process
for land acquisition with the least disturbance to the owners of the land and
the other affected families and provide just and fair compensation to the

affected families whose land has been acquired or proposed to be acquired.

(iv) Under Section 48 of the RFCTLARR Act, 2013, a National Level Monitoring
Committee for Rehabilitation and Resettlement has been constituted in
the DoLR vide DoLR's Order No, 26011/04/2007-LRD dated 2nd March,
2015 for the purpose of reviewing and monitoring the implementation of
rehabilitation and resettlement schemes and plans related to land acquisition
under the RFCTLARR, 2013 and National Rehabilitation and Resettlement
Policy, 2007.
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(v) By way of safeguards against acquisition of land, special provisions have
been made for Scheduled Castes and Scheduled Tribes under Sections 41
and 42 of the RFCTILARR Act, 2013 which protect their interests. The
RFCTLARR Act, 2013 also lays down procedure and manner of rehabilitation

and resettlement.

(vi) The Panchayats (Extension to Scheduled Areas) Act, 1996, also provides that
the Gram Sabha or the Panchayats at the appropriate level shall be consulted
before making the acquisition of land in the Scheduled Areas or development
projects and before resettling or rehabilitating persons affected by such
projects in the Scheduled Areas; the actual planning and implementation of

the projects in the Scheduled Areas shall be coordinated at the State Level.
Facilities in Tribal Households

2977. DR. VIKAS MAHATME: Will the Minister of TRIBAL AFFAIRS be

pleased to state:
(a) the percentage of tribal households facing food scarcity in the country;

(b) the percentage of tribal households with proper drainage systems, State-wise;

and

(c) the details of plans to combat food scarcity and lack of proper drainage

systems in tribal households?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) Information on tribal households facing
food scarcity is not available with the Ministry of Tribal Affairs. However, as per the
estimates of erstwhile Planning Commission, 45.3% Scheduled Tribes (STs) in rural

areas and 24.1% STs in urban areas were living below the poverty line in 2011-12.

(b) The percentage of tribal households having waste water outlet connected to
closed drainage, State/UT-wise, as available from Census 2011, is given in Statement
(See below).

(c) Public Distribution System (PDS) is being implemented under the provisions
of National Food Security Act (NFCA), 2013 in all States/UTs and provided for
coverage of upto 75 % of the rural population and upto 50% of the urban population
at the all India level, who get foodgrains (i.e., wheat, rice and coarse grains) at
highly subsidized rates. It provides for food and nutritional security in human life
cycle approach, by ensuring access to adequate quantity of quality food at affordable
prices to peoples to live a life with dignity and matters connected therewith or

incidental thereto. Under the Act, eligible families are categorized into Antyodya Anna
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Yojana (AAY) families and Priority Households (PHH). The priority households are
entitled to receive foodgrains @ 5 kg per person per month at the issue prices of
% 3.00, 2.00 and X 1.00 kg for rice, wheat and coarse grains respectively. The AAY
households are entitled to receive 354 Kg of foodgrains per household per month

at the same subsidized price.

PDS is operated under the joint responsibility of the Central and State/UT
Governments. Central Govt. is responsible for procurement, allocation and transportation
of foodgrains upto the designated depots of the Food Corporation of India. The
operational responsibilities for allocation and distribution of food grains within the
States/UTs, identification of eligible beneficiaries/families, issuance of ration cards to
them and supervision and monitoring of functioning of Fair Price Shops (FPSs) rest

with the concerned State/UT Government.

The Government had launched Swachh Bharat Mission (Gramin) [SBM(G)]
with effect from 2nd October, 2014 with the aim to attain Open Defecation Free
(ODF) India by 2nd October, 2019. Solid and Liquid Waste Management (SLWM)
is important component of SBM(G). Funds for Solid and Liquid Waste Management
activities upto I 7/12/15/20 lakh can be provided for Gram Panchayats having upto
150/300/500/more than 500 households respectively. Under Liquid Waste Management,
activities like low cost drainage can be taken up. Under SBM(G), measures are taken
to prevent open defecation and to provide safe disposal of human excreta. This can
be done through on-site toilet technologies such as twin-leach pit that do not require

sewerage system and are much cheaper and equally effective.
Statement

State-wise details of percentage of ST households having waste water outlet

connected to closed drainage

Sl. State/UT Percentage of ST households having waste
No. water outlet connected to closed drainage
1 2 3
1. Jammu and Kashmir 3.5
2. Himachal Pradesh 21.5
3. Uttarakhand 14.4
4. Rajasthan 2.7
5. Uttar Pradesh 14.7
6. Bihar 4.4
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1 2 3

7. Sikkim 12.1
8. Arunachal Pradesh 52
9. Nagaland 4.2
10. Manipur 3.6
11. Mizoram 12.9
12.  Tripura 1.7
13.  Meghalaya 4.5
14. Assam 2.0
15. West Bengal 3.0
16.  Jharkhand 1.8
17. Odisha 1.1
18. Chhattisgarh 1.9
19. Madhya Pradesh 1.9
20. Gujarat 10.8
21. Daman and Diu 22.7
22. Dadra and Nagar Haveli 4.2
23. Mabharashtra 15.7
24. Andhra Pradesh 8.4

(including Telangana)

25. Karnataka 13.7
26. Goa 17.0
27. Lakshadweep 10.5
28. Kerala 9.2
29. Tamil Nadu 21.1
30. Andaman and Nicobar Islands 9.5

Source: Census 2011
Tribals facing starvation

2978. SHRI BINOY VISWAM: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether there have been multiple reports of tribals from the worst affected

groups such as the Birjiya dying of starvation in Jharkhand; and
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(b) if so, the action taken by the Ministry to track such cases, look into the
causes of their deaths and to find out the person accountable for the lapses in

administering the rights of such tribals?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) No such reports have been received
in Ministry of Tribal Affairs.

(b) Does not arise in view of (a) above.
Enhancing HDIs of tribals living in bio-diverse areas

2979. SHRI RIPUN BORA: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) whether it is a fact that 80 per cent of the most bio-diverse areas on the

earth are home to indigenous and tribal people including India;
(b) if so, the details thereof;

(c) whether it is also a fact that India recorded highest malnutrition-led mortality

among Particularly Vulnerable Tribal Groups; and

(d) if so, the present status thereof and the steps taken by Government to enhance
their Human Development Indices (HDIs) and protect their rights with conservation
of their ethnicity?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) There are reports in the available
literature which suggest that 80 per cent of the most bio-diversity areas in the
world are home to indigenous and tribal peoples including India (Sobrevila, 2008;
Etchart, 2017).

(b) Indigenous people occupy a significant area of the world’s natural ecosystem. In
India, the North-Eastern Region comprises of seven States, namely, Arunachal Pradesh,
Assam, Meghalaya, Manipur, Mizoram, Nagaland and Tripura, which is known for
high ethnic and biological diversity, and is often referred to as “Biological Hotspot”
(Dollo et al., 2009). Uttarakhand, Madhya Pradesh Chhattisgarh and Jharkhand States

are also home to rich biological diversity and support several indigenous population.

(c) No such details have been reported to Ministry of Tribal Affairs in recent
past.

(d) Government has been implementing several schemes/programmes aimed at

improving human development indices like Integrated Child Development Services
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and Pradhan Mantri Matru Vandana Yojana of Ministry of Women and Child
Development, National Health Mission and Mission Indradhanush of Ministry of
Health and Family Welfare, Mid-Day Meals Scheme and Samagra Shiksha of Ministry
of Human Resource Development, Drinking Water and Total Sanitation Campaign of
Department of Drinking Water and Sanitation, Targeted Public Distribution System
of Department of Food and Public Distribution etc. Apart from giving grants for
gap filling in respect of sectors like education, health etc., Ministry of Tribal Affairs
provides untied funds for demand driven interventions for Particularly Vulnerable
Tribal Groups (PVTGs).

Land right issues of tribals

2980. SHRI AHAMED HASSAN: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether it is a fact that Government has not paid enough attention on the

land right issues of tribals:
(b) if so, the details thereof and if not, the reasons therefor;
(c) the details of steps taken by Government to protect the land rights of tribals;

(d) whether the tribals are targeted after they file their claims for land rights;

and
(e) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) Government has enacted the
‘The Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013 (RFCTLARR Act, 2013 in short). The purpose of the
said Act is to ensure, in consultation with Institutions of local Self Government and
Gram Sabhas established under the Constitution, a humane, participative, informed
and transparent process for land acquisition with the least disturbance to the owners
of the land and the other affected families and provide just and fair compensation to
the affected families whose land has been acquired or proposed to be acquired. The
provisions of the RFCTLARR Act, 2013 are implemented by appropriate Government
as defined under Section 3 (e) of the said Act.

Further, Government has enacted The Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 (FRA, 2006 in short). The
objective of the Act is to recognize and vest the forest rights and occupation in

forest land in forest dwelling Scheduled Tribes and other traditional forest dwellers
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who have been residing in such forests for generations but whose rights could not be
recorded. As per FRA, 2006 and Rules thereunder, responsibility for implementation
of the Act lies with the States/UTs.

This Ministry, being the Nodal Agency for implementation of FRA, has been
issuing various instructions/advisories to the State Governments from time to time
for effective implementation of the Act emphasizing that prescribed procedure, as
contained in the Act and Rules thereunder for vesting forest rights in forest dwelling
communities, should be followed to ensure that claims of eligible persons are not
rejected. States have been requested by this Ministry from time to time to review

all rejected claims to preclude the wrongful rejection of eligible claims.

As per information received from State Governments, till 31.03.2019, a total of
42,37,853, (individual and community) claims were filed out of which 19,64,048 titles
(individual and community) have been distributed and 17,53,504 claims (individual
and community) have been rejected implying that a total of 5,20,301 claims are

pending and at different stage of recognition/verification.

(c) Several constitutional and legislative measures have been put to place to
protect the land rights of tribals in the country. Details of the same is given in the

Statement (See below).
(d) and (e) No such report has been received in this Ministry.
Statement

Constitutional and Legislative measures to protect the land rights of tribals

(i) Part X of the Constitution contains special provision relating to administration
of Scheduled Areas and tribal area. Sub-paragraph of Paragraph 5 of Part
B of Schedule-V, under Article 244 (1) of the Constitution provide that
the Governor may make regulations for the peace and good government
of any area in a State which is for the time-being a Scheduled Area. In
particular, and without prejudice to the generality of the foregoing power,

such regulations may:—

(a) Prohibit or restrict the transfer of land by or among members of the

Scheduled Tribes in such area.

(b) Regulate the allotment of land to members of the Scheduled Tribes in

such area.

(c) Regulate the carrying on of business as money-lender by persons who

lend money to members of the Scheduled Tribes in such area.
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In making any such regulation, the Governor may repeal or amend any Act of
Parliament or of the Legislature of the State or any existing law which is for the

time-being applicable to the area in question.

(il)) The Panchayats (extension to the Scheduled Areas) Act, 1996 provides for
the extension of part IX of the Constitution relating to Panchayat to the
Scheduled areas. The Act, inter alia, provides that the Gram Sabha or
Panchayats at the appropriate shall be consulted before making the acquisition
of land in the scheduled areas for development projects and before resettling

or rehabilitating persons affected by such projects in scheduled areas.

(ii1) The Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006 seeks to recognize and vest the forest rights and
occupation in forest land in forest dwelling STs and OTFDs who have been
residing in forests for generations. Implementation of the Act lies with the
States/UTs, Section 4(5) of FRA, 2006 provides that same otherwise provided,
no member of forest dwelling Scheduled Tribe and under his occupation till

the recognition and verification procedure is complete.

(iv) In order to ensure the compensation and timely and proper rehabilitation of
displaced tribal people across the country, adequate provision in the “Right
to Fair compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement (RFCTLARR) Act, 2013’ have been made. As per section
41 of the Act, as far as possible, no land is to be acquired in the Scheduled
Area. In case acquisition or alienation of any land in the Scheduled Areas,
prior consent of Gram Sabha, or the Panchayats or the Autonomous District
Councils, as the case may be, is required to be obtained. The Act also lays
down procedure and manner of rehabilitation and resettlement (R&R) wherein
R&R is an integral part of the land acquisition plan itself. Chapter-V and
VI of the said Act contain detailed provision of R&R awards and their
implementation. As per the provisions of Section 48 of the RFCTLARR ACT,
2013, a national Monitoring Committee is to be set up for reviewing and
monitoring the implementation of Rehabilitation and Resettlement Schemes,
looking into issues related to displacement of people, payment of compensation,

rehabilitation and resettlement, and the status of land acquisition.
Pending proposal of Rajasthan and Delhi

2981. SHRI VIJAY GOEL: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) the details of schemes being implemented by the Ministry in Rajasthan and
Delhi;
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(b) the financial and physical progress reported under each of these schemes

during the last three years in those States, year-wise and State-wise;

(c) whether any proposals from those State Governments are pending with the

Ministry; and
(d) if so, the details thereof and Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) The details of schemes being
implemented by the Ministry of Tribal Affairs for welfare of Scheduled Tribes in
Rajasthan and Delhi is given in the Statement-I (See below). The financial and
physical progress under the schemes of the Ministry in the State of Rajasthan
and Delhi during the last three years is given in the Statement-II and Statement-III
(See below).

(c) and (d) The interventions under the most of the schemes/programmes of
the Ministry are demand driven and funds are provided to State Governments/
UT Administrations based upon proposals received from the State Governments/UT
Administrations and after appraisal and approval by a Project Appraisal Committee
(PAC) in the Ministry. The proposals received from State Government of Rajasthan
under the NGO run schemes have been in-principally approved/released 1st Installment.
Besides, one proposal of Government of Rajasthan received in the year 2018-19
under the scheme “Institutional Support for Marketing and Development of Tribal
Products/Produce” for release of grant-in-aid of ¥ 562.74 lakh, but could not be
considered then for want of utilization certificate, now upon receipt of utilization

certificate is under examination.
Statement-1

Brief Details of Schemes/Programmes of the Ministry of Tribal Affairs
for the Welfare of Scheduled Tribes

I.  Special Central Assistance To Tribal Sub Scheme (SCA to TSS): The
scheme of Special Central Assistance to Tribal Sub-Scheme (SCA to TSS)
which is 100% grant from Government of India. Grants are released to
States, having ST population for development and welfare of tribal people.
Funds are released to States based upon proposals received from the State
Governments, and considered in the Project Appraisal Committee (PAC), to
bridge the gaps in sectors like education, health, agriculture, skill development,
employment-cum-income generation, etc. 100% grants are provided to States.

Major part of infrastructure development in tribal dominated areas and
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I1.

2.

provision of basic amenities to tribal people in the country is carried out
through various schemes/programmes of concerned Central Ministries and the
State Governments concerned, while the Ministry of Tribal Affairs provides

additive to these initiatives by way of plugging gaps under SCA to TSS.
Grants Under Article 275(1) of the Constitution of India: The Ministry of

Tribal Affairs administers one programme named “Grants under Article 275(1)
of the Constitution of India” wherein funds are released to 27 States, having
ST population. Under this programme, 100% funding is made by Government
of India. Funding under this programme is aimed to enable the States to
meet the cost of such schemes of development as may be undertaken by
the State for the purpose of promoting the welfare of Scheduled Tribes in
that State or raising the level of administration of Scheduled Areas therein
to that of the administration of the rest of the areas of that State. Funds
are released towards various sectors such as education, health, agriculture,
horticulture, animal husbandry, fisheries, dairy and skill development/other
income generating schemes. This intervention is aimed at augmenting tribal

household economy and administrative structure/institutional framework.

Scheme of Development of Particularly Vulnerable Tribal Groups (PVTGs):
There are certain groups among Scheduled Tribes who have declining or
stagnant population, low level of literacy, pre-agricultural level of technology
and are economically backward. These groups are among the most vulnerable
sections of our society as they are few in numbers, have not attained any
significant level of social and economic development and generally inhabit
remote localities having poor infrastructure and administrative support. 75
such groups in 18 States and one UT, ie. UT of Andaman and Nicobar
Islands, have been identified and categorized as Particularly Vulnerable Tribal
Groups (PVTGs).

The scheme covers these 75 identified PVTGs. The scheme is very flexible

and it enables every State to focus on any developmental activity for PVTGs, viz.,

housing, land distribution, land development, agricultural growth, cattle development,

connectivity, installation of non-conventional sources of energy for lighting purpose,

social security or any other innovative activity meant for the comprehensive socio-

economic development of PVTGs.

IV. Pre-Matric Scholarships to ST Students:—

* Applicable to students who are studying in Classes IX-X.

* Parental income from all sources should be less than I 2.00 lakhs per

annum, which is proposed to be increased to ¥ 2.5 lakhs.
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*  Scholarship of ¥ 150/- per month for day scholars and ¥ 350/- per
month for hostellers is given for a period of 10 months in a year,
Scholarships are paid @ ¥ 150/- per month for Day Scholars and @
% 350/- per month for Hostellers, for a period of 10 months in a year.
This is proposed to be revised from existing I 150/- to I 225/- p.m.
for Day Scholars, and from ¥ 350/- to X 525/- p.m. for Hostellers.

*  Scholarship is disbursed through the State Government/UT Administration.

* Funds shared at the ratio of 75:25 between the Centre and State
Governments/UT Administrations and 90:10 for NE and Specially Category
States (Jammu and Kashmir, Himachal Pradesh and Uttarakhand) from
2014-15 onwards.

Post Matric Scholarships to ST Students:—

» Applicable to students who are studying in any recognized course from
a recognized institution for which qualification is Matriculation/Class X

or above.

* Parental income from all sources should be less than ¥ 2.50 lakhs per

annum.

*  Compulsory fees charged by educational institutions are reimbursed subject
to the limit fixed by the concerned State Fee Fixation Committee and
scholarship amount of ¥ 230 to ¥ 1200 per month, depending upon the

course of study is paid.
*  Scholarship is distributed through the State Government/UT Administration.

e Funds shared at the ratio of 75:25 between the Centre and State
Governments/UT Administrations and 90:10 for NE and Specially Category
States (Jammu and Kashmir, Himachal Pradesh and Uttarakhand) from
2014-15 onwards.

The Scheme 'Support to Tribal Research Institute (TRI)': This is a
Central Sector Scheme with 100% funding by the Central Government to the
TRIs directly or through State Government on need basis with the approval
of APEX Committee of the Ministry. The continuation of the scheme has
already been approved and revised guidelines issued (2017). Annual proposal
is appraised and approved by APEX Committee usually in the 1st Quarter/
F.Y. Mid-term Review of the projects sanctioned to the State TRIs under
the Scheme “Support to TRIs” is done in the month of September. Tribal
Research Institutes (TRIs) have been set up by various State Governments.
TRIs are established and administratively supported by concerned State

Governments.
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The basic objective of the scheme is to strengthen the Tribal Research Institutes
(TRIs) in their infrastructural needs, Research and Documentation activities and Training
and Capacity Building programmes, etc. Focus of the scheme is to establish TRIs
in each of the Tribal dominated States. It is envisaged that TRIs should work as
body of knowledge and research more or less as a think tank for tribal development,
preservation of tribal cultural heritage, providing inputs to States for evidence based
planning and appropriate legislations, capacity building of tribals and persons/
institutions associated with tribal affairs, dissemination of information and creation
of awareness. To recognize the heroic deeds of tribals, Government has resolved to

set up Tribal Freedom Fighters' Museums in the States.

VIIL. Institutional Support for Development and Marketing of Tribal Products/
Produce (Central Sector Scheme): Under the scheme, Grants-in-aid are
released to State Tribal Development Cooperative Corporations (STDCCs) and
Tribal Cooperative Marketing Development Federation of India Ltd. (TRIFED)
which is a multi-State Cooperative under Ministry of Tribal Affairs.

The scope of the Scheme:—

(1) To give comprehensive support for people belonging to various tribes in the
entire range of production, product development, preservation of traditional
heritage, support to both forest and agricultural produce of tribal people,
support to Institutions to carry the above activities, provisions of better
infrastructure, development of designs, dissemination of information about
price and the agencies which are buying the products, support to Government
agencies for sustainable marketing and thereby ensure a reasonable price
regime.

(2) Sharing of information with Gram Panchayats and Gram Sabhas.

(3) Skill upgradation, development of utilitarian products for increase in value

in market.
Objective of the Scheme:—

The objective of the Scheme is to create institutions for the Scheduled Tribes to
support marketing and development of activities they depend on for their livelihood.
These are sought to be achieved by specific measures like (i) market intervention;
(i1) training and skill up-gradation of tribal Artisans, Craftsmen, MFP gatherers etc.;
(i) R&D/IPR activity; and (iv) Supply chain infrastructure development.

VIII. Scheme of Strengthening Education Among ST Girls in Low Literacy

Districts: The primary objective of this Central Sector Scheme is promotion
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IX.

of education among tribal girls in the identified low literacy districts of the
country. The scheme, revised w.e.f. Ist April, 2008, aims to improve the
socio-economic status of the poor and illiterate tribal population through
the education of women. The Scheme has been revised with effect from
1.4.2008. Now it is being implemented in 54 identified low literacy districts
where ST Population is 25% or more and ST female literacy rate is below
35% as per 2001 census. The Scheme aims to bridge the gap in literacy
levels between the general female population and tribal women and is
meant exclusively for ST Girls. The educational complexes are established
in rural areas of identified districts and have classes I to V with a provision
for upgradation upto class XII, provided there is sufficient accommodation
for classrooms, hostel, a kitchen, gardening and for sports facilities. The
educational complexes impart not only formal education to tribal girls but
also train the students in agriculture, animal husbandry, other vocations and

crafts to make them economically strong.

Scheme of Grant-in-Aid to Voluntary Organisations Working for the
Welfrae of Scheduled Tribes: The Scheme was launched in 1953-54 and
was last revised w.e.f. Ist April, 2008. The prime objective of the scheme
is to enhance the reach of welfare schemes of Government and fill the gaps
in service deficient tribal areas, in the sectors such as education, health,
drinking water, agro-horticultural productivity, social security net etc. through
the efforts of voluntary organizations, and to provide favourable environment
for socio-economic upliftment and overall development of the Scheduled
Tribes (STs). Any other innovative activity having direct positive impact on
the socio-economic development or livelihood generation of STs may also be
considered through voluntary efforts. The scheme is Central Sector Scheme.
The grants are provided to the non-governmental organizations on application,
in a prescribed format, duly recommended by the multi-disciplinary State
Level Committee of the concerned State Government/UT Administration.
Funds are generally provided to the extent of 90% by the Government. The
voluntary organization is expected to bear the remaining 10% balance from

its own resources.



Statement-I11

Scheme-wise details of financial and physical progress under the Schemes/Programmes of the Ministry during the last three years in
the State of Rajasthan and Delhi

Sl Scheme/Programme 2016-17 2017-18 2018-19
No. Funds Utilised Funds Utilised Funds Utilised
Released Released Released

(i) Rajasthan:

1. Special Central Assistance to Tribal Sub Scheme 11072.90 11072.90 10051.83 10051.83 10327.93  2093.58

2. Grants under Article 275(1) of the Constitution 10341.39 10341.39 10240.58  2048.12 13769.23 0.00

3. Development of Particularly Vulnerable Tribal Groups 1331.00  1331.00  1038.00  1038.00  1008.00 655.20

4. Pre-Matric Scholarship for ST Students 0.00 0.00 328479 3284.79 1716.12  1716.12

5. Post-Matric Scholarship for ST Students 9800.00  9800.00 19912.49 19912.49 13598.95 13598.95

6. Support to Tribal Research Institutes (TRIs) 0.00 0.00 169.25 169.25 214 0.00

7. Institutional Support for Development and Marketing of Tribal 43.43 0.00 - - - -
Products/Produce

8. Strengthening Education among ST girls in Low Literacy Districts 148.78 * 25.13 * 168.17 *

9. Grants-in-Aid to Voluntary Organisations working for the Welfare 67.83 * 14.50 * 126.02 *
of STs

(ii) Delhi:

1. Grants-in-Aid to Voluntary Organisations working for the Welfare 11072.90 11072.90 10051.83 10051.83 10327.93 0.00

of STs

* Under the Schemes of Strengthening Education among ST girls in Low Literacy Districts and Grants-in-Aid to Voluntary Organisations working for the Welfare of STs funds are

released after receipt of Utilization Certificate of previous grants as per GFR provisions.
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Statement-111

Scheme-wise details of Beneficiaries covered wherever available under the
schemes/programmes of the Ministry in Rajasthan and Delhi

during the last three years

Sl Scheme/Programme 2016-17 2017-18 2018-19

No. No. of No. of No. of

Beneficiaries Beneficiaries Beneficiaries

(i) Rajasthan

1. Pre-Matric Scholarship for ST — 101696 —
students

2. Post-Matric Scholarship for ST 126965 135523 —
students

3. Grants-in-Aid to Voluntary 267 85 1104

Organisations working for the
Welfare of STs

4. Institutional Support for 1530 — —
Development and Marketing
of Tribal Products/Produce and
Mechanism for Marketing of
Minor Forest Produce through
MSP and Development of Value
Chain for MFP

5. Beneficiaries under different 1475 2563 134
schemes of National Scheduled

Tribes Finance and Development

Corporation

6. Strengthening Education among 535 140 634
ST girls in Low Literacy
Districts

(i) Delhi

1. Grants-in-Aid to Voluntary 92 160 50

Organisations working for the
Welfare of STs
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Eviction of forest dwellers

2982. SHRI SANJAY SINGH: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) the status of 19 lakh forest dwellers who were being evicted from the forests

by the Supreme Court;
(b) the steps taken to help them; and
(c) the details of future plans to ensure their rights to livelihood and residence?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) to (c) The Hon’ble Supreme Court
vide their order dated 13.02.2019, in the matter of W.P. (C) 109/2008 and 50/2008
ordered to evict the claimants from forests whose claims have been rejected under
the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006. (Forest Rights Act).

The Ministry of Tribal Affairs filed an application, in Hon’ble Supreme Court on
26.02.2019 for modification of order dated 13.02.2019. The Hon’ble Supreme Court
admitted the application filed by this Ministry and vide their Order dated 28.02.2019
stayed the eviction orders given on 13.02.2019.

The State Governments have been issued advisories by this Ministry to strictly
adhere to the provisions of the Forest Right Act, 2006 and Rules thereunder while
processing the claim of Forest dwellers under the Act and to ensure that no eligible
claim is rejected. Chief Secretaries have also been requested to file detailed affidavits
in this regard before the Hon’ble Supreme Court as directed by its order dated
28.02.2019.

Proper implementation of Forest Rights Act

2983. SHRI SANJAY SINGH: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether it is a fact that the rules pertaining to bettering the condition of
tribals as enshrined in the Scheduled Tribes and other Traditional Forest Dwellers
(Recognition of Forest Rights) Amendment Rules, 2012, are not being implemented

properly; and
(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) As per the Scheduled Tribes
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and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (in
short Forest Right Act, 2006) and Rules thereunder, responsibility for implementation
of the Act lies with the States/UTs.

This Ministry has been issuing various instructions/advisories to the State
Governments from time to time for effective implementation of the Act emphasizing
that prescribed procedure, as contained in the Act and Rules thereunder for vesting
forest rights in forest dwelling communities, should be followed to ensure that claims
of eligible persons are not rejected. States have been requested by this Ministry
from time to time to review all rejected claims to preclude the wrongful rejection

of eligible claims.

As per information received from State Governments, till 31.03.2019, a total of
42,37,853, (individual and community) claims were filed out of which 19,64,048 titles
(individual and community) have been distributed and 17,53,504 claims (individual
and community) have been rejected implying that a total of 5,20,301 claims are

pending and at different stage of recognition/verification.
Allocation of funds for Tribal Welfare Schemes

2984. SHRI D. KUPENDRA REDDY: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether it is a fact that about seven Ministries/Departments have not allocated
funds meant for tribal welfare schemes amounting to non-adherence of new guidelines
of NITI Aayog;

(b) if so, the details thereof and the reasons therefor.;

(c) whether the Ministry has taken up the matter with those Ministries in this
regard; and

(d) if so, the details and outcomes thereof and the steps taken as corrective

measures?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) to (d) The extant Guidelines of NITI
Aayog prescribes for earmarking of dedicated funds for tribal welfare by a total of
40 Ministries/Departments out of total scheme outlay of that Ministry Department
at different rates as in the Statement-I (See below). As reflected in the Statement
10 B of the Expenditure Profile of the Union Budget 2019-20, out of the total
40 identified Ministries/Departments, 38 Ministries have already allocated funds for
tribal welfare as at Statement II (See below) except Ministry of Pharmaceuticals and

Ministry of Fertilisers.
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Ministry of Tribal Affairs, NITI Aayog and Department of Economic Affairs

are seized of the matter and have been pursuing with the obligated Ministries/

Departments through letters and discussions during meetings to earmark funds as per

prescribed percentage stipulated under NITI Aayog Guidelines. Recently, Ministry of

Pharmaceuticals and Ministry of Fertilisers have already given consent for earmarking

of funds from the forthcoming budgets.

Statement-1

Percentage prescribed by NITI Aayog for earmarking of funds for tribal welfare

S1. No. Ministry/Department Prescribed Percentage
1. Department of Agriculture, Cooperation and 8.6
Farmers' Welfare
2. Department of Agricultural Research and Education 43
3. Ministry of Ayurveda, Yoga and Naturopathy, 4.3
Unani, Siddha and Homoeopathy (AYUSH)
4. Ministry of Coal 8.6
5. Department of Commerce 43
6. Department of Telecommunications 43
7. Department of Consumer Affairs 4.3
8. Department of Food and Public Distribution 4.3
9. Ministry of Culture 43
10.  Ministry of Development of North Eastern Region 8.6
11. Ministry of Electronics and Information Technology 6.7
12. Ministry of Environment, Forest and Climate 8.6
Change
13. Department of Animal Husbandry, Dairying and 8.6
Fisheries
14. Ministry of Food Processing Industries 4.3
15. Department of Health and Family Welfare 8.6
16. Ministry of Housing and Urban Affairs 4.3
17.  Department of School Education and Literacy 10.7
18. Department of Higher Education 8.6
19.  Department of Water Resources, River Development 8.6

and Ganga Rejuvenation
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S1. No. Ministry/Department Prescribed Percentage
20. Department of Drinking Water and Sanitation 10
21. Ministry of Labour and Employment 8.6
22. Ministry of Micro, Small and Medium Enterprises 8.6
23. Ministry of Mines 4.3
24. Ministry of New and Renewable Energy 8.6
25.  Ministry of Panchayati Raj 8.6
26. Ministry of Petroleum and Natural Gas 43
27.  Ministry of Power 8.6
28. Ministry of Road Transport and Highways 43
29. Department of Rural Development 17.5
30. Department of Land Resources 10
31. Department of Science and Technology 4.3
32.  Ministry of Skill Development and Entrepreneurship 8.6
33. Department of Empowerment of Persons with 8.6

Disabilities
34.  Ministry of Textiles 8.6
35. Ministry of Tourism 43
36. Ministry of Tribal Affairs 100
37. Ministry of Women and Child Development 8.6
38.  Ministry of Youth Affairs and Sports 8.6
39. Ministry of Fertilisers 43
40. Ministry of Pharmaceuticals 4.3
Statement-11

Details of allocation made by Central Ministries separately for welfare of STs

SL. Ministry/Department Earmarking Total Budget  Earmarking
No. Percentage Scheme Estimates  Percentage
Prescribed  (CS+CSS)  2019-20
by NITI allocation

Aayog
1 2 3 4 5 6
1. Department of Agriculture, 8.6 129860.55  11168.01 8.6

Cooperation and Farmers' Welfare
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1 2 3 4 5 6

2. Department of Agricultural Research 43 2699.00 114.81 4.3

and Education

3. Ministry of Ayurveda, Yoga and 43 798.32 35.00 4.4
Naturopathy, Unani, Siddha and
Homoeopathy (AYUSH)

4. Ministry of Coal 8.6 1097.00 94.35 8.6

5. Department of Commerce* 43 700.00 25.01 3.6

6. Department of Tele- 43 13400.49 800.57 6.0
communications

7. Department of Consumer Affairs* 43 62.00 2.66 43

8. Department of Food and Public 4.3 42.65 2.00 4.7
Distribution*

9.  Ministry of Culture 4.3 778.23 35.10 4.5

10. Ministry of Development of North 8.6 2978.10 810.50 27.2
Eastern Region

11. Ministry of Electronics and 6.7 3750.76 251.32 6.7
Information Technology

12. Ministry of Environment, Forest and 8.6 1894.80 102.50 54
Climate Change

13. Department of Fisheries# 8.6 560.00 53.83 9.6

14. Department of Animal Husbandry 8.6 2740.00 235.73 8.6
and Dairying

15. Ministry of Food Processing 43 1101.00 47.34 43
Industries

16. Department of Health and Family 8.6 47001.00 4042.09 8.6
Welfare

17. Ministry of Housing and Urban 43 46437.80 324.71 0.7
Affairs

18. Department of School Education 10.7 48038.60 5831.51 12.1
and Literacy

19. Department of Higher Education 8.6 9537.86 1605.00 16.8

20. Department of Water Resources, 8.6 7360.95 272.20 3.7

River Development and Ganga

Rejuvenation
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1 2 3 4 5 6

21. Department of Drinking Water and 10 19994.66 1999.47 10.0
Sanitation

22. Ministry of Labour and Employment 8.6 10713.00 929.06 8.7

23. Ministry of Micro, Small and 8.6 6957.76 560.39 8.1
Medium Enterprises

24. Ministry of Mines 43 804.07 25.55 32

25. Ministry of New and Renewable 8.6 5131.45 441.00 8.6
Energy

26. Ministry of Panchayati Raj 8.6 840.04 62.82 7.5

27. Ministry of Petroleum and Natural 4.3 35020.00 1570.21 4.5
Gas

28. Ministry of Power 8.6 11969.21 803.79 6.7

29. Ministry of Road Transport and 4.3 82861.39 2610.00 3.1
Highways

30. Department of Rural Development* 17.5 38499.62 5984.12 15.5

31. Department of Land Resources 10 2216.00 221.60 10.0

32. Department of Science and 4.3 2692.55 115.78 43
Technology

33. Ministry of Skill Development and 8.6 2676.65 214.59 8.0
Entrepreneurship

34. Department of Empowerment of 8.6 813.00 88.22 10.9
Persons with Disabilities

35. Ministry of Textiles 8.6 4748.96 216.99 4.6

36. Ministry of Tourism 43 2075.12 90.00 43

37. Ministry of Tribal Affairs 100 6847.89 6847.89  100.0

38. Ministry of Women and Child 8.6 28914.37 2486.64 8.6
Development

39. Ministry of Youth Affairs and Sports 8.6 1310.00 161.17 12.3
GranD TOTAL 585924.85 51283.5 8.75

* Presently excluded of the following expenditures for being in the nature of universal coverage including STs
or neutral:
(i) Department of Food and Public Distribution — Expenditure towards Subsidy Schemes
(i) Department of Consumer Affairs-(a) Price Stabilization Fund (b) Legal Metrology and Quality Assurance
(iii) Department of Rural Development - (a) Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) (b) Pradhan Mantri Gram Sadak Yojana (PMGSY)
(iv) Department of Commerce - Export Promotion Schemes
(v) Ministry of Petroleum and Natural Gas - (a) Strategic Oil Reserves (b) Refinery and Conservation
(c) Project Management Expenditure and Institutional Support
# Separate allocation has been made by Department of Fisheries during 2019-20 (Earlier it was integral with
Department of Animal Husbandry, Dairying and Fisheries)
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List of Ministries which have not made separate allocation of STs

Sl. Ministry/ Earmarking Total Scheme Budget = Earmarking
No. Department Percentage (CS+ CSS) Estimates  Percentage
Prescribed by allocation 2019-20
NITI Aayog
1. Department of 4.3 79996.00 0.00 0.0
Fertilisers
2. Department of 43 204.30 0.00 0.0
Pharmaceuticals

Rape cases reported to NCW

2985. SHRI K. SOMAPRASAD: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of rape cases reported to the National Commission for Women
(NCW) during 2014 to 2019, State/UT-wise;

(b) the states from where a large number of rape cases have been reported; and

(c) the suggestions received by NCW to curb the menace of rape and the action

taken thereon.

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The State/UT-wise details of complaints registered
by National Commission for Women (NCW), under the category ‘“Rape/Attempt to
rape” during 2014-19 is given in Statement (See below). As per the data, maximum
numbers of complaints have been received from the States of Uttar Pradesh, Delhi,

Haryana, Rajasthan and Bihar.

(c) NCW has not received any specific suggestions to curb the menace of
rape. However, NCW had forwarded recommendations on amendments to the laws
relating to rape and related provisions in the year 2009-10 which have been suitably

incorporated in the Criminal Law Amendment Act, 2013.
Statement

State/UT-wise data of complaints registered under the category of rape/attempt
to rape in National Commission for Women (NCW)

SI. No. State 2014 2015 2016 2017 2018 2019
1 2 3 4 5 6 7 8
1. Andhra Pradesh 3 4 4 7 7 2
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh - - - - - -
3. Assam 3 2 5 2 6 1
4. Bihar 50 56 40 48 87 23

Chandigarh 4 1 4 4 1 -
6. Chhattisgarh 7 13 8 8 11 1
7. Dadra and Nagar - 2 2 - 1 1

Haveli
8. Daman and Diu
9. Delhi 147 148 113 96 135 28
10.  Goa - 2 1 - - -
11.  Gujarat 5 13 10 9 11 2
12.  Haryana 158 116 69 126 166 24
13.  Himachal Pradesh 2 2 6 1 6 3
14.  Jammu and - 1 3 4 2 -

Kashmir
15.  Jharkhand 27 25 11 15 20 4
16.  Karnataka 8 10 17 14 17 3
17.  Kerala 1 3 4 4 9 -
18.  Lakshadweep - - - - - -
19. Madhya Pradesh 73 60 48 41 35 9
20.  Maharashtra 35 28 47 34 25 13
21.  Manipur - - - - 2 -
22.  Meghalaya - - - - - -
23.  Mizoram - - - - - -
24.  Nagaland 1 - - - - 1
25.  Odisha 8 7 6 10 8 5
26.  Puducherry - 1 - - - -
27.  Punjab 17 9 22 22 22 5
28.  Rajasthan 146 142 64 95 112 14
29.  Sikkim - - - - - -
30.  Tamil Nadu 11 11 24 21 21 6
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1 2 3 4 5 6 7 8
31.  Telangana 10 8 10 7 1 5
32.  Tripura - - - - - -
33.  Uttar Pradesh 1,802 1,626 809 1,027 1,333 390
34.  Uttarakhand 43 26 12 20 22 2
35. West Bengal 14 12 20 22 22 8

Evaluation/Review of schemes

2986. SHRI D. KUPENDRA REDDY: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether the Ministry has made any evaluation/review of the schemes like
Beti Bachao, Beti Padhao and Pradhan Mantri Matru Vandana Yojana (PMMVY),

etc.; and

(b) if so, the details thereof and the outcome thercof and if not, the reasons
therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. Ministry of Women and Child Development
has made evaluation/review of various schemes viz. One Stop Centre (OSC), Gender
Budget and Research Publication and Monitoring (GBRPM), Swadhar Greh (SG),
Ujjawala, Women Working Hostel (WWH), However, an evaluation study on Beti
Bachao Beti Padhao Scheme has been entrusted to National Council of Applied
Economic Research, New Delhi (NCAER). No evaluation of Pradhan Mantri Matru
Vandana Yojana (PMMVY) has been done so far.

(b) The brief of recommendations suggested in the evaluation reports are:—

(i) One Stop Centre (OSC) — National Institute of Public Cooperation and
Child Development (NIPCCD) evaluated the scheme and the services of
OSCs were found useful for the women affected by violence to avail

integrated services and recommended for expansion of OSC in all districts.

(i1)) Gender Budgeting and Research Publication and Monitoring (GBRPM) —
NABARD Consultancy Service (P) Ltd. conducted evaluation of the Gender
Budgeting scheme and recommended to strengthen the process through

focused and rigorous gender research, analysis and capacity building.

(iii)) Swadhar Greh (SG) — The scheme has been evaluated by Centre for

Market Research and Social Development, New Delhi, revision of
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guidelines of the scheme were recommended to ensure a robust and

innovative framework of the scheme.

(iv) Ujjawala — Delhi University evaluated the scheme and recommended for
continuation in future as it is aiming at dealing with the practice from

grassroots through prevention.

(v) Women Working Hostel (WWH) — The scheme was evaluated by Indira
Gandhi National Open University (IGNOU) and it was recommended
for continuation as WWH is providing safe place for women working

outside their native place/house.
Tackling of sexual harassment of women

2987. PROF. M. V. RAJEEV GOWDA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) in what manner, the Ministry proposes to implement the Sexual Harassment
of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013 in wake

of the #metoo campaign;

(b) whether the Ministry plans to bring in an amendment to the said Act and
if so, by when;

(¢) whether the Ministry has planned to set up fast track courts for sexual

harassment cases and if so, the details thereof; and

(d) in what manner, the Ministry plans to tackle these cases and ensure justice

delivery?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) All Ministries of Government of India and State/UT
Governments have been requested to organize workshops and awareness programmes
in their Departments/Offices for sensitizing employees about matters pertaining to

sexual harassment of women at workplaces.

The Ministry of Women and Child Development issues advisories from time
to time to all State Governments/UT Administrations, Ministries/Departments of
Government of India and leading business associations including Associated Chambers
of Commerce and Industry of India (ASSOCHAM), Federation of Indian Chambers
of Commerce and Industry (FICCI), Confederation of Indian Industry (CII), National
Association of Software and Services Companies (NASSCOM) etc., to ensure effective
implementation of the Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Act, 2013.

Apart from the above, the Ministry of Women and Child Development has
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identified resource institutions to provide capacity building programmes i.e. trainings,
workshops, etc. on the issue of prevention, prohibition and redressal of sexual

harassment of women at workplaces.

(b) The Government of India is currently not planning to bring an amendment
to “The Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013”.

(c) and (d) No, Sir. However, the proposal for setting up of 1023 Fast Track
Special Courts (FTSCs) in the country for speedy disposal of cases of rape and
The Protection of Children from Sexual Offences Act, 2012 has been appraised and
recommended by the Empowered Committee of Officers set up under the Nirbhaya

Framework.
Poshan Abhiyaan to address malnutrition

2988. SHRI T. RATHINAVEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is fact that Government had launched the POSHAN Abhiyaan to

address malnutrition though convergence, use of technology and a targeted approach;
(b) if so, the details thereof;

(c) whether it is also a fact that the Abhiyaan targets to reduce stunting, under
nutrition, anaemia and reduce low birth weight by 2%, 2%, 3% and 2% per annum

respectively; and
(d) if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The Government has set up POSHAN Abhiyaan
on 18.12.2017 for a three year time-frame, commencing from 2017-18. Under the
Abhiyaan, all districts of the 36 States/UTs have been covered for implementation in
a phased manner. The Abhiyaan aims to reduce malnutrition in the country through
a life cycle approach, by adopting a synergised and result oriented approach. The
Abhiyaan ensures mechanisms for timely service delivery and a robust monitoring
infrastructure. The targets of the Abhiyaan are to reduce stunting in children (0-6
years), under-nutrition (underweight prevalence) in children (0-6 years) and Low
Birth Weight @2% per annum and reduce anaemia among young children (6-59
months), women and adolescent girls @3% per annum. Monitoring at the National,
State, District and Block and Anganwadi level is done through ICDS — Common
Application Software (CAS) to strengthen service delivery at ground level. Till such
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time the ICDS-CAS is fully rolled out, monitoring is done through existing Monitoring
Information System (MIS) and Rapid Reporting System.

National Nutrition Mission

2989. SHRI VEER SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is giving thrust to the National Nutrition Mission
(NNM);

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) whether Government has identified various districts across the country under
NNM; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (¢) The Government has set up POSHAN Abhiyaan
on 18.12.2017 for a three year time-frame, commencing from 2017-18. Under the
Abhiyaan, all districts of the 36 States/UTs have been covered for implementation in
a phased manner. The Abhiyaan aims to reduce malnutrition in the country through
a life cycle approach, by adopting a synergised and result oriented approach. The
Abhiyaan ensures mechanisms for timely service delivery and a robust monitoring
infrastructure. The targets of the Abhiyaan are to reduce stunting in children (0-6
years), under-nutrition (underweight prevalence) in children (0-6 years) and Low
Birth Weight @2% per annum and reduce anaemia among young children (6-59
months), women and adolescent girls @3% per annum. Monitoring at the National,
State, District and Block and Anganwadi level is done through ICDS — Common
Application Software (CAS) to strengthen service delivery at ground level. Till such
time the ICDS-CAS is fully rolled out, monitoring is done through existing Monitoring
Information System (MIS) and Rapid Reporting System.

Improvement in nutritional status of children

2990. SHRI SUSHIL KUMAR GUPTA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that according to the latest data of the Ministry of
Health and Family Welfare nearly 44 per cent children in Bihar and 48 per cent

children in Jharkhand are underweight while country's average is 35 per cent;
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(b) whether there is any data available in this regard about other States; and

(c) the details of work done under POSHAN Abhiyaan to achieve improvement

in nutritional status of children from 0-6 years?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) As per the National Family Health Survey — 4
(NFHS-4) conducted by Ministry of Health and Family Welfare in 2015-16, in the State
of Bihar 43.9% children under five years of age are underweight and in Jharkhand
47.8% children are underweight as against 35.7% children being underweight in the

country. The State-wise details are given in the Statement (See below).

(c) The activities under POSHAN Abhiyaan in order to achieve improvement in
nutritional status of children from 0-6 years inter alia include ensuring convergence
with other programmes, IT-enabled Common Application Software for strengthening
service delivery and interventions, community mobilization and advocacy leading to
Jan Andolan — to educate people on nutritional aspects, capacity building of frontline

functionaries, etc.
Statement

Prevalence of under weight among children under 5 years of age as per
National Family Health Survey 4 (2015-16)

S1. No. State Underweight
1. Andaman and Nicobar Islands 21.5
2. Andhra Pradesh 31.9
3. Arunachal Pradesh 19.4
4. Assam 29.8
5. Bihar 43.9
6. Chandigarh 24.5
7. Chhattisgarh 37.7
8. Delhi 27
9. Dadra and Nagar Haveli 38.8
10. Daman and Diu 26.7
11. Goa 23.8
12. Gujarat 393

13. Haryana 29.4
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S1. No. State Underweight
14. Himachal Pradesh 21.2
15. Jammu and Kashmir 16.6
16. Jharkhand 47.8
17. Karnataka 352
18. Kerala 16.1
19. Lakshadweep 23.6
20. Madhya Pradesh 42.8
21. Mabharashtra 36
22. Manipur 13.8
23. Meghalaya 28.9
24. Mizoram 12
25. Nagaland 16.7
26. Odisha 34.4
27. Punjab 21.6
28. Puducherry 22
29. Rajasthan 36.7
30. Sikkim 14.2
31. Tamil Nadu 23.8
32. Telangana 28.3
33. Tripura 24.1
34. Uttar Pradesh 39.5
35. Uttarakhand 26.6
36. West Bengal 31.5

India 35.7

Orphaned and Abandoned Children

Outside Institutionalised Care

2991. SHRI DEREK O’BRIEN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether out of 29.6 million orphaned and abandoned children in the country,

only 470,000 children are in institutionalised care;
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(b) the number and details of Child Care Institutions (CCls) that have been linked
with the Central Adoption Resource Authority (CARA) as compared to unregistered
CClIs;

(c) whether the ratio of abandoned children to children in institutionalised care

is asked and if so, the details thereof;

(d) whether Government has taken any steps to shut-down unregistered CCls

and hold childcare officers accountable; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) The primary responsibility of execution of the
Juvenile Justice (Care and Protection of Children) Act, 2015 (JJ Act) lies with the
State Governments. Details of Child Care Institutions in the country along with number
of Children residing in these institutions under Child Protection Services (CPS) is at
Statement-I (See below). However, as per information provided by Central Adoption
Resource Authority (CARA), 5940 Child Care Institutions (CCIs) have been entered
on Child Adoption Resource Information and Guidance System (CARINGS) by the
respective State and UTs out of which 5364 CCIs have been linked to Specialised
Adoption Agencies (SAAs) as on 15th July, 2019. Number of children in need of care
protection reported on the CARINGS portal, State/UT-wise is given in Statement-II
(See below). The Ministry has not received any other data set regarding the orphan

and abandoned children in the country.

(d) and (e) As per the report submitted by the States/UTs on 18.09.2018,
4849 Institutions were inspected and 539 Institutions were closed on account of
non-compliance of provisions of JJ Act as found by inspection committees during
inspections. States/UTs have informed that as on 08.01.2019, there are 7909 Institutions
registered under JJ Act, 2015. The Ministry of Women and Child Development has
issued advisories from time to time to States/UTs to register all Government and
Non-Government Organization (NGO) run CCIs under Sub-section (1) of Section (41)
of JJ Act by 31st December, 2017. A letter was sent to all the States/UTs to initiate
steps to close down those Institutions which have declined to register. The details
of all the registered CClIs in the country, State/UT-wise as provided by States/UTs
as on 8.01.2019 is in the Statement-III.



Statement-1

Details of Child Care Institutions in the country along with number of children residing
in these institutions under CPS as on 31.03.2019

9ce

Sl. No. States/UTs Institutional Care [Homes] Open Shelters Specialised Adoption Agencies

No. Assisted Beneficiaries No. Assisted Beneficiaries No. Assisted Beneficiaries
1 2 3 4 5 6 7 8
1. Andhra Pradesh 66 2316 13 342 14 144
2. Arunachal Pradesh 4 76 0 0 1 9
3. Assam 37 1765 3 51 23 69
4. Bihar 26 1567 5 134 13 138
S. Chhattisgarh 65 2325 10 117 12 120
6. Goa 23 1188 3 378 2 16
7. Gujarat 45 1706 0 0 12 86
8. Haryana 24 1403 21 614 7 47
9. Himachal Pradesh 33 1227 3 38 1 11
10. Jammu and Kashmir 17 823 0 0 2 0
11. Jharkhand 36 992 5 141 15 93
12. Karnataka 80 2998 40 1153 25 107
13. Kerala 30 788 4 100 12 65
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1 2 3 4 5 6 7 8
33. Daman and Diu 0 0 - 0 - 0
34. Lakshadweep - 0 - 0 - 0
35. Delhi 28 1447 13 380 3 72
36. Puducherry 27 1043 2 42 2 16

ToTtAL 1476 64364 275 7317 338 3002
Statement-11
Number of Children in Institutional Care in Specialised Adoption Agencies (SAAs), as per the
details entered on CARINGS, as on 16.07.2019
S1. No. State/UT Orphan Abandoned  Surrendered Having Family and Requiring Total
Institutitional Care

1 2 3 4 5 6 7
1. Andaman and Nicobar Islands 13 0 1 11 25
2. Andhra Pradesh 279 191 51 79 600
3. Arunachal Pradesh 0 2 4 0 6
4. Assam 32 108 40 10 190
5. Bihar 27 230 5 6 268
6. Chandigarh 2 12 20 12 46
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1 3 4 5 6 7
25. Punjab 10 220 25 69 324
26. Rajasthan 17 114 23 19 173
27. Sikkim 0 0 7 0 7
28. Tamil Nadu 37 104 111 1 253
29. Telangana 15 138 261 26 440
30. Tripura 9 25 10 13 57
31. Uttar Pradesh 73 259 57 21 410
32. Uttarakhand 2 9 0 0 11
33. West Bengal 38 277 35 19 369

TotaL 1202 3309 1983 580 7074

Source : CARINGS
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The details of all the registered CCls working in the country, State/UT-wise as
provided by States/UTs as on 8.01.2019

S1. No. States/UTs No. of Registered CCls
1. Andaman and Nicobar Islands 0
2. Andhra Pradesh 779
3. Arunanchal Pradesh 11
4. Assam 122
5. Bihar 83
6. Chandigarh 10
7. Chhattisgarh 81
8. Dadra and Nagar Haveli 2
9. Daman and Diu 0

10. Delhi 50
11. Goa 80
12. Gujarat 121
13. Haryana 81
14. Himachal Pradesh 47
15. Jammu and Kashmir 70
16. Jharkhand 120
17. Karnataka 1134
18. Kerala 817
19. Lakshadweep 0
20. Madhya Pradesh 117
21. Mabharashtra 908
22. Manipur 126
23. Meghalaya 99
24, Mizoram 52
25. Nagaland 68
26. Odisha 270
27. Puducherry 63
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Sl. No. States/UTs No of Registered CCls
28. Punjab 61
29. Rajasthan 240
30. Sikkim 28
31. Tamil Nadu 1263
32. Telangana 465
33, Tripura 30
34. Uttar Pradesh 207
35. Uttarakhand 41
36. West Bengal 263

ToraL 7909

Status of National Policy on Women

2992. SHRI K. BHABANANDA SINGH: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the status of National Policy on Women; and

(b) whether Government proposes to undertake an analysis of the existing laws
to remove those which are discriminatory towards women in nature and ensure that
the principle of equality as enshrined in the Constitution and envisioned in the draft

policy is achieved.

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The Ministry of Women and Child Development
has prepared the draft National Policy for Women incorporating suggestions of
stakeholders. The National Policy envisages to eliminate all forms of violence and
discrimination against women through strengthening of policies, programmes and
institutions as well as through community engagement. Analysis and evaluation of
existing laws, rules, policies is a continuous process and it has been the endeavour
of the Government to harmonize the policy in accordance with the Constitutional
provisions. The draft National Policy for Women is under consideration of the

Government.



Written Answers to [18 July, 2019] Unstarred Questions 333

Report of UN World Food Programme

2993. DR. T. SUBBARAMI REDDY:
SHRI D. RAJA:
SHRIMATI AMBIKA SONI:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether the report of UN World Food Programme, on the analysis of
country’s progress in achieving the second Sustainable Development Goal to end

hunger, cautioned that Indian children would be malnourished and stunted by 2022;
(b) if so, the details thereof;

(¢) whether the foodgrain yield matches with the target yields in controlling

malnutrition;

(d) the average per capita consumption of energy among the poorest population

as compared to the normal ones; and

(¢) whether any action plan has been prepared to control malnutrition among
children and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The report prepared in collaboration between
Ministry of Statistics and Programme Implementation and World Food Programme,
provides a baseline using the available data from Government sources which will
be updated to measure the progress over a period of time as and when the new
datasets of Government are released. The analysis shows annual decline in rate of
stunting during the period 2005-06 to 2015-16.

(c) Statement of time series of yield of major agricultural crops upto 3rd Advance

Estimates 2018-19 is given in the Statement (See below).

(d) As per the Report of Nutritional Intake in India, 2011-12 published under
68th round of National Sample Survey Office (NSSO), the average dietary energy
intake per person per day was 2233 Kcal for rural India and 2206 Kcal for urban
India, which is lower than Recommended Dietary Allowance (RDA) of 2320 Kcal.

(¢) The Government has set up POSHAN Abhiyaan on 18.12.2017 for a three
year time-frame, commencing from 2017-18. The Abhiyaan aims to reduce malnutrition
in the country in a phased manner, through a life cycle approach, by adopting a
synergised and result oriented approach. The Abhiyaan will ensure mechanisms for

timely service delivery and a robust monitoring as well as intervention infrastructure.



334  Written Answers to [RAJYA SABHA] Unstarred Questions

The target of the Abhiyaan is to reduce stunting in children (0-6 years), under-
nutrition (underweight prevalence) in children (0-6 years) and Low Birth Weight @2%
per annum and reduce anaemia among young children (6-59 months), women and
adolescent girls @3% per annum across the country. The major works undertaken under
this Abhiyaan are ensuring convergence with various other programmes; Information
Technology enabled Common Application Software for strengthening service delivery
and interventions; Community Mobilization and Awareness Advocacy leading to Jan
Andolan- to educate the people on nutritional aspects; Capacity Building of Frontline

Functionaries, incentivizing States/UTs for achieving goals etc.



Statement

(4) All India estimates of yield of foodgrains during 2003-04 to 2010-11

Crop Season 2003-04  2004-05  2005-06  2006-07  2007-08  2008-09  2009-10 2010-11
Rice Kharif 2004 1883 1990 2024 2094 2081 2018 2120
Rabi 2947 3077 3127 3130 3159 3019 3064 3184
ToTtAL 2078 1984 2102 2131 2202 2178 2125 2239
Wheat Rabi 2713 2602 2619 2708 2802 2907 2839 2989
Jowar Kharif 1085 987 1082 992 1176 1055 853 1119
Rabi 377 641 726 727 894 904 865 827
ToTtAL 716 797 880 844 1021 962 860 949
Bajra Kharif 1141 859 802 886 1042 1015 731 1079
Maize Kharif 1932 1740 1799 1660 2122 2048 1740 2285
Rabi 2987 3224 3076 3793 3854 4387 3694 4003
ToTtAL 2041 1907 1938 1912 2335 2414 2024 2540
Ragi Kharif 1180 1567 1534 1226 1552 1477 1489 1705
Small Millets Kharif 473 434 443 475 530 491 460 553
Barley Rabi 1975 1958 1938 2055 1985 2394 2172 2357
Coarse Cereals Kharif 1314 1168 1178 1144 1410 1371 1119 1500
Rabi 858 1102 1152 1316 1510 1735 1525 1641
ToTtAL 1221 1153 1172 1182 1431 1459 1212 1531
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Crop Season 2003-04  2004-05  2005-06  2006-07  2007-08  2008-09  2009-10 2010-11
Cereals Kharif 1739 1618 1693 1706 1845 1841 1693 1892
Rabi 2413 2382 2427 2526 2646 2722 2650 2801
ToTAL 1983 1903 1968 2020 2151 2183 2075 2256
Tur (Arhar) Kharif 670 667 765 650 826 671 711 655
Gram Rabi 811 815 808 845 762 895 915 895
Urad Kharif 430 382 386 412 475 419 363 557
Rabi 426 552 540 640 405 506 586 489
ToTAL 430 419 419 470 457 440 418 542
Moong Kharif 502 295 277 328 410 348 180 538
Rabi 390 420 414 434 400 423 409 404
ToTAL 480 317 304 349 409 364 226 513
Lentill Rabi 743 675 628 621 622 693 697 591
Other Kharif Pulses Kharif 466 239 237 309 405 367 200 511
Other Rabi Pulses Rabi 730 673 687 654 674 737 753 708
Pulses Kharif 528 417 456 449 557 478 397 578
Rabi 743 736 729 752 689 806 825 791
ToTtAL 636 577 598 613 625 660 630 691
Foodgrains Kharif 1551 1430 1511 1522 1644 1654 1496 1669
Rabi 2004 1989 2020 2092 2176 2265 2203 2280
ToTAL 1727 1652 1716 1757 1860 1909 1798 1930
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(B) All India estimates of yield of foodgrains during 2011-12 to 2018-19

Crop Season 2011-12  2012-13  2013-14  2014-15  2015-16  2016-17  2017-18 2018-19
Rice Kharif 2311 2374 2319 2295 2305 2417 2469 2568
Rabi 3238 3352 3232 3291 3382 3230 3531 3416
ToTtAL 2393 2462 2416 2391 2400 2494 2576 2647
Wheat Rabi 3177 3117 3145 2750 3034 3200 3368 3424
Jowar Kharif 1257 1171 1050 1014 850 954 1104 1134
Rabi 741 644 896 808 615 730 853 773
TotaL 957 850 957 884 697 812 956 913
Bajra Kharif 1171 1198 1184 1255 1132 1305 1231 1236
Maize Kharif 2234 2244 2346 2249 2236 2413 2706 2725
Rabi 3765 4156 4050 4414 4006 3896 4436 5102
TotaL 2478 2567 2676 2632 2563 2689 3065 3098
Ragi Kharif 1641 1392 1661 1706 1601 1363 1662 1358
Small Millets Kharif 565 583 630 655 601 714 804 725
Barley Rabi 2516 2518 2718 2280 2439 2663 2695 2617
Coarse Cereals Kharif 1563 1583 1619 1633 1544 1708 1818 1867
Rabi 1689 1725 2034 1915 1686 1885 2323 2381
ToTAL 1590 1617 1717 1703 1579 1750 1934 1973
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Crop Season 2011-12 2012-13  2013-14  2014-15  2015-16  2016-17  2017-18 2018-19
Cereals Kharif 2056 2116 2089 2081 2065 2188 2259 2354
Rabi 2969 2932 2995 2681 2862 3010 3239 3299
ToraL 2415 2449 2462 2331 2393 2525 2657 2733
Tur (Arhar) Kharif 662 776 813 729 646 913 967 739
Gram Rabi 928 1036 960 889 840 974 1078 1078
Urad Kharif 523 606 490 516 459 626 632 641
Rabi 621 682 768 891 773 656 798 753
TortaL 549 623 555 604 537 632 662 662
Moong Kharif 475 400 409 428 363 488 440 473
Rabi 508 538 620 640 554 546 600 637
TortaL 483 438 474 498 416 500 477 502
Lentill Rabi 678 797 759 705 765 838 1047 1036
Other Kharif Pulses Kharif 420 377 409 474 385 409 441 369
Other Rabi Pulses Rabi 765 840 816 833 766 867 957 925
Pulses Kharif 541 594 580 573 489 667 668 595
Rabi 832 936 891 842 796 898 1015 1007
ToraL 699 789 763 728 656 786 853 803
Foodgrains Kharif 1821 1892 1864 1862 1808 1890 1951 2001
Rabi 2431 2432 2435 2232 2342 2441 2603 2665
TortaL 2079 2129 2120 2028 2042 2129 2235 2283
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Report of social audit conducted by NCPCR

2994, SHRI V. VIJAYASAI REDDY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that as per the social audit conducted by National
Commission for Protection of Child Rights (NCPCR), child care institutions are

operating in utter disregard to mandatory standards;

(b) whether it is also a fact that out of nearly 3,000 children homes studied

till now, only 54 institutions have received positive reviews; and

(c) whether the social audit which was to be completed by October, 2018 has

been completed and if so, the details thereof, State-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (b) The Hon’ble Supreme Court
of India in its order dated 5th May, 2017 in the matter of Exploitation of Children
in the Orphanages in the State of Tamil Nadu vs. Union of India and Ors. [Writ
Petition (Crl.) 102 of 2007], had directed National Commission for Protection of
Child Rights (NCPCR) to conduct social audit of all Child Care Institutions (CCls)
across the country to ensure transparency and accountability in the management and
functioning of CClIs and other bodies under the Juvenile Justice (Care and Protection
of Children) Act, 2015 (JJ Act) and Juvenile Justice (Care and Protection of Children)
Model Rules, 2016. In adherence to the order dated 5th May, 2017 of the Hon’ble
Supreme Court, NCPCR had commissioned the work of social audit through a third
party agency. In the month of August 2018, the agency conducting social audit had
submitted an interim draft report “Rapid Analysis of 3514 Institutions in India as on
31st July, 2018” in which according to the emerging trends infer alia 54 institutions

had received positive reviews from the committees constituted under JJ Act, 2015.

(c) As per the information provided by NCPCR, the field work of social audit

has been completed and the preparation of final report is in progress.
Amendments in POCSO act

2995. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) by when the amendments to the POCSO Act, 2012 would be implemented

by Government including death sentences being awarded to child rapists;

(b) whether the Ministry is aware of my letter asking for review of POCSO
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Act, with a view to make it more effective and stronger deterrent for criminals who

prey on the children of our country; and

(c) the budgetary allocations made and its utilisation for the implementation of
POCSO Act and training of State machinery to ensure better enforcement of the

same during the last three years, State-wise including Karnataka?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI): (a) The enactment of the Protection of Children from
Sexual Offences (POCSO) Amendment Bill, 2019 is a prerogative of the Parliament.

(b) Yes, Sir.

(c¢) The Government is providing financial assistance as Grant-in-Aid, to the
States/UTs under a centrally sponsored scheme “Child Protection Services” (CPS)
(erstwhile Integrated Child Protection Scheme) for providing Institutional or Non-
Institutional care (as the case may be) for children in need of care and protection
including child victims of sexual abuse. The State/UT-wise details of funds released
and utilized under the CPS Scheme is given in the Statement (See below). Further, the
Government has released a one-time grant of Rs.200 crores to all States/UTs during
2016-17 under Central Victim Compensation Fund (CVCF) Scheme. Out of this, an

amount of ¥ 9.95 crores was released to the Government of Karnataka under CVCF



Statement

Financial assitance inform of grant in and the States/Union Territotries under centrally opened Scheme (Child Protection Scheme)

(X in lakhs)

SL. Name of the State 2016-17 2017-18 2018-19
No. Amount Amount Amount Amount Amount Amount
released Utlized released Utlized released Utlized
1 2 3 4 5 6 7 9
1. Andhra Pradesh 110.74 586.32 1469.88 1537.11 1870.01 1477.11
2. Arunachal Pradesh 52.29 179.54 643.71 180.00 37.63 526.03
3.  Assam 413.64 1112.98 2932.68 1608.78 3379.63 2015.65
4. Bihar 2787.92 1923.33 541.56 1609.84 2621.87 *
5. Chhattisgarh 527.77 1683.25 3181.97 1701.20 2151.01 *
6. Goa 36.83 98.27 728.53 54.44 16.03 80.17
7. Gujarat 769.95 1526.53 590.11 1767.24 2251.55 1790.09
8. Haryana 0.00 1224.85 1858.22 2500.00 1387.60 1693.65
9. Himachal Pradesh 2345.48 2390.26 1835.01 1833.11 1342.64 1349.88
10.  Jammu and Kashmir 43.12 114.71 807.48 807.48 2106.94 *
11.  Jharkhand 840.11 842.14 1714.57 1641.76 1480.26 1570.69
12. Karnataka 3720.80 3709.53 3272.45 1364.04 4022.56 3285.56
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1 2 3 4 5 6 7 9
13. Kerala 260.50 216.96 1849.45 1275.72 1263.77 1263.47
14. Madhya Pradesh 2503.88 2535.83 3262.77 2582.87 2959.23 3070.18
15. Maharashtra 2272.33 1569.37 608.15 608.15 3156.52 *
16. Manipur 241.34 709.47 1886.33 2103.00 3866.99 2452.99
17. Meghalaya 2060.33 2060.33 1846.60 1846.60 2254.51 900.80
18.  Mizoram 1949.55 1949.55 1917.51 1917.51 2042.28 *
19. Nagaland 1350.37 1447.50 1457.45 1457.45 1787.12 1787.12
20. Odisha 1089.22 2580.78 2599.30 2782.53 4352.44 *
21. Punjab 581.67 718.31 143.24 875.43 1244.17 535.83
22. Rajasthan 0.00 2267.52 4752.30 2995.81 3584.72 *
23.  Sikkim 601.18 365.87 662.76 125.43 379.25 *
24. Tamil Nadu 13039.37 3648.55 2013.12 5512.50 7895.14 8622.16
25. Telangana 195.64 1823.98 894.82 633.08 1329.23 1647.72
26. Tripura 676.04 415.30 446.81 499.00 885.77 849.55
27. Uttar Pradesh 3207.19 3109.82 1830.67 4222.98 7834.39 5347.81
28. Uttarakhand 15.54 187.54 907.57 731.40 1344.40 405.84
29. West Bengal 6763.87 3522.60 5073.56 4232.67 2372.13 3391.03
30. Andaman and Nicobar Island 36.88 36.76 31.66 93.36 218.85 201.17
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31. Chandigarh 245.44 278.53 194.32 236.17 577.58 *
32. Dadra and Nagar Haveli 177.59 59.11 24.82 69.90 11.24 90.74
33. Daman and Diu 126.42 80.33 21.89 83.00 18.42 67.77
34. Delhi 978.64 1024.94 354.33 907.88 1007.39 *
35. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00
36. Puducherry 826.33 768.69 114.35 426.20 398.43 *

TotaL 50847.97 46769.35 52469.95 52823.64 73451.70 44423.01

Note: * Statement of Expenditure and Utilization Certificate is awaited
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Sexual Harassment of women in educational institutions

2996. DR. VIKAS MAHATME: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has received any complaints of sexual harassment from
women in educational institutions during the last three years and if so, the details
thereof, State/UT-wise;

(b) the remedial steps being taken in this regard;

(c) the number of colleges which have set up Internal Complaints Committees
in accordance with the University Grants Commission Regulations, 2015, State/UT-

wise;

(d) the number of sexual harassment cases reported to such Committees and the

number of cases whose investigation has been completed; and

(e) the other steps proposed to deal with such cases in a timely and sensitive

manner?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) As per National Crime Records Bureau (NCRB)
data, a total number of 57, 119 and 142 cases were registered during 2014, 2015
and 2016 respectively under the category insult to the modesty of women at office
premises. The State/UT-wise details are given in Statement (See below). The latest
data available with NCRB pertains to the year 2016.

(¢c) to (e) The Sexual Harassment of Women at Workplace (Prevention, Prohibition
and Redressal) Act, 2013 mandates all workplaces, including, any department,
organisation, undertaking, establishment, institutions, office, branch or unit which is
established, owned, controlled or wholly or substantially financed by funds provided
directly or indirectly by the appropriate Government or the local authority or a
Government company or a corporation or a co-operative society having more than
10 workers to constitute Internal Committees (ICs) for receiving complaints of sexual
harassment of women at workplaces. Educational Institutions are also covered under
the Act. The Act casts an obligation upon all the employers to constitute Internal
Committees and for inquiry to be completed in a sensitive and time bound manner
by Internal Committees. There is no centralized mechanism to collect data related
to Internal Committees and of the cases of sexual harassment looked into by such

committees.
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Details of the cases registered in 2014, 2015 and 2016 respectively under the

category insult to the modesty of women at after promises

Sl. States/UTs At Office Premises
No. 2014 2015 2016
1 2 3 4 5
1.  Andhra Pradesh 3 3 7
2. Arunachal Pradesh 0 0 0
3.  Assam 0 1 0
4. Bihar 0 0 73
5. Chhattisgarh 0 0 4
6. Goa 1 4 1
7.  Gujarat 1 1 0
8. Haryana 1 1 3
9. Himachal Pradesh 0 1 0
10.  Jammu and Kashmir 0 0 0
11.  Jharkhand 0 0 1
12.  Karnataka 3 5 9
13. Kerala 6 0 8
14. Madhya Pradesh 1 1 1
15. Maharashtra 10 27 11
16. Manipur 0 0 0
17. Meghalaya 0 0 0
18. Mizoram 0 0 0
19. Nagaland 0 1 0
20. Odisha 8 0 0
21. Punjab 0 0 0
22. Rajasthan 0 0 0
23.  Sikkim 0 0 0
24. Tamil Nadu 2 0 0
25. Telangana 5 32 8
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1 2 3 4 5
26. Tripura 0 0 0
27. Uttar Pradesh 0 0 4
28. Uttarakhand 0 0 0
29. West Bengal 4 6 0
30. Andman and Nicobar Islands 0 0 0
31. Chandigarh 0 0 2
32. Dadra and Nagar Haveli 0 0 0
33. Daman and Diu 0 0 0
34. Delhi UT 11 36 9
35. Lakshadweep 0 0 1
36. Puducherry 1 0 0

TotaL (ALL INDIA) 57 119 142

Central assistance for anganwadi buildings

2997. SHRI NARENDRA KUMAR SWAIN: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether the Ministry has considered to release Central assistance @ 60 per
cent amounting to ¥ 7992.60 lakh towards construction of 1,903 Anganwadi Centre

buildings in urban areas of Odisha during 2017-18; and

(b) whether the Ministry has considered to sanction the Central share of funds
for construction of new observation homes and special homes in Boudh, Kalahandi
and Malkanagiri districts of that State?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No Sir, under the revised scope of Anganwadi Services
implemented from 01.12.2017, the Central assistance for construction of new Anganwadi
Centre building is available only in rural areas in convergence with Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS).

(b) No such proposal has been received from the State Government.
Income Tax exemption on contribution to juvenile justice fund

2998. SHRI NARENDRA KUMAR SWAIN: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether the Ministry is considering to take suitable steps for exemption from
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Income Tax for donors who contribute to the Juvenile Justice Fund established under
rule 83 of the Juvenile Model Rules, 2016;

(b) whether the Ministry is also considering to make provisions of funds for

activities of Child Protection Committees at Block and Gram Panchayat level;

(¢) whether the Ministry is considering to establish Juvenile Justice Academy
in Odisha; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) There is no provision as of now to provide exemption
from Income Tax for donors who contribute to the Juvenile Justice Fund established
under Rule 83 of the Juvenile Justice (Care and Protection of Children) Model
Rules, 2016.

(b) to (d) The Ministry of Women and Child Development is implementing
“Child Protection Services” (CPS) (erstwhile Integrated Child Protection Scheme)
for providing financial assistance to State Governments/UT Administrations with the
objective to create a safe and secure environment for overall development of children
in need of care and protection. The scheme guidelines as approved by the competent
authority, do not have provision for releasing funds for activities of Child Protection
Committees at Block and Gram Panchayat level or for establishing Juvenile Justice

Academy in any of the States including Odisha.
Anganwadi centres in Karnataka

2999. SHRI K.C. RAMAMURTHY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of Anganwadi Centres (AWCs) sanctioned during the last three

years in Karnataka, year-wise;

(b) the details of AWCs that have become operational during that period, year-

wise;

(¢) whether it. is a fact that many AWCs have become non-operational during

the above period;
(d) if so, the details thercof and the reasons therefor, year-wise;

(¢) whether it is also a fact that remuneration paid to Anganwadi workers and

helpers is very low and needs revision at regular intervals; and
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(f) if so, whether Government would consider the same and if not, the reasons

therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) The details of Anganwadi Centres (AWCs)

sanctioned and operational in Karnataka during last three years is as under:—

Year Sanctioned Operational
2016-2017 65911 64558
2017-2018 65911 65911
2018-2019 65911 65911

All the sanctioned Anganwadi Centres in Karnataka have become operational

since 2017-18 as shown in the above table.

(e) and (f) Anganwadi Workers and Helpers under the Anganwadi Services of
Umbrella Integrated Child Development Services (ICDS) Scheme are the honorary
workers from local community who come forward to render their services, on part
time basis, in the area of child care and development. Being honorary workers,
they are paid monthly honoraria as decided by Government from time to time. The
Government of India has recently enhanced the honorarium of Anganwadi Workers
(AWWs) at main-Anganwadi Centres (AWCs) from X 3,000/- to ¥ 4,500/- per month;
AWWs at mini-AWCs from X 2,250/- to X 3,500/- per month; Anganwadi Helpers
(AWHs) from X 1,500/- to ¥ 2,250/- per month; and introduced performance linked
incentive of ¥ 250/- per month to AWHs, effective from 1st October, 2018. Further,
AWWs are paid X 500/- per month under POSHAN Abhiyaan for using ICDS-CAS.
Besides this, many States/UTs are also giving additional honorarium to Anganwadi
Workers and Anganwadi Helper out of their own resources for any additional work
assigned to them as per details given in the Statement (See below). The honorarium

of the Anganwadi Workers and Anganwadi Helpers is revised from time to time.
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Details indicating additional honorarium given by the States/UTs to AWWs/AWHs
from their own resources (As on 14.06.2019)

Sl. States/UTs Additional honorarium given by States/UTs (in )
No. Anganwadi Workers Anganwadi Helpers
(AWW) (AWHs)
1 2 3 4
1. Andaman and Nicobar 3000 2500
Islands

2. Andhra Pradesh 1200 700

3. Arunachal Pradesh Nil Nil

4. Assam 2000 1000

5. Bihar 750 375

6. Chandigarh 2000 1000

7. Chhattisgarh 2000 1000

8. Dadra and Nagar Haveli 1000 600

9. Daman and Diu 1000 600

10. Delhi 6678 3339
11. Goa 3062-11937* 3000-6000*
12. Gujarat 3300 1700
13. Haryana 7286-8429%* 4215
14. Himachal Pradesh 1750 900
15. Jammu and Kashmir 600 340

16. Jharkhand 1400 700

17. Karnataka 5000 2500

18. Kerala 2000 2000

19. Lakshadweep 3000 2000

20. Madhya Pradesh 7000 3500
21. Mabharashtra 2000 1000

22. Manipur 100 50

23. Meghalaya Nil Nil

24. Odisha 1000 500
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1 2 3 4

25. Puducherry 600 300

26. Punjab 2600 1300

27. Rajasthan 1724-1736* 1065

28. Sikkim 2225 1500

29. Uttarakhand 3000 1500

30. West Bengal 1300 1300

31. Uttar Pradesh 1000 500

32. Nagaland Nil Nil

33. Mizoram 294-306%* 150

34. Tamil Nadu 6750 4275
(that includes pay-2500, (that includes pay-1500,
GP-500, & DA-3750) GP-400, & DA-2375)

35. Telangana 10500 6000

36. Tripura 2865 1924

* Depending on the qualification and/or number of years of service

Release of funds for schemes

DEVELOPMENT be pleased to state:

3000. SHRI T. G. VENKATESH: Will the Minister of WOMEN AND CHILD

(a) whether Government has received any proposals for release of funds to the

State of Andhra Pradesh under various schemes of the Ministry;

(b) if so, the details thereof;

(d) if so, the details thereof?

(c) whether any such proposals are pending for release of funds; and

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI

SMRITI ZUBIN IRANI): (a) to (d) The Ministry of Women and Child Development

releases funds under different Schemes to the States, including Andhra Pradesh.

Funds released in 2019-2020 under its schemes to Andhra Pradesh are given in the

Statement.
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Statement

Funds released to the State of Andhra Pradesh during 2019-2020

(X in Lakh)

S1. No. Name of the Scheme Fund Released
1. (i) Anganwadi Services(General) 12260.00
(il)) Anganwadi Services (SNP) 11948.00
2. Pradhan Mantri Matru Vandana Yojana (PMMVY) 3375.00
3. Child Protection Scheme (CPS) 1171.64
4. Scheme for Adolescent Girl (SAG) 99.76
5. Beti Bachao Beti Padhao (BBBP) 98.23
6. One Stop Centre (OSC) 165.05
7. Women Helpline(WHL) 34.08
TotaL 29,151.76

Complaints and settlement by NCPCR

3001. SHRI K. SOMAPRASAD: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number and details of complaints received by the National Commission
for Protection of Child Rights (NCPCR) on child abuse during 2014 to 2019, State-

wise; and

(b) the steps taken/proposed to be taken to streamline the functioning of NCPCR

for expediting the settlement of complaints?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The State/UT-wise details of the complaints received by
National Commission for Protection of Child Rights (NCPCR) relating to violation of
child rights including child abuse from the year 2016-17 till 2019-20 (upto 31st May,
2019) is given in the Statement (See below). The year-wise details of the complaints
received during 2014-15 and 2015-16 is not available with NCPCR.

(b) NCPCR has taken steps to streamline and expedite the settlement of
complaints through E-baalnidaan, an Online Complaint Management System, for
lodging complaints related to any violation of child rights. Further, for easy and
direct reporting of sexual offences against children as well as timely action against
the offenders under the POCSO Act, 2012, the POCSO e-Box, an Online Complaint

Registration System, has been launched.



Statement

State/UTs-wise details of the complaints received by NCPCR relating violation of child rights including child abuse
from the year 2016-17 till 2019-20 (upto 31st May 2019)

S1. State/UT Complaints No. of complaints received Total of Total no. of Cases
No. oieg(ﬁz.gzg% 2016-17 2017-18 2018-19 2019-20 &) © (D COZEZZ“S oﬁegcllfrgigig
Q) 2 3) 4) (6)) (6) (7 ®) ) (10)
1. Andaman and Nicobar Islands 0 1 4 5 0 10 8 2
2. Andhra Pradesh 469 25 40 51 7 592 439 153
3. Arunachal Pradesh 2 0 5 4 3 14 7 7
4.  Assam 14 18 33 28 6 99 78 21
5. Bihar 80 64 73 200 25 442 267 174
6. Chandigarh 4 9 12 8 3 36 31 5

7.  Chhattisgarh 12 53 47 72 7 191 124 68
8. Dadra and Nagar Haveli 0 0 1 0 0 1 1 0
9. Daman and Diu 0 1 0 0 0 1 1 0
10. Delhi 134 291 266 378 65 1134 786 359
11. Goa 0 6 1 2 1 10 9 1
12. Gujarat 9 31 35 77 8 160 113 44
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13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.

Haryana
Himachal Pradesh
Jharkhand
Karnataka
Kerala
Lakshadweep
Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha
Puducherry
Punjab

Rajasthan
Sikkim

Tamil Nadu

106

66

16

14

138

31
22

31

21
123

145

143

55
36
51

140
105

S DN

43
104

83

152
13
55
77
52

202
129

75

70
112

96

192
14
134
85
47

218
157

NS S A S

125

75
142

118

29

35

22
24

22

24

622
41
345
223
168

720
446
41
20

300
15

217

503

466

436
31
188
167
122

525

315
19
18

199
11

158

387

308

187
10
157
58
46

196

131
22

97

59
116

159
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(M 2 A3) 4) (6)) (6) (7 ®) ) (10)
31. Telangana 19 47 36 70 10 182 111 71
32. Tripura 3 1 7 5 2 18 14 4
33. Uttar Pradesh 848 537 523 885 203 2996 2207 780
34. Uttarakhand 10 26 31 46 6 119 79 40
35. West Bengal 46 68 94 132 26 366 275 91
36. Others* 0 19 83 56 8 166 155 11
TotaL 2382 2048 2338 3344 572 10684 7605 3079

*stands for State of Jammu and Kashmir which is not covered under the Commission for Protection of Child Rights Act, 2005 and Non Resident Indians (NRIs)
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Setting up of National Institute of Women Affairs

3002. SHRI K. SOMAPRASAD: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposes to set up a National Institute of Women
Affairs;

(b) if so, the details thereof; and
(¢) by when it is likely to be set up?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No Sir, Ministry of Women and Child Development

does not have any proposal to set up a National Institute of Women Affairs.
(b) and (c¢) In view of above, questions do not arise.
Awareness among parents to save children

3003. DR. ASHOK BAJPAIL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is aware that use of mobile phones by children is

crossing addiction level which is harmful for proper development of children;

(b) if so, the steps Government proposes to take to restrict the use of mobile

phones by children;

(¢) whether Government also proposes to launch any campaign to create awareness

among parents to save children from mobile phone addiction; and
(d) if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Ministry has not received any authentic report in
this regard.

(b) to (d) Do not arise.
Survey and data about the street children

3004. SHRI RAJKUMAR DHOOT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has conducted any survey and collected data about the

number of street children, the rag pickers, vagabond, runaway, orphans, etc. committing
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petty crimes for subsistence or begging in various parts of the country particularly

in Mumbai and other urban areas of Maharashtra and the national capital;
(b) if so, the details thereof, State and UT-wise;

(c) whether Government has any plan or National policy for the rehabilitation,

education and economic welfare of such children; and
(d) if so, the details thereof and if not, the reasons therefore?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Street children, rag pickers, vagabond, runaway,
orphans, etc. committing petty crimes for subsistence or begging in the country
fall within the category of “Children in need of care and protection (CNCP)” and
“Children in conflict with law (CCL)” as described in the Juvenile Justice (Care
and Protection of Children) Act, 2015. The primary responsibility of execution of
the JJ Act, 2015 lies with the State Governments. Ministry of Women and Child
Development has not conducted any survey or maintained data of such children. The
details of children who have been benefited under CPS during 2018-19 is given in
the Statement (See below).

(c) and (d) India, as a signatory to the United Nations Convention on the Rights
of the Child (UNCRC), has committed itself to ensure that all children enjoy their
right to survival, development, protection and participation. In pursuance of this the
Ministry of Women and Child Development has adopted the National Policy for
Children (NPC), 2013 on 26th April, 2013 which affirms the Government's commitment
to realization of the rights of all children in the country. It recognizes every person
below the age of eighteen years as a child and that childhood is an integral part of
life with a value of its own, and a long term, sustainable, multi-spectral, integrated
and inclusive approach is necessary for the harmonious development and protection of
children. The Policy has identified survival, health, nutrition, education, development,
protection and participation as the undeniable rights of every child, and has also
declared these as key priority areas. Further the Ministry has also launched the
National Plan of Action for Children, 2016 on 24.01.2017 in pursuance of the NPC,

2013 which is available at Ministry’s website i.e. www.wed.nic.in.



Statement

Details of child care institutions in the country along with number of children residing in these institutions

under CPS as on 31.03.2019

S1. State/UT Institutional Care [Homes] Open Shelters Specialised Adoption Agencies
No. No. Assisted Beneficiaries No. Assisted Beneficiaries =~ No. Assisted Beneficiaries
1 2 3 4 5 6 7 8

1. Andhra Pradesh 66 2316 13 342 14 144

2. Arunachal Pradesh 4 76 0 0 1 9

3. Assam 37 1765 3 51 23 69

4. Bihar 26 1567 5 134 13 138

5. Chhattisgarh 65 2325 10 117 12 120

6. Goa 23 1188 3 378 2 16

7. Gujarat 45 1706 0 0 12 86

8. Haryana 24 1403 21 614 7 47

9. Himachal Pradesh 33 1227 3 38 1 11

10. Jammu and Kashmir 17 823 0 0 2 0

11.  Jharkhand 36 992 5 141 15 93

12.  Karnataka 80 2998 40 1153 25 107

13. Kerala 30 788 4 100 12 65
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1 2 3 4 5 6 7 8
14. Madhya Pradesh 67 2804 8 348 26 243
15. Mabharashtra 67 2605 3 86 13 136
16.  Manipur 42 1160 14 296 7 55
17. Meghalaya 44 960 3 159 3 6
18.  Mizoram 36 1195 0 0 5 50
19. Nagaland 39 477 3 35 4 5
20. Odisha 96 6859 12 244 23 223
21. Punjab 13 463 0 0 0 0
22. Rajasthan 85 2459 22 401 24 99
23.  Sikkim 12 355 3 60 4 20
24. Tamil Nadu 189 11915 12 264 20 169
25. Tripura 23 717 2 58 6 49
26. Uttar Pradesh 77 3162 20 500 12 120
27. Uttarakhand 20 437 2 50 2 15
28.  West Bengal 73 5436 49 1326 32 460
29. Telangana 42 1343 0 0 11 342
30. Andaman and Nicobar Islands 3 101 - 0 - 0
31. Chandigarh 7 252 0 0 2 17
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32. Dadra and Nagar Haveli - 0 - 0 - 0
33. Daman and Diu 0 0 - 0 - 0
34. Lakshadweep - 0 - 0 - 0
35. Delhi 28 1447 13 380 3 72
36. Puducherry 27 1043 2 42 2 16
TotaL 1476 64364 275 7317 338 3002
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Action plan for awareness against Sexual offences
under POCSO in NER

3005. SHRI KAMAKHYA PRASAD TASA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the details of cases registered under the Protection of Children from Sexual
Offences (POCSO) Act, 2012 during the last three years in North Eastern Region(NER);

(b) whether Government has taken note of sharp increase in cases of sexual

offences against the children and if so, the details thereof;

(c) whether Government has initiated any action plan for establishment of special
courts for timely disposal of cases registered under POCSO and if so, the details

thereof; and

(d) whether Government proposes to launch awareness programmes for shaping

public opinion against such offences and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The data indicating the number of cases registered under
the Protection of Children from Sexual Offences (POCSO) Act, 2012 during the last
three years in North Eastern Region (NER) is given in the Statement (See below).

(b) As per the information provided by National Crime Records Bureau (NCRB),
a total of 34,449, 34,505 and 36,022 cases were registered under POCSO Act, 2012
during the years 2014, 2015 and 2016 respectively, accounting for increase of 0.2%
in 2015 over 2014 and 4.4% in 2016 over 2015. The Government had introduced
the POCSO Act 2012, as a special law to protect children from sexual abuse and

exploitation.

(c) A provision already exists under Section 28 of the POCSO Act, 2012 to
designate Special Court for each district for speedy trial to try the offences.

(d) Section 43 of the POCSO Act, 2012 provides that the Central Government
and every State Government shall take all measures to give wide publicity to the
provisions of the Act. In accordance with this, the Government has taken various
steps from time to time to create awareness of the provisions of the POCSO Act
through electronic and print media, consultations, workshops and training programmes
with stakeholders concerned. Further, National Commission for Protection of Child
Rights (NCPCR) and State Commission for Protection of Child Rights (SCPCRs) are
also mandated to monitor the implementation of the POCSO Act, 2012.
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Statement

Details of cases registered under protection of children from sexual offences under

POCSO act during the last three years in NE Region

Sl. No. State 2014 2015 2016

1. Arunachal Pradesh 56 54 59
2 Assam 506 819 821
3 Manipur 50 43 43
4. Meghalaya 118 167 151
5 Mizoram 165 169 167
6 Nagaland 17 15 27
7 Sikkim 70 55 92
8. Tripura 245 133 156

Source: Crime in India*

*NCRB Data

Social and economic support to women in distress

+3006. MS. SAROJ PANDEY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether any scheme has been formulated to provide medical care, food,
shelter, clothing to the women living in distress due to not getting social and

economic support; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The Ministry implements the Swadhar Greh
Scheme with effect from 01.01.2016 by merging two previous schemes viz. ‘Swadhar’
and ‘Short Stay Homes’ which covers the entire country. The Swadhar Greh Scheme
targets women living in difficult circumstances without social and economic support
like deserted women and women survivors of natural disaster who have been rendered
homeless, trafficked women/girls, women victims of terrorist violence, mentally
challenged women/girls who are without support and women with HIV/AIDS deserted
by family. These women are in need of institutional support for rehabilitation so
that they could lead their life with dignity. The Scheme envisages providing shelter,
food, clothing and health services as well as economic and social security for them

along with facilitating their emotional and economic rehabilitation into the society.

+ Original notice of the question was received in Hindi.
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Skill training to women

+3007. MS. SAROJ PANDEY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT to be pleased to state the details of the steps taken towards
providing skill training to women during the last three years and the percentage of
women made skilled through such training and the percentage of women who have

started their own business, State-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): A Memorandum of Understanding (“MoU”) was entered into
between Ministry of Women and Child Development (MWCD) and Ministry of Skill
Development and Entrepreneurship (MSDE) on 8th March 2019 for skill development
of women beneficiaries. The Implementing partners, as per MoU, are Rashtriya Mahila
Kosh (RMK) on behalf of MWCD and National Skill Development Corporation
(NSDC) on behalf of MSDE. Ministry of Skill Development and Entrepreneurship
(MSDE) is implementing a flagship scheme known as Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) with an objective to provide skilling to one crore people under
Short Term Training (STT), Recognition of Prior Learning (RPL) and Special Project
(SP) across the country. Under the scheme, several measures have been taken for

the special group like Women and Person with Disability and are outlined below:—

1. Separate provision for post-placement support to candidates from special

areas, women and PwDs.

2. TPs receive additional payouts and grade points to promote trainings in

special areas/groups.

3. Women candidates and PwDs are provided conveyance allowance for non-
residential trainings, in accordance with the Common Norms, to enable

effective training of the candidate.

RPL is only a certification scheme and there is no employment/placement
component attached to this. Under Centrally Sponsored Centrally Managed (CSCM)
component of the Scheme, as on 12.06.2019, the details of women trained and self
employed is given in the Statement-I (See below). Further, the State-wise details of
women placed and percentage of self employment under STT and SP component
of PMKVY 2.0 is given in the Statement-II (See below). Further, under PMKVY,
a number of specific projects for women are currently underway. Training is being
imparted to women in 5 exclusive centers (only for Women). A special project
in Bhubaneshwar, skills women from slums of Bhubaneshwar and assists them in

acquiring jobs or enhancing income. There are specific projects for women from

+ Original notice of the question was received in Hindi.
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Bihar in job role of Solar Charkha and endeavour is to generate additional income.
In other two projects in Bihar, marginalised women in Saran and Saharsa, Bihar are
being trained with focus on providing livelihood opportunity by setting up SHG/
micro-enterprise. Additionally, women, from Arunachal Pradesh and Nagaland were
skilled to promote home-stay business. Training to rescued destitute women was
also provided. In collaboration with Department of Women and Child Development,
women are trained in Krishna Kutir Vrindavan. The details of women trained under

these programmes are given in the Statement-III (See below).

Long term training is provided through Industrial Training Institutes (ITIs). There
are 14494 ITIs with a seating capacity of 33.98 lakh. The details of the percentage
of female trainees trained under Craftsmen Training Scheme during the period

2014-15 to 2017-18 and trainees being trained in 2018-19 are given in the Statement-IV.



Statement-1

The details of women trained and self employed

Year Enrolled Trained  Assessed  Certified Placed Self Wage Apprentice  Self/Reported Placed
2016-17 293,878 101,957 53,693 40,076 114 - 114 - 0%
2017-18 1,136,283 1,006,156 883,301 772,742 249,397 74,929 171,363 3,105 30%
2018-19 630,182 745,522 710,630 650,524 350,049 75,642 267,294 7,113 22%
2019-20 255,440 250,879 213,097 228,738 35,412 5,367 29,412 633 15%

GraND ToTAL 2,315,783 2,104,514 1,860,721 1,692,080 634,972 155,938 468,183 10,851

0] SADMSUF UMY  $9€

Statement-I11

The State-wise details of women placed and percentage of self employment under STT and SP component of PMKVY 2.0

State Reported Placed Self Wage Apprentice Self/Reported Placed
Andhra Pradesh 23,741 3,933 19,605 203 17%
Arunachal Pradesh 8 8 - - 100%
Assam 10,934 4,206 6,694 34 38%

Bihar 20,131 3,400 16,686 45 17%
Chandigarh 1,220 98 1,108 14 8%
Chhattisgarh 8,051 1,414 6,430 207 18%
Dadra and Nagar Haveli 157 - 157 - 0%
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Daman and Diu
Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha
Puducherry
Punjab

89
32,210
332
12,619
56,915
7,092
19,964
8,373
17,535
6,736
62,362
16,772
333
1,393
37
816
15,950
1,434
41,397

7,990

7,327
16,652
1,656
6,041
1,884
1,039
1,725
16,528
4,947

380

78
2,280
244
12,415

89
23,639
331
5,211
39,437
4,830
13,620
6,449
16,413
4,737
44232
11,527
332
1,013

716
13,666
1,098
28,765

581

81
826
606
303

40

&3
274

1,602
298

32

22

92
217

0%
25%
0%
58%
29%
23%
30%
23%
6%
26%
27%
29%
0%
27%
0%
10%
14%
17%
30%
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State Reported Placed Self Wage Apprentice Self/Reported Placed
Rajasthan 47,697 12,964 34,411 322 27%
Sikkim 39 - 39 - 0%
Tamil Nadu 64,338 17,394 44,208 2,736 27%
Telangana 33,507 5,947 27,429 131 18%
Tripura 2,802 488 2,312 2 17%
Uttar Pradesh 78,905 16,626 60,886 1,393 21%
Uttarakhand 11,746 2,315 9,398 33 20%
West Bengal 29,337 5,957 22,710 670 20%
GRrRaND ToOTAL 634,972 155,938 468,183 10,851 25%

Statement-I11

The details of women trained in Krishna Kutir Vrindavan

Project Enrolled Trained Assessed Certified Reported Placed
5 Women Centers 3302 1975 1597 1465 113
Solar Charkha Project 382 232 157 157 0
Women from Slums of Bhubaneswar 1260 1129 902 782 42
Home Stay 160 160 112 107 10
Marginalized Women in Bihar 3082 1135 807 700 0
GRrRaND ToTAL 5124 3336 2656 2404 155

99¢
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Details of percentage of female trainees trained under Crafismen Training

Scheme during 2014-15 to 2017-19 and trainees trained in 2018-19

SI. State Name Total trainees trained Trainees
No. being
2014-15 2015-16 2016-17 2017-18  trained in
2018-19 in
the trades
of 1 and 2
years
1 2 3 4 5 6 7
1. Andaman and Nicobar 109 123 247 254 568
Islands

2. Andhra Pradesh 42924 98101 57686 48279 99658

3. Arunachal Pradesh 384 306 425 413 915
4. Assam 1808 3295 2847 2413 4256

5. Bihar 51460 61209 66460 80702 200186

6. Chandigarh 497 634 871 893 1218
7.  Chhattisgarh 8862 10383 13991 13727 28533

8. Dadra and Nagar 98 216 108 77 214

Haveli

9. Daman and Diu 0 595 176 149 349
10. Delhi 5196 5715 7128 7090 16192
11. Goa 1350 2085 1562 1781 2879
12. Gujarat 38174 241655 51703 51540 124394
13. Haryana 13841 32411 34655 38502 89774
14. Himachal Pradesh 12164 17539 17174 16118 31991
15. Jammu and Kashmir 106 2461 2538 2221 3483
16. Jharkhand 29506 46360 26710 27467 56817
17. Karnataka 30675 85865 70781 59095 143845
18. Kerala 23201 31406 29774 26222 55083
19. Lakshadweep 98 94 90 72 87
20. Madhya Pradesh 17404 20917 41136 54754 123076




368  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7
21. Maharashtra 69953 93346 105806 101247 186679
22. Manipur 43 51 63 59 174
23. Meghalaya 433 556 583 387 805
24. Mizoram 174 385 544 333 588
25. Nagaland 0 87 150 90 190
26. Odisha 45779 40163 48480 38830 94416
27. Puducherry 714 634 903 648 1789
28. Punjab 25677 31207 42146 34699 53701
29. Rajasthan 52377 52522 126957 113915 228027
30. Sikkim 192 648 274 206 475
31. Tamil Nadu 26985 74981 39840 34229 66371
32. Telangana 21173 21276 34851 31825 59585
33. Tripura 818 858 1352 1050 3282
34. Uttar Pradesh 106482 85380 154853 165192 562799
35. Uttarakhand 5083 4696 8464 9270 19844
36. West Bengal 10670 9772 12745 20481 50174

GranDp ToTAL 644410 1077932 1004073 984230 2312417
FEMALE % AGE 9.33 9.50 10.56 28.79

Funding of National Creche Scheme

3008. SHRI R. VAITHILINGAM: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has made cuts in the funding pattern

of National Créche Scheme;
(b) if so, the details thereof;

(c) whether it is also a fact that grants have not been paid to several créches;

and
(d) if so, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) National Créche Scheme is being implemented
as a Centrally Sponsored Scheme through States/UTs with effect from 01.01.2017 to
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provide day care facilities to children (age group of 6 months-6 years) of working

mothers. The scheme provides an integrated package of the following services:—
(1) Daycare Facilities including Sleeping Facilities.

(i) Early Stimulation for children below 3 years and Pre-school Education for

3 to 6 years old children.
(ii1) Supplementary Nutrition (to be locally sourced)
(iv) Growth Monitoring.
(v) Health Check-up and Immunization.

The details of Budget Estimate (BE) and Revised Estimate (RE) are given in the
Statement-I (See below). The fund sharing pattern amongst Centre, States/UTs and
Non-Governmental Organisations/Voluntary Organisations for all recurring components
of the scheme is in the ratio of 60:30:10 for States, 80:10:10 for North Eastern
States and Himalayan States and 90:0:10 for UTs. The details of funds released for
the last three years 2016-17 (w.e.f. 01.01.2017), 2017-18 and 2018-19 are given in
the Statement-II.

Statement-1
The details of BE and RE in the funding pattern of National Creche Scheme

® in crore)

Year Fund Allocation
Budget Estimate (BE) Revised Estimate (RE)
2016-17 150%* 150%*
2017-18 200 65.00
2018-19 128.39 30.00
2019-20 50.00 —

* BE of ¥ 150.00 crores had been initially allocated for the erstwhile Rajiv Gandhi National Creche Scheme for
the FY 2016-17 and the same had been carried over for the National Creche Scheme that was implemented as
a Centrally Sponsored Scheme through States/UTs w.e.f01.01.2017.
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Statement-11

Details of funds released from 2016-17 to 2018-19

under National Creche Scheme

(X in lakh)
S1. No. States/UT 2016-17 (w.e.f 1.1.2017) 2017-18 2018-19
1. Andhra Pradesh 207.30 221.25 0.00
2. Andaman and Nicobar 12.04 12.85 0.00
Islands
3. Bihar 51.94 55.43 0.00
4.  Chandigarh 10.70 0.00 0.00
5. Chhattisgarh 255.44 272.63 0.00
6.  Dadra and Nagar Haveli 9.03 9.63 0.00
7.  Daman and Diu 0.00 0.00 0.00
8. Delhi 0.00 115.43 62.22
9.  Goa 7.13 7.61 0.00
10.  Gujarat 247.64 264.31 0.00
11. Haryana 103.20 31.64 219.53
12.  Himachal Pradesh 142.36 151.94 74.96
13.  Jammu and Kashmir 209.23 223.31 411.65
14.  Jharkhand 165.61 176.76 0.00
15.  Karnataka 193.70 206.74 480.71
16. Kerala 170.96 182.47 0.00
17.  Lakshadweep 4.01 4.28 0.00
18. Madhya Pradesh 316.52 0.00 0.00
19.  Mabharashtra 407.02 434.41 0.00
20.  Odisha 142.66 152.26 0.00
21.  Puducherry 0.00 77.69 36.88
22.  Punjab 48.15 51.39 0.00
23.  Rajasthan 121.26 129.42 0.00

24.  Tamil Nadu 223.79 264.91 657.48
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1 2 3 4 5
25.  Telangana 207.07 221.01 0.00
26.  Uttar Pradesh 384.28 410.14 0.00
27.  Uttarakhand 156.92 167.48 0.00
28.  West Bengal 259.23 276.68 0.00
29.  Assam 204.48 218.23 0.00
30.  Arunachal Pradesh 56.17 59.95 0.00
31. Manipur 158.41 169.07 0.00
32.  Meghalaya 31.50 33.62 39.00
33.  Mizoram 77.87 120.42 601.72
34.  Nagaland 36.56 39.02 0.00
35.  Tripura 60.63 64.71 336.55
36.  Sikkim 0.00 65.74 55.79

One Stop Crisis Centre

3009. SHRI K. BHABANANDA SINGH: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government maintains records of the number of complaints handled
at each One Stop Crisis Centre (OSCC) proportionate to the population of women

in the district;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether Government is taking any steps to strengthen the capacity of the
shelter and the staff to make them more responsive proportionate to the number of

women in the district; and

(e) the additional steps taken to increase awareness about OSCC at the district

level?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) One Stop Centre (OSC) at District maintains
the record of complaints received from women affected by violence. Ministry of

Women and Child Development reviews the functioning of OSCs from time to time.
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(d) and (e) As per the guidelines, OSCs are required to have the facility for
temporary stay up to 5 days with 5 beds. To address the complaints of aggrieved
women, the Scheme of One Stop Centre is to provide for a range of services for
violence affected women including police facilitation, legal counselling, psycho-social
counselling, medical aid and temporary shelter in an integrated manner under one
roof. Under the scheme, OSCs are required to have a centre administrator, case
workers, medical personnel, police facilitation officer, psycho-social counsellor, legal
counsellor, security guard, IT staff and multi-purpose workers. Capacity building of
OSC functionaries are undertaken through National, Regional and State trainings and
workshops to improve the responsiveness of OSC staff. OSCs are also integrated

with Women Helpline to improve the functioning and responsiveness of OSC staff.

Media and publicity campaigns are undertaken to increase awareness about OSCs

at district level.
Achievements under Ujjwala Scheme

3010. SHRI MOHD ALI KHAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Ujjwala Scheme is yielding the desired results;
(b) if so, the details thereof; and

(c) the number of cases registered, agencies registered and the number of women
rehabilitated under the prevention, rescue, rehabilitation, re-integration, repatriation

components of the scheme?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c¢) The Ujjwala Scheme is for prevention of
trafficking, rescue, rehabilitation, re-integration and repatriation of victims of trafficking
for commercial sexual exploitation. There are 254 projects including 134 Protective
and Rehabilitative Homes in the country. The number of beneficiaries are 5,291. This
scheme is helping the intended beneficiaries by making a change in their life. The
details of Ujjwala Projects, Ujjwala Homes and the number of beneficiaries under
the scheme are given in the Statement (See below). Separate data in respect of the
number of cases registered, agencies registered and the number of women rehabilitated
under the prevention, rescue, rehabilitation, re-integration, repatriation components of

the scheme are not maintained.
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Statement

State-wise details of Ujjwala Homes

SL. State Total Number of Projects Number of No. of
No. Under Ujjwala Scheme  Ujjwala Homes Beneficiaries
1. Andhra Pradesh 4 4 150
2. Assam 32 19 607
3. Chhattisgarh 4 3 75
4. Sikkim 1 1 14
5. Karnataka 37 18 337
6. Kerala 7 3 100
7. Maharashtra 50 23 1150
8. Manipur 20 19 950
9.  Mizoram 1 1 60
10. Nagaland 1 1 25
11.  Rajasthan 19 7 250
12.  Odisha 33 12 600
13.  Tamil Nadu 5 4 98
14. Uttar Pradesh 21 2 100
15. Uttarakhand 4 2 100
16. West Bengal 2 2 100
17.  Gujarat 8 8 325
18. Telangana 5 5 250
TotaL 254 134 5291

Awareness programmes to educate women for controlling atrocities

3011. DR. AMEE YAJNIK:
DR. L. HANUMANTHAIAH:
SHRI RAJMANI PATEL:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government has initiated/proposes to initiate awareness programme

to educate women with a view to control atrocities against them;

(b) if so, the details thereof and if not, the reasons therefor; and



374  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) the other measures taken/being taken by Government in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Government of India conducts awareness generation
programmes and publicity campaigns on various laws relating to women and their
rights through workshops, seminars, training programmes, advertisements in print and
electronic media etc. These include the awareness programmes and publicity campaigns
pertaining to ‘The Protection of Women from Domestic Violence Act, 2005°, ‘The
Prohibition of Child Marriage Act, 2006°, ‘The Dowry Prohibition Act, 1961°, ‘The
Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal)
Act, 2013, Beti Bachao Beti Padhao scheme etc.

National plan for economic welfare of widows

3012. SHRI RAJKUMAR DHOOT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has any statistics about the number of widows in the

country;
(b) if so, the details thereof, State and UT-wise;

(c) whether Government is aware of the plight of the widows who have no

source of the income but have to support their children in odd conditions in society;

(d) if so, whether Government has put in place any national plan for economic

welfare of widows; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) The number of widows as per the decennial
Census 2011 conducted by Registrar General of India State and UT-wise is given

in the Statement (See below).

(¢) to (e) There are a number of schemes being implemented by various Ministries
of the Government of India through State Governments/UT Administrations which
address the common needs of widows also. While some schemes cover a broader
segment of population of which widows constitute a part, there are widow specific
schemes also. The major schemes of Government of India in this regard are as

under:—

e Home for Widows: A Home for Widows has been set up in Vrindavan,
Uttar Pradesh with a capacity of 1000 inmates to provide widows a
safe and secure place of stay, health services, nutritious food, legal and

counseling services.
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e Swadhar Greh Scheme: The Ministry of Women and Child Development
implements Swadhar Greh Scheme which envisions a supportive
institutional framework for women victims of difficult circumstances so

that they could lead their life with dignity and conviction.
e The Mahila Shakti Kendra Scheme: The Mahila Shakti Kendra Scheme

of Ministry of Women and Child Development aims to empower rural
women through community participation and to create an environment

in which they realize their full potential.

e Indira Gandhi National Widow Pension Scheme (IGNWPS): The Ministry
of Rural Development is implementing Indira Gandhi National Widow
Pension Scheme (IGNWPS) under which Pension Scheme for Widows as

well as Pension Scheme for the Elderly below poverty line are operated.

e National Family Benefit Scheme (NFBS): The Ministry of Rural
Development implements National Family Benefit Scheme (NFBS) under
which monetary grant of ¥ 20,000 is given as lump sum assistance to
the bereaved household in the event of death of the bread-winner.

e Annapurna Scheme: Under Annapurna Scheme of the Ministry of Rural
Development, ten kg. of food grain is given to those eligible aged
persons who have remained uncovered under the Indira Gandhi National
Old Age Pension Scheme (IGNOAPS).

e Deendayal Antyodaya Yojana: The Deendayal Antyodaya Yojana National
Rural Livelihood Mission of the Ministry of Rural Development aims at

creating efficient and effective institutional platforms of the rural poor.

e Prime Minister Awaas Yojana (PMAY-G): The Prime Minister Awaas
Yojana (PMAY-G) of Ministry of Rural Development and the Prime
Minister Awaas Yojana (PMAY-U) of the Ministry of Housing and Urban
Affairs aims at providing affordable housing for women.

e Nari Arthik Sashaktikaran Yojana: The Ministry of Social Justice and
Empowerment implements Nari Arthik Sashaktikaran Yojana to support
Scheduled Castes, Single Women/Widows to take up income generating

activities.

e Intergrated Programme for Older Persons: The Ministry of Social
Justice and Empowerment implements Integrated Programme for Older

Persons to improve the quality of life of senior citizens.

e Assistance for vocational training of widows of ex-servicemen: The
Ministry of Defence provides financial assistance for vocational training of
widows of ex-servicemen, treatment of serious diseases of non-pensioner

ex-servicemen/widows and daughter’s marriage/widows’ remarriage.
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Unstarred Questions

Details of widows as per Census 2011

S1. No. States/UTs No. of Widows
1. Jammu and Kashmir 283650
2. Himachal Pradesh 293475
3. Punjab 928158
4. Chandigarh 24496
5. Uttarakhand 387215
6. Haryana 773297
7. NCT Of Delhi 456613
8. Rajasthan 1983634
9. Uttar Pradesh 4856188
10. Bihar 2238793
11. Sikkim 13717
12. Arunachal Pradesh 31787
13. Nagaland 39496
14. Manipur 77990
15. Mizoram 28569
16. Tripura 164969
17. Meghalaya 84825
18. Assam 1156042
19. West Bengal 3792184
20. Jharkhand 1027878
21. Odisha 1612627
22. Chhattisgarh 973787
23. Madhya Pradesh 2160609
24, Gujarat 2015742
25. Daman and Diu 6816
26. Dadra and Nagar Haveli 7378
27. Mabharashtra 4520764
28. Andhra Pradesh 4297481
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SI. No. States/UTs No. of Widows
29. Karnataka 2989429
30. Goa 77935
31. Lakshadweep 2448
32. Kerala 2010984
33. Tamil Nadu 3856398
34, Puducherry 73579
35. Andaman and Nicobar Islands 12525

INDIA 43261478

Districts covered under POSHAN Abhiyaan

3013. SHRI R. VAITHILINGAM: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that all the 36 States/Union Territories and 718 districts
would be covered under POSHAN Abhiyaan in a phased manner by the year 2020;

(b) if so, the details thereof; and

(c) the districts so far covered under the said programme and the inputs received

from all the covered districts?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir.

(b) and (c) The Government has released funds to all States/UTs under POSHAN
Abhiyaan. As on date, approximately 6.00 lakh field functionaries which include
Anganwadi Workers (AWWs), Lady Supervisors, Child Development Project Officers,
District Project Officers, State Project Monitoring Units are being progressively trained
on various modules of Incremental Learning Approach; around 1.28 crore Community
Based Events have been organized by the States/UTs; more than 3.50 lakh AWWs in
21 States/UTs are using the Integrated Child Development Services-Common Application
Software mobile application for service delivery; and convergence meetings at State,

District and Block level are being held regularly.
MR. DEPUTY CHAIRMAN: The House stands adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at one minute past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

GOVERNMENT BILL
MR. DEPUTY CHAIRMAN: Bill for introduction.

SHRI SUKEHNDU SEKHAR RAY (West Bengal): Sir, before we take up the

...(Interruptions)...
MR. DEPUTY CHAIRMAN: First, the Bill for introduction.

The Protection of Children from Sexual Offences
(Amendment) Bill, 2019 — /ntroduced

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT AND THE
MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir, I rise to
move for leave to introduce a Bill further to amend the Protection of Children from
Sexual Offences Act, 2012.

The question was put and the motion was adopted.
SHRIMATI SMRITI ZUBIN IRANI: Sir, I introduce the Bill.

SHRI SUKHENDU SEKHAR RAY: Sir, I have a request. The other House is
sitting up to 12. But I am not for that. We are the House of Elders. ...(Interruptions)...
I said the other House. In Parliament, there is nothing upper or lower. The only thing
is that there are two Bills on Arbitration. One is the New Delhi International Arbitration
Centre Bill, 2019 and another is the Arbitration and Conciliation (Amendment) Bill,
2019. Two hours have been allocated by BAC for each of the Bills. But the smaller
parties will get only one or two minutes to speak on the Bill. My request is, let
it be extended up to 8 o'clock today, so that three hours for each of the Bills can

be allotted, subject to the consensus of the House.

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I have
one request to make. I have nothing on timing. Let Sukhenduji speak as much as he
wants. But both the Bills flow from the same recommendation. One is a substantive
change in the Arbitration Act, other is the Centre. I feel, both the Bills can be
taken up together because whenever I will speak on the Centre, that is again about
Arbitration. Sir, both be taken together. They speak as much as they want, I am

willing to listen to them and reply. That is my request.



Government [18 July, 2019] Bill 379

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. MURALEEDHARAN): Sir, we have two Bills today, and they
deal with some of the identical issues also. I propose, through you, to the House
that on both the Bills, discussion may be taken up together and later on, naturally,
the voting will have to happen separately. If the Members so decide, we may extend
the timing also. Two hours each, that was the time allotted by BAC, but, providing

more time for the Members to participate...
SHRI RAVI SHANKAR PRASAD: Up to 6 o' clock.
SHRI V. MURALEEDHARAN: That will be up to 6 o'clock.

SHRI RAVI SHANKAR PRASAD: Sir, we are starting just now. Let us keep it
up till 6 o'clock. If need be, we can extend further. I think three hours is enough
for both the Bills as far as the Members are concerned. Sukhenduji is a very learned

person. I know that he can speak for two hours himself on the whole issue.

SHRI SUKHENDU SEKHAR RAY: No, I am not going to speak for two hours.
But seven minutes have been allotted to my party. How can I speak within that?

Seven minutes have been allotted.

SHRI BHUPENDER YADAYV (Rajasthan): Sir, the main suggestion is, we should

provide more time to the smaller parties. We agree to it.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, what Sukhenduji has raised,
I fully support that. The House is transacting the Business which the Government
brings. But there are also issues that the Members have with any Bill that is brought
in the House. First of all, according to the time allotted by the BAC, both the Bills
are to be discussed together, and the time so allotted by the BAC, is not adequate.
Those Members who are not given enough time, have a right to ask for more time.
I can't complain, being the principal Opposition party. But they have a right to
express their views because once it becomes law, it affects the entire country. It is

not this party or that party or the Government.

Secondly, if I may put this on record, at least, this practice which we have
serious objection to, not about the Bill, that most of the Bills that are coming,
passed by the other House, it is a fait accompli unless and until this House does its
constitutional duty to ensure legislative scrutiny of any Bill that is brought before it
becomes law. Now, that is not happening. We have been raising it time and again.
Unless and until there is legislative scrutiny because there are enough lacunae, the

Members will speak on it in the committee and express concerns also. So, once it
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goes through the scrutiny process, I am talking about the important Bills, I am not
the one to suggest that every Bill has to go through the scrutiny process, but there
are Bills which have to go through the scrutiny process. There are a large number
of Bills on which there is a consensus and those Bills are passed ...(Interruptions)...
This should go on record. It is not that we are saying every Bill. But to bypass
legislative scrutiny whether of a Standing Committee, and for that matter, of a Select

Committee, is not correct legislative practice.

THE MINISTER OF RAILWAYS; AND THE MINISTER OF COMMERCE AND
INDUSTRY (SHRI PIYUSH GOYAL): Mr. Deputy Chairman, Sir, since it has to be
placed on record, I would urge the Chair also to look at the record of how many
Bills in the past had to go through both the Houses without any such reference to the
Standing Committee or Select Committee. And our track record of five years is, and
the hon. Member will find that, we have submitted far more percentage of the Bills
for scrutiny of the Committees than the previous Government. That is number one.
Secondly, I think, substantively, wherever we wanted that there should be Standing
Committee's scrutiny or Select Committee's scrutiny in the past also, there has
been a general consensus in the House and only after that, Bills have been passed.
Certain times in the past, we have had so much disruptions in the House because of
which we could not get Bills passed or Bills referred to the Committees, and then
be passed. Because of disruptions, the House used to not function so smoothly. I
am delighted that this time around, both the Houses are working so smoothly, and
the Government will certainly endeavour as far as possible, where there is not an
emergent situation or necessity of passing the Bill without going through the scrutiny
process, we will certainly endeavour to send them to either the Standing Committee
or a Joint Committee or a Select Committee. But many of these Bills are legacies
of many months of disruption in Parliament due to which we could not go through
the whole process. And, therefore, I would urge the hon. Member ...(Interruptions)...

Let us not pass aspersions that we have any intentions not to allow scrutiny.

DR. K. KESHAVA RAO (Andhra Pradesh): Don't bring in what has happened
in the past ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: These are all unnecessary debates. My limited
point was that the time should be extended so that everybody gets an opportunity
to speak. That was the only point..(Interruptions)...

SHRI V. MURALEEDHARAN: Both the Bills may be taken up for discussion

together, and time required for this purpose be extended..(Interruptions)...



Government [18 July, 2019] Bill 381

SHRI RAVI SHANKAR PRASAD: Sir, let us extend it till 6 o'clock

...(Interruptions)... 1f need be, at 6 o'clock, we will decide ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka):.. What happened in the past and what
is happening now; but there was no Bill of major significance that did not go
through the Standing Committee process during 2004 to 2009 and 2009 to 2014
...(Interruptions)... 1 challenge the Minister who has just made a statement to give
the example of any important Bill which did not go through the process of scrutiny

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Statutory Resolution and the New Delhi
International Arbitration Centre Bill, 2019 to be discussed together. Shri D. Raja—not
present. Shri Binoy Viswam-not present. Shri Elamaram Kareem. Do you want to

speak?
SHRI ELAMARAM KAREEM (Kerala): Yes, Sir.

SNkt ST geEd (SR URR): W, YH B b B B 3T 'orief’ Il T4 T
VAT e &Y STeRd & 7 87

st SgHTIf: ﬁ@‘:[, IR S97h U fbx dict &1 HIdT 21 Please take your seat.
Both the Bills will be taken up together.

STATUTORY RESOLUTION AND GOVERNMENT BILLS

Disapproving the New Delhi International Arbitration Centre
Ordinance, 2019 (No. 10 of 2019);

(i) The New Delhi International Arbitration Centre Bill, 2019; and
(ii) The Arbitration and Conciliation (Amendment) Bill, 2019

SHRI ELAMARAM KAREEM (Kerala): Sir, I move the following Resolution:—

“That this House disapproves the New Delhi International Arbitration Centre
Ordinance, 2019 (No.10 of 2019) promulgated by the President of India on
2nd March, 2019.”

Sir, I am not opposing the Bill but only opposing the route of Ordinance. What
was the extraordinary situation to promulgate an Ordinance on 2nd March, 2019,
just before the declaration of General Elections? As our leaders point out here, the
Committee scrutiny is not taking place. Only the debate in this House is taking

place. This is an important Bill. There would be so many implications. It has to be
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discussed and debated in the Committee and the House. We have to discuss with
the stakeholders also. The opportunity is lost when an Ordinance is issued. So, I

oppose the Ordinance.

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I move:—

“That the Bill further to provide for the establishment and incorporation of
the New Delhi International Arbitration Centre for the purpose of creating an
independent and autonomous regime for institutionalised arbitration and for
acquisition and transfer of the undertakings of the International Centre for
Alternative Dispute Resolution and to vest such undertakings in the New Delhi
International Arbitration Centre for the better management of arbitration so as
to make it a hub for institutional arbitration and to declare the New Delhi
International Arbitration Centre to be an institution of national importance
and for matters connected therewith or incidental thereto, as passed by Lok

Sabha, be taken into consideration.”
Sir, T also move:

“That the Bill further to amend the Arbitration and Conciliation Act, 1996,

be taken into consideration.”

Sir, very briefly, may I just share with this House what the two Bills are
about? I will surely be guided by the wise counsel and interventions by the hon.
Members present here. Our Government is very keen that India must become a
hub of domestic and international arbitration. Globally, institutional arbitration is
the order of the day. There was a conference with the Chief Justice of India. The
Prime Minister was there, other functionaries were there. There was a consensus that
we must try to make India a hub of arbitration because dispute resolution should
be faster. Thereafter, I was handling this portfolio. We set up a committee headed
by a very distinguished retired Supreme Court Judge, Justice Srikrishna. The other
members in the committee were Justice Ravindran, retired Supreme Court Judge, a
very distinguished judge in the field of arbitration; then, Shri K.K. Venugopal, the
Attorney General of India; Shrimati Indu Malhotra, presently an hon. Judge in the
Supreme Court--as a senior advocate, she has written books on arbitration; Shri
Narasimha was the Additional Solicitor General of India; then we had Shri Arghya
Sengupta, a very good academic mind in this field; and, we had representatives of
FICCI and CII, the two trade bodies.
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Sir, close to a year, they had the widest consultations with the stakeholders.
Shri Ravindra Bhat of the Delhi High Court is now Chief Justice of Rajasthan High
Court and he was also there; he is another very well informed judge in the field
of arbitration. They took feedback from all over the country. They consulted the

stakeholders including the arbitration institution. Thereafter, they gave recommendations.

Sir, the two Bills contain the substance of their recommendations. I would first
convey to this House what the main Bill is about, the Amendment of Arbitration Act.
The recommendation is that to promote institutional arbitration in the country, there
must be a body to accredit proper institutions. Therefore, the Amendment law, basically,
establishes an Arbitration Council of India which shall accredit proper institutional
arbitrators for domestic and international arbitration. This Arbitration Council of
India, Sir, shall be headed by the retired Supreme Court Judge including the CIJI,
or a High Court Chief Justice or a Judge or an eminent academician in the field of
arbitration. There shall be Law Secretary, there shall be someone from the Ministry
of Expenditure, and then there would be representatives of the trade bodies. What
will they do? They will grade the institutional arbitration centres, institutions dealing
with arbitration, whether they are okay, whether they are meeting the standards, what
is the quality of arbitrators. All these things they will do and once proper accredited
arbitral institutions are there, the High Court and the Supreme Court will designate
them. The High Court will designate them in the case of domestic arbitration and the
Supreme Court will do so in the case of international arbitration. Now, what is the
benefit of this? Presently, as Sukhendu Babu and Mr. Navaneethakrishnan would be
aware, you have to go to the court to get the arbitrators. Now, you need not go to
the court. There are properly designated arbitration institutions. You can straightaway
approach the institution to get arbitration proceeding comments and select the arbitrators.
The first major thing has been done and they have been allowed to credit arbitrators.
For instance, Sir, one of the reasons as to why arbitration has failed in India is
because time schedule has not been adhered to. That is, institution can also grade
arbitrators like, "He is too lazy. dgd X B & T We will not grade him well."
Therefore, some degree of benign regulation will be there by the statutory body upon
the performance of arbitrators. The second thing is, and I personally took interest
in that, India's arbitration eco-system is changing. Therefore, I was very keen that
judges are all right, but we must have good arbitrators from diversified fields. Sir,
for handling the telecom and IT portfolio, we need bigger dispute centres in these
areas. There must be proper technical experts, IT giants, CEOs, who can work as
arbitrators, decide on, say, Intellectual property, law of patent, etc. Therefore, experts

in these fields should also be there. Secondly, Sir, I also felt that we have very good
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civil servants, who have been finance secretaries, who have been banking secretaries.
Why can't their services be taken into account to facilitate India as a good hub of
arbitration? That is the eco-system which we have sought to amend in this. The second
is, time-frame has been indicated. You must complete the claim and defence within
six months and the arbitrator must complete the proceedings in twelve months. Sir,
under 29A, another provision is there that if an arbitrator does not complete within
that time, he will also be penalised in his fee, and in the event if he does before
the time prescribed, he will be given incentive in his fee. That scenario is already
there. Lastly, Sir, this whole training of lawyers, quality of arbitrators, training of
arbitrators are all issues which the Arbitration Council of India must also consider.
Sir, the whole idea was that arbitration in India must get proper encouragement. Sir,
a question arose when I was framing this law that about 36 institutions are there
in India, but there are areas also when there is no institution of arbitration. How to
go about that? We have made a provision that in areas where there is no institution
delivering arbitration proceeding, then the Chief Justice of the High Court will keep
a panel of arbitrators from which you can choose. They will be like institutions
which will keep on changing from time to time depending on performance unless
the institution also comes there. This is, Sir, by and large the eco-system as far as
the first particular part is concerned. There was one provision about Section 26A
of the Amendment Act. It will come retrospectively or prospectively! There was a
dispute in law. We have clarified that. It shall now only be prospectively. Old law
shall be covered by the old law of arbitration before the 2015 Amendment. This
is the eco-system of the main Amendment. If more issues are raised, I will reply
to that in my reply subsequently. What is the second one? This is ICADR (Indian
Council for Alternative Dispute Resolution). Sir, it is a very sorry state of affairs
which I wish to share with this House. The Government of India had given I 30
crores, including land. This body, which has 700 members, did only 55 arbitrations
in 27 years and that too not all of them completed. In the last three years, two
or three arbitrations were going on, but yes, lots of jet-setting was happening in
seminars etc. Beyond this, I have nothing more to say. Therefore, we want that body
— not the body, Sir, the Centre, because the body remains the Society, nothing to
do about that — to develop as the New Delhi Centre of Arbitration, as an institution
of national eminence, because Srikrishna Committee Report has said that this centre
should be promoted as a centre of national eminence. Therefore, we are very keen
that the New Delhi Centre of Arbitration should develop as a proper centre of
national eminence because the centres are being watched globally as to what their

performance is. Therefore, to make this body professionally competent, what we are
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doing here is this. Here, it is to be headed either by a retired Supreme Court Judge
or a retired High Court Judge or an eminent arbitration professional. And, then, you
will have representatives from law, finance, etc. Again, this body will set up, will
make a catalogue of arbitrators, give them training to make the NCDAR a properly
professional body. I am very keen — and we will have a very expert CEO also —
because, of late, Sukhendu babu and my other friends who are dealing with law
will know it that a lot of Indian arbitration is happening in Singapore, a lot of this
is happening in London. I have no objection to anyone going outside. But, what is
important is, Sir, India has got some of the finest judges, some of the finest legal
minds. So, why should the cases of India go outside? It is a matter of great surprise.
The problem was lack of good institutional arbitration. And, my vision is, I am sure
the House will appreciate, the sheer quality and stent of arbitration proceeding in
India is so overpowering that if they are able to develop a good eco system, we
will have a new bar of arbitrators; we will have new teachers, teaching arbitration,
in India in a more focussed manner. And, this whole thing would develop as a very
powerful instrument of alternative dispute resolution mechanism. These are the basic
nuances that we have taken, based upon the recommendation of a very high-powered
committee. I am sure the House will appreciate this. And, I am willing to hear their
views as elaborately as possible. But, surely, these two legislations are the order of

the day to take India forward.
Thank you.
The questions were proposed.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, the two Bills — the New
Delhi International Arbitration Centre Bill, 2019, and the Arbitration and Conciliation
(Amendment) Bill, 2019 — are being discussed together. ...(Interruptions)...

Sir, the hon. Minister has already explained the purpose and the objectives. And,
that’s there in the memorandum also, which is a part of the Bill that has been moved.
There cannot be two views when it comes to improving arbitration, infrastructure,
and the entire eco system in our country. Being one of the largest economies —
the sixth largest or the seventh largest, to be precise — it is important for India to
create that eco system to re-assure the foreign investors, domestic investors and all
those who are engaged in the commercial exercise for the expeditious settlement of
the commercial disputes. The efforts, which have been made for over decades by
the Governments, corporations, and legal profession, trying for improving the entire
system ...(Interruptions)... Sir, if there is so much of noise right in front of me,

it will be impossible to speak. There has to be some order, please. But, all these
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efforts have met with failure. The Minister, I am sure, is conscious of it. Why? Is
it because of the inadequate infrastructure facilities for arbitration, the uncertainty
of laws, unconscionable delays and ambiguous judgments? That is a fact. Various
Governments have tried it. It is not a question of the present Government bringing
forward these Bills. In the past also, efforts were made to improve the laws, but

the desired results were never achieved. ...(Interruptions)...

3t SuwaTaRT: YEwg 99, $UAT 989 ol S| ...(FAUH)... I 918 H B el
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SHRI ANAND SHARMA: Sir, I think, you should resolve if they have some issue.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I am walking out of
the House.

(At this stage the hon. Member left the Chamber)

SHRI ANAND SHARMA: No; this issue should be resolved. If he has some

issue, that issue must be resolved. ...(Interruptions).. There is some dispute somewhere.

MR. DEPUTY CHAIRMAN: I think it is regarding some time mechanism. They

are correcting it.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Here also, arbitration required!

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Anandji, please.

SHRI ANAND SHARMA: You have brought forward the New Delhi International
Arbitration Centre Bill, 2019. The Minister has explained the reasons as to why the
alternative centre has not succeeded. The Alternative Dispute Resolution Mechanism
has been there for decades or a number of years, as the hon. Minister has said. Well,
there are many observations on that, in addition to the observations made by the hon.
Minister, that it, actually, did not take off due to the Government’s obduracy as well
as the fact that the initial law had some lacunae; I will concede to that. But when
it comes to the arbitration award, there is a real issue here, that the Government is
the biggest litigator. What has happened, Sir? It is a matter of fact that whenever
the arbitration awards go against the Government or a PSU — in recent memory, they
have been big ones — whether it is the ONGC-Reliance or Tata-DOCOMO, it is the
Government which then litigates and goes to the court. So, one has to be very fair and
objective when it comes to the reasons or the factors that have led to the situation,
or the failure even of the Alternative Dispute Resolution Mechanism. Internationally,

the Governments keep away when it comes to arbitration. It is a good intention
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that you want India to be the international hub and why not. The Minister referred
to London and Singapore. Yes! even our own entities, our PSUs or our corporates,
then, finally have to go there or it is in-built in the Memoranda of Understanding
or the Agreements or the Investors’ Agreements as to which the place of arbitration
will be. Now, that is again an issue, which I want to draw hon. Minister’s attention
to, because this is not something which has been addressed in the Bill, which you
have brought. You are referring to ‘place.” Now, there are many judgments even of
our own Supreme Court and many judgments of courts of other countries, on this
particular matter. Even Singapore has realized; that is why they are moving away
from it. That, once you used the word ‘place’, then, it is the application of the laws
of that country. So, whether it should be ‘place’ or the ‘seat of arbitration’, that is
what is being internationally discussed and debated for long. And, if you are going
to bring about a qualitative change and improvement, you need to address this issue
so that what you give actually is better or equivalent to what is being offered by
the International Arbitration Centre which the hon. Minister referred to. I am afraid,
it is found wanting there. The Minister referred to the Srikrishna Report. I would
like to ask what prevented the Government to accept the recommendations in full.
You have accepted, Sir, but there are some important recommendations that you have
excluded. There is an undefined scope, and that is a bad law. The scope of the
powers of the Arbitration Council of India, you have not at all defined. Who will
make? And the words which are used are that the ACI will make policies. Policies
are not made by the Arbitration Council. You had to define the scope. Rules can be
framed thereafter but the scope cannot be left undefined and this may pose, I am
afraid, practical problems and defeat the very purpose of the Bill. It also does not
address the real possibility of delays in completing the arbitration since it proposes
a 'twelve-month' period would now begin from the completion of the proceedings
and not from the date of reference. So, it is after the completion of the pleadings,
which may take time; and there has to be a time-limit. That time-limit is there.
Earlier it was not there. We will support whatsoever is the positive thing. But is that
'twelve month' upon the completion of pleadings 'good time'? It is because delays
are something which investors, Governments, corporates and any institution which
is engaged would avoid but that will add to delays. What is equally intriguing is
that the international arbitration has been excluded from the time-limit. Why? The
Minister needs to educate the House about that because most of the arbitrations, not
all which involve the Government of India or the PSUs, concerning Indian corporate
entities or the foreign investors happen to be international in nature, in character. So,
if you want to become an attractive hub, as a country, for these dispute resolutions

or arbitration, then why not have some kind of a defined time-frame?
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Sir, there are many issues which we have when it comes to the arbitration in
this country. There is no reservoir of professionals, trained professionals in the art of
arbitration in India. Now the Bill says that they will create an academy, they will
try to train people but, as of now, there is a dearth and that is why the choice falls
on retired Judges, as the Minister himself said, and the fact is, with due respect,
that when it comes to the Alternate Dispute Resolution Centre, the hon. Supreme
Court has itself been very keen and rightly so, but, at the same time, there are
certain observations there that you have no other choice but retired Judges or retired
Civil Servants. Once you have trained professionals, you will inspire more trust and
confidence of the investors. The Supreme Court itself has made, in fact, a negative
observation on engaging Judges. It is interesting. The Supreme Court has said that
it is costly. This is not my observation. They have also said that when you appoint
them — whether it was a serving Judge unhappy with someone, I have no knowledge

of that — they have a tendency to drag.

Sir, it is important for arbitration to follow certain principles. To my mind,
the first is that it should be time-bound, result-oriented and disciplined for India to
become a hub of international arbitration. I have already commented and shared my
views that you should call it a seat, and not a place, because of the international
litigations that take place. The second is, respecting the sanctity of the contracts
and honouring the awards which are vital to becoming an arbitration hub. For
that the mindset has to be one of compliance. We do not have that mindset of
compliance. Once the arbitration award comes, the litigation process starts, and given
the pendency of cases in the hon. Courts, there are more delays. Now, you cannot
bind the hon. Courts, whether it is the Supreme Court or the High Courts, and say
that they have to arbitrate in a time-bound manner. We have now put a time-limit.
The proceedings are time-bound and they have said here that that shall happen.
The Minister needs to explain that because we have a long history of Governments
challenging the awards. It is the biggest litigator. The Government would happily
say that it should be time-bound, but then the Government would also become the
litigator and challenge every possible award which goes against it. That mindset
will take a while to change. The third issue is independent and expert arbitrators.
They are much needed. And there has to be stability, commercial certainty and also

upholding the sanctity of the awards that are made.

Sir, as I said right in the beginning, the Government should, at least, assure all
concerned stakeholders that there would not be too much controlling or interfering

when it comes to such dispute resolution arbitration. Does this Bill do that? I am
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afraid, it does not. The hon. Minister referred to Clause 26, which is about the
operation, and which says that it would not apply to past cases. Sir, there is a reason,
and we would be grateful if the Minister explains that. Is it that many PSUs heavily
lost in arbitration awards and thereafter, this issue was taken up, on the petitions,
by the Government, to bring in a new clause? There are certain observations of the
Bombay High Court on that that you exclude past cases, those cases on which there
have been serious challenges made. Now, since they are observations of the High
Court which have not been overruled, particularly about this clause, that it would not
apply to the old arbitration, I would say that unless and until this is clarified today,
it would make a mockery of the arbitration process. It would also deny the Indian
industry tens of thousands of crores that they have won in arbitration awards. So, is
there any justification or would the Government do a re-think on this? The third is,
you have a Chairperson who is again a Government appointee. This is a problem.
You create a mechanism; you want to be an international hub; you want everybody
to come to you for arbitration, but you have a totally Government-controlled and
dominated Arbitration Council of India which is being set up. Who are all these?
Yes, we understand that hon. Judges will be there because you don't have the trained
people. The Arbitration Council consists of 'a person, who has been a Judge of the
Supreme Court or Chief Justice of a High Court or a Judge of a High Court or an
eminent person having special knowledge'. Fine! 'An eminent arbitration practitioner
having substantial knowledge', we have no objection to that. 'An eminent academician
having experience', good luck! It is a positive thinking and I would support that.
But then, Sir, it goes on and brings in three Secretaries to the Government of India,
that is, Secretary to the Government of India in the Department of Legal Affairs,
Secretary to the Government of India in the Department of Expenditure and the Chief
Executive Officer who will be a Member-Secretary, ex officio. So, there are three
serving Government Secretaries which you bring in. How would you reassure the
international community, commercial entities and professionals about the fairness of
your processes where the Government of India being the biggest litigator will have
hands-off approach when it comes to arbitration proceedings? If you pack it with
the Government nominees — [ am not talking or referring to the retired Judges or
Chief Justice or experts alone — you need to have a re-think there and no purpose
is going to be served by merely having this Bill, bringing in changes or amendments.
The last Amendment Bill was in 2015. While supporting the Bill in principle, I would
tell the Government and the hon. Minister that there is always space and scope for
improvement. If it is a step forward, then, do it in a manner that sends a message

which resonates with the stakeholders and not otherwise. Thank you.
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SHRI ASHWINI VAISHNAW (Odisha): Hon. Deputy Chairman, Sir, I rise to
support the two Bills. The first Bill is on amending the Arbitration and Conciliation
Act, 1996 and the second is on setting up a new centre called the New Delhi
International Arbitration Centre. Sir, these are two great steps. These are exactly
in line with our Prime Minister's vision of simplifying the whole legal system and
strengthening the institutions and, wherever there are no institutions, creating the
institutions. Sir, the first Bill to amend the Act of 1996 is a very welcome step in
which an institutional framework is getting created. As hon. Minister said, an eco-
system is getting created. I would like to strengthen that point and say that 'yes',
it is an institutional framework. I thank my senior colleague, Shri Anand Sharma,
for very pertinent points he has raised and I am sure that hon. Minister would
like to address those points. What I would like to speak in this House is based on
my personal experience. I had the fortunate privilege of working on very complex
international contracts having multiple jurisdictions and having multiple challenges of
different countries. For example, today's economy has become very, very complex.
Let's take the simple case of an aircraft door. A simple aircraft door — which
looks like a door; which is opened — has as many as 500 parts. Where do these
parts come from? Certain things will come from Taiwan, some of the things will
come from the US, some will come from China, etc. It is a very, very complex
international commercial scenario. Such international and such a complex scenario
in which there are multiple stakeholders, definitely requires a mechanism which is
very flexible. Our courts and our entire legal system is bound by a particular law,
bound by a particular tradition, which does not have the flexibility which is required
in commercial disputes. I am glad that everybody agrees that in principle, there is
absolutely no disagreement on the way forward. Yes, we need arbitration; we need
a very strong framework for arbitration. This particular Bill is a very good step; it
is a very welcome step and there would be many more steps I hope in the process
of strengthening this ecosystem. Sir, one of the most prominent Arbitration Centres
was set up in London way back in 1892. It is evolved in a way where we can
learn a lot from the international best practices. All the other subsequent Arbitration
Centres like the Singapore Centre, the Tokyo Centre, the Shanghai Centre, the New
York Centre, the Zurich Centre, have basically followed what was learnt in the
London Centre. What are these international best practices? What I would like to
submit, Sir, is that many of these points have actually been included in this new
Bill. That is the welcome step. First and foremost is the setting up of an independent
body which will basically regulate, which would create the whole framework. That

is the purpose of setting up the Arbitration Council of India. It is a self-regulating
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body; it is an independent body. This body will be looking at who should be the
arbitrators. This body will look at what should be the regulations; what should be
the process followed. This is a very, very welcome step. I would recommend to
the hon. Minister, Sir, take this to the next level. This is a great first step, second
step, make it totally independent. I echo Mr. Sharma's point that definitely they
should not have any Government officer serving in it. This should be the next step
which we should take forward. This should be totally independent. Then only the
international investors or even the domestic investors will have the real confidence
in this body. Sir, the second and most important point is, who should be the
arbitrators. Internationally, if you look at it, the arbitration community basically comes
from domain experts. This is a norm which is followed everywhere. Today, if you
ask the chair of the arbitration seat, what is the difference between MMBTU and
MMSCEFD; if you would have explained that, then I don’t think that the judgment
or the award would ever be really in line with what the dispute needs. That is why,
getting the domain experts who understand this subject deeply and who understand
the commercial aspect of this subject, is a very important thing. This Act addresses
that point and creates a panel of arbitrators, who would be impartial, who would
have experience and knowledge. The third thing I would like to recommend to the
hon. Minister is that they should be willing to devote time. It is not a question
of setting up a legal bar at a point of time. It is more important that we should
have people who are willing to devote time to the subject. Today, for example, if I
understand a couple of subjects and if I have to be an arbitrator in those subjects,
I should be willing to put enough time and effort in that particular solving subject,
the commercial dispute, to be able to do justice to it. So, that is, internationally the
three criteria, which are used are domain knowledge, impartiality and willingness;
actually, written willingness is taken, 'Yes, I am willing to devote 72 hours per week,

per month on this particular subject'. That kind of...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, time and name of Member is not

reflecting on the screen.

MR. DEPUTY CHAIRMAN: He is a new Member. b TR SHAMIY reflect
T8l FR B T, Hifd I ¢ GG T 3R W 9gd IR Y G & AW gl |
Tl Ay 2l

DR. K. KESHAVA RAO (Andhra Pradesh): He is not a new Member. He spoke

very well the other day. His name should be reflected on the screen.

MR. DEPUTY CHAIRMAN: Yes, I know. Hon. Member, please continue.
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SHRI ASHWINI VAISHNAW: The second important point which has been brought
in this Bill is accreditation of arbitrators. That is a very, very important fact. Today,
Sir, if we go by this system, why has this system failed? This system has failed
because we had to actually file an application in the High Court or the Supreme
Court to set up the panel of arbitrators. That is not the way the world works. All
over the world, the basic clause regarding arbitration is kept in the contract itself.
So, that is one more recommendation I would like to make to the hon. Minister
that we need to amend the Indian Contract Act. That is the Contract Act of more
than 100 years legacy. One way to see it is that yes, it has stood the test of time.
The second way to see it is that it has really fallen behind the way the world has
moved. So, in that way, we need to amend the Indian Contract Act and have the

institutional framework of arbitration within that Act itself.

Sir, one very important aspect, which I would like to highlight before all the hon.
Members, through you, is the confidentiality of the commercial contracts. Today, if you
look at the global scenario, Tokyo is a very important arbitration centre, but it has
practically failed. Why has it failed? It has failed because they put every arbitration
award in the public domain, whereas in case of any commercial contract, people
would like to keep it very, very confidential. There are technical aspects, there are
IP rights aspects, there are pricing aspects which people don’t want to disclose, and
which is very fair. That is the way the world commerce works. So, I am thankful
to the hon. Minister that he has brought in this clause of confidentiality in this Bill.

This is definitely going to be a defining factor in making our arbitration successful.

There is a very important point about having electronic depository. This is
very important today in the global commerce. In fact, at one point of time, in my
team, there were people from five nationalities, speaking five different languages.
So, it is very difficult to manage to bring everybody on the same page. So, having
an electronic depository is a very welcome step. This must be supported and this
should be augmented by bringing in video conferencing as a very established mode
of arbitration process. That would be another recommendation that I would like to

make to the hon. Minister.

Sir, today, Mumbai is a well-established centre of international arbitration, and
with this Act coming into force, Delhi will also become a very important centre.
Today, Sir, the way Indian economy is growing, 2.7 trillion dollars, our commercial
complexity requires arbitration centres in many more cities. In Chennai, Bengaluru,
Hyderabad, Bhubaneswar, in all the cities, we really need smaller arbitration centres

which should be self-governed and self-funded. I frankly don’t feel that the Government
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of India should spend even one rupee on any arbitration centre. It should be and it
can be, and internationally, it is a self-funded and self-governed body. Today, there
must be about 40-45 lakh commercial disputes in the country, which are of large
sums. Even if we charge a small fee of ¥ 4 or 5 lakh per arbitration, it can really

fund the entire arbitration process.

Sir, I would like to conclude thanking the Government for this excellent initiative.
I would just like to touch one more point that Mr. Anand Sharma mentioned regarding
the seat of arbitration and the governing law. It is a very complex matter. There
are arbitration centres which have actually been able to resolve it in a very nice
way. | have a personal experience of actually having one arbitration matter in which
the seat was Singapore, but the laws were the laws of England. So, that kind of a
system is available in the world, and if we can just replicate those best practices,
it would be a great thing that will help because today, in the contracts, we actually
define which governing laws would be there defining the contract. It need not be
the laws of India, or it need not be the laws of one particular place. We can today
define the laws of Japan, or laws of any particular country as the governing laws.

So, this is a very important point. We should definitely take it as the next iteration.

I would now like to conclude. This is a great step forward and definitely, this is
going to ease the way we do our commercial transactions. This will definitely reduce
the load on the courts, which is badly needed. We have more than three crore cases
pending in the courts. This will be a great welcome step and I request the House to

unanimously support this step and definitely take this Bill forward. Thank you, Sir.

st Syt JEg IRV, P Y R 3¢ %, RE L7 sitting arrangement
has to come from the parties. J 9R el 3T %, EXS I Sb M reflect -8l 81 I@
gl Now, Shri A. Navaneethakrishnan.

SHRI A. NAVANEETHAKRISHNAN: Sir, the hon. Law Minister has moved two
very important Bills. I welcome both the Bills. But, ‘modern God is success’, every
Indian is loving the litigation. Sir, whether it is a good case or a bad case, it is
immaterial. To my limited experience as a practising lawyer, the common thinking

is that we must win the case.

SHRI RAVI SHANKAR PRASAD: We have appeared together in many cases
in the Madras High Court and in the hon. Supreme Court.

SHRI A. NAVANEETHAKRISHNAN: Our hon. Law Minister has helped me
and taught me the law. I must acknowledge this fact. He is very brilliant and also

magnanimous. He has accommodated to the extent maximum possible.
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Sir, ‘modern God is success’. In the Indian context, every litigant wants to win
the case. This is the whole problem. But arbitration process is defined as consensual,
neutral, binding, pervade and enforceable and also faster and less expensive. Another
method of disposal of disputes is called alternative dispute resolution, namely,
arbitration. Now, arbitration is not possible in sensitive issues. I do not want to say
as to what a sensitive issue is. Even the hon. Supreme Court has appointed well-
known arbitration professionals, but the result is yet to come. Sir, that is why, I am
telling that in Indian context, sensitive issues cannot be settled by way of arbitration
or conciliation or any other method, but only by way of adjudication. A new kind
of arbitration called the investment arbitration is now very, very popular because
our economy is depending upon investment from abroad, subject to correction. In
investment arbitration, the foreign investors exploit the State Governments to accept
an arbitration. It is rightly pointed out by our senior Member, Mr. Anand Sharma that
in Tata Docomo case and in other cases, this has happened. But, according to my
understanding, kindly correct me, if I am wrong, the foreign companies are exploiting
India legally or otherwise. We are being exploited not only by East India Company
but also by the latest new companies. Sir, apart from ‘the Fourth Estate’, ‘the Fifth
Estate’ has also come in place. A book is also published. Sir, the technological giants
are taking over the democracy also. So, now my humble submission would be that
the process of arbitration is good, provided both parties must agree to it and also
it is a welcome feature because there is going to be a selection of the arbitrators.
If we talk about domain knowledge, as our new Member has said about domain
expertise, a person who is well-versed in a particular field can be nominated as an
arbitrator, and expected to discharge his duties independently, without any bias. Sir,
now everywhere is bias. The recent example is the Jadhav case, where Pakistan
member dissented. After all, we all are human beings. But, the welcome features in
these two Bills are that the Arbitration Council is a must. Then, only we can develop
this dispute resolving process. Another Member also mentioned some issue. I would
like to draw attention to this aspect. I thank the hon. Law Minister because there
is a provision in Clause 4(2) which states, "The head office of the Centre shall be
at New Delhi and it may with the previous approval of the Central Government,
establish branches at other places in India and abroad." So, the Central Government
can establish the International Arbitration Centre in Chennai, Kolkata or Mumbai
and also in Singapore or anywhere. There is a provision to that effect, for which
I thank the Law Minister. There are many good features in this Bill. There may
be one or two shortcomings which, over a period of time, can be rectified in due

course.
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In the end, I welcome the Bill and I thank the hon. Law Minister for bringing
these two Bills. Thank you.

SHRI SUKHENDU SEKHAR RAY: Sir, first of all, I condemn the way both
these Bills have been brought before the House without the scrutiny of the Standing
Committee or the Select Committee of the Parliament. Sir, the Government is
repeatedly bulldozing the Parliamentary practices so far maintained by this House

and the other House.

Secondly, Sir, I oppose both the Bills because according to me, both the Bills
are draconian Bills as there is no reasonable nexus between the objectives of the
Bill which have been mentioned here and the provisions of the Bill. That way, it

is totally draconian.

In the morning, I requested the hon. Chairman that some time should be extended
because these are crucial Bills. For those who do not understand arbitration, this
is Alternative Dispute Redressal Mechanism, and, it is not a coffee machine that

someone will push the button and coffee will come; it is something more than that.

I was given to understand that time will be extended. I requested again at
2'o clock. One Member, Shri Bhupender Yadav from the Ruling Party, agreed for
extending the time. From the main Opposition, Shri Anand Sharma also agreed but,

unfortunately, the Minister objected.
SHRI RAVI SHANKAR PRASAD: No, I did not.

SHRI SUKHENDU SEKHAR RAY: Anyway, he has the right to object.
...(Interruptions)... 'Later' means what? After 6 o'clock, it will be considered! That
way, those who will be speaking before 6 o'clock, their cases will not be considered,
and, those who will be speaking after 6 o'clock, their cases will be considered. That

is the outcome. Anyway, admitted, accepted. But both the Bills are draconian.

Let me first talk about the New Delhi International Arbitration Centre. What
does the objective of Bill mentions? It says, "to provide for the establishment and
incorporation of New Delhi International Arbitration Centre for the purpose of creating
an independent and autonomous regime for institutionalised arbitration" but nothing
in this Bill reflects that it will be independent and autonomous. I am coming to
that. But before that, let me tell you the short background of this Bill as to why
this Bill has been brought.

On 2nd March, 2019, the Government of India promulgated Ordinance for setting
up the New Delhi Arbitration Centre, and, on the same day, Joint Secretary and Legal
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Advisor of the Law Ministry was appointed the custodian of the International Centre
for Alternative Dispute Resolution, in short, ICADR, which was taken over by the
Government, even without any consultation with the Chief Justice of India, who was
the Chairman of the ICADR, on the same day, the day Ordinance was promulgated.
My question is: why are you in a hurry? The Ordinance was challenged before
the High Court and the appointment of the custodian was stayed. The Government,
thereafter, filed the Review Petition and the stay, which was earlier granted, was
vacated on the 16th May. The case is listed for further hearing on 25th July, which
is yet to come, and, the Government has no patience to wait for the outcome of
the judicial proceedings. This Government has no respect for the judiciary, and, it
has been established again. This is the hurry. What will the court say, they do not

know but they are in a hurry. There is another angle.

The learned counsel appearing on behalf of the Government contended before
the Court that we have committed before the World Bank that by 19th May, we
shall come out with some positive results. It was regarding Ease of Doing Business
which includes arbitral institution. So, this Government is dictated upon by the World
Bank. That is the main reason, and that is the reason for hurry. The Government
speaks about Srikrishna Committee. The Minister was telling us so many things
about Srikrishna Committee. But so far as the New Delhi International Arbitration
Centre Bill is concerned, two eminent Members of that Srikrishna Committee, Justice
S. Ravindra Bhat, former Judge of the Delhi High Court, and Mr. K.K. Venugopal,
Attorney General of India, disassociated themselves from this part of the Report when
this New Delhi International Arbitration Centre Report was being finalized. They
disassociated themselves from it. I want to know the reasons for their disassociation.

The Government must speak out.

I now come to Clause 5 of the Bill. It says that the Centre shall consist of
the following Members:- (a) a person, who has been a Judge of the Supreme Court
or a Judge of a High Court or an eminent person, having special knowledge and
experience in the conduct or administration of arbitration; (b) two eminent persons
having substantial knowledge and experience in institutional arbitration; (c) one
representative from commerce and industry; (d) Secretary, Department of Legal Affairs;
and (e) one Financial Adviser nominated by the Department of Expenditure. And all
of them will be appointed by the Government. Will they be independent? Will they
be neutral? This is the question. The investors, from inside or outside, who prefer
arbitration proceedings whether they will prefer this New Delhi Arbitration Centre

or London Arbitral Tribunal or Hong Kong or for that matter Singapore or even
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Stockholm. They will not come to New Delhi. This is an eyewash. It is just to fulfill
the commitment before the World Bank and to grab the property and infrastructure
of the ICADR which is led by the hon. Chief Justice of India. That has been taken
over. It is essentially a Government of India Arbitration Centre. Better than naming
it New Delhi International Arbitration Centre, you can call it a Government of India
Arbitration Centre. There will not be any ambiguity left thereafter because it will be
totally manned, managed and controlled by the Government. Where is the investor-
friendly procedural framework? Where is the transparent process for appointment and
removal of the Members? If the Bill in the present form is passed, the independence

and credibility of the institution shall be compromised once and for all.

Sir, now I come to the second Bill. I will abide by your direction and time.
The Srikrishna Committee recommended constitution of an independent body, which
is in the objective but not in the provisions, which will provide recommendations
and guidelines for growth of institutional arbitration in India. I am talking about
the second Bill. The key concern is that it is not independent. That is the major
concern. The Arbitration Council of India as proposed under the Bill consists of
only individuals nominated by the Central Government or ex officio Members.
The Government is the biggest litigator in India. What was the suggestion of the
Srikrishna Committee? All the time you refer to Srikrishna Committee as a High
Power Committee. What was its suggestion? Let us look at the recommendations of
the Srikrishna Committee. The Srikrishna Committee provided that a retired Judge
of the Supreme Court of India or a High Court, who has substantial experience
dealing with arbitration matters or has acted as an arbitrator, nominated by the
Chief Justice of India, will be a member of the Governing Body of the Arbitration
Council. That is the first recommendation of the Srikrishna Committee. Second one
was an 'eminent counsel', not eminent persons of Government's choice or Minister's
choice, having substantial knowledge and experience in institutional arbitration, both
international and domestic, nominated by the Central Government. That means,
Government could nominate only an experienced eminent counsel having special
knowledge in domestic and international arbitration. But, what does this Bill say?
This Bill says that the Council shall consist of following members. A retired Judge
of the Supreme Court or High Court is all right. Then, it says, 'an eminent person'.
'An eminent counsel' has been replaced by the Government with 'an eminent person'.
An eminent person with special knowledge will be there. So, the Government has
not accepted the recommendation of the Srikrishna Committee. It is a total departure

from the recommendations of the Srikrishna Committee. The very first provision says
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that. It is crystal clear. Nobody can deny that. Then, clause 43C(1)(b) provides for

'an eminent arbitration practitioner'. But, in the first one, the Bill has provided that.

Now, there is a provision that the Secretary to the Government of India will be
the ex officio member. Okay, all right. There is no problem. But, proviso to clause
43C(2) says, "Provided that no Chairperson or Member, other than ex officio Member,
shall hold office as such after he has attained the age of seventy years in the case
of Chairperson and sixty-seven years in the case of Member." So, ex officio member
can continue up to 70 years and others up to 67 years. And who is the ex officio
member? Ex officio member is the Secretary. He can also be the Chairperson. It is
not that he will continue as a member. He can also be the Chairperson because in
the definition clause, member includes the Chairperson. So, we have been befooled.

We have been befooled because all the time the Srikrishna Committee is mentioned.

Sir, now, my point is, a Government body that regulates arbitrators and arbitration
is antithetical to the very concept of arbitration. Is it a fact or not? Once upon
a time, I was a legal practitioner, not nowadays. Sitting under a banyan tree, I
used to practise, not like the hon. Law Minister or other senior Members, who
are lawyers. So, a Government body that regulates arbitrators and arbitration is
antithetical to the very concept of arbitration and, for that reason, has no precedent
in any arbitration-friendly jurisdiction. India will be the only exception if this Bill
is passed. Further, in a country where the Government is the biggest litigant, it
cannot act as a supervisor over the very arbitrators who are hearing cases against
the Government. There is a clear conflict of interest where an arbitrator is hearing
a dispute involving the Government if a body appointed by the Government will
also proceed to review grading of the arbitrators, as has been envisaged in this Bill.

Therefore, Sir, 1 strongly oppose this Bill.

Sir, the date of completion of pleadings is not clearly an identifiable date in all
circumstances. For instance, where there is need for preliminary order on jurisdiction
or where proceedings are bifurcated for other reasons or where a counter-claim is filed
or where a party amends its pleadings, there is uncertainty. Second, an exemption for
international commercial arbitration; there is a time-limit for the domestic arbitration
but for the international arbitration, there is no time-limit. So, that will be an
arbitration unto death. So far as international arbitration is concerned, that will be
the arbitration unto death but so far as domestic arbitration is concerned, there is a

time-limit. That too is very unpractical.

Sir, finally, the Bill wishes to define the proceedings to which the amendments



Government [18 July, 2019] Bill 399

introduced on 23rd October, 2015 will apply. In doing so, the Bill seeks to overturn
a recent decision of the Supreme Court, that is, in the case of BCCI vs. Kochi
Cricket Private Limited. We expected that following the Supreme Court ruling, the
Government will pay a serious attention to the judgement and accordingly the Bill

will be changed. It has not been done.

Again, | say that this Government has uncanny respect for the Supreme Court
or the High Court or the judiciary as a whole and this Bill, according to me, is a
draconian Bill. In protest against the way the Bill has been brought in this House

without a scrutiny of the Parliamentary Committee, we stage a walk-out.

(At this stage some Hon. Members left the Chamber.)
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R, § IBl W g Ie@ B d1ed] § b IRAdy H I8 RRed Sl & o |
gl W o7 % g # o -39 B 91 IfT ey faare B 9, @ dR WX enfd®
faarg, a1 S9®! GYTe™ & o0 Uh ad hoc T &1 Rivew &m &xar o1, s
H1EgH A AHIS R WR AN B A AT S G| §9D! S Gad Heaqol ard
g, 98 g8 & o o ol 89 9, 9 o W) Iegary B 9

Heled, B9 ANl 1 9@ 2 b 89K I8l R &s G9al o #1 Ry dR W el
gErRgd Al BT §, S9 el ®I STUTeld BRI & [y S YR U mechanism
BId &1 I8l 33 fagda I8 § fd 9a g9R I8l W GHaAl & el 8 &, dl ITP]
T BRI b folg S 89N AT &, BRIUTd 8 — P judiciary SHBT 0
MY T8l B Fhdl, IHB! BrRIUMIBT & Tegd F e oif f f$dio= 8la &, S0
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Wil BT BT 8, SAH 9P AT I8d [Gabd Bkl &l BARI S YUITEll &, S S
Soried B Refeed & fog f¥feray ol 2, S9# +ff 9ga dara &

qEIGT, SIRCH $NHWT St BT HHRM 81T M1 A1 $9¢ IR # ot AR gd
dThl $g ?% g fop E‘Eﬁ ST recommendations ?ﬁ, 39 recommendations @I as such
T o g1 el @l follow T8I AT 8?7 U € B BRI k@ BH B IqP Sl
TEARN STolol 9, S ai+ 3704 3T I T B forarl offhd Ig ft S &) g1
T g fF institutional arbitration &I Yo =NTTId FHIEN & dR W fIafia fee o=
PI FMAIHT B, TN PIs DI 8] Bl

qere Hl 3o T ugel 39 R W wed A =9l 9d W@l ol [ WeR Bl Ry de
TBHY gD WRAT AMRYI YbaH & AR BT 1 IRT 2, 39 R AfhaT &I M1 gem
H Rt ft agencies involved BT €, S9®T ST efficiency &, ST®T Sl B BRI BT
TheT 2, 31 o & 5 S9! ff 9ga IR | @ S =@y

R, fogwam # g 73 sefadwen wu o @ g, dni @ el 9g W& gl
ﬂﬁ{ Hf-FHH 3ipT BN 7, ETAP TET arbitration & systems T I8 o, BT &
e} Ul gHeH W1 W@ ¥, b T $ WR W OHT 9@l g P AUR R
qTell BT ST9 Pal bls IAT Bl §, I AHIGAT d BIS § arbitration § 81 S 8,
BART el BRI SIYI SRR T8 S 3MSH] PR FHSIGR gafl, Al FHSIER] Bl
WW&HT%Gﬁ?Wagsmartgw,ﬂﬁa%dealWﬁﬁ@'\ﬁ?ﬁ%@?aﬁﬁ
S8 ¥ IUB! achieve TR ol Bl I8 BRIGR ol (Her 21 G o1al & % UF IR
ST BH institutional dXIP W g TGS B AT B e F o W@ ¥, 9 Wy
TR W I S WRW g & &, &5 9 919 BT @1 89Tl g8f W 59 <18y &1
quantum of money, ST 99T involved Eﬁ?ﬂ%\’, WWETWH@@?H%, 2-4-10 o4,
20 o, 50 <Ird ST BIAT §1 89 ST redressal system @@_TWGH?%%, g8 al
TSI deals @I handle BT &, olfdhd ST BICI-BIE! deals BT &, 10-20-50 WTE @I,
8 ararers) 89 @1 GraaT Jgal 8, RFH o mediator & R TR AT A SR
STt ®1 ged & I SoNd & I AT Bl ged T, 39 A 4 N Rived &l 7Y
TP ¥ re-define BT BT HH S AT B 8H SHD! W ATST AT address HIAT TSI
Tdh ICERRIR E!'Uﬂ?ﬁ, Tdh Jmeet TIRAT, ST investment-related issues @1 8Y WX TR
redress WW, sﬂﬂﬁgﬁé‘@mu@m

(SuvTene, it foesdt Rran dlorvfi7 gv)

TR, 39 91 BT WY R1h fopar <1 &7 47 % Ease of Doing Business & d&d SIl 418X
& dufTal g # o & €, ol I'T ik *1mar f5 World Bank T commitment
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0 o7 {5 BH Ease of Doing Business Eal rating improve B B %I'Q Ud redressal
system ST 8, dfd g T & 1 YOIURT €, I8 ITD STORd 21 AR, Fald I
2 T g9RY 3ol W 1 STeRd B1 I8 PM SRAAS 9gd Usel 8 ST AISY oAl g
T T 5 5896 v W BRI a siaaRer &1 Sl A 8, IHD! YU
PI FST GBI N 8, (P STd ATGH! HEI UAT invest HRAT & 3R IFHI TAT a9 T8l
foyrerar 8, a1 SOH garen U1 B § 3R S AN 39 SWd §, Sl IR fiamd gt
21 3SR BT Sl personal savings %, ITH! S/ dbi H I@T gl %\’, Eb_g q Pel
forgl ufTal oA g 81 ¥R, WRT STUAT S1JWd B, T =98 A B oI oI
fer 2, R PO W Ul T U7 oFTRIT ATl S Sl = 3799 commitment
Pl honour 8! ﬁv_CIT, 9 Hufrat g Hi TI‘:? AR SEBI, Ud regulatory authority ® dR
R Al ITHT ITH1 I T & U1 I8 AP 9ga HEAd B U7 o1, IH SiaT
R B IS Al 3T 39 <I8Y &b Il disputes &, DT W TG IS

X, A9 ST infrastructure create ®RE ST @ %, E{'\P[ gﬁm ¥ g UbRN DI
infrastructure &, g1 oI & % I8 Udh HeaqUl Hed © AR SO FgM Bl Ud
TiRaqol fRufa ame grfll RFgR, v a1 O countries # i@l @el 1 I 9 §Y
%, arfes forat ot disputed parties E\f, IPT facilitate BT P %I'Q 5 9 e W, Nh
b 3R SR facilitate fHAT ST Ah| MR TH set up 1 T&F IR I professionals
available I, &9 ¥ BH d VA AN BI, S WAl 8 AR ST (U &3 B DRI
Gd gl _s’?ﬁ? RICESIRSI disputed areas %, d S9 domains &1 BRI W I@d 8
IR El@f dIeTE ¥ available Bl

W, I3l JHAN T T, UFS Il TAR I8 Ia IS d&IE H - trained
professionals available G %, Hife BAR ST Law Trainina Institutes & T ST Law
Colleges %, I b IIH IOy R W specialized and super-specialized arbitrators
Eal generate BT Bl ﬁ‘sf R =81 %I Arbitration & %ﬂ;’ SN B BIE F ST
TSdl U1 IR ISP 91 DIC qI Al A & Bl Bl AN, b a9 d9dl @,
experience %, they may be retired judges or some other people, they were appointed
as arbitrators. I7Ih A1 arbitration & HM Foid Ul facel, s 3R DIABIT ST
®s STIEI WX Arbitration Centres WS 8U, Wifthd ITdb! HIAITEN 34 I WR dH T8l
Qﬁg,ﬁﬂﬂ?ﬁﬁreoommendwﬁ%ﬁ,ﬁaﬁmgl

AR, g9 ol B {6 I§ S I HeH Y SSM Sl B ©, 39 d1dbs § B
qé_: , AfhT I8 B 9 qé} , SId 39 genuinely TUdh Q?:IT international centre WSl
B, Th HUR AT W F AR 3R investors WRIAT B T

IR, I 59 1 BT ATl SSHT ST J&T AT, 3R ISP 3ieX IARBNT =07
ST AT Bal A influence BRI &1 AT 27, a9 RafT 3= 721 99 ureeh, o=ft
BN IIRTI 3T VT <@l 7 & fb ST arbitration centres 814 &, Sd! Aag B
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% instruments % TR WX, P corporate sharks WS B I &l 3T Bl ARG H Sl
%,a&ﬁmiﬁwéﬁwwwm%,Eﬁ—cﬂmiﬁswallowm,
WWWﬁﬁmmglﬂgamalgamaﬁonEb‘[ﬁﬁﬂ%ﬁﬂ?[@%,
?Rﬁ BBl 9 Pl ol judicial process g negotiation H arbitration &1 ST process AE\-’,
gE tool & ST 81 ¥g Ired! fRART & 81 g1 vl € & arbitration @I ST spirit
AE\T,a‘s’ﬂ%’aﬂaﬁﬂ%ﬁ?ﬁ‘?w&ﬁ,WWoredential%ﬁTﬂT%Q,W@‘“ﬁ
FIRTI =P TR dTol FeuRey & & el urd 2

AR, § IMUB! Uh a1d §q1 g, 9w Taede 7 g9 9 b1 fsp fbar o e
I & 3faR Sl I FIwAT ¥, S9H RIS aRa & arl &l s e =yl
U AT, ST 9&TTd R+ b 3MMfG &, ITh! 99 g¥ Q@1 A0l 319 R gdAR A
eI FARIT UaT 8RN, ST 98d g UM WR arbitration professionals @1 STRaRd g

W, TF 9T 3R Al 81 Arbitration § ST 3TSTeAdl &I EXI&T &9 BIaT 27 a9
BIdT ¥, S Pal T HEl arbitration H =TT LN BT AT TN wIfCAT HIE T BN
3R BHRI Arbitration Council 99 & d1€ HY ....(F9T &Y €d)... I'm just finishing,
Sir. Only two points more. BHNI arbitration Council 91 & a1 ¥l &7 dIc H Ha
BB G, g8 Fel RIRT T80 BRI QAT 81 BMT @18l sHHT o7 3l AR g4
g1 & gRT Al fhar T 21 981 UE judicious HTEIA 1 A1fRY, @1fds S g ot
8l &l %, AMEH I WIHR HY| Ig adl gﬁ"ﬂ, ST9 arbitrators THER Eﬁﬁ, SEED
Ud reputation BRM| 1§ 3MUD arbitrators &I fIs=adm &M, 1 fegea™ & sfax
?ﬁqﬁ,W$arbitrators@ﬂ?mqﬂm@ﬂmlmﬁm?ﬂ
S fasga=ian %\*, Ig HIIF & dI%QI $Hdnhl speed, cost and secrecy, 3y dgd
‘:I%?CFE{UT EISRRER important AT I8 B 6 time limits & 1 judicious approach
A B9 T1fRY| IR, S AR&GRT AR litigant &, RTEIM A SRR &) W €, 981 )
ABRME! BT I ToIRAT &, et fih ot fban <1 <81 o1, 98 9gd ...(age)..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

SHRI RAVI PRAKASH VERMA: Sir, I am just closing. Last one point. WY,
IR BT S ASIRAT B, SHPB! @ Bl OToxd gl 3R Hel, AR S A8
BIEZSUR %\r, I8 U AR-ANIDbT A Bl litigant CRIl ?%3[, a1 g8 award DI follow =&l
BT UTQ| T HYFIT Ga stakeholders ©, d g8l WX AU PR H ol ST iR
<[ AIBRRAET DI AU S G €, AU B FaF] & 3R WRBR DI Sarg a1
2, a1 agt | fotg T8 8 ag RER F AR W SASB! S credibility €, 98 I8 ¥
f S award 810 %, IRBR STHT follow ‘DNTU| Government BT ST executive capacity
AE\T,Bﬁﬂﬂmmlﬁwlﬁﬂm%mﬁwm%,\_rl’sf?ﬂéﬁdisputes
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P issues 3MYI, IHH I8 ST IAD! award Bl SITYI, Al S awards BT JATAT BRI
P forg Y emudI, ST8f & 9 oI 8, 981 B Governments & ST special agreements
PR DI SwRd U IS S0 weal b WY H AU G FHE BRaAT §, gIdIS|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri Prashanta Nanda.

SHRI PRASHANTA NANDA (Odisha): Thank you, Sir, for giving me this
opportunity to speak on this Bill. First of all, I must thank the hon. Minister for
bringing these much-needed Bills, and before going into the details, I would just like
to ask the hon. Minister, through you, Sir, one thing. Why were Justice Srikrishna's
recommendations not accepted in toto? What are the recommendations that the
Government chose not to include? Sir, if India wants to progress economically,
if India wants to be a global leader, the disputes related to money and finance,
need to be handled in a proper manner. It is for this reason that all amendments
in the economic restructuring had have to happen, and it has happened today. We
are seeking global investments when we stand at this position. Sir, improvement is
evident upon 'ease of doing business'. But 'ease of enforcing contracts' still has not
improved. By replacing the Ordinance and bringing it as a Bill, the Government
is definitely attempting to make it a statutory structure. By virtue of making it a
statutory structure, it would make pathway for making it as an international centre

of excellence.

Sir, para 3 of the Objects and Reasons of this Bill says that, 'the International
Centre for Alternative Disputes Resolution, which was set up in the year 1995, with
Government funds, to promote alternate dispute resolution mechanism, has, however,
not been able to achieve the objectives.! Something has gone seriously wrong. What
went wrong? Where did it go wrong? Why have Indians to go to Singapore, to
London, to other places, for an international arbitration? It is because despite the
amendments that we have made to the Indian Arbitration Act, there continues to be

too many lacunae, which the hon. Minister has already mentioned in his speech.

Sir, I commend the Government for making all-out attempts to bring 'ease of
doing business' into India, and to make India an attractive hub for arbitration. But
a lot more needs to be done. We are making amendments, and we are bringing
laws. While practising, we are seeing that some more amendments are required to
be done. So, the Bill which comes today, will become a thesis tomorrow; and the
anti-thesis will come, and then, synthesis. For synthesis, you have to bring another
amendment. So, the beginning is good, and the beginning is absolutely needed, and
it has been done at a time when India wants to be a global power, or, it is going

towards becoming a global leader. Sir, this is a policy move which will change the
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environment and the eco system, in which commercial litigations, and commercial
developments, take place. I think, the hon. Minister, in his reply, will definitely say
about Justice Srikrishna's recommendations. I support this Bill, and I think, this will
definitely attract people from outside, and we will have our own position as London,

as Singapore, and this will definitely take us to a newer height. Thank you.

3t ™ T wae g (ER): AFHg Suavies #eied, § e+ H uwqgd Qi
el @1 Wl BRA b g @eT gan g1 H A HA S ®1 9gd-9gd gyde odl
g [EACIIRCRASICS I%*gwlﬂ # BHR T8I Alternative Dispute Resolution mechanism
B I URRAT B, I AT PR BT YA fHAT O @ 7, gHDBT YA B T &
2, e fofg § I 9uTs <a1 g1 Disputes o daid &1 I8d @l BT dispute @1
resolution 31T 3MIH - judicial 3R nonjudicial &1 BIT 81 Judicial side § 3TST 39
<@ I 9gd ISH AT 8, 984 HRC oIl 21 Fe 91 919 I8 ¢ 5 99 U ud
ST © 3R GORT BRAT 21 ¥ S finality el BT I9H a81 $ FHI el 2
a9 faof & arbitration and mediation @1 ST Ufehar %, SUH HH FHI T 379
T Uell & d understanding P 3MYR W resolution T:ﬁ'fﬂl sﬂff S W award ﬁ"ﬂ,
g% fdepd final BT GFT 9&ll & 41 9 win-win situation 8T fT ff a1l @1 Qan
& T fF B9 B8R A1 Sl S Ude S99 & AegH 3 g9, S99 U 99 H
U v grft fb Rraw Y I8f commercial disputes ®, ST 31t R UH A,
Jurg Sft 9a1 I8 9, MU <6 6 Ras  contracts B &, § I8 IS HI 91 <l
g, o H 9gd W 99-93 RSH ©, S8l bW d8 I8d ol I contract H foRET BIAT
2 f& afs uridlsr & da ®1g dispute U1 BT © 1 SHBT MUSRT civil court § BT
IFH Bl arbitration BT WAL &I Bl SHBT result Ig BT & & contractors
B3 HRUNT F BIC H Tol ST 8 3R AW Iul b AfRd I8d &1 6T FRART 9
BN & BRI TART fIHr gwifdd 8Iar 21 31 Fods cost W d¢ Sl 81 s Ufsha
SN B 9 [ w9 W resolution & H™ H Ferar e, fadr § l wrIer s
AR I El_e?f qTd, 9 99 o7 T € {6 ST Ease of doing business %, oras
35T B9 AT 774 UM W 8, 3R S99 QIR SMQ A1 (Hiead 9 3 R avadb!
BRM gafey STl 8, ST A w3t Sft o 98 o 5 99 ugen &9 ® f o
SHINT culture %, ST administration &T eco system %, I9P S gUR o9 fd7 & —
Legislature, Executive and Judiciary — <9I BT 318H ol BT Bl Jg TIS 1995 H
g1, 2015 ¥ I9H Tdh amendment ATIT 3R 319 fBY amendment 3T I&T Bl 9 A
H B THIM 9dd Y& U 6 9 W g9 3R better I HI STHRA TS, df g4
fpdl ¥ UBR BT amendment A= H fead-T Tl ﬂ'l%QI Bl Q?T[ framework §THT
e %, Sl ﬁw robust ﬁ, reliable 81 3R T 9l &b "s’?Tﬁf IS IILRAT B
ng 2l ERTIET S Legislature T e %, 99 ) 89 NIY 7 2| Executive & IR ¥ 31T
Y ST © b SUT Ry A1 8l 81 9a g7 Vel 399 Judiciary BT 81 $HH
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Judiciary T ST motto BIFT ?«lT%K’ — minimum S9®T intervention I8 3R maximum
execution ﬁlﬁwmgﬁ?ﬁﬁwwﬁﬁglﬁmawardﬁw,
forasr idt ==t o 78 fb VAT BHART mindset 9. 3199 I8 mindset compliance T
ﬂﬁ,ﬂ%ﬁ%ﬁ%%ﬁ%ﬁ@bypa% Eﬁ,mmmindset Elﬂﬁlib—l:ﬁ
¥ 3MY mindset T8l dad Adhd, AT Sodt & &b =@l 81l fTa 39H stakeholders
g, W AN ¥, STH RER Tl Bl I8 A2y, T @i B w8 6 s
<9 H 99 commercial disputes %, Ife P71 permanent resolution X1 g ar
BAR 99 | I8 919 M1 ET%Q fop ST Y contracts %\f, BY ggdhl IABI sanctity Ea
AT TS 3R BIs award BT & O U AT BRAT TS 9 Tae & AIH A
ST e Bt o WE! § b Riad s8R competent domain experts %, SRED 11'\9[ LAl
T body BRI $HH T 36! 91 I8 8 b S training ¥ &1 SITQAN, HfRreror f&
ST 599 T 399 991 & 3IR 918} & contracts 81T, 3T < fdh 37ST AR
economy BB 9¢ B Bl 39T IRT aR% dgd kg P activities B Y& & 3R 30
< H W9 TRE & domain experts%l Il BAR el BE B o fh AR I8 D!
A B, U 919 T8 81 DI W Bies o ARy, 4l TA1-931 |F H hies &, 84
ST U AT YRy &1 Sff X8 &, g SiSa1 W fAHCS| el 89 S &= d A1 o
g €, d 981 ¥l IR UNT experts @1 B 8] Bis W Bles &I, a8 7, odfbd M7
$I®! SRaxd gl § HAT St Bl guTs o1 AR B S/E A S B e
B B, SACIY SHH WH HYP dgd ONT8 el Hed @iel Sl 89 99 @l &l
Je deg B b BRT g, S oIl & ORI H Sf1de & § agd Aoigdl &
Wﬂ%@%@?%ﬁﬂﬁﬁ%ﬁgﬁﬂﬁ@@%@ewnomic power d, $9P
1%4‘;’ SNt B fb gER uet dispute resolution DT ST mechanism 31 de dgd Bl 9IRh
Bl 39 fou I8 9ga & wrfe yare fear W 21 s9S A1 € S6H I8 US el
IR Bl Tl—sf % fb S ft T arbitration ¥ G‘Nﬁ, ITH confidentiality BT maintain
fopam SToam arer & 9 599 g8 WY & b St amendment 81, 98 time-bound &I,
Ig SN Bl 3R VAT TE BN, @ o Rifde Bid # giar ® % g1 geen e
B & AR T 3 T HHeHT IS Bl €, g81 RANT 81 S| F8i uR g8 g
SR tIWT‘IBI, Hifp R %ﬁ commercial disputes ¥ decision oI %, dl time frame
Igd ot Bl 39 a1 7 =g g™ fRar e € 5 6 7N & e’ sl S9!
=5l %, ENAS fafead w9 ¥ I9T TR commercial disputes Pl fue™ 4 agg ferh

H AR HA ST A IRIY AT AR, b e ¥ J A © SR H off Iorik
{ ATl §, ST 59 |9 S8 ¥e} "ial g, a1 (fead wu & urefaygs § ot ot
=1f2Y, Rifh Y& A &1 g8 seat of power AR seat of learning &1 2l Ffd v &
I8 W arbitration &1 HT IgT M & A BN, Igd-98d &-IaIg|

SHRI K. SOMAPRASAD (Kerala): Sir, I support both the Bills. The New Delhi
International Arbitration Centre Bill is for the establishment of a centre of alternate

dispute resolution mechanism. It is very essential and high time to bring such an
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effective institution. India, especially, is having a fast growing economy. We should
have different types of establishments to solve disputes within the time limit. Our
economy has, already, fully opened to the international community and as a policy
the Government is promoting FDI in every corner of our economy. In this changed
situation, there is ample scope for arbitration and conciliation process. Moreover,
India becomes an international arbitration hub. It is a very good idea. The ICADR
which was established in 1995 was a failure. The aims and objectives could not be
fulfilled by this establishment. Why, Sir? A detailed examination is necessary in this
matter. It had conducted 55 arbitrations within 27 years since it was set up. The
need of an effective centre is the call of the day. I think the New Delhi International
Arbitration Centre can fulfil the necessity of the present day. But, I would like to
comment on certain Clauses in this Bill, Sir. Chapter II, Clause 5 deals with the
qualification of the chairperson and members of the Centre. As per this Clause, "a
person, who has been a judge of Supreme Court or a Judge of High Court or an
eminent person, having a special knowledge and experience in conduct or administration
of arbitration" could be appointed as chairperson. Having Supreme Court or High
Court judges are very good proposals. But under the category of eminent person,
anybody can be appointed as Chairman. Sir, it is very vague and not specific. Sir,
it should not be a political post or political appointment. So the Chairperson post
should be reserved for Supreme Court or High Court judges. The provision for the
eminent person may be deleted. In order to maintain the standard and reliability of
the Centre it is necessary. Another point is related to the proviso of Clause 6. The
proviso deals with the upper age limit of the chairperson and members. Now, as per
the proviso, the upper age limit is 70 years for the Chairman and 67 for members.
It is too much. The retirement age of Supreme Court judge is 65 years. I think,

here also, it should be limited to 65 years. Thank you.

DR. K. KESHAVA RAO (Andhra Pradesh): Thank you very much, Sir, for
including my name. As a matter of fact, I was not a part of it. I just got up only
when I saw people criticising here. I want to support the Bill, I need not repeat,

because that is already there and you have already spoken about that.

I agree with Ashwiniji when he spoke about domain and a few other things. It

is a very rare occasion when I am totally agreeing with a Bill of the Government.

Here, my good friend, Mr. Anand Sharma, raised a few issues. One, about the
corpus of trained arbitrators not being available. The Bill talks about preparing them.
All the issues, which Anandji raised, are the one that the Bill addresses. The Bill
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realizes that these things are not in place, so let them be brought together. That’s
the Bill.

Now, let me go into a few things. Arbitration is not a new thing for us.
Traditionally, we know about this. Our society knows about this since time immemorial.

We have been doing arbitration right from the village level to the highest level.

Certain objections were raised here. There is a habit with us, the Opposition,
when something suits us, we will say why the report of a particular committee has
not been accepted. Well, another angle could be, why should it be accepted. There
are always two parties to any issue. An expert comes and tells you certain things.
An expert committee of a Government makes certain recommendations — I may be
differing here, but you have to have a clear understanding of this — but a particular
recommendation may not be feasible or useful or not acceptable. And, you have
every right to reject that. Only because I have rejected a particular recommendation
of an expert committee, I can’t be held responsible for some wrong doing. It is
the same case with the Supreme Court also. If the Supreme Court gives aders in
adjudication, it is a good thing. But if it recommends a particular thing, we have
every right to say ‘no’. Even if they decide something, we have a right to come

forward with a legislation.

My friend, Sukhendu Ray, has raised certain issues. But, before that, the hon.
Minister must know this. You are trying to factor in international disputes also.
In such a case, they look for a truly independent body. Government is essentially
a litigant, the biggest litigant. The Government is the biggest litigant. What they
expect is a body that is free of Governmental influence, Governmental control,
and Governmental cluture. This is what any industry or any company is bound to
think. And, they are free to think so. But you have brought in the members, like
the Secretaries — if they are retired, it’s another matter — but the sitting or working
Secretaries are brought in the international arbitration, we might be in some kind of
a disadvantage in convincing others that we are independent. Except that, I have no
objection. As Mr. Navaneethakrishnan said, you can create arbitration, but nonetheless

it is between two parties and unless they agree, there cannot be a solution.

Therefore, I have a suggestion to make here. You should have conceptualised a
National Arbitration Policy. And, this is what you are actually trying to do now. The
only thing is, you have given us little details. But, this exactly was the need of the
hour and you have responded to it so well. Generally, arbitration in a country would
have to be coupled with promoting arbitration as a mode of dispute resolution, which

is also factored in. This should include preventing the tendency of private players
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to rush to court without resorting to relevant provisions of the arbitration. What is
happening today is this? Once the arbitration award comes in, failing party rushes
to the court. The moment you go to court, everything is stayed. The entire work
is stayed. Now, in this new Bill, you have brought in an amendment that it is not
stayed, but it continues. You have answered that particular question also. To my mind,

I have tried to intervene with the help of the Chairman, I could say what I feel.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): With the permission of the
Chair, not with the help of the Chair.

DR. K. KESHAVA RAO: With the permission of the Chair, I have done it. But,
the Bill is really good. There are two aspects which need to be looked into. One is
the place. But even the place is not a problem. Just because ‘place’ is said, it does
not mean, we get into same adjudication. Place the agreement that we have, makes
it very clear as to the judication and to which place. So, that is also very clear.
That is not importantly cobbled up. But, what exactly is objectionable; independence
of the Arbitration Council or the arbitrator that you would try to pick up, accredited
arbitrator, for international disputes. Winning their confidence is important and that
confidence comes when we are able to tell than that it is truly independent body.

Thank you very much.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Dr. Rao. Now,
Shri Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, smaller
parties like us are extremely happy with the Vice-Chairmen because they are liberal
and sympathetic in giving time to smaller parties. Sir, we are very happy to support
the Bill. I expected a smile from the hon. Law Minister, but I am not finding it.
..(Interruptions).. The benefits of the Bill are much more than, probably, one or two
infirmities, which I would like to bring to the notice of the hon. Law Minister. Sir,
first of all, if the Bill becomes a law — because it consists of expert arbitrators —

the quality of expertise will, obviously, go up. This is a plus point.

Sir, my second point is about the cost of arbitration. Since I also faced some
arbitration earlier, according to me, it is prohibitively high. Now, with this, there is
every possibility of the cost of arbitration coming down and I expect the hon. Law

Minister to consider framing rules in this regard.

Sir, thirdly, this Bill will facilitate India becoming a hub for international and

institutional arbitration. I expect international companies to come here. As it is in
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the case of London and Singapore, they should choose India also as a hub of the

arbitration.

Sir, the last benefit is burden on the court. As has rightly been pointed out
by the hon. Law Minister, when we want arbitrators to be appointed, we need to
approach the court and the court decides, with the mutual consent of the parties,
the arbitrators. It will reduce the time of the courts and the burden on the courts
will also come down. Sir, there are two infirmities which I would like to bring to
the notice of the hon. Law Minister. The composition of the Board is like this.
The total number including the Chairman and members is seven. The Chairman is
a retired judge and there are seven other members. Three are ex-officios, two are
experts in the field of arbitration, and others are industry and all. Who appoints this
Board? It is again the Government. I really don’t know why the hon. Law Minister
would like to have a control over the constitution of the Board. It could have been
independent, as it is in the case of London and Singapore. Sir, what I find in the
Bill is that it is not only financially self-sustaining, but eventually, I expect that it
will make money and give it to the Government. Now, I am coming to the next
Bill, the Arbitration and Reconciliation (Amendment) Bill, 2019. Only two minutes.

Sir, again it is, Government empowers to nominate — individuals nominated
by the Central Government only, the same point what I have elaborated. There, it
is seven; I think, here it is only one. Arbitration Council has been introduced as
a Regulator and has been given broad powers to frame the regulation. This goes
against the basic tenets of the arbitration because if I am a litigant and with the
other party, both the litigants, they decide on the arbitrators. They sit and decide
on the arbitrators. If they come to some sort of understanding, they go to the court
and then file a petition and the court will ratify it. So, in this case, it is slightly
different. ‘The party decides the procedures which are comfortable to them'; that

objective is lost here.

Sir, I draw the attention of the hon. Law Minister to Section 42(A) regarding the
confidentiality clause. Sir, parties are to maintain confidentiality of arbitral proceedings
except during the award implementation and enforcement. My question is, what about

the enforcement of interim orders and their implementation?

Finally, Sir, arbitral tribunals to make award in 12 months is the law that is
in force. I really don't understand why the hon. Law Minister has excluded the

international commercial arbitration from the time period. Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Mr. Reddy, you
confined to the time, not that I was liberal. Mr. Shwait Malik.
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DR. ABHISHEK MANU SINGHVI (West Bengal): Thank you, Mr. Vice-Chairman,
Sir. I rise in respect of two bills, both dealing with arbitration, and let me deal with
each separately, though they are, in a sense, connected. The first, you may call the
'Centre Bill' for convenience. Now, basically, it is a one-point, unifocal Bill, a take-
over Bill. It should have been called the 'Take-over Bill', and, as my friend rightly
pointed out, an extremely hostile, directly hostile, take-over, without any of the SEBI
take-over code provisions applying. Anyway, we are using mild words. There are
two or three things which, I must warn the hon. Minister, are an invitation to disaster
even if you want to take over. You know, if you want to do something wrong, do
it the right way. You are taking over in the most brazen manner. Before the ink is
dry on the Act which this Parliament passes, the Court will strike it down. Why do
I say so? I say it with great humility, but it is true. If you see Clauses 7 to 13
— I will not take time on individual Sections of this Amendment — one says, I take
over everything, that is, rights, claims, money, non-money, all things; another says,

all the liabilities prior to the date of takeover will remain yours. The third one says
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that you will not deal with any of the assets; you will hand over everything to me
and you will have no claims of any kind against me plus the new entity which
takes over will have the right to recover all your old claims also. So, this is the
length, width and depth of Clauses 7 to 13. No problem! You give lots of lands;
the so-called earlier Rouse Avenue Road is full of institutional allotments and this
is another institutional allotment. So, it is nothing new if you did for this Centre.
But, remember, apart from land which you give institutionally to this Society, this
Centre has not taken a single penny in terms of running cost or running the thing.
Whatever it has earned by seminars, promotion, education, this, that and the other,
it has used for the Society, and there is no allegation — and this is important — of
irregularity, malfeasance, siphoning, etc. The basic purpose of the Srikrishna Committee,
which you set up and on the basis of which this Bill has come, is very important.
Srikrishna Committee's main recommendation was — of course, there are other
recommendations — declaration of ICADR as an institution of national importance;
take over for national importance. It was not generally to take over. National
importance designations can be given without takeover in this brazen manner. Now
why this brazen manner is likely to be struck down is because there is a delightful
para here in the Preamble to this Bill. On the one hand you take over, and on the
other, you added insult to injury. It says in the Preamble that without affecting the
Society at all, we are taking over. This is a delightful sentence. 'Without interfering
with its activities and without adversely affecting its character or the Society', is the
last para of the Preamble. So, what you are doing is, you are making Denmark
without Hamlet. Prince of Denmark is here, but he has no empire. King has nothing;
he is a hollow king, but you say we have not touched you. You have taken away
everything which was around you, but we have not touched you. So, Society is an
empty shell; it has nothing. Sir, there used to be an Article in the Constitution in
the old days called Article 19(1)(f), Right to Property and for lots of reasons we
deleted it. But we forget that Right to Property is still a constitutional right; it is
not a statutory Right. There are various levels of rights, the highest is basic structure,
next highest is Fundamental Rights, the third highest is constitutional right and then,
below that is statutory right, below that, is rules and regulations. When we took
away Article 19(1)(f), later on, we took care to enact Article 300A which says you
cannot take away my property without authority of law. Now what does law mean?
Law doesn't mean a paper law. Please see your Clause 27 in the amending Act.
You have provided for a takeover and, to add insult to injury, you have said, "To
be assessed by any agency authorised by the CAG in such manner as may be

specified and any payment on a claim to be made shall be settled between the
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Society and the Central Government under the auspices of the CAG." Now, Sir,
when you takeover, takeover is not per se illegal, you normally have an independent
machinery, an outside Commission, a retired Judge. By the evidence led, you have
an assessment of the compensation. What you are saying is, Society and Government
will agree and the CAG will supervise and you will pay ijn in some pennies and
then get lost. This is bound to be struck down as an expropriation, as a takeover
without due process of law, as a non-compensatory, without any procedure, arbitrary,
takeover. Therefore, please amend it to save your own Act. You will get it through
the House, but, you will not get it through the Courts. The rest of the Act is really
not necessary because the rest of the Act is about building and all that. The heart
of the Act is this. The rest of the point, I want to make is that I wish we were
lucky as the previous speaker, that we take over a building and we will make India
the golden paradise for arbitrations. You are trying to create a hub, Sir. In India,
you have to address the larger issues, which you have not addressed. Why is India
languishing for years and decades, not as an arbitration hub? I talk of India; I am
talking as constructive as possible; I am not talking this or that Government. Why?
For example, there are three best known institutions like, ICC Paris. Do you know,
Sir, ICC Paris handles 135 country's disputes. Look at the diversity that is involved!
The total aggregate value of all pending disputes before the ICC was 203 billion
dollar; 'B' for Bombay, as of now. Annually they are getting 36 billion - again a
'B' - US dollars, not rupees. The next best known is our neighbour, as is called
'Johnny-come-lately; Singapore. It was not there seven, eight or ten years ago. It
has done remarkably well and it is almost outstripping one of the London's Chambers
of Commerce Arbitration. Singapore, if you take small numbers, it has increased
more than 300 per cent in the last 15 years. Other Chambers have increased by 80
to 120 per cent. And, similarly, the third one, London Court of Arbitration has huge
figures of revenue cases, matters of importance. We have not been able to do it.
The question is, Why? Now, let me give you three or four quick reasons which
were not addressed in the second bill. If you address it by take over of buildings,
you are not going to have arbitration in India. And, buildings also, mind you, there
are many Indias in one. You are making a building in Delhi, which is already
overstaffed and has the best of everything. You have a Vigyan Bhavan; you have a
new thing on Janpath; and you will have this new building also. But, it is the
Coimbatore's, the Jalandhar's, the Bellary's, which by the way have more Mercedes
and Bentley than Delhi, which need an arbitration centre. They need an arbitration
culture. Kanpur's, that is where the disputes are decided. So, you are focussing on
Delhi and one building in Delhi. Let me give you very quickly, this is a little

technical, some of the reasons why the arbitration has not and will never succeed



414  Government [RAJYA SABHA] Bill

[Dr. Abhishek Manu Singhvi]

on current paradigns. You can pass all such Acts. You have to address these issues.
Number one, you have to address the fact that we are a federal country with complete
diversity. How a Kerala Civil Judge approaches arbitration, is very different from
how a Delhi High Court Judge approaches arbitration. His interference level is very
different. Or how a Sikkim and a Guwahati Judge does it; there are Civil Judges,
Lower Court Judges here; in Delhi and Mumbai, there are High Court Judges. The
approach and interference is very different. So, the biggest problem is no uniform
ethic. Uniform ethic has to be developed. Less interference, less judicial review; it
is completely not uniform. Second, there are Judges — I am talking about Judges
who are making mistakes, I am not talking about you — Judgments come which
throw a spanner in the law by excessive interference. One Supreme Court's Judgment
which is wrong takes years and decades to be corrected by the Supreme Court itself.
Meanwhile, it creates a progeny of hundreds of cases of the different High Courts
which follow the wrong Supreme Court's Judgment. An excellent example is 'Saw
Pipes'. 'Saw Pipes', Sir, took 12 years to get corrected because the Supreme Court
made a blunder which was acknowledged repeatedly as a blunder, but, it took

12 years. Why could we not bring the Act earlier?

SHRI RAVI SHANKAR PRASAD: I would just like to ask my very good friend

in getting this spanner, how much role he has played in the Court.

DR. ABHISHEK MANU SINGHVI: We do our duty as lawyers there; and as
parliamentarians here. The error lies in the Judges. If they accept a wrong argument
of mine, I am not to blame. As you know well, Mr. Prasad, you belong to the
same tribe. Second, 'Saw Pipes' is an outstanding example. Even now, and this
is absolutely, I would say it is a joke — it took us 13 years. There is another
very interesting provision regarding arbitration awards. If I get an arbitration award
against Mr. Jairam Ramesh, he can challenge it under Section 34. This is there for
years. | understood, five or eight years back, that if anybody has lost an arbitration
against me, he will file it under Section 34. His mere act of filing in Court will
stay the award. So, if I have got an award against him of hundred rupees, I cannot
recover. He will get auto stay. We used to call it auto stay. Your Government, in
2015, brought in an Amendment to correct this obvious fallacy because this is an
invitation to file an appeal to stay the award. It was so badly drafted. I would say
with humility and respect that it took three years to decide whether the Amendment
you brought in 2015 would apply to pending cases, would apply to awards already
passed, or would apply to awards yet to be passed. In 2018, finally, a Bench of
Supreme Court clarified that. Meanwhile, you had ten cases in High Courts, three



Government [18 July, 2019] Bill 415

taking one view, seven taking the other view. So, there was utter confusion. This
is directly a result of sloppy drafting in 2015 Act, which made it clear that there
was no auto stay. Year 2015 amendment corrected the error, but it did not say that

it would apply from which date for which category of the cases.

Thirdly, Sir, T will talk about ‘seat’, ‘venue’, or ‘place’. There is a consistent
line of case law that ‘seat’, ‘venue’, or ‘place’ is what broadly may be used by any
name. You may use ‘seat’ sometimes, ‘venue’ sometimes, or, ‘place’ sometimes. And,
there is a line of judgements. I don’t want to bore the House with technicality, but
Reliance 1, Reliance 2, BG, and there are a lot of judgements of Supreme Court.
Six months ago, a judgement has come - Hardy - which has changed the entire
jurisprudence of seat, venue and place. So, you can decide it because once you
decide a venue for an arbitration, the law of that venue applies. So, seat or venue
is very important. Law of Timbuktu may apply as against the law of India. Now,
these are the issues which should have brought clarity in the Amendment. This is all
that I am saying. Today, the so-called Hardy judgement is going to be like another
Saw Pipes judgement till Parliament has time to amend it. I don’t find any of these
Amendments in this. You have amended Section 29(A), which states that time-limits
are put. Now, there are three points that I want to make very quickly on this. One,
previously, time-limit was one year flat, but one year was counted from the date
when the arbitrators entered into the reference. Then, there was one extension of
six months allowed with the consent of the parties. And, then, there was a catch-
all trap, which you have still not plugged. After one year, plus the consent of the
parties for six months further, you could approach the court for extension. No time
limit was put there. Now, you have changed that one year to be six months first
for completion of pleadings and then one year. So, actually, you have given more
time. You have not tightened it; you have loosened it. Second, most importantly,
you have not plugged the loophole of approaching the court. Do you know that an
extension of six months for arbitration may take one year to decide in the court?
This is what your system is because we have got 33 per cent vacancies in the High
Courts, 25 per cent vacancies in the trial courts all over India put together. So, if
you apply for a three-month extension, you may take eight months or six months
in the court to decide whether a three-month extension may be given or not. Now,
you have still not put a plug on Section 29(A) on the court’s time-limit. Section
29(a)(v) allows extension, and this is not a new provision. Even earlier also, you

should have put a plug on this.

Sir, my sixth point is that the most famous institutions are ICC, Singapore,

LCIA (London), and a few others are trying to pick up. Sir, I don’t find any of
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them to be sarkari. Here, you have made this grand Council of seven people, five
of whom are sarkari, four are sarkari and one is semi-sarkari because that one
is a representative of an industry association. So, it is 4+1+2. Now, I would like
to understand from you if you really want to make India a hub where people are
attracted, domestic and foreign, I have never heard such a thing, and this was also
the problem earlier. I am not criticizing sarkaripana, but for international arbitrations
and domestic arbitrations, the approach is all wrong. A bureaucratic approach will
never work. This is nothing but another sarkari Council. It has become a sinecure for
favourites. It will also become a very big jamboree for other things. But, no other
model, which you are trying to copy, has done it. Singapore is the best example,
which has seen a 300 per cent increase and it was born hardly 15 years ago. It
is doing very well. It is even capturing ICC, Paris, arbitrations. Nobody comes to
India from Paris. They go to Singapore. Therefore, you have to replace sarkari not
only overtly, but also covertly and in every way in which it is sarkari, not even a
camouflage of sarkari flavor. 1 don’t think it is bureaucrats’ job. If you are talking
of ‘Ease of Doing Business’, if you are repeatedly using the famous Modiji’s slogan
which states, ‘the business of Government is not to be in business’, then it should
not be the business of Government to be in arbitration also. Sir, the next point is
about a very interesting provision, i.e., 42A. I think, you should check with your
Finance Ministry on this provision. Sir, 42B is a very important provision. It gives
protection to arbitrators deciding in good faith. If there is a dispute between Mr.
Jairam Ramesh and me, the arbitrators decide and give an award. Did you know Mr.
Law Minister that the IT Department under the Ministry of Finance has some cases
now, thankfully a few, where they wanted to go after an assessee, sometimes for
ulterior motives. They go and attack the arbitrator virtually search or raid him on an
award, I am giving you an actual case. An award given 12 years ago affirmed by
reasoned order of the High Court. The man who lost the award went to the High
Court, and the High Court gives a further reasoned order. Please read 42B. What
is the point of saying these nice things, if your IT Department does not know how
to behave? Sir, which self-respecting arbitrator will want to take up arbitrations?
Fortunately, this has not become a disease yet. Sir, very quickly, I will end, you
were very kind with the time, Mr. Vice Chairman, Sir. There are two more things.
One thing is ‘Accreditation’. There is a very interesting provision which says that
you have the right to grade the arbitrators. The word is ‘Grade’. The actual word is
‘review the grading of’. Now, I am personally of the view that we should go away
from this hypnotic hold of having retired judges as arbitrators. Sir, no other country

is so fond of retired judges as our country is to do arbitrations. But, so long as,
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you have this mesmeric hold of retired judges on arbitration, and so long as 80 per
cent of the arbitration, at least, the non-technical ones are run by such judges, then,
I want to understand, I am supporting you on this, do you have the guts to grade
them? You have a provision there and that grading list should be made available.

Please grade them. Do not say that there is an exemption for judges.
THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): There are two more speakers.

DR. ABHISHEK MANU SINGHVI: Sir, I would also add that we must move
away from this judge-centric thinking. Sir, one more minute, and I am done. Lastly,
and most importantly, we have to provide for India as a hub and not for Delhi as
a hub. Hubs are not created by taking over a fantastic five star property near the
Delhi Airport. Nothing is being done for creative hub. As I said, in the beginning,
this is the heart and soul of what we should all be trying; otherwise you would
not achieve the figures of a fraction of ICC or Singapore. The hub is made by
decentralizing and by recognising that there are many Indias in one. A,B,C,D of
arbitration stands for access, backlog, cost and delay of normal litigation. Even,
the 'A' is not reached in the Coimbatores, the Jalandhars, the Belaris, the Kanpurs
which are extremely rich and vibrant cities having big industries. That is where your
efforts must go, and I, therefore, exhort you, Sir, ‘A’ to plug the loopholes, and ‘B’

to move in that direction. Thank you so much, Sir.

SHRI JAIRAM RAMESH: Sir, this Government is known by mergers and

acquisitions in this House. Now, it is resorting to hostile takeover.

SHRI S. R. BALASUBRAMONIYAN (Tamil Nadu): Mr. Vice Chairman, Sir, I rise
to speak on the Arbitration and Conciliation (Amendment) Bill, 2019. The previous
Speaker, Dr. Singhvi, who is a senior advocate, and a senior Member, said that it
is a take away Bill. I do not know how it is a take away Bill and all that. But,
as far as, I know, arbitration has been defined as a procedure in which a dispute
is submitted by agreement of the parties to one or more arbitrators who make a
binding decision on the issue. In choosing for arbitration, the parties are up for a
private dispute resolution procedure instead of going to court. The dictionary says
that the official process of settling an argument or disagreement by the one who is
not involved in both sides in the dispute have agreed to go to the arbitration. Even
now, we have arbitration and conciliation institutions. Sir, what is happening today
is that if people go to these institutions for arbitration, and an award is given, the
man who is aggrieved goes to the District Court. In a capital city, where there is
a High Court, they go to the High Court. When a District Court gives a decision,
they don't stop there. They go to the High Court. After going to the High Court,
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from the Single Judge Bench, they go to the Division Bench. They are not satisfied
with the arbitration. That is what we can take it now. It is not that an individual

is doing that. Most of the people are doing it the same way.

As I mentioned earlier, the Arbitration and Conciliation Act does not satisfy
anyone. I am not talking about this Act. Even the previous Act did not satisfy
anyone, and, people go on dragging the matters from the arbitration to the courts,
from the District Courts to the High Court, from the High Courts to the above.
That is the position.

Sir, let me mention what the Amendment Bill says. In sub-section (5), the
following shall be substituted, namely, "The appointment shall be made on an
application of the party in accordance with the provisions contained in sub-section
4." Further, in sub-section (6), in the long line, for the portion beginning with "party
may request" and ending with "designated by such Court" the following shall be
substituted, namely, - "the appointment shall be made, on an application of the party,
by the arbitral institution designated by the Supreme Court, in case of international
commercial arbitration, or by the High Court, in case of arbitrations other than
international commercial arbitration, as the case may be." Of course, this is now

being replaced by another definition.

In sub-section (9), for the words, "the Supreme Court or the person or the
institution designated by that Court", the words, "the arbitral institution designated
by the Supreme Court" shall be substituted.

Now, this long Section has been nullified by sub-section 14, which says, "The
arbitral institutions shall determine the fees of the arbitral tribunal and the manner
of its payment to the arbitral tribunal subject to the rates specified in the Fourth
Schedule". Explanation given is - "For the removal of doubts, it is hereby clarified
that this sub-section shall not apply to international commercial arbitration and in
arbitrations (other than international commercial arbitration) where parties have agreed

for determination of fees as per the rules of an arbitral institution."

Sir, 1 feel that it is a good amendment but, still, I have my own doubt as to
how far this amendment is going to help the parties who go in for arbitration and
conciliation. Sir, we are in support of this Bill and this Bill will also get passed,
and, 1 hope the Minister will make efforts to correct all these lacunae. Once they
come to an arbitration and conciliation institution, they must be in a position to get
them satisfied, and, that must be binding. That is my appeal to the Government and
the hon. Minister. I think, the suggestions will be duly considered.
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SHRI ELAMARAM KAREEM (Kerala): Sir, according to the hon. Minister, the
Arbitration and Conciliation (Amendment) Bill seeks to strengthen and institutionalize
the matter. This Bill seeks to establish an independent body called Arbitration Council
of India for the promotion of arbitration, mediation and conciliation and other
alternative dispute redressal mechanism. This is as per the recommendation made
by the Committee under the chairmanship of Justice Srikrishna. Sir, it is purely a
technical Bill. Most of the parliamentarians hardly deal with these issues. So this

should have been referred to a Select Committee for a thorough scrutiny.

In the Clause, which mentions the general norms applicable to arbitrators, you are
saying that the arbitrator must be impartial and neutral and avoid entering into any
financial business. Why should there be the word 'avoid'? There should be 'should
not' or 'must not'. Also, I request the Government that the State Governments should
be consulted before appointing Members to the ACI. Under the 1996 Act, parties
were free to appoint arbitrators. Under this Bill, the Supreme Court and High Courts
may now designate arbitral institutions. For international disputes, the Supreme Court

has to recommend the arbitrator.

Arbitration word is usually written as a part of the MoU or contract. So far,
in India there is a legal status for arbitration as per the Act. You are going to give
more teeth to it so that it becomes more independent in status. While going for
arbitration, people seek immediate redressal of their cases. The dispute resolution in
case of commercial transaction or contract negotiation is very common in the case
of civil contracts. You know that in civil contracts, a lot of arbitration is there with
the Railways and the NBCC. So, arbitration is very essential. I would like to ask
hon. Minister this question. What is the inbuilt mechanism in order to prevent the
parties from going beyond arbitration? You should give independent legal status for
the arbitration. Then only people will not be enthused to go beyond arbitration.
Otherwise, arbitration will continue to go on. Lakhs and crores of rupees are locked
up. I would also like to know this from hon. Minister, through you, Sir. What is the
amount of money locked up in post-arbitration awards? So many arbitration awards
were given by arbitrators. There is another system called 'Independent External

Monitoring System' to resolve the disputes.

As far as the appointment of the Chairman and other Members of the ACI is
concerned, you are saying that they should be eminent persons. It should not dilute

the spirit of an independent body. That is my last point. I conclude, Sir.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I thank

you for having given me this opportunity to participate in this debate.
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First, I would like to deal with the New Delhi International Arbitration Centre
Bill. The Object of the Bill is very inviting. On provisions relating to the New Delhi
International Arbitration Centre Bill, we need a credible Centre of Arbitration. We have
to maintain highest possible standards to make it an International Arbitration Centre.
Kindly look at Clause 5, Clause 11 and Clause 13 of the Bill. In all the Clauses,
the power vests with the Central Government. In major arbitrational proceedings, the
Government is the major litigant. Some of the awards have not been implemented
despite those being awarded by the arbitrator. The Government preferred an appeal
and opted for not implementing the award. So, impartiality is not there. The entire
control over the Arbitration Centre lies with the Government. As per the Clause,
the appointing authority is the Government. The power of appointing authority vests
with the Government. How will the foreign companies accept the invitation to place
the disputes before the Indian arbitration? Sir, this creates a doubt in respect of
the companies about the functioning of the Arbitration Centre. That has to be dealt
with first. The Central Government's control has to be taken; the authority has to be
given the powers. Another clause, clause 32, provides for rule-making power. It is
vested with the Parliament as per the Bill. In the Singapore International Arbitration
Centre, the authority has got the power to amend the rules. They have amended
the rules four times from 2010 to 2019. But, here, if the rules are to be amended
and the power is vested with the Parliament, then, it regulates the business of the
Arbitration Centre. If it lies with the Parliament, it is not possible to conduct and
dispose of arbitration by the authority in a speedy manner. Another aspect is, in
India, most of the retired Judges are chosen as arbitrators. That is quite unfortunate.
Now, there are so many young professionals and experts. I can see in the other
bill, in the Eighth Schedule, advocates and chartered accounts are also eligible for
appointment as arbitrator. That is the most inviting aspect which can be considered.
I appreciate it to the extent of appointment of arbitrators. It is high time to reduce
the strength of retired Judges to be chosen as arbitrators. There is a provision for
an appeal against the arbitral award notwithstanding anything contained in any other
law. That is in Section 37 of the Act. There is every possibility of following the
procedure under the Civil Procedure Code. The courts are already burdened with
heavy litigation. Appeals are preferred before the High Courts or the Supreme Court.
It is not possible to dispose it of in a speedy manner. That point is also there. Some
time-limit with regard to disposal of appeals preferred against the award passed by

arbitrators also needs to be fixed in the Bill.

The other aspect is, there is a scope to pass interim orders by arbitrators. Arbitral
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tribunal has to be given power if interim orders are to be implemented. Executing
powers also need be given, like, execution courts for speedy implementation of
interim orders passed by arbitration centres. There are regional centres. If regional
centres are to be made, several regional centres have to be started not only in New

Delhi but also in other cities including Amravati.

Ultimately, on both Bills, there is a need to take into consideration the
apprehensions and also to clarify the doubts about the control of the Central

Government in respect of the functioning of the Arbitration Centre. Thank you, Sir.

AN AL GER (IRES): AR, Y8 Ueh VA1 fa9g &, ol 4R BIC-ARC R 99
SEN-@MR, [E 9R AR STl 81 FHBT AW b < F &R 8M drel @ATIR W
& 78I, I P e A BN AT AR W AT TSdl 81 S ST HRA Bl ARisT &
a9 # g W& 2, FRveR @R & &7 § o 1wl 9¢ @ 7, a1 § 98 wEm o
TR MY, GO AV 39S oy § A=g 1 #ElG B g=ydIe <A1 A, A
8 S Tl fadl Bl U1 §H <A1 A 3@ B4 o @ b i, §W 59 e #
FE AR W TG B Bl

HEIEY, 99§ ¥ BT 3R gl &, AHfed MR AW AMg Siad BT 3R# gl
%\’, ft 9 faare QiR ET‘K% 0 I gY gl They are part of humanity. 39 dTlcl E|
TR 3R GETId Sl e Y6 §3, OD STRT FHIST &b Tgg RN o HeRefd
P FIRAT 9T HYh ATl P USRI B JUlell Bl WaR fHam

Hqeled, § gg Yehurl g1 "X U+ URaR # First World War & Ugel UIRaATR®
fqare g g3l 3R Second World War & dTe a8 faarq @ gafl a8 fdare a9 @™
B3ll, 514 & g fth, BAR U goil &I S8 &l 11, AR @ A H ST g
3R g8l WR AN 7 e H & HeAf PRSP AR PV I gEX gl P WY I~
ARIfART HRP T8 IR IR | & 99 Al &1 MuerT fHan w8y, 59 § o1 &
N T, 99 399 HET o two World Wars are over but this family dispute could

not be resolved in the court but the power of mediation is so strong that it could be

resolved in hours in the Shamshaan Ghat. This is the beauty of power of mediation.

HEIGY, 919 & faerd wF # I 9, 1 goig 3N} HeuRedl 7 AR w9
fora g 7o 31T # T 3R YoIg AT HEIRAT IISTERAR B BRI HoTTel!
BT U fodr 99 11 596 fov v Hifd fHeiRer & ff S uel, w®ife S-o
institutionalize g3Tl, - it has to be governed by the law. Tl fFeiRa §‘5‘
3R <%, B AR FHS & 2T § ITH FHI-FHT TR Fehe 9t gyl

g AR @ B, O WRAR FEST § Arad i B 99) Sa1eT A o
ST 81§ 3R STl Wl g WIeRId &9 781 g3 ol dvrad i & ar fagidi
BT ATSThS WRYR YA HAT 1 8T 81 A1 A5 FHSHT-F&I11, fR 3179 Tebeirep!
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TR IR AT $8 AP ©, I AN 87 TP AJE BRI, T8 AA I TANT AR
Yg AT W AT He STl Hifced & AR T TW &, IF 4 F 3R 95 <
d PR Bl GAN TeE] H gog Ifd ARl Fga IA<o! dIel § AR Ig fIarei &
A BT G 7S] AT g1 AV Bed § b § DI IUINT A< U b wY
¥ fopr ST @nfegl &9 ff SEd § 6 SRl §% @ ufhar sPR Werd Bl © SR 9ga
Jed BT B, 1 9gd R fJare @ € @ 81 S 81 Heled, fqarel & FRreRu
DI IHfeqs ufrar #§ HeuReIdT 9gd HE@yul 21 I8 e Q4T "edd 7, Rw S vall
B Sfid Bl 8, Bl @l BR el Bkl afe 9 wefie dR R Sel WeRr R dll

TeIed, § YRGS W Ml §, S8l Soliy WaTd 9gadr § g1 7 9@ § fF &)
SIS FHer § #eRedl & SIRY fJarel & Muer &1 gaaq 81 g9R |l IMm
fa=R it 9 aSR o Bxiwe W §1 a8l W A SMfeaRy WHIS b gRT SAfehie:
PHINTIT g P S & 5 g8 Aegwerdr & aregg 9 M & ) 3rrsl &1 et &)
ol BIC-Hae] $ HIH Bl I UMY A & AR SHD] deHR BT Bl JgRl I
gl U8 TP 954 g9l A 2, o1 5 g favra § el g8 21§ wwsan € 5 &
ST 3Tt f AW R a71d R I® 8, I8 S BT U 991 WHY IR Hle Wy
g, e an # § a1 #R @ g

ey, gARI A Sefcrl § g Afsh, wRemd, 9!, o1 fe &l A=
1 W, $° WEINIG, ARG, e iR uIRarRe AFel § W HeIReId Bl
JAfpR oo war 81 darai § u vurE, 59 ST A/iEll' 9 $Ed §, 98 9eRy @
i1 e 21 weRy, § I8 #g 6 AR 4 O WEREG Fav] €, I gER
Aie ARl | SRl Hisd © 3R S $RIR 8, J4TE! &l

HqElqd, Wl A WR ¥ dbx Rfell ®WR d& & fafdg Jar gifdreror, e
ST AT 59 TBR & 3T IUBRY g 3R ALl & SIRY 9 4% Al Bl
AT T T @ T, dicth IR b IO BT G0 W R I8 7 3R If&TAdl Bl
argt Hl BH PR T ©l A ST ygel 3gWa Wl fHar 2l

"EIGd, Sl Wed H 4 A w1 6 FEifad derd) o7 densit & sl
PRIRT UM ATl 7 Yol 3R FegRerd] & SiRY fagrel &1 gers d§ Fgcaqul
e F9RN 21 89 39 B9 H IRES Afed 99 Il § W TR RIS B A9l
F1 A a1, S8l 3l T& $HPT T8 el &1 Ul ©| Heled, Uh TRIg A& 59
STl & B § ISl ©, Al DI <M Ra1G 8l SRl & AR g8 PHIB! gl
Bl ST 2, 8% k8 9 ¢ Sl &l = fiel 1 M, g8 1 918 &1 U9 8, olfdb I8
gd 99 2 P g8 3R TR 81 Sl g A8Ied, SAelY U ATl Bl RATIA1 98
JALIH & R AD!, G GAIAl P SIRY S GASTH] B Bl I &, SH FaRT
TR SIIET SR <A1 ARVl 81 Fehal & & deprely fqwy, 9 w89 ard @) 8§,
IqH ﬁ*l’(’ IE Il PRI 81 ﬁ, AfhsT 8 dchleie T%FGPZT, alternative mechanism
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of resolution of dispute & TR H 10 B B Bl MR A¥A IS AT R wWiR
® B, GTHR A¥H gAY B I f4aral &1 L use] SAIeT Sfed 8, a U Ao
AT WA R 3R &¥dT dTel AeEgRIAl bl & 99 & -Tel eld| Jel Iole © b g
R W 9P U B a1 AT I BT P AER W (ST FAT BT STR6-ad
HEGA B TS &l 3P (Y § R A WRPR Bl gydrq o1 g b F g R,
S BHRT <20 Aol A AN 9¢ 8T &, §9I $I AT Bl <6d Y, I WG g 7Y
g, B A dengd Py o @ 21 H R wEm 6 <R ey, Afed gew oy

A Bl H, T P A B GRS A DI AR BT b g9 B
HHAS A AN MY — T3 fSoell ARSI AT o f[qg9d, 2019 — &I dld A9
ﬁWWW@%IWW@@@%ﬁtakeover§3ﬂ%\r,a—8'illegal %\r,
TS 8, TIRE IRE| g1 fgdt St &t I §9 ORd), 9k aabid Sl
ggd el qid Hel fb — "If they accept wrong argument of mine, it is the mistake
of a Judge and not mine". U8 Wl & cifbT &I s fqzary & o gaR #3A1 S 01
Je qaiel E1 T JHSA P T I8 ¥ SR 1 el S F MR W g iy
o sﬁH' Eﬁg Tl S99 81 @Tﬁ, e arguments Y 9 Bl Government will
take its own decision. 3R ®8l takeover ITeldl gl g, d # sure g b 1 <9 @1
TRt 3o FeM 2 {6 SHH GUR d¥d W@ FAR WRER Al g SHMGR
2 3R =Tery & vl &l eteRer:, IHG! Wil & gy deT dAl 59 fadwd
P UIRT W & 915 s focell #§ Gty AWl @ HeRerdl &1 IS b a9
TART S B AMel § BIWI M 81 A <2 T & AW H world capital & FHdT 8,
WWWﬁgﬁﬂTﬁrepresentWW%,W@WWﬁwe can be
at the top of the world. Wﬁﬁ?ﬁéﬂﬁﬂmﬂ@ﬁ%lﬂgww— Just

wait for five years and I can tell you that within five years, we will be among the

top five litigation centres, resolution centres in the world. I am confident about this.

I ' o9 99y Y, g € A Ieie B

Helqd, s9db YTl § — standard I Wﬁ, arbitration process Pl YTHRI b
oY e g1 & JFATET T Py GUR [HY Y &, S GHI & 296 I 3aegS o
ACI & IR H ...(IUH)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Time to you or to the

Government!
SHRI MAHESH PODDAR: Yes, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You asked for some time.

Time to you or to the Government!

#t ARY WER: WEIGY, ACI & 6T & IR H TR fagH wilRri & w9 H 3
AT AT IBH PV YD | a1l H A I8T A1 {6 VAT FY 69T B [F WWBR B




424  Government [RAJYA SABHA] Bill

[T 72wl UER]

BT TIRAA appoint BN So | read that portion. I9H H9 R fh R g1 ey
BT S ATl I BT b ARPR IThI appointment BT STafd gaqH Uraem™ & fb
TIRHT BT appointment FRHR Chief Justice of India B TS A BN 39 SN H
EESECS AR Bl S=81 Pl fF Central Government appointment Eﬁ"ﬁ, oAb Chief
Justice of India @ T8 I BN — I8 T BISH H I I T — FHIAT H
S repeat BRAT AR §l FW P AMH G 1 HET 6 Th-Udh Feolde W,
HIAT ?ﬁﬁrl'q PV Qﬁ AT B %, R4 B eminent person or scientist Bl ST
g, JFBI appointment IT I78 HHC! 3FAAT Tribunal H = &I UG fHaT /1 B, S
g I 919 Bl Chamber of Commerce & TAIRAT BT At Wff o BT IIARAT Bl
g B, Sl 984 URINEIIT $HEH ©, Rifd ulimately TITRAT D1 intricacies b1 g8l AT
SREASED

gl dd arbitration proceedings BT confidential Y& ®T T %\r, JEl HET T '
5 3fUaTGl BT BISHR AT IHP implementation BT &I H W Y, A confidential
g GITQ"ﬁI oAfhe arbitration 3M@TS ®I electronic depository i I BT gau fear
T Bl 39 WeNed fdd § Ud Wdd 9T Arbitration Council of India & AT Bl
TaT T8l T, A AN 9B Wd T el " 8, $HPT autonomous el HIFA 82 Once

the Committee is made, then it is on their own. Now, the appointment and all that,

1 Ual el {6 R aiRE 4 $ 8l = 2

HqBIeY, § B GIE <1 I, olfdb Iqdb sl | would like to mention some
practical experiences. § HA! HEIGY & &I § M1 A & 3T & & arbitration F
ST 9 B %, ITH U dispute Jg [ gar g fo QT/ﬁﬁ?I arbitration agreement g
1 TEl 87 98 919 ® A7 RN 87 R 917 ¥, A1 B 9eF ¥, {59 99 W ey 272
el ¥ fagre Yo BT 81 TERI, who s the arbitrator? Arbitrator ST AT &l T B
qTaR fHe] 87 SHD! FIfAthdherd F1 87 98 A1 © I1 el 87 98 JaIoIhlss © a1
el 7 W9 $© B & 91§ 99 3(dTe el ST 2, dl implementation of the award...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, please conclude.

SHRI MAHESH PODDAR: One minute, Sir. Implementation of award is again
a big issue, which must be addressed very, very seriously and somehow I find it
missing ICREIS] implementation ¥ oI delay BIdT %\r, IE B BAM? Id H § I8 PheAl
IR f SR arbitrator X UIARIES oAl ®, if the integrity of the arbitrator is
questioned, that should be tackled on top priority basis because if you don't address
that, that may lead to further disputes. 9P 918 GRT UfhAT, AR time-bound, A9
PV T 8l VW Bl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, make your final point.
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SHRI MAHESH PODDAR: One second, Sir. 9%, BIC-AIC SISl & foly 4 there
should be an alternative mechanism of resolution ?{ﬁ? TSIRMIT &1 3reT WY BT |
qgad 2l WX, UH WA U & S MSME Act, in that there is a provision for

some tribunals. There are many Acts like that. What will happen to those special

tribunals which will be formed because of some special Acts? 9 WX clarification
BT A1feql ofd # # I8 wel aredl § {6 o <9 H TR o B F ATeH |

a lot of resolutions are taking place. That should be recognized and I think, they

should find a little better place while framing the rules. Thank you, Sir.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri P. Chidambaram.

SHRI P. CHIDAMBARAM (Mabharashtra): Sir, I am grateful to you for giving me
a few minutes to speak on the subject. I know that the subject has been extensively
covered by my colleague, but I wish to make just a few points not with the intent
to oppose this Bill, but, to ask the Government whether our understanding over
their doing is right or do they have a different understanding, which should be the
correct understanding. Firstly, Sir, let me take the New Delhi International Arbitration
Centre Bill. The intent is good. The intent to take over the existing society is good.
The intent to promote arbitration, promote research, maintain a panel of accredited
arbitrators, all that is good. But who is going to run the Centre? The Centre
consists of a Chairperson appointed by the Central Government, in consultation with
the Chief Justice. Full-time or Part-time Members, two eminent persons appointed
by the Central Government. So no consultation with anyone. One representative
of a recognized body of commerce chosen by the Central Government; Secretary,
Department of Legal Affairs, which is the Central Government; Financial Advisor,
which is the Central Government. This is a sarkari management committee. The
Centre has great objectives. But the appointment powers are entirely controlled by
the Central Government. This will inspire no confidence among litigants. I hope,
nobody says that I have a conflict of interest. Speaking from my experience as
a legal practitioner, this will inspire no confidence at all. It is doubly so in India
because, to half the major arbitrations, the Government is a party. The claims are
against the Government. And, therefore, while the intention of the Bill is good to
take over the existing centre and constitute a rejuvenated New Delhi International
Arbitration Centre, it should not be construed as the Government of India's Capital
International Arbitration Centre. It will be seen as a Sarkari Centre, and 1 am afraid,

the intention with which this Centre is being established, will be lost.

One other point; maybe a minor point, but, I think, it is important. The Clause

says that, "the centre may constitute such committees, as may be considered necessary,
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to administer various aspects of its functions." This is Clause 19. Centre means,
the chairman, and full-time member or the part-time member. The composition
and functions of the Committee may be prescribed. Now, who will prescribe the
composition and functions? The Central Government will prescribe the composition
and functions of the Committee. If you are appointing somebody, as eminent as a
judge of the Supreme Court, or, a judge of the High Court, and an eminent jurist,
to form the committee, why can't that management committee decide the composition
and functions of the sub-committees? Sir, I think, these two grave defects must be
corrected. The Central Government must not appoint the chairman and the members.
The Central Government should constitute a collegium, and then, leave it to the
collegium to make these appointments, and whatever the Central Government wants
to do under these two Clauses, must be done by a collegium. It will be in the
larger interest of this country. It will inspire confidence, if the Central Government
maintains as much distance as possible from the centre. On the contrary, what this
Bill does is, bring the Central Government so close to the centre, it will be seen

as a Sarkari Arbitration Centre.

In the other Bill, there is an attempt to clean up some provisions of the current
Arbitration and Conciliation Act, which we welcome. The power to appoint arbitrator
under Section 11 was now with the Supreme Court of India and the High Courts.
That power is now being given to an arbitral institution recognised by the Supreme
Court and by the High Court. I am not sure this is a very satisfactory resolution.
But, if the intention is to avoid applications under Section 11 to the Supreme Court
and to the High Courts, and leave it to the parties to apply to the arbitral institutions,
I have no quarrel. But one has to wait to see, which are the institutions that will
be recognised as the arbitral institutions? Unless truly independent, truly professional
institutions of arbitration are recognised as the arbitral institutions under this Act,
to take the powers away from the Supreme Court and the High Courts and vest
in those arbitral institutions might backfire. But I am not trying to be a pessimist.
I sincerely hope that the Supreme Court and the High Courts will designate only
suitable institutions, highly qualified institutions, highly reputed institutions, as the

arbitral institutions.

There is another Section where, I think, the Government is trying to clean up
a matter. But, I wish the Minister clarifies because the Minister's statement on the
floor of the House will be a guide to interpretation, should a challenge arise. Sir, as
the Minister certainly knows, and many in this House will know, that the Arbitration

and Conciliation Act was amended in 2015, and the Amending Act had Section 26.
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5.00 p.m.

made a distinction between arbitrary proceedings commenced before the Amending
Act came into force — that is, 23.10.2015 — and the date after the Amending Act
came into force. The question was: What is the impact of this Section 26 upon
Section 36 regarding whether there will be automatic stay of the award when an
award is challenged in the High Court? I am sorry that I am getting into the technical
language, but I will try to simplify it. When an award is challenged before a court,
under Section 36, the earlier provision was that there was an automatic stay. But the
Amendment made in 2015 did away with the automatic stay. By virtue of Section 26
of the Amending Act, a question arose whether a distinction is deliberately sought to
be made between proceedings commenced before the Amending Act and proceedings
commenced after the Amending Act. Ten High Courts took a certain view. It took
three years for the Supreme Court to finally settle the law. I think, it overruled the
ten High Courts and affirmed the remaining High Courts.

What this present Act does is to omit that famous Section 26 but omitted from
23.10.2015! As far as my very learned friend, Abhishek Singhvi, and I are able to
understand, the idea is that as if Section 26 was never made part of the Statute Book.
If Section 26 was as if never made part of the Statute Book, is our understanding
correct that in all challenges to all awards before a High Court, whether the arbitral
proceedings commenced before or after that famous date, in all matters there is no
automatic stay? If that is the provision, we welcome it. It cleans up. It should have
been cleaned up. Of course, it gave a lot of pleasure for us to argue these cases
before the courts. But, it took us three years to clarify that matter. It should have
been done much earlier. The original Section 26 was very clumsy in 2015. Whoever
is responsible does not matter. But, if you attempt to clean it up, we welcome that.
But, please make the statement in the House so that the records could show that in
all proceedings where an arbitral award is challenged in a High Court, there is no

automatic stay unless the court grants a specific stay.

Sir, the only other point is, while the Amending Act sets up a Council of
Arbitration to promote arbitration, the New Delhi Act also has similar functions by
promoting arbitration, promoting research in arbitration. There is some overlap. I
am not worried about the overlap because India is a very large country. There is
no harm if there is an overlap between the functions that would be performed by
the New Delhi Arbitration Centre and the functions that would be performed by the

Council of Arbitration. We must promote arbitration.

Finally, why is arbitration not so popular in India? I think, it is a very important

point. Arbitrations are not popular in India because the Government is a relentless
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litigant. It litigates at every stage. There are cases where three eminent retired engineers
who have served the railways or other departments of Government are arbitrators,
they gave a unanimous award, and the Government challenged it! They challenged
it before the High Court. They then challenged it before a Division Bench. They
challenged it before the Supreme Court. So, the Government is simply a relentless
litigant which fights every case to the last point. The reason is very simple. We
all know this. No officer wants to take the responsibility to say, 'Let us not file
an appeal in this case.’ What he gets is an opinion from the law officer, who will
say, 'Fit case for appeal.' Four words and every officer will sign that. Unfortunately,
the only one, if he has the courage to overrule that and say, mo appeal should
be filed', is the Minister. No officer will say, ‘let an appeal not be filed.” Now,
unfortunately, if a Minister overrules his officers, immediately you point a finger at
the Minister and say, 'Aha! Something is wrong here. Something is cooking here.'
All these officers wanted to file an appeal and the Minister is overruled. So, what
does the poor Minister do? The Minister says, 'Fine, if all the officers have said, let
us file an appeal, then, let us file an appeal.' The result is, litigation never ends in
this country. Now, Sir, the Srikrishna Committee made a salutary recommendation.
The Srikrishna Committee said, 'Create specialist arbitration benches before various
courts." The Bill is silent on that. Second, it said, 'if an award is challenged, the
judgement debtor must mandatorily deposit 75 per cent of the sum award." If this
recommendation is accepted, the losing side would have to deposit 75 per cent
of the award. In the meanwhile, the NITI Aayog issued a circular, accepting this
recommendation that 75 per cent of the amount should be deposited and the NITI
Aayog issued a circular and I congratulate the Prime Minister for that. The NITI
Aayog said, "This was considered at the highest level." The Prime Minister convened
a meeting and the Prime Minister said, "This is how awards must be respected.
Seventy-five per cent must be deposited." The NITI Aayog circular was sent to all
the Ministries. I request hon. Ministers to please check with their Secretaries. It
was sent to all the Ministries and it was stated, 'this is the decision taken at the
highest level by a meeting chaired by the Prime Minister and therefore, everybody
must abide by it." Every Ministry opposed that circular. No Ministry was willing to
implement that circular. They found reason A, reason B to say that this does not
apply to us, that this only applies to construction contracts, or this only applies to
highway contracts. All kinds of excuses were found to scuttle that circular. The net
result is, that circular is not applicable today, which means, a decision taken by the
hon. Prime Minister — and I once again commend the Prime Minister for taking that

decision — more honoured in the breach than in the observance. I want the hon.
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Minister to say, 'We stand by what the hon. Prime Minister decided. If the NITI
Aayog circular has been treated with scant respect by Ministries in litigations, we
will reiterate the circular by ensuring that not the NITI Aayog, but the Department
of Personnel and Administrative Reforms or the Ministry of Finance or the Ministry
of Law would issue a circular reiterating the wholesome decision taken by the hon.
Prime Minister that when an award is challenged, you must deposit 75 per cent of
the amount of the award so that litigation can be quickened and shortened. So, these
are my comments. We support this Bill, but we urge the hon. Minister to take note

of what we observed.
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MR. DEPUTY CHAIRMAN: Shri Binoy Viswam; not present. Shri Narain Dass
Gupta.

SHRI NARAIN DASS GUPTA (NCT of Delhi): Thank you very much, Sir,
for giving me this opportunity. This is my maiden speech, I should say, after more
than one year, and I hope you would give me 15 minutes to speak on these Bills,

if possible.

Sir, I would start, as Shri Anand Sharma had done, with both the Bills. Although
I support both the Bills, I would still like to make a few submissions. We have
been hearing for the past one year that the Bills presented in this House were not
being referred to the Standing Committee. And when this issue is raised by our
friends from this side or from the other side, we get a reply that in the past too
similar things have happened. Even a figure has been given as to the number of
times that happened. This cannot be a justification. We should place it on record
and we should know, because we are new Members, as to which Bills are referred
to the Standing Committee and which are not, and what is the criteria for that. This
cannot be the reply. I feel this is a game being played between two sides. When
they are on this side and they raise the issue, they say that this had been happening
in the past. Now, when they are on that side, they say the same thing. This cannot
be a justification. The second justification that was given was that the last time the
House was disturbed and that is why we have followed the legacy and not referred
the Bill to a Committee. This is something that we have been hearing for the past
so many years, as to why a Bill was not referred to the Standing Committee. I
don't know which Bills should be referred and which should not be referred to the

Standing Committee or the Select Committee. We should know the criteria.

With these words, I express my thanks to you, Sir, for giving me this opportunity,
and I would express my thanks to my leader, Shri Arvind Kejriwal, who has nominated
me to this House. A number of things have been said here about the two Bills,
the Arbitration and Conciliation (Amendment) Bill and the New Delhi International
Arbitration Centre Bill. As I have said, I support both the Bills, but I would like
to make some observations. I heard Shri Shukla's reasons as to why a Government
Officer should be appointed here. And then there was a view expressed from this

side by some Members that this system of arbitration would lose its independence.
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of oI =8I U arbitrator, §GX Bl b fofdT 3R §e¥ dI Hel & 3T 9N T
P 3MeM-3Meft i ST That was the arbitrator. WEIRRIAT & & oIy, SET ST &
T Ths BY, ITH A TP ghsl 981 B [ofdl 3R TP ghsl BICT B o1l G+
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Req & g 3MTd 2, @ we cannot compare two situations. Sir, I have some points

for suggestions. Already there are a number of things which have been said here.
With the objective to create an independent and autonomous body, it seems that the
Central Government has retained unreasonable power to appoint the members of the
centre as mentioned in Chapter 2, Clause 5. This will lead to the conflict of interest
as many arbitrations involve PSUs. Thus, objective will be lost in this process. I
will suggest that we should make an independent body. Then there is a clause where
it is mentioned, the composition and functions of the committee referred to in sub-
section 1 shall be such as may be prescribed. Why will we leave it to future? Why
shouldn't we prescribe here itself as to what will be the composition and functions
of the committee as we have done in the second Bill before us, that is, Arbitration
and Conciliation (Amendment) Bill? There, in this Bill, we have constituted an
Arbitration Council and the function has been given, that is, an autonomous and
independent body. We should create here a similar type of situation just to have the
complete independence and we should not leave it for the future course of action;
we should not leave it 'to be prescribed'. Secondly, there is Clause 31 which says
that the power has been given to make rules and to place it before Parliament.
Why are you coming with this Amendment? Bill has been brought so as to not
delay the proceedings. But here, if you give the power to frame rules and then to
place them before Parliament, it will take time. As we have seen how much time
this Bill has taken. The Bill was introduced here in March and now, in the month
of July, we are taking it up. Similarly, it is applicable for the rules. If we give the
power to frame rules to the body which is going to be constituted or we should

have a separate council which may frame rules and regulate the system, it is good,;
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we should not place them before the Parliament. This is regarding the framing of
the rules. This is what I have said that we should have an independent body. This

is regarding New Delhi International Arbitration Centre.

Regarding Arbitration and Conciliation (Amendment) Bill, I have to say a few
words. I appreciate that the Arbitration Council is being constituted. This will be
an autonomous and independent body. It will regulate independently and it will not
delay the proceedings. Time-bound process is a good suggestion. I appreciate the
provision of confidentiality. There are some suggestions that I have to make. I suggest
to make arbitration process speedy, cost-effective and minimum court interference. I
also suggest one representative of the registered body like commerce and industry
chosen on a rotational basis. What I will suggest is that when you take people from
commerce and industry, we should take one person from the professional body, that
is, the Institute of Chartered Accountant, Cost Accountant and Company Secretary,
because they also act as arbitrators in a number of cases. So, we should add it here
and when we give the opportunity to the people from commerce and industry, at
the same time, we must add one person from any of the three professional institutes
on rotational basis. Then, Sir, I have a small suggestion to make regarding Eighth
Schedule. It says, "A person shall not be qualified to be an arbitrator unless he is
a chartered accountant within the meaning of the Chartered Accountants Act having
ten years of practice experience." Sir, I would suggest that we should start with a
word that 'he must be a practising Chartered Accountant. In the last, where we have
added this practice, there we should have only 10 years experience. This is only a
small change because this is exactly provided under Section 2 of the CA Act, 1949.
That is there. There is a definition given as to whether who is a member in practice

and who is a member not in practice. It would be better if we add it here like this.

Then, Sir, Clauses 6 and 7 under the Eighth Schedule. There we have said, an
officer with law degree, having 10 years of experience in the legal matters of the
Government, autonomous bodies, public sector undertakings or at a senior managerial
position in a private company or self-employed. How you will decide the threshold
limit for the private body or the self-employed because this is a grey area where
it will be very difficult that although we have said that he must be a senior level
managerial position, but he can be from a private or a self-regulated body. But, what
is the size of that private or self-regulated body? That needs to be clear. Sir, as I
have said, I support both the Bills, but, I would like to make certain observations
— here my friend Mr. Malik has mentioned about 'Make in India' 'Ease of doing
business' and 'S trillion dollar economy' a number of times — about this 5 trillion

dollar economy and what it is because when this Government took over in the year
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2014, it was at 1.85 trillion dollar. During the last five years, what has been added
is 0.85 trillion dollars. It means each year, 0.17 has been added. Now, on 31st
March, 2019, it is 2.70. Now, we are claiming that by the end of March, 2020,
it will become 3 trillion dollar economy. We will add another 0.30 trillion dollar.
And, in the rest of the 4 years, it will become 5 trillion dollar economy. It means
we have claimed and we have said that each year, we will be adding 0.50 trillion.
Now, the question is, what is the roadmap? Only the numbers have been given.
But no roadmap has been given. How will it be achieved? If we go through the
trade deficit, our export is decreasing every year. It is coming down and import is
increasing. There is a trade deficit. Then, to meet the deficit, what we are proposing
in the Finance Bill, 2019, is that during the five years, we will have 3.25 lakh crores
of rupees through disinvestment. WY, A i H RSNl g o o9 9 # 9o 99 9,
o ladies @1 jewellery THY 99 3MA Al These PSUs are the jewels of the country
and we are proposing that to meet the deficit, this five lakh crores of rupees, we
will have. Then we will raise foreign bonds. There is no explanation given. If the
rupee depreciates, which is depreciating from year to year, how we will meet those
commitments? Now, on the one side, we are claiming that the economy is booming
and on the other side, we are going with deficit whether it is trade deficit, fiscal
deficit. To meet it out, either we approach the RBI that it should give X 3 lakh crore
or we are taking the steps through disinvestment and creating refund of 3.25 lakh
crore rupees. This is the way we are going. In Make in India, we are not able to
provide substitutes to our import. Import is increasing. Sir, I know, in Delhi we have
about 30,000 small industries. Each and every industry is just doing the assembly
work, but all the materials and ingredients, they are using, are coming from China.
So, how are we achieving the objective of ‘Make in India’? Similarly, it is happening
everywhere. Same is the condition with ‘Ease of Doing Business’, ‘Skill India’ and
other concepts. Now, I will talk about Delhi. Although Delhi contributes, by way of
income-tax, about ¥ 91,000 crores to the Exchequer, but the Delhi Government gets
only ¥ 325 crores a year. This is a step-motherly treatment that is being given to
Delhi. In spite of this fact, our Chief Minister’s Office was raided. About 200-300
files were taken away. After that, nothing wrong was found in these files. The CBI
should come out with a statement that they had raided the Chief Minister’s Office,
they had raided the Chief Minister’s house, but nothing wrong was found out, and
a certificate should be given in this regard. In spite of all these difficulties, whatever
work has been done in Delhi should also go on record. As far as education sector
is concerned, the Finance Minister of Delhi presented a Budget of I 60,000 crores

in the House. Out of this amount, 28 per cent has been allocated to the education
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sector, and we have a plan to add 11,000 rooms in the schools. The standard of
education in Delhi has gone up. The results for the year 2019 ...(Time bell rings)...

Sir, I will just take five minutes.

MR. DEPUTY CHAIRMAN: You have already taken 15 minutes. It is your

maiden speech. That is why, we have given time.
SHRI NARAIN DASS GUPTA: Sir, as far as education is concerned...

MR. DEPUTY CHAIRMAN: Please speak on these Bills. g9 WX &H T
T PR b ©, BIe [ W AP R AT AT M9 S/ conclude HRT,
15 e 81 9% 2

SHRI NARAIN DASS GUPTA: Sir, I have already said that I support both
these Bills. With these words, I conclude. Thank you, Sir.

SHRI SAMBHAIJI CHHATRAPATI (Nominated): Mr. Deputy Chairman, Sir,
considering active involvement of many Indian companies in the country with
multinational companies based abroad, the instances of institutional disputes on
various aspects are increasing day-by-day. So far, individual efforts involving the
practising lawyers were the only avenues available with the Indian entrepreneurs. In
many cases, the lawyers engaged by the Indian companies may or may not have
the adequate knowledge of international arbitration laws. Hence, in certain cases, the
interest of the Indian entrepreneurs was not protected. It was a long-felt necessity
to develop the expertise in international arbitration so that the view of the Indian
entrepreneurs is protected. The Centre would be able to promote and support research
and development of expertise in institutional arbitration at international level so that
in due course of time, India could be the hub of such activities. The Government
has very rightly thought of granting the proposed institution an autonomous status
to have freedom in taking decisions and enlarging the scope of activities, of course,

well within the overall ambit of the Bill.

The Centre would be the first of its kind in the country and hence would open
immense opportunities for the professionals and institutions to develop expertise in
international arbitrations. In due course, the possibility of establishment of many
institutions on international arbitration or adding up a separate department on
international arbitration and the existing law institutions cannot be ruled out. The
Government deserves to be applauded that every effort has been made to keep the
proposed Centre free from the dominance of administrators. This will help the Centre

to take independent decisions in the interest of the specialized subject.
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I have two suggestions to make. I request the Government, through you, to
provide a little flexibility in increasing the strength of the members of the Centre
depending upon the workload. My second suggestion would be that one arbitration
centre should be situated in Delhi and the second should be in Mumbai to decentralize
this. Sir, experience with arbitration proceedings till date has shown that a large
number of cases still go back to the normal courts thus denying the very intent of
using an alternate redressal mechanism. Further, there are many complaints regarding
the time of arbitration proceedings to especially by the international organisations
which cite the tardy legal mechanism for not wanting to either come in or deepen
the involvement in various initiatives. I am sure that once this Centre is established
in India, there will be quality improvement to all the dimensions of arbitration
proceedings including the various steps and processes. I am sure it will pave the
way for many of the cases languishing in various courts of the country to opt for
arbitration, as a means to arrive at a suitable redressal, thus reducing the backlog.
Sir, I would not take much of the time of the House today, and I would like to
conclude by saying to have a conducive and healthy atmosphere, the hon. Minister has
rightly stated that for India to be an international hub centre, the dispute resolution
should come under the New Delhi Arbitration Centre, and that is why, I stand to
support the Bill. Thank you, Sir.

SHRI TIRUCHI SIVA (Tamil Nadu): Hon. Deputy Chairman. Sir, changing
situations warrant change in approach for resolving issues. Sir, the change in the
economic activity demands expeditious settlement of the disputes. Of course, the
resolution of disputes has a very great impact on the economy of the country as well
as on doing business. So, an alternative mechanism is required. Sir, when litigants
resort to the judicial process of an adjudication for their litigations, it is always
one side winning and another side losing. But, in the process of arbitration, it is
a win- win situation. Sir, for this arbitration, our litigants have to go to Singapore,
Hong kong, London and other places. So, I think the Government’s initiative to
constitute an arbitration centre in India is to be welcomed. Sir, for this, Srikrishna
Committee was appointed, and everyone has mentioned about it. That Committee
has given some recommendations, and someone asked why the recommendations
have not been accepted in toto. Any Committee’s recommendations cannot be
accepted in toto, but whichever recommendation is necessary, it is accepted. It should
be welcomed. Sir, one among their recommendation is that as the International
Centre for alternative dispute resolution, which was set up in the year 1995, with

the Government’s fund to promote alternative dispute resolution mechanism, has,
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however, not been able to achieve the target, so, the Committee recommended that
the International Centre for alternative dispute resolution should be taken over with
complete revamp of its governance structure to include only experts of repute who
can lend credibility and respectibility to the institution and be rebranded as a centre
of national importance to highlight in character as a flagship arbitral institution. Sir,
hon. Minister in his introductory remarks has said that the Government has given
% 30 crores, 700 Members were there, and settled a litigation within 100 or so and
they were indulging in other activities. So, it was considered to be a sixth finger.
So, I think, the recommendations of the Committee have been rightly taken and it is
being taken over. But, how it is taken over was the question raised by the learned
senior colleague, Mr. Chidambaram and Mr. Singhvi. When it is taken over, the
constitution of the new Council is, the Chairman and the eminent persons who are
all appointed by the Central Government. So, the suspicion or the doubt comes when
the litigant becomes the Government, what will be the mindset of the other person?
That question arises, and, I think, the Minister has to assuage the apprehension,
whichever may arise in the minds of not only the Members but in the minds of
the litigants also. Sir, this question was repeatedly asked and we have to accept that
Caesar’s wife must be above suspicion. When a person is approaching a Court of
Law or an arbitral centre for his resolution of disputes, and when he has a doubt
that it will not give him the desired results, I think, that has to be addressed by the
Government and by the Minister. So, I think, this is the main situation. Sir, there
is another amendment Bill. Many hon. Members have spoken, and, I think, nothing
much needs to be told. Of course, we need the international centre. As Mr. Ashwini
pointed out, in due course of time, as the economic activities increase, there will
be more requirement of arbitration, and, then, we will need more centres. Will that
also be called as New Delhi International Arbitration Centre? That is a big question.
Why can't it be called as an Indian Arbitration Centre? ...(Interruptions)... Sir, we
have one Supreme Court. We have been asking for a Bench of the Supreme Court
in South India because litigants have to come all the way to Delhi. So, in future,
some Centres will have to be created. So, what will be the name of those Centres? It
is my small question. ...(Interruptions)... It may be at Chennai, Mumbai or wherever
the litigation is more. What will be the name of that Centre? ...(Interruptions)... So,
I think, you can think about the nomenclature. ...(Interruptions)... It is one of our

suggestions. That is all. ...(Interruptions)...

With these words, I welcome and support this Bill. Sir, it has become very
necessary today for doing business very easily in this country. Also, keeping in view

the developing economic activities, it is very much required. Thank you.
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st AR g (STR weeD): U9l Jeied, § AFE FAl S B W@ BRal
¢ [ S8 984 318! UBd @l § 3R J UdH 9gd 3reel Weigd fA9ud oex 3 &,
SEEECIIRCIINESRE R

qeley, yRdifad Ague faarel & fuer & o GvemTd aeuverdr &l uicdred
HIAT © 3R T Bl dbfeqd fqare FHEE dF 9™ &Ral gl I8 1996 & Iffefraq
H Heled "Fel  FgiRT w7 & foy te wadsd Mer wnfla axe SR
R H YUR & &g BN PR, HERIAT Ul DI D AJpel I, AN
gt 99 IR HERAT & Al & GHd IR e dR9 § AeSIR 81

ISy, 3TaTaldl § T TRE YdHeHl HT PR AT S 78T § 3R S ofeg A
STeg MUe &1 THM DIRET & dras(e dRisl dra AT WY iy =grrerdl # fqeRre=
g, gafoIv |grarfeteT & afRd =T & dhfcdd ST dome= & forw IRa fhar 8,
SR Al JM&TAd] & SIRG TSIl BT, JHeA] B AR HH B BT Y A
I g g 21 Sl UBR ddhicyd =g BT U 31T SURI g- HeIwed, [
HERY BT IYRH B WA UlHAT YH BRI 8, Sl agun qariga IR 8 g
SHH HHaH P UHBRI Bl AlCH B ITdh! ISURART GRT 12 Ud GRT 19 F A
il oRggg BT P AT T UlhAT Yw Bl Bl

HeIGd, I STATIH HERdT &I UlhAT Pl G T & A1A-[1 Afhar B
af T HA 3R I=2 ol ¥ Aue™ # W ACSIR BNl 39 R H Q€T &
1 g BIc A1 I [T gRT AT AR WA &6 A1E9q 3 AR Bl
@Ra fFrgfie @1 glaen o1 WY 8, -1 wifcdr R, aiitifoys Feredr & foy
TR HeReIdT R 3R 3T AWl H WY TG B Ahdl 81 Y &, ARl
gRyg &1 fHf geie 2, St f6 weRerar 39 99 e iR Aeel & uiRa
PP TR DI AF I TAT FLRAT 3R FHIIT BT ge1dT <+ 3R Wedred de
& oI amavgd It HeH ISR

H A @S ST A ST 9 R 9 BT & dgd Ud HEIReIdl 4Ere
JIIS &, Tad I IeTad & FHE IfTBR BRI 98 12 718 H (91 ol 3m
S 3 Pl 6 AIE Tb IQMAT S bl &l I§ A Tl HH @l ST, Yob
IAAT B ST&T BAT 3R 3R <X Bl &, d 8% Wel & A1 Yob 5 BIFal BH
forar S| I7 gawen ft § {6 s asd o U fosdt off fofer & Raenm eretera
BT o frar S g, @ W U A1 § e 86, IR 39 ofafy # I 89 W
el o @1 ara 781 HE WA 21§ S A 6 v 9 @ qwa -, AHal
B AR §RT MU &g fhal qoHdTd 8?7 &1 $9®1 Ggfad ured & R
a7 fafig vell @1 AeRYdr &M Ye™ & foe eafy favdR & forg sretera € S
BR? 3t AEReIAT & fha Aol € 3R 9 %9 W ofga €, # St 98 9am @1
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HEIeY, I8 fAgyd <3 &l ARRYdl & b P ®U H AThYD g9l §, IR H
g el arg B HIA Sff, Hegwedi $ T99 A URSRCT B A1y MR STHERE]
T AMRBIRGT BT AR WY & U7 AWl H AR &1 1 A12Y, R I8
HET Ul 9191 g9 & 3R fAf¥e uer HegRe & gA1d Bl PR I O © a1 39
IAD! W AR e Bl b U9 @S 8 9 81 § agm & ey &
A H WXBR] TR MU H 7 I, 39 b BT FGIT Jde Y AR fAIdad &
fepaTea & R R I qHRsl, SR sruate givardl gfagmd, e s,
e <N 3R Uy =Y Alhar 3Mfe &1 81 Mebred, a1 I8 A8 srarerdl &
qTex fqarel & AR &) fen # fid &1 gerR aifdd 81, =y 8l 59 Il b
A1, 9T BT FHT PR gY, H AU I A BRI §, d8d-9gd gIdIS|

S1. 3ENE O (IR IQ¥): AGR, AN 9 | II-UihAr afkd wrer A
ggd & fIeawy iR favawaiiy @ § 99-93 %ol g9IR I8 dadl § w) fog
ST ¥ gs-93 fJare R I8 & darad et foram wxdt offl W I8l U B
TIRATR' Hed I Bl ST A7 b S 99 darad § JodT 8, SHH S¥a) B I
N BRal 81 98 Sl Al e <, 98 g aRE W IR B 81 gy deEl
T — UE U9 A B BIo, 8RS 8¢ 9 oAl Ui anT ey St B
Hey PR B o1l WAl 891 dfed AR R8T 81 I81 A g1 = ufhar &
ARAT, S FHA &b RIS H fJHRid gsl

AR foy gg fafaq 18 a1 81 81 89 IS -dId ¥ I8! S 37 I &1 A
& J=ID I A, AfE G H I8 SMavIdhal Aegd b T b v A aew
B 307 Q¥ Bl GAT I A GARTT BRb, S AR rdedavel] Hogd g9+ Sff
REl &, S9P U TR &N AR AMA U @8 2l goic UIRG dRd 99g I49i g8
% 5 trillion Dollar @1 3TIRIGRAT 2024 TP IIHT SHRT T &l ST &I B U &
g B9RT T2y BT @Ry 6 &w aAm fageh e am &, FDI & W1eaE 9 9T
9% AR Q9 H MUl I H AY SEURT-€Y o AR B AR el I8l aR-9R
TOD! T Bl & b 29 H RISIRT P IT g¢ VBT Bl 59d foIv sravgd 2 b
TAR <9 § fageh faer eyl faeeh fawr om & foy smawas & f wsi Riaw faarg
g, T N A YA S Fh; o) =1 ufhar F S T [oRAT U9 MR faarst
DI ATH H JSPR GoAB-THHI A SAP] FUSRT 81 — Ifa A sART | 8N
ffeaq wu & §ART Ease of Doing Business Crepill

HIRIAX, 3o gHIRT <91 faeg ﬁ, Ease of Doing Business P HHA H 709 THR W
21 89 39 UM d uR d=A1 8 A1 g1 31 w8gd 81 9 [ IRday § AR
BT I A &, G99 A9 ©l $H! e A I8 [IeIF 311 AT Brga HA
St e H AN §1 § I 9uTS S A8 gl SHa Sexd IR Ugd ol fhR o s
9 ST & WY I B ALIARAT M 98 &I 2, U 9T H ' <97 A fael gu
MBI P & forg, 3o § TAM fIare] o s & oy, IS 3R iRy
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fqaral o1 gerem & forg, I8 maeaddr 7egd &1 5 fo5 &0 it ufosan &1 e,
T AR U A1l Ul golg-asiia 9 Fuer wd, IRy @R 4, W litigation ST
UM A IS 8, FUR I IS 8, Fa9d F s 8, 99 [aci b1 FuerT A4 4
foar < bl

AR, 99 & SR AruIfeld] W 981 a1 21 O $RIs ¥ A&l Jhad oFf
& fafd <ol 4 fRa 81 sa9d IR o T 4,000 =R & 9 R$ )
9 BRI TN AI-UfRAT R 99 & 9gd d$1 d1sT 21 Sl economic offences AT $HT
We & faarg € — 9”9 nfdw faare €, aawiie faarg € a1 sienfie faae €
— 31 g FRARYT gHRY SreTadl & HIEIH I GYd A8l 81 ohdll 39T A
H#3 Sft 7 I8 HeH SOMT &l 9 U s W Ul FaRAT B s ol 98f a¥ 2016
H Mumbai Centre for International Arbitration 1 AT BI TI_S;’ 3R g8 Wex qgd
HHAYdd el I8 81 T New Delhi International Arbitration Centre T H TSI
o R Iy B S ]8T 81 U8 P 9gd GlaaRa < 9 81 W81 §1 AR faua
& il 7 39 G4y H B3 MBI @6 BI, dfe 39 AfFEH B 99H J ugd
% fagmMl 9 9ed) 39 R TR Fal BI, Th HACT 993 Tg| S9 AMRT T e
germa &yl A ST e | 1 g9@ wiev {6anl 59 9ad 9% I8 fAdus
e | AT T (G, .

ot ITFUTERE: 6 97 T E, T B

THE MINISTER OF STAE IN THE MINISTRY OF EXTERNAL AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. MURALEEDHARAN): Sir, we are discussing two important

legislations and a few Members are yet to speak.
MR. DEPUTY CHAIRMAN: He is the last speaker and then, the Minister will
reply.

SHRI V. MURALEEDHARAN: So, I propose that till the Minister's reply and
the passing of the legislations are over, and the Special Mentions are taken up, the

time of the House may be extended.

oY STauTafcr: g2 T 5 59 W ekt ugd 9 € 8l 18 ol A o
3O 91 qRT x| 37T A a1 §, §9P d15 A HA SN SfdTd S|

S1. 3eNd qroTu): HAEIGY, 3T SN de, qo1 dis Sfedl el Bl

oY ITQUMRY: 3R 31T U 919 el HH B Tdhd 8, dI B, I9P dIg
AT HA St BT A G
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1. NP oIt AR, 399 I & o 89 9 U9 faarel & e @t
TishaT BT AT IR HRITR B dTl IR dgd ATYDH YHE TSN ST AN TR
P & 3R Sl 39 ISP A IrfgaRel Bl Geg Hi dld @l 7, 39 ffH &
99 U faarel o F9e™ &1 S99 TR BIH! AR I Il I 3NfYe foharharg
¢ Y2 T, W4 | d1&l & My FRARO 2q institutional arbitration @ AET AT
21 ¥ WY H institutional arbitration ®I Igd TSI AMALIHAT &l AT arbitration
B gQMET o F ol S SMAFFH BT FH1 9gd AGWID 3|

HIIaR, RIS HIRAAT beg &I IUeTd] Fared ITad & Rergs ool AT
8IS Bl & RS & IR 1, $AfY 39 W) $ls U3 B aegdhd Tal
2 3R gt ft FgRs i @1 & A 9w i & weafa 9 8rfl, safoy
9 TR U<® B DI Pls YOS el 81 8 AR AARME, Sl av8 P r9dT 3R
TITH ST G dTel ART Dl $AH arbitrators & w0 H Mg HAT SITQM| 394 aTiorsy
3R TN S & WYy B8R B, O, =g furn & SR e aHal &
W FAEHR 39 AT & IS B VT INY UG FeH IRhAT DI TS arbitration
committee BT, ST 399 19 BT SARMY fheft Bl WY 59 =T IR 377¢ ol w®
AqE &l M1 AR, T BN 130 HRIS IMMETE! BT <3 Bl AR, TAN & 3197 gad
fqare g, 9gd 9R faarg g, o1 <91 & q8™ Sl ivdgsl €, Sd] ddx 9gd R
faare 81 M9 9™ Ursde Aded § W, IATST TaHHS ddd TR B <, 98 Reliance
versus ONGC ﬁ, g Antrix Devas case ﬁ, a1 Vodafone versus Union of India ﬁ,
THH US| H WRBR WA Uh 9gd Il bRl 5l Aoy 9 [da1ai &l gelsi
® %IK’ ¥ arbitration center 3 ggd o9 BN QIR 89 ENl RINEEISIR: speedy =T
& w39 dNE fFgIM & d¥E ¥ arbitrational hub ST, ST & THH S0
P 39 INE P fIaIe BAR TS MU 3R §AR T § S9! U el Th1l o1F 59
dRE 9 T & T SN g3 <2 P ANl $ 39 d)E & I8, 39 98 & litigation
fege H oISy G, a1 399 3R T9M AR A6l § fFgea™ &1 faem 8nm,
faema @ I g gaferg § guat IHREd & IR § wEA aredr g1 98 fad
ST 9HRe § fh H§ aesar § 6 S99 <9 @ wafa | don 9 wfa frerh g9 g9
e B FITTHT W U PR DI AT BT Bl

g, $del 3T 8 81, Arbitration Chamber @1 XATYAT &1 ST R 394
ST & S 3Te0-37TS arbitrators &, SIDI ol PRb BH g8l HIET B U BRI B
ITH AT A qU-AU arbitrators TR ﬁ?q GlTQ'ﬁI Arbitrators Chamber @1 ITIAT gﬁ"ﬂ,
Arbitrators Academy BT RITIAT %ﬁ"ﬁ, T8l UX surveyor, valuer anfe a1 gfreror gl <
9 X8 & AT &, ST umpiring officers &, 9 a1 HT Uf3TeTor 81T 3R ¢ H1edH
A AR B AR W el ST #eg=erdT & fog WRd e 91 89 a7 QiR
Y ST ®ET TR SR SAiaddiell & foy S99 ISR & KT Gefill Arbitrators
Chamber 3iR Arbitrator Academy @1 M1 8 | AR THM AR Alorari ol W)
3R BT B BT AGAR AR 3R ITD! arbitration 1 GITH IHT UTH B FHI
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AR, § HEA1 d1edl § (& A A S U AW iR 9gd avdd f[Aedd
g gEear § P 9 9% 31 g9 999 IR avddal Al ...(FaEH). ..

DR. T. SUBBARAMI REDDY: Sir, I have just one question.
MR. DEPUTY CHAIRMAN: Please let him speak.

S1. 37ENS FIoradl: IS BIC-BIC <@l W, YR, 8RMRT 59 <@ § U fqared
DI T AR 3R FAIg-FASI BId &1 IR, BF 130 RIS NN & < H 34 Tb
U WA T8 S T I § TSR B 9918 1 A {6 I/ 3 Arbitration
Centre &I ATIHET BT Bl m ELRCRI] W, I H arbitration hub Elﬁ"ﬂ, I8l El@_-
g IR faare] &1 FHE™ 81 FH 3R <9 B UHh 93 g fFerd, safag #
AR H#3 S §RT A1Q Y 39 [A80d &1 ROIR d9dT a1 gl

MR. DEPUTY CHAIRMAN: Now, mover of the Resolution. ...(Interruptions)...
DR. T. SUBBARAMI REDDY: Sir, I have just one question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him speak. Then, you can ask in the last. ...
(Interruptions)... First listen to the Minister. ...(Interruptions)... The mover of the
Resolution, Shri Elamaram Kareem, not present. ...(Interruptions)... Now, the Minister

will reply. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, I just want to know this from the hon.
Minister. As of today, in the country, arbitrations between the Government and private
sector; the contract specifies that one by Government, one by private sector and two

will have the... ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Thank you, Dr. Subbarami Reddy. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Here 1 would like to know this. ...(Interruptions)...
What is the role of.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, the Minister will reply. ...(Interruptions)...

It will not go on record now. ...(Interruptions)...
DR. T. SUBBARAMI REDDY: *

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Please.

(Interruptions)... It will not go on record.

it IR g¥TE: TR, G 9 91 D 98 I © b g7 & AEayel el W

* Not recorded.
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Hed H U BRI FaAigAad A GHLT 8, olfdhT 39 W $B Gl o AMURT IoTg

21 H 9 A ARl $1 e HRaT g

WA, 39 [Ad W 23 G dIcl, 98 [GWR 4 F=@i ggl A< IM S & Al
81, g3 U T8l 21 39 91 W Sl. AfNe 7y [yedl, guTg AW g S, s Al
frewR®, YW 9y {98 S, S1. &, &g 9 i, o oot fran, w89 9ER
ST, 39d Afere S, T IhTer a9T ST, ST, 72 JTSTUl, AYTSIT Bl ST, U.37N.
TGS HUTH, 3. f[ASTaarg Vel Sil, URNd Fwa1 Sil, &. AHudrE Si 3R gl Al o
3MAT AT Bl H | BT ggarg dRal gl W, 39 W Ad & e ded Bl Fwer
g SN Bl SR MB!I <9 H Yol =ifey, <o § dsd i, fIorelt oy, w@ren
Y, fAer 81, erand faer 81, infrastructure T fadTT 81, @ 39 foT o1 #
o =rfeg) oot < @t R, Oof fagw @ &rfl o9 ot emeh, @@ |- il
Igd SN BT B UBell, UP SaEes WRGR B ARy, ikl ®E 8 ARy,
SHMCER! I B 891 a1y, iR faael & MuerR &1 $HMTR wWie®i™ 891 a1yl
Today, Sir, the good governance is important component of development. We need
to understand that. X, _grf%i?:ﬂ W ¥ institutional arbitration @I YAIC fHAT ST =T
21 g9 39 919 &1 |aW 2w A wel 3 39 R @1 wwedA fear 21 #
g9@T AR & IR M o9 I9-9R OC 9 39 989 Bl g7 @ g 99 b
Id GIPR PO UIST g8 ol H 59 <% Bl AR dwen I5g 991 # 91 @7 g SR
AH AT W) SER Bl §9 AR U ST IS A3 i ® P IWeR @WxE & H
B, WIBRI T T? T DI 130 RIS ST AN DI <2 FAM &b fY Fehl 8,
T PIg Nfaear &l BT € 6 T <9 b | T A7 TE FATIA? S B ST
S PI YRR T & AT dIc PR WBR Gl 81 < P YA Bl Fe ATBR
2, S9F U USH 99 &1 94 I BIdl 8l 519 98 FHI, 98 a9 ol Tl 59 I B
ST 39T WHR B Tl ©, al IRBR arbitration H TSES B & BRI, I QA
BT 3MIR RIT 87 1 am not able to understand this whole logic with great respect to

all those who are commenting. If the elected people will not run the country, will
regulators run the country or will the retired Supreme Court Judges and High Court
Judges run the country? We are accountable to the House, to the people of India, to
the Committees of Parliament. Therefore, this lurking distrust in the impartiality of

decision-making process is something where I thought I need to comment. ARBIN
BE B, a1 Teds el BN, IRBR g4, a1 Teds &1 g1, VAT A Bl Pl
AR TE1 81 IRIY, H qah! IR ©< FS! AT A GAT 8l ...(FFIM)....

SHRI ANAND SHARMA: Government is the biggest litigant. That is what you

must answer.

SHRI RAVI SHANKAR PRASAD: I will answer that. I will answer everything.
Now, Sir, why do I say that? Kindly try to understand one thing. We changed a
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lot of laws. Take the case of the Specific Relief Act. Earlier, damage was the norm
and now, enforcement of contract has become the norm. If a party is not willing to
comply with that contract, the third party can do so, and money shall be recovered.
We repealed about 1500 old laws. Bankruptcy Code was brought. A whole range of
laws were changed. I need not recall that here. This whole arbitration eco-system,
as I said, is being sought to be built in the context of the larger narrative to make
India a good place for doing business, for investment and also for dispute redressal.
IE FHS 9gd O] 2l WX, I IR-IR I8 91 Pel s b WRBR A, dl H4
TERT? o AT ST B RUE SR Yo7 €1 4 50 @) page TG, A1 W
AT Py AFT T S U RGBT SIATg 8, SHP U H B W, F page 80
Y¢ BT gl "Role of the Government and the Legislature in Promoting Institutional

Arbitration: A study of successful arbitral institutions across the world shows how the
Governments and the Legislatures in the jurisdictions they are located in have played
a significant role in helping them flourish. This has been through governmental and
legislative efforts in promoting such jurisdictions as arbitration hubs." WX, IS q1
JMMT @d &l "The Committee notes that a similar initiative has been established in
Hong Kong, in Singapore and the Committee is of the view that the Government
can incentivise institutional arbitration by providing incentives for developing physical
infrastructure for arbitration and so on and so forth." W%, 3@ # page 39 Ug &l gl
Support from Governments: i g $ﬁ—CfSU1T HES @ RIS ug @ ‘zg"l "Two out of
the top five arbitral institutions, namely the SIAC and the HKIAC, have benefited
significantly from the support they enjoyed from their respective Governments. The
SIAC was established as a part of the Singapore Government’s efforts to create
an arbitration industry in Singapore. It was set up by the Government with two
governmental agencies, the Economic Development Board and the Trade Development
Board as its shareholders, and operated for many years under their aegis." ¥¥, ExEd
R T[E-B: pages TaHC B AP W § PR QR iR BT § IR B
et W Sy TE ¥, ST WRABR 7 € establish {1, T AMLBT BT BROT AT
2 5 W™ # AR & 913 FI8a ¥ 98 IF T8l g arel 82 3 ST Big

ameR few@rs &l usdl 81 Therefore, empirical evidence of the success of Singapore

eco-system and Hong Kong eco-system where the Government has played a crucial
role in establishment of those bodies is enough proof to show that if we promote
institutional arbitration in India by laying down the norms, creating facilitation, surely
it is bound to succeed. Ig I H Hg-T TR _g:l . (FAYF)...

st < Il WX, ...(FEYUH)...

#t M iR gwrE: # yield TE IR @ E, @S (). ..
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3l M T AT G AN (). .
3t M v w¥rE: H yield TEl AR @ Gl ...(FAEM)...
sft Sgumf: oA Sft, T vield &l BR W@ Bl

it eV ek # Sade & oy MU @ I8 g Since he just mentioned about
Singapore and Hong Kong , could you also please tell the House that whether the
Government there — and what percentage — are the biggest litigant in arbitration?
Could you please tell about Singapore and Hong Kong when compared to the

Government of India?

sft STl AR SR ST, o1 B ATl T yield TEl B ¥ Bl

SHRI ANAND SHARMA: No, Sir, I have asked. Thank you.

3 I wiHY T W), I § fIgIR SR W, Rl b ANl A TP B
SIeTs &l Sir, we have two Bills today. First is the Amendment to the Arbitration
Act and the second is The New Delhi International Arbitration Centre. Let me take
the Amendment to the Arbitration Act. What are we suggesting? Sir, let me dispel
this assumption also. We have nearly implemented all the key recommendations of
Justice Srikrishna Committee. They are some of the finest minds of India, as I said.
Mr. Venugopal, Attorney-General was there; Mr. Raveendran was there, ex-Supreme
Court Judge; Mr. Ravindra Bhat was there; Indu Malhotra, the senior advocate and
author of Arbitration Law was there, Mr. Narasimha was there and other eminent
people were there. A mention was made as to why Mr. Venugopal disassociated
from the recommendation for New Delhi Arbitration Centre. I found out, earlier,
he was a Member of the Executive Committee. Therefore, he thought, "Since, at
one point of time, I was a Member of the Executive Committee of this body, I
should remain out." That was a very valid reason that he took. Now, what was the
recommendation made? And I will take some time to address this concern. They
have come with the idea that like in other countries, institutional arbitrations need
to be promoted. Let us not confuse the second New Delhi Centre with the first Bill.
The first Bill is creating the larger narrative of promotion of institutional arbitration
in India. There are only 36 institutions presently. Go to Mumbai, go to Chennai,
go to Ahmedabad, go to Baroda, go to Delhi; they are doing very well. They need
to expand further. Sir, I would like to read the particular qualification which they
have insisted and the grading process, which we have indicated, which says very
clearly, the objectivity, the impartiality, the understanding, the training, all these shall
be taken into account because we have put it in the statute itself. And I would like

to read it because this question has been repeatedly asked. We have added Eighth
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Schedule in the statute. General norms applicable to arbitrator: The arbitrator shall be
a person of general reputation of fairness, integrity, and capable to apply objectivity
in arriving at settlement of disputes. He must be impartial and neutral. Ten qualities
are there. These are statutory qualities mentioned in the law itself, not individual.
And who can be the arbitrator? That I have already said while introducing the Bill.
Mr. Singhvi is not here. I am also not a great favourite of hon. Judges becoming
arbitrators. India has a great pool of professionals in IT, in technology, in telecom,
in intellectual property, retired Finance Secretary, retired Banking Secretary. Why not?
They should become arbitrators. I would say, 'a very eminent public man', and let
me take another issue. Suppose, a politician, who has been a Minister for ten years,
has withdrawn from political life. Why he should not be? He understands the norms
of Government and also the decision-making process. This is the larger ecosystem
we have sought to create. One thing we need to understand. Now I come to what
they are going to do. Now, there shall be the Arbitration Council of India, which
will grade. The Council may frame polices governing the grading of arbitrational
institutions, recognise professional institute, providing accreditation, review the grading
of arbitrational institutions and arbitrators, hold training, workshop, etc., and other
things that they are going to do. Why grading is important? This is very important.
Once they grade or accredit, whatever you call it, the High Court, in the case of
domestic arbitration and the Supreme Court, in the case of international arbitration,
will designate them. And, naturally, there are two levels of scrutiny, one by the
Arbitration Council of India and the other by the Supreme Court or High Courts,
as the case may be, at the time of designation. Therefore, whether the arbitration is
right or wrong, man of integrity, impartiality, unbiased, all shall be filtered. Therefore,
we have given these two proper legal shelters so that the institutions have good
arbitrators. Sir, we need to understand one more thing. ¥¥, TR Q9 H TUdh d1d g o
SHFERI &) 91d fouch 981 & 3R 9391 & g1d Y foud 81 21 There are Judges,
I will not take names, Sir, but I know for sure that there are Judges in India, who
are sought because the clients know that he is honest, he will give a fair judgment
and people seek them. I know there are Judges, who are begging for arbitration,
but they do not get cases, because the record has been very poor. I think all my
legal friends present here know, what I am trying to convey. In the similar way,
the reputation of the arbitrator, the credibility of the institution, the working record,
the timeframe within which he disposes of the matter, are all to have a bearing on

the accreditation of the institution.

Peoples' understanding should be trusted. Therefore, I don't think there is any

need to have any problem on that score.
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Now, Sir, coming to the appointment part of it, it says, "The Council shall be
headed by a retired judge of the Supreme Court or Chief Justice of the High Court
or a judge." There is no dispute on that. Others shall be appointed, but, the first
one shall be by the Government, in consultation with the Chief Justice of India.
And, the second, 'others will by appointed by the Government.' Now, they are just a
chairman and personnel to man the Arbitration Council of India. They are not going
to undertake the arbitration. They will accredit, grade the arbitral institutions, who
will do the arbitration. Therefore, as I said earlier, in the grading of the institutions,
or, designation by the Supreme Court or the High Court, as the case may be, the
reputation of the arbitrator is of importance. Therefore, this has to be understood.
And, the credibility of this institution will also depend as to what I U AN B IS
PRI & 3R P TPR A Us R 81 W, A5 YW T S T PN b ey
JAhe] 70 ATl ddb Y2l He is not here, I think. I need to remind him. Sukhendu
Babu is here, Sir. IAS officers and Secretaries retire at the age of 60. Therefore,
whether he is the Law Secretary, or, whether he is the Expenditure Secretary, they
will retire at the age of 60. Therefore, to say that they will continue up to 70 years,
does not make any sense. But, Sir, Mr. Chidambaram is right. Opinions are reluctant
to be frankly given. With my third term as the Law Minister of India, I see that
problem..(Interruptions).. Why it happens? 1 personally monitored it. They say, why
should they take the responsibility? Naturally, the file comes to the Minister. I also
say, there is also a contrary view. They have taken a call. The case should not be
filed. And when I go through myself, with my legal mind, I find the case must be
filed. And there have been cases where the opinion was that case should not be filed,
has been set aside by the Supreme Court. Yes, Ministers take decisions. They need
to be objective, fair. Therefore, there are Ministers, and there are Ministers. Let us
not make a benchmark of it. But, the hard fact which Mr. Chidambaram said is the
fact that officers do not take responsibility. Sir, we should not blame them because
there are many other institutions in India. In Parliament, I will not name them. I
hope, you understand what I am trying to convey. They say, MY HUR Teiol AT
A8l fHAT? And there is paragraph and paragraph after that. Who is to suffer for
that paragraph? All those things ultimately work. Therefore, by this arbitration, we
have tried to have this kind of architecture, that the Arbitration Council of India,
we just grade, accredit, review, but, the actual work of arbitration shall be done by
those who are the arbitral institutions, graded by the Council and also designated by
the High Court and the Supreme Court. If that is the system, I don't think there is
any need to have any apprehension that they will not be fair. If they are not fair,
they will lose the market. It is as simple as that. They can be unfair in one case,

but the reputation travels very fast. But, today, while I am moving this Bill, Sir, let
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me appeal to all the arbitrators of India that we are seeking to change India through
these two legislations, and they must rise to the occasion, be fair, be honest, and
take decisions in timeframe to make India a hub. That is all I can say, Sir. If they
don't perform well, surely, 9X, &g T8l ﬁlﬁ"ﬂ, IJg &Y S Bl Th IR dhd H
ST, T A%l A8l 811 Therefore, institutional arbitration is not only linked to
the individual arbitrator, the individual arbitrator is into the institution. Now, why
institutional arbitration is important, the second point I need to clarify because, you
have a pool of talented arbitrators. If you come to the institution, you have an issue
of Telecom, you have an issue of IT, you have an issue of contract, you have an
issue of energy issue. Then, you have expert arbitrators with the experience of all
these things. That is how the institution will try to work out, and the client will
ultimately have the right to say, 'yes, I will like him as an arbitrator.'" That the two
can decide. He should be a person who has knowledge of it, apart from general
knowledge of law. Therefore, all the apprehensions with respect to all the hon.
Members who have raised that it will become a sarkari issue, with great respect, are
misplaced because Arbitration Council of India is only a body to accredit, to grade
and to review and are subject to designation by the High Courts or the Supreme
Court of India.

Sir, certain issues were raised about the time-frame. We have fixed the time-
frame because there was an ambiguity, as Mr. Singhvi rightly pointed out that in
courts, ultimately, it gets tagged unnecessarily. What have they said? Six months is
for claim. Thereafter, twelve months is fair. In terms of Section 29B of the 2015
Amendment, we have made a provision. If an arbitrator decides the dispute before
twelve months, he will be given an incentive. If he decides later, he will be imposed
a penalty from his fee. These two provisions are there. Certain arbitrators have said,
'Before a decision is taken to cut my fee in terms of penalty, I must be given a

hearing.! Therefore, we have given for the hearing part of it.

Mr. Chidambaram has a point in saying, 'Why are you standing before the courts?'
If we completely injunct the court, then there is a problem. The court will say, "You
have completely ousted us!" But, when I am moving this Bill, again I would like to
appeal to the High Courts and the Supreme Court that this novel legislative exercise
designed to make India a hub of domestic and international arbitration must be given

a good try and should not be allowed to become a centre of unnecessary dispute.

Now, Sir, I will ask that question to Mr. Abhishek Manu Singhvi for a legitimate

reason. We, lawyers, also create confusions by our 'forensic abilities'! I am also of
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that breed and, therefore, I will have to acknowledge that. But, today, it is very
important that when new legislative initiatives are undertaken, designed to reform
India, designed to make India a hub of investment, the courts should also understand
that they are equally a part of good governance. Therefore, if something is patently
wrong, surely they should intervene. But, we as lawmakers, should not be cagey
about making law only because DI T HM? A ST Sft, H9 uger i
F'1 o1 % &9 99 &, TART S BIH a9 8, 3T power B &H GHei| 1 IR~
IR PIC DI AR(BEIT A &F fdcd U1 BRAT §& PR o, IR &I A g8 Sl T8 sl

But, yes, to the best of our endeavours, the Srikrishna Committee Report, had the

finest legal minds of India with Justice Srikrishna, as I said earlier; Mr. Venugopal,
Mr. Ravindran, Mr. Ravindra Bhat, Mrs. Indu Malhotra, earlier senior advocate and
now hon. Judge of the Supreme Court, Mr. Narasimha, Additional Solicitor General,
the finest legal minds were there and they have followed those recommendations. I
don't think the courts will take lightly these recommendations and the law which is

going to be passed today.

Sir, Mr. Chidambaram had a very valid point when he said about Section 36. I
need to clarify. I need to own it up, Mr. Deputy Chairman, Sir. Mr. Chidambaram is
right in saying that there was some ambiguity in the old Section 26. Therefore, we
have clarified today that Section 26 shall be deemed to have come into effect only
and only from October, 2015. In that view of that matter, there is no automatic stay
under Section 36 unless the court orders a stay upon hearing the parties. Therefore,

that clarification I must make.

Sir, now this question is being asked as to why the Government is a litigant.
Sir, this argument is far-fetched. How much of money do we give for Supreme
Court, High Courts and district courts? All the money, ultimately, is charged upon
the Consolidated Fund of India but cleared by the Government. Then, should we
presume that just because we are giving the money, the courts will not be fair? We
need to understand that India is a robust democracy, governed by the rule of law
with the accountability mechanism. Only because the Government is appointing some
people, 'the Government may have an arbitration case of some PSU, therefore, the
fairness would be lost' is not fair. It is akin to arguing that because the Government
gives funds to the High Court and the Supreme Court as an IT Minister--the entire
IT eco-system is managed by team — the fairness would be lost. Then, should
we presume that because the entire digitisation of the courts is done by the IT
Minister and NIC, they will not be fair? With great respect, I would say that these
apprehensions at best are needed to be avoided. Let us trust, after 70 years, the

robust character of Indian democracy and rule of law. That is what I would like to



452  Government [RAJYA SABHA] Bill

[+ fq efex mae]
highlight. I think, Sir, on the main Bill, I have disposed of all the points. Now I

come to the New Delhi Centre. Sir, no one opposed that is ought not to have been

taken. ¥R, PIs institution BI, FTAGT TRAR 7 S €T 81 3R 30 B 0 feu 8i
f domestic 31X international arbitration @I THIE BN 3R T 3R 1995 A 3MTST TH
ﬁ*ﬁ? 55 arbitration EIW?T %\’ Sﬁ? 40 decide W %, %R:lﬁ 4-5 international arbitration
g &, O Araer ge fb g8 arbitration T BT 81 Y& T IT AR H g41S STaTS
H AT BT HM Bl T A W, § I gAY HEA1 AEal § ifs I8 919 Io18
TIT% Bl ¥, Y81 WX draconian AR W RIT-RIT BT T B N, s_*@ Financial Year
2017-18 ff, EREdl ?b_ﬂ'lﬁ 5.70 W@' oft, 94 rental income from building 4.38 W@'
off, a1 ¥ 78 e fafee™ g~ g8f fvy W o €1 9/t A Department-related
Parliamentary Standing Committee T 2 fF.... ICDAR instead of leasing its building

to other departments and earning rental income should utilise its premises to expand
its activities. X, SAB! A7 DI SR T8l Tsdl, dfed & dl 9P AU Tl qolrd
g f5 R # TP WA institution T WX, FT EAF ST &I IR @I {5 AT &
forde Fvad € 2 SUP 700 AERT & @R N appoint 8l 9 ST Y8 &1 Secretary-
General, Emeritus, @-Qﬁ e designation ¥ ot T%’ g fp ﬂ’ﬁ{ | dictionary ECIRil
W?ﬁaﬁﬁ?sﬂzﬁwm%aﬁ?ﬁmﬁméﬁ%l It was, I am sorry to
say, Sir, blatant incompetent body trying to work in the name of arbitration, but no
substantial work of arbitration. I X, sﬂﬁ w7 fpar ST ? I8 del AT for amge
I9®! property o off g1 andY sI. Srfimass qq Rradt gt o= =&l €, I need to remind

him, Sir, that there are three cases of Supreme Court of India. One is the Auroville

case takeover, the second is the Asia Society takeover and the third is the Sapru
House, India International Centre takeover on Barakhamba Road. In all these bodies,
a similar situation was there. ...(Interruptions)... In the same type of society, few
people running the show for 25-30 years and the productivity is nil. Therefore, we
said, JMIHT AASS! TR IRB, A IH AT 9TF IRIY| 89 SHBI o], FHDI
ATDT EFITQﬁ 3R 3o 31%!(' Ig deoll 8 and all have been upheld by the courts of

India. The same model which we have adopted today has been the model which has

been paraded by the court. of repute, at national and international level and persons
having wide experience in the area of alternative dispute resolution and reconciliation."
There is a statutory obligation as to what kind of arbitrator shall be from the panel
of arbitrators. Sir, there are many other safeguards also. # rules and regulations &
IR | clarify &% The Centre will make the notification by rules as in the case in
all the laws, but as far as regulation is concerned, the Centre may, with the previous
approval of the Central Government, by notification, make regulations. Regulation

power is all with the New Delhi Arbitration Centre. ...(Interruptions)... =< Sil,
T dre SIRY, M FT disturb B T2 E...(FFEM)....
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sit IgHTART: HUAT 98 B AT MGl HAFA™ HAT S Bl AT gl
().

it X 3B yIE: B 1T S, MY W T § P e I o TSy |
Pl 19 o9 ¥ 3iex | fhd=1 A8 HET USdT 8, Ig I YD YT B gl SHBT
AT ST IS B 6 ITd! fGHT WX ULl B IR o1 & oY o1 3 AgHa
DT Fgd gXdHTl DT Tedl 21 Sir, the point I am trying to highlight is, I thank

the entire House for the manner in which they have supported the Bill. It is a rare
occasion in the Rajya Sabha, but a very refreshing occasion. I know in particular,
Mr. Siva, the kind of language he uses; I also know in particular Dr. Keshava Rao.

Anand Sharmaji also supported with a lot of caveats. I thank him.
st < I IR, Caveat 81, clarification.

SHRI RAVI SHANKAR PRASAD: I don’t know where is Sukhendu babu. 1
thought, after my reply ...(Interruptions)...

SHRI ANAND SHARMA: He has walked out. You are having all the blessings

of your colleague, Mr. Athawale, from behind. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I have tried to clarify all the questions,
all the apprehensions, all the doubts, all the ambiguities. But, what my last request is,
it is a momentous initiative in the quest of Alternative Dispute Redressal Mechanism.
We are going to the new area. And, my idea is, even Coimbatore and Bellari should
have institution of arbitration. And, in India, I have seen, people, whether in Patna
or Kolkata or Raipur, if they get the opportunity, they will surely rise, Sir. And, I

would see even a small dispute being decided.
With these words, I appeal to this House to kindly pass this Bill.

MR. DEPUTY CHAIRMAN: I shall now put the Resolution, moved by Shri
Elamaram Kareem, to vote.
The question is:

"That this House disapproves the New Delhi International Arbitration Centre
Ordinance, 2019 (No.10 of 2019) promulgated by the President of India on
2nd March, 2019."

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the motion, moved by Shri Ravi

Shankar Prasad, to vote.
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The question is:

"That the Bill further to provide for the establishment and incorporation of
the New Delhi International Arbitration Centre for the purpose of creating an
independent and autonomous regime for institutionalised arbitration and for
acquisition and transfer of the undertakings of the International Centre for
Alternative Dispute Resolution and to vest such undertakings in the New Delhi
International Arbitration Centre for the better management of arbitration so as
to make it a hub for institutional arbitration and to declare the New Delhi
International Arbitration Centre to be an institution of national importance
and for matters connected therewith or incidental thereto, as passed by Lok

Sabha, be taken into consideration."
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 4 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 5. There are five Amendments;
Amendments (Nos. 1 and 2) by Dr. T. Subbirami Reddy. Are you moving the

Amendments?

DR. T. SUBBARAMI REDDY: Before I decide that, I would say something
briefly and, then, I will decide.

There are two amendments, I have given in this Clause. In the first Amendment,
I am suggesting for an eminent person who has special knowledge and experience in
the conduct of both domestic and international arbitration. Since this is international

arbitration, I have focussed on this.

About the second Amendment, in the New Delhi International Arbitration Centre,
the Government has not provided any permanent member, except the Chairperson. In
the case of members, they have mentioned full-time members or part-time members.

I am suggesting that those two members should be full-time members.
I am not moving my Amendments.

MR. DEPUTY CHAIRMAN: Amendment (No. 14) is by Shri Elamaram Kareem.
Hon. Member is not present. Amendment (No. 16) is by Shri K. Somaprasad. Are

you moving it?

SHRI K. SOMAPRASAD: I am not moving it, Sir.
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MR. DEPUTY CHAIRMAN: Amendment (No. 18) is by Shri Binoy Viswam.

Hon. Member is not present.
Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 6. There are four Amendments.
Amendments (Nos. 3 and 4) are by Dr. T. Subbarami Reddy. Are you moving the

Amendments?

DR. T. SUBBARAMI REDDY: Before I decide that, I would say something

briefly. Otherwise, I shall move and may ask for division also.

In Clause 6 also, I have given two Amendments. There is a provision for
re-appointment of Chairperson and members when they complete three-year term.
Through my amendment, I am suggesting that it should be based on the satisfaction

of their performance and meeting the criteria.

In the second Amendment, for the upper age limit of members, I am suggesting
68 years, instead of 67 years, it is because for Chairman, the Government has

allowed up to 70 years.
I am not moving my Amendments.

MR. DEPUTY CHAIRMAN: Amendment (No. 15) is by Shri Elamaram Kareem.
The hon. Member is not present. Amendment (No. 17) is by Shri K. Somaprasad.

Are you moving it?
SHRI K. SOMAPRASAD: No, Sir, I am not moving.
Clause 6 was added to the Bill.
Clauses 7 to 13 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now Clause 14. There are two Amendments (Nos.5
& 6) by Dr. T. Subbarami Reddy. Are you moving?

DR. K. KESHAVA RAO: Sir, I have a point of objection. These Amendments
are with us. If he is withdrawing it later, then why all this? We have already read

these Amendments.
MR. DEPUTY CHAIRMAN: Please allow him.

DR. T. SUBBARAMI REDDY: Sir, I have suggested that it will be an institution
for conducting international and domestic arbitration and conciliation. I am not

moving my Amendments?
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Clause 14 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now Clause 15. There is one Amendment (No.7)
by Dr. T. Subbarami Reddy. Are you moving?

DR. T. SUBBARAMI REDDY: Sir, before that, I would like to say that through
this Amendment, I have suggested that the Arbitration Centre would cooperate with
other societies and institutions for promoting alternative dispute resolution and related

matters. Sir, [ am not moving.
Clause 15 was added to the Bill.
Clauses 16 to 17 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now Clause 18. There is one Amendment (No.8)
by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, by this Amendment, I have re-worded the

provision to say that...

MR. DEPUTY CHAIRMAN: Please tell specifically whether you are moving

or not.

DR. T. SUBBARAMI REDDY: ...if a person has become physically or mentally
incapacitated to act himself as a member, he loses his membership. Sir, I am not

moving it.
Clause 18 was added to the Bill.
Clause 19 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now Clause 20. There are two Amendments (No0s.9
& 10) by Dr. T. Subbarami Reddy. Are you moving your Amendments?

DR. T. SUBBARAMI REDDY: Sir, before my decision, I would like to say that
in the first one, I have suggested that the meeting of the Centre should be held at
least six times a year. ..(Interruptions).. In the second Amendment, I have suggested
that...(Interruptions).. If anybody disturbs, I will go for division. Then, it will go till
midnight. I have suggested that any point that comes for consideration before the
Arbitration Centre should be disposed of ordinarily within a period of sixty days.

Sir, I am not moving the Amendments. ...(Interruptions)...

ARSI 3R AfBIRar e § s 93 (27 YHe™ IrSTEel): SugHTaf
ABIgy, T Wlsc 3 3ifexX B ...(TadM)...
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Clause 20 was added to the Bill.
Clauses 21 and 22 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 23. There are two Amendments (Nos.11
& 12) by Dr. T. Subbarami Reddy. Are you moving your Amendments?

DR. T. SUBBARAMI REDDY: Before my decision, I am suggesting that the
Secretariat to the Arbitration Centre shall supervise and manage the activities of the

Arbitration Centre. ...(Interruptions)..

Y ST AT ASTdd, MY dS SISl MYd! bl W) 919 Reble R )
ST & Bl .. (FAUM)... AT A7 Sl o W $udT 98 A1) L (FEU). .

DR. T. SUBBARAMI REDDY: About Amendment No.12, they have not made in
the Bill any provision for salary and allowances for the Registrar and other officers

and employees, | am not moving my amendment.

it IuqUMEf: A 9, 39 HUAT 98 S8yl 3MUd! Bl W d1d Rdbie W
& S <& Bl ...(=ag)...

Clause 23 was added to the Bill.
Clauses 24 to 27 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now Clause 28. There is one Amendment (No.13)
by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: I am not moving, Sir.
Clause 28 was added to the Bill.
Clauses 29 to 35 were added to the Bill.

Clause 1, the Enacting Formula, the Preamble and the Title
were added to the Bill.

SHRI RAVI SHANKAR PRASAD: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, I shall take up The Arbitration and Conciliation
(Amendment) Bill, 2019. The question is:

"That the Bill further to amend the Arbitration and Conciliation Act, 1996,

be taken into consideration."
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The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 3. There is one Amendment (No.l)
by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, I am not moving it. ...(Interruptions)...
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 5. There is one Amendment (No.2)
by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, I am not moving it. ...(Interruptions)...
Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 6. There is one Amendment (No.3)
by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, I am not moving it.
Clause 6 was added to the Bill.
Clauses 7 and 8 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 9. There is one Amendment (No.4)
by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, I am not moving it.
Clause 9 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 10. There are five Amendments (Nos.
5 to 9) by Dr. T. Subbarami Reddy. Are you moving these Amendments?

DR. T. SUBBARAMI REDDY: Sir, Amendment (No. 5) says that eminent person...
MR. DEPUTY CHAIRMAN: Are you moving it? ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, I have a right to speak before taking my

decision.
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Amendment (No. 5) says that eminent person who would be appointed as
Chairperson should have a minimum of three years' experience. This is my suggestion
to Mr. Ravi Shankar Prasad.

In Amendment (No. 6), I have suggested that any eminent academician to be

appointed as a member should have sufficient experience in research and teaching also.

My Amendment (No. 7) says that the Arbitration Council shall promote and

encourage institutional arbitration by strengthening arbitral institutions.
Amendments (Nos. 8 and 9) deal with same matters.
I am not moving these Amendments.
Clause 10 was added to the Bill.
Clauses 11 to 13 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 14. There is one Amendment (No.10)
by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, this is a very important Amendment.
MR. DEPUTY CHAIRMAN: Are you moving it? ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Before taking my decision, I will say something.

...(Interruptions)...

This is an important Amendment which says that for an officer of Indian Legal
Service, the qualification and experience of arbitrator would be, he should have a
minimum of seven years' experience. Because for advocates, you are mentioning 10
years, for CAs, you are mentioning 10 years. Then, for officer also, there should

be experience. I am not moving my Amendment.
Clause 14 was added to the Bill.
Clauses 15 and 16 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI RAVI SHANKAR PRASAD: Sir, I move:
That the Bill be passed.

The question was put and the motion was adopted.
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SPECIAL MENTIONS
MR. DEPUTY CHAIRMAN: Now, Special Mentions.

Demand to pay attention to the problems faced by migrant

workers and their families

st Ikt =T (W—ﬁéﬁﬁ): ‘ﬁﬁ?ﬂ, migrant labour & g femi-fe ECGIRS]
BT 812017 P 3NfIEH [T & AR 2011 1 2016 & 19 9 FferaT afer ad migration
U ST I gAY 9T ¥ g3ATI 2001 BT STV H migrant workers @1 $el AT 314
faferae off, St 2011 § 9% HX 453.6 MAfera 8 TSI 1991-2001 & &1 migration 35.5
gierd &1 3 9 @1, S 2001 A 2011 & 19 44.2 Uf@rd & 11l 399 IR U<,
TN, 9 U9, Ui SR ISR &1 =T Gad 3ifSd g1 519 Afecnal iR g=ai
aﬁa@m%&ﬁ’\’mﬂ?migrant labour H S9! Rl &1 8 UKt 1 g9 Ugelt
AR WReY B gl A U1: TR &1 RipR e &1 gal 99Ka1 q<di 3
Rrea @Y ¥1 W G & HRO g BT Al H AFIGT Tl 8 Il gl R SART
TR BT At €, 1 drop out 31fdd BT Bl R 9T 3R ft faarea 81 g7
& fdrpter gAEl H, AR a8 Y e 1 8 a1 Ty fJue G a1 g a1 e
FHT BT 81, AGGT Tel B urd gl dAifl FAaw ol SRl gR1 Sfed dAoigs) T2
o @1 21 AR a1 fedt snuer @ Rfa | g2 eI a1 genasn At T8l e urar
2l IB-9S P AR AHH, TSB! AR el B F areli & SRAR AT AR
I W R Bl B BRe IR RGS A nfeardt sfeaat o 99 MM w fedt-
S AT ST 8, S8l d BRI H P Bl 8| Il ARG T T8l 8l 8 3R
T & 9= Sfud Aorgd e @

31: W AXPR A ARG & B migrant labour B THRIRAT P JoTsi & oIy

dehldl Heq SSTY S|

Demand to urgently fill up vacancies of judges in the courts

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, my Special Mention is
about non-appointment of Judges affecting speedy justice. Sir, timely delivery of
justice is a part of human rights. Denial of speedy justice is a threat to the public's
confidence in the administration of justice. May I state in this august House that
39 per cent of the sanctioned strength of Judges in High Courts is lying vacant as
on 1st June, 2019?

Sir, the Fundamental Rights of the citizens under Articles 14, 19 and 21 of the
Constitution have been violated by denying them the right to speedy justice due to
non-appointment of Judges in courts. I would like to remind the Law Minister that
Judiciary is the part of basic structure of the Constitution and also considered to

be a pillar of democracy. Judiciary is a limb of democracy. Right to speedy trial is
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considered as a fundamental right which has been explicitly dealt with in Hussainara

Khatoon case and this right is implicit in Articles 14 and 21.

It is the constitutional obligation of the Government to devise such procedures
as would ensure and implement speedy trial. It is of utmost necessity that present
situation may be addressed and meaningful directions may be issued for interest of

justice in larger public interest.

Demand to give timely environmental clearances for building and

maintaining roads under PMGSY in reserved forest areas

SHRI A. K. SELVARAIJ (Tamil Nadu): Sir, the PMGSY is being implemented
in the ratio of Central 60 and State 40. The PMGSY is not able to be implemented
in reserve forest area where the tribal communities are living because of delay in
environmental clearance. The existing roads in the tribal people living areas in forests
are in very bad shape and need to be developed under the PMGSY. Both the State
and the Central Governments are ready to bear their share for making the existing
roads in forest areas as pucca roads. But due to lack of environmental clearance,
the work could not be carried out in forest areas across the country, especially in
Karamadai block which comes under the district of Coimbatore in Tamil Nadu, that is,
Nellithurai to Pillur and Tholampalayam Road to Munukuttai via Arakadavu. Similar
roads in other blocks such as Periyanaickanpalayam, Thondamuthur in Coimbatore
district should also be developed as pucca roads under the PMGSY. In the absence
of pucca roads in tribal living forest areas, the tribal people are facing hardships
for transportation and for getting instant medical care. The children of tribal families
have to walk a long distance for reaching schools as the vehicular movement on the
existing roads is impossible. The elephant attacks on human beings in these areas

are high and even result in loss of life.

Therefore, 1 urge upon the Government to give environmental clearance for
development of roads in reserve forest areas in the country so that these roads can be
made as pucca roads under the PMGSY with share of both the Central Government

and the State Government.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I associate myself with
the Special Mention made by the hon. Member.

Demand to waive off the cost of deployment of Central Police

Forces incurred by States

SHRI AMAR PATNAIK (Odisha): Sir, admittedly, Left Wing Extremism is a

grave internal security threat to the integrity of the nation. Even though law and order
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[Shri Amar Patnaik]
is a State subject, naxalism is not. At one time, it had spread across 60 districts,

mostly in five States of the country taking toll of hundreds of lives besides impeding
development efforts in some of the remotest and poorest regions in these States.
My State Odisha has also suffered the brunt of naxalism for decades. Eighteen out
of thirty districts were once under the influence of naxal terror. It has substantially
reduced now due to the proactive action of the State Government. Whatever success
has been achieved in tackling this problem has been possible only due to the combined
effort of both the Centre and the State. The Centre has deployed paramilitary forces
to supplement the State effort. Besides, this issue cannot be treated as a mere law
and order issue. It includes developmental deficit in these districts for which the
Centre had earlier framed the IAP and the BRGF which have however been closed
now. Despite the above facts, letters are being received from the Centre regularly

for recovery of the cost of deployment of these forces from these States.

Hon. Chief Minister of Odisha has repeatedly requested the Centre to waive
off this amount. It is, therefore, requested that this expenditure may be met from
the Central resources and the cost of deployment incurred by the States so far,
X 34,655 crores as on 1.10.2017; Odisha - ¥ 2,907 crore, Jharkhand - ¥ 6,778 crores
and Chhattisgarh - I 9,082 crores be completely waived off.

Demand to include the tourist destinations of Odisha in iconic tourist

sites development project of Tourism Ministry

SHRI SASMIT PATRA (Odisha): Sir, Odisha is the land of arts, culture, heritage,
bio-diversity, scenic beauty and breath-taking tourist sites which is globally acclaimed
and acknowledged. For centuries, Odisha's architecture seen today in Konark Sun
Temple or the Bio-diverse Chilika lake have mesmerized tourists. The richness of
the Diamond Triangle Buddhist Circuit in Odisha has been a beacon of peace and
forgiveness for the world. The crocodiles of Bhitarkanika National Park or the tigers
of Similipal National Park are memories that bonds a family of tourists for a lifetime
after leaving Odisha. Despite such iconic tourist sites being present in Odisha, it
comes as a surprise and shock that not even one of the five tourist sites mentioned
by me is considered worthy by the Union Government to be listed among the 17
iconic tourist sites to be developed by the Union Government. In the recent Union
Budget 2019-20, the Union Finance Minister referred to the development of 17 iconic
tourist sites but Odisha has been completely omitted. Hon. Chief Minister of Odisha
had written to the Union Government on 10th July, 2019 for inclusion of at least
two tourist sites in Odisha from among Konark Sun Temple, Bhitarkanika National
Park, Chilika Lake, Similipal National Park and Diamond Triangle Buddhist Circuit
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in the list of 17 iconic tourist sites to be developed by the Union Government.
Sir, 13 per cent of the State's revenue comes from tourism and I strongly demand
that the Union Government include at least two from among the five tourist spots

mentioned in their 17 sites. Thank you, Sir.
MR. DEPUTY CHAIRMAN: To officially associate, Shri Prasanna Acharyaji.

SHRI PRASANNA ACHARYA (Odisha): Sir, I associate myself with the matter
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri K. C. Ramamurthy; he is not present. Now,
Shri Amar Shankar Sable.

Demand to control pollution in view of its effect on Children's health

3} IR WHY WS (FERTE): AR, § G AEgH & I8 FHe1 aredl g &
S B ST ARl b WY-F I b I WA IguuT Bl RART e g
8% &l URUTHRGHY gl Pl P =T V8T ¢ AR SThT WRey Wl yHIfdd 81 87 2l
Tg REd T (T, feoell & X BR UeHIRpIRe AEAST 4 Uh TAIRIUS UIhaR o
I $B AN & A fHaT B1 9 U & SIER WAl & gedl B Qe AR
S TS B Bl bS] & AFAR WAl § FUNY R WReT BRUN F FHSIR 8l I
Fedl IR UgUUl Bl AR W] dedl P hEel T TS Vel gl UguUl b SR gedi
P AT B S8 U9IfAd 81 Y8l 8, IR 98 g 81 I1 I, a9y dR 4 99w 39
S & 19 UeT B arel 9= o1t ywifad 2, Riifes 39 SR uguur ifdres g 2

SRR 7elgy, # UG ATH A AR 4 TR o 6 =i & e
g @Ry & ol UguUl WR BIg U P U BN, Fl(P AT BT ged HA P %0
BT Gfa 81 WRY g, WRY TR |

MR. DEPUTY CHAIRMAN: Shri Sanjay Seth; he is absent. Shri Motilal Vora;

he is not present. Dr. Sanjay Sinh; he is also absent. Now, Shri Ashwini Vaishnaw.
Demand to ensure freedom of media and dignity of media personnel

SHRI ASHWINI VAISHNAW (Odisha): Sir, I would like to draw your kind
attention to the rights of media employees. Employees and senior executives of a
media channel have publicly shared their distress over three matters. First matter is
mistreatment of women employees, including use of foul language, deployment of
musclemen, and threats to their safety. Second, employees and executives have sought

public attention towards non-payment of salaries and wages.
SHRI JAIRAM RAMESH (Karnataka): Sir, how can you allow this?

MR. DEPUTY CHAIRMAN: It has been allowed ...(Interruptions)...
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SHRI ASHWINI VAISHNAW: Third, employees have expressed shock over hire
and fire policy adopted by their management!

Sir, is this not a matter of public importance that requires the urgent attention
of this House? Doesn’t our Constitution provide protection to people working in
media? Isn’t there a role of this House and Government in protecting the dignity

of media personnel?

Sir, through you, I humbly request this House to take note of importance of
protecting freedom of expression and request Government to take steps necessary for

ensuring freedom of media and dignity of media personnel. Thank you, Sir.

SHRI BHUPENDER YADAV (Rajasthan): Sir, I associate myself with the Special
Mention made by the hon. Member.

SHRI AMAR SHANKAR SABLE (Maharashtra): Sir, I also associate myself
with the Special Mention made by the hon. Member.

SHRI NARAYAN LAL PANCHARIYA (Rajasthan): Sir, I also associate myself
with the Special Mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Shri Md. Nadimul Haque, not present. The
House stands adjourned till 11.00 hours on Friday, the 19th July, 2019.

The House then adjourned at six minutes past
seven of the clock till eleven of the clock on
Friday, the 19th July, 2019.
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